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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 5, 1969/Sravana 14,
1891 (Saka)

The Lok Sabha mer at Eleven of the Clock.

[ MR. DEPUTY-SPEARER in the Chair ]
ORAL ANSWERS TO QUESTIONS

MR. DEPUTY-SPEAKER @ The House
will take up Questions—Shri Tapuriah---

SHRI KANWAR LAL GUPTA : Sir,
Question No. 157 may also be taken along
with this.

AN
345 also.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY ATFAIRS SHRI 1. A,
AHMED) : Sir, you can take them together.

MR. DEPUTY-SPFAKER : All right,
Question Nos, 331, 345 and 357 may be
taken togelher.

HON. MEMBELR : Qucstion No,

+
Manulacture of Tractors

*331.  SHRI S. K. TAPURIAII :

SHRI 5. R, DAMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFTFAIRS be pleased to
slale ©

(a) whether it is a fact there are plans
with Government to encourage the setting
up of some assembly plants of the imported
tractors in this country ;

(b) il so, the amount of foreign exchange
involved in it :

() whether Government have received
applications from the Indian industrialisis
for the grant of licences to manufacture
tractors in the country ; and

2

(d) if not, whether Governmeni propose
to start some public seclor projsct 1o manu-
facture tractors even with foreign technologi-
cal know-how or collaboration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFTAIRS (SHR1 BHANU PRAKASH
SINGIH : @) o di A statement is laid
on the Table of the House.

Ntatement

} Government  have approved the
proposals of  Uttar Pradesh  and
Haryana Agro Industries Corpora-
tions 1o assemble Zetor-2011 tractors
imported from  Crechoslovakia  in
Semi-Knocked-down packs.

(h)  Initially 5000 packs have been
allowed to be imported for this
purpose,  The total value of these
packs 1s about Rs. 512 48 lakhs.

(er The tractor industry  has now been
delicensed,  Several proposals have
bieen received from Indian industri-
alists for manufacture of traciors
and a number of them  have been
approved in principle.

(47 In addition 1o the private sector
schemes, which have been approved
or are under consideration, a pro-
posal to sct up a traclor project in
the public seclor is also under
aclive consideration,

el & wmnd § wew (nin

+

*345, =t sgrew fag Wt
o} qeery ey g :
w1 wie e fewre, araios s
AT GHWTG €79 WA 77 AT T TN
&7 fF :
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(w) = 7z wa g f& qFmeq
Wiy geadfy gixar § o) 2T SeA
¥ Arad § greafaiar  ged F &3 F71
fagia fear g ; A

(w) afz g, & g Far Frew § ?

woifie  fawra, WAl saare
ANT GWATY wTE HATAG ¥ IJOEEY (=
W ey ;o (F)aar(@). oF fagrm
|/AT 92 qT @I AT@T )

famm

(%) war (@), 2@ # w3 ¥
I o & fag gwwr g @wa
wxn 331 W@ &1 fawara fastawi ot
gak goea | wfugag & sraw azd
§ fag gana aegal qar foedr af oF
X W & wiarg £ § ggogar €) of
{1 sfew IsmEasdt waa) &) eqgar
W SeERd W & g e g@n 9
wTEEE quIet ¥ g §T fzar qar g
Tegwl @7 3 Fed & famig &
fag w€ 7€ Qaamt § wgEifer fwar
war § WT qa wimw 2 s g gt
I X FY IJEEA WTWW KT I
Fedl & 30X ¥ 0F 1Y A g
a7 # woifga &7 &1 ge@g O fa=ior-
a8 1 &7 914 ¥ &Y awar & fr ¥
fafma vt #1 Seiza =g gwadia
qrAr wafa & wia a5 win a) qu w3
¥ qufes 7 @), 9Tg aXFTET w@eA
fe diafadie arafiar s ®

L1
feedt ot win
+
*357. « wwe ww gen
sft e

w1 wret{mw fawm, wrafor s

AW GwwrE wid St qg qerd et gar
I fip :
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(%) 21 & feay Swd ®
RIFIFAT & W fFak dazT aveen § ;

(@) wmrwe &1 W H fFady Ay
Fazt ga &1 fawiz @ WY mmmEr A
gqi & ey @Y § fpad a7 av
grarg 57 T3 F1 gwigar ¢

() am #awwmT &1 fa9T g
Fat @ fntg &@ #1 ;AT

() afzadl, &1 za% a3 @@
o afz gf, M saar et aar g 7

migifas fawg, wreafos sa aar
@R Fiq FAEg § goas (s W
wwrmfag: (F)ar (@) . 1969-70 & fag
gfg 527t a1 win 1 Ffa fawm v
g7A1T 70,600 AT &1 § 1 Wi wrar §
f& 2@ aq g a @T9T 20,000 2230 F1
fasta g @iy wiagggar 1 U
3T & fag §aF 9T aF " &9
& SETA g1 1970-71 & fag =@ig 9iT
goargd & @ # ol F1€ wgAE agy
SATAT AT § |

() Far (9). IR gFTE A
FEQ AT H g Fed & farim &
faq g @19an) &1 wqgifed #7 g4Y
g st & qfidtear & weana
20 wix afsg ary Faedt & famig &7
g vy A fasugra g

SHRI S. K. TAPURIAH : Sir, It is
a wonderful Government. It says one
thing and does entirely the opposite of it.
While it professes to pay lipservice 1o the
farmers it hardly does anything. As we
bave scen about the prices of fertilisers,
levy on feriilisers and aiso in the marter
of traciors it is only iip-service. According
to the fignres given by Government itself
there is going to be a shorifall of 50.000
tracicrs per year based on 1he demand and
productivn capacity in the country though
according 10 the figures given by the Pann-
ing Commussion they think that the demand
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next per year would be 90,700 1ractors and
the shorfall would be 70,000 per year. The
Government says it has taken a few sieps,
but I think the sieps, as they say every time,
are misleading and the word de-licensing
uscd wi h regard to tractors is 8 misnomer
because the tractor indusiry as such has
been de-licensed but siill the manufac:urer
has 1o go 1o Government and knock at its
door for having approval for his collabora-
tion rgreement, for import of capital goods
and also for geiting import licence for raw
The manufacturer has also to

materials,
get the fair price fixed by it,  May | know
from the Government, since it has been

using the wiong word in terms of iracors
saying that it has been de-licensed and since
there is a great shorntfall  in  production
comparcd 1o demand, whether they would
make a model agreement of collaboration
s0 that any proposal coming within those
model 1erms will be approved without any
reference 1o any other commitice, and
whether they will also fix a2 mean quanium
of licence for capilal grods as also for raw
maieriais bascd on the sarious means of
production and any application coming
within that will be granted licence inunedi-
alely wihout reference 1o any commitice
s0 that the matier e2n be speeded up and
no delay takes place anywhere 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTLRNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : As the hon. Member is aware,
according 1o the cstimaies made by the
Planning Commission, it was expecied that
the demand by the end of 1970-71 would be
about 41 .CCO iractors.  Dut afier the recent
re-assessrent, two figures have been given—
one is by the Planning Ccmmission which
says that the demand will be about 68,000
while the Agricullure Ministry puis the
demand at about 50 000 by the end of 1973-
74, So far as the demand for the current
years is concerned, according to the Agri-
culiure Ministry it is expected 1o be about
70,000 It is truc that the number of tractors
at present manufaciured in our country is
pot sufficient 1o cope with the demand within
the country. 1 think the hon Member is
also aware that we have licensed seme units
of a capacity of about 30.000 but last year
they were not able 1o manufacture more
than 13,000 or 14.600. It is expected that
during this year they may be abie 10 mapu-
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facture about 20,000 tractors. Genenally
those tractors are of 20 hp and above. There
has been no manufaciure of tractors by any
units of below 20 hp.

In order to meet the present demand
we have allowed the import of parts in
order 10 acsemble some trac.ors within the
country. We also allow the import of
tractors of those makes which are being
manufactured in our country so that the
presemt demand may be met. We have also
de-livensed it. But. as the hon Member
has said, de-licensing by it<e!f is nor suffi-
cient, because if they have 10 en er into
agreemenis wih foreign paril:s they have to
gel clearance from the foreign inves ment
board  There are a number of applications
pending with that board. I think three
of them have been clearcd and some
enquiries are going omn with respect to
others. 1 shall see to it that their applica-
tions are cxpedited so that they can import
tractors as carly as possible.

SHRI 5. K. TAPURIAH : Because of
the shonfall in  production, there is a
tremendous  dmount  of blackmarkeling
existing in tractors and according to some
estimates the premium charged for tractors
is between Rs. 2.000 and 7,000. Though
someiimes government jump hastily to put
conirols on consumer goods to be consu-
med by the richer section of the people, 1
am surprised that hardly anything has been
done in rcgard to tractors so that the
farmer can be safeguarded from this evil of
blackmarketing and premium. May |
know from the government whether they
have considered a proposal, and if not will
they consider it now, of imposing a statutory
control on the distribution of tractors, as is
now done in the case of cars and scooters,
so that the initial purchaser is not allowed
1o sell it for a period of two or three years,
so that the genuine farmers can get it and
nobody else, so that the distributors cannot
scll it to their own nomineces to be sold
later on at a premium 1o the farmers ?

SHRIF. A. AHMED : It is true that some
complainis have been reccived with regard

to this matter. But, as the hon. Member
is‘aware, we have brought it undcr the
Escential Commoditics Act.  Actually, one

of the complainis was that some of these
manufacturers and dealers  were insisting op
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an advance of Rs. 1,000 per tractor and the
government had to. come forward with a
notification declaring that no one should ask
for an advance of more than Rs. 100, The
question whether we should place a restri-
ction on those people who purchase the
tractor in the matter of sale within a pres-
cribed period of about two years, as is done
in the case of cars, that aspect has not been
considercd. 1 will consider that matter.

SHRI S.R. DAMANI : The urgency of
increasing the production of tractors has
been stressed on the floor of this House
several times by many members in the past.
The hon. Minister has also assured that he
is taking all action in this dircetion and he
has also said that there is a scheme in the
public scctor to manufacture tractors but
il now there is no sign of any increase in
production,  In view of all this, may I know
as o what is the result of the proto-type
tractor which was produced at Pinjore and
sent for test to Budni ? Was it successful 7
When will mass production be started ?

Sccondly, I would like to know one
thing, There was a scheme submitied in
1963 with Czech collaboration. It was
years back. What decision has been taken ?
Why is it delayed so much 7 Was this sche-
me approved or rejected

Lastly, have the Government drawn up
any detailed scheme for produciion of tra-
clors in the nest five years 1T so, what s
the detail and how much will be manufaciu-
red in the private and how much will be
manulactured in the public sector ?

SHRI F.A. AHMED : This matter has
leen discussed on the floor of the House
from time 1o time and the hon, Members are
aware that whatever is possible is being
done by the Government 1o increasc the
production of tractors.  In fact we have a
licensed capacity of about 30,000 truciors
per year, but it has not keen possible for
these  manufacturers o produce  tractors
more than 14,000 or 15,000 till now and it
is eapected that during this year they will
ke able to manufaciure about 20,000 (rac-
tors. In addition 1o that, the industry has
been delicensed and we are encouraging
everyone to come forward for the expan-
sion of the manufacture of tractors and also
for new prople to come and undertake
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manufacture of tractors. Apart from this
there has been a tendency not to go for the
manufacture of tractors under 20 hp, For
that purpose there is a scheme with the Go-
vernment and the proto-type has been tested
and the recommendation has been received
and 1 hope carly action will be taken by
the Government as to where to have this
unit in tha public seclor,

SHRI S. R. DAMANI : My qguestion
I wanied 10 know
about the prolo-type tractor which has been
produced. When  will actual  production
start 7 1 also wanted to know about the
Cuzech collaboration application  which has
been Pending since 1963, [las it been acee-
pted or rejected ?

SHRI 1Y, A, AHMED : 1 bave alrcady
replied that there is one project under con-
sideration of the public sector and this
proto-type together with the type which has
been recommended to us by the Czechoslo-
vakians are being considered and we shall
see which of the two types should be taken
by the public scctor as carly as possible,

MR. DEPUTY-SPEAKER : Mr. Kanda-
ppan.

ot war @ g - faasr am @
IATT 9T FATIT |

You are changing the procedure and
you are inviling trouble unnecessarily.

MR. DEPUTY.-SPEAKER : You should
not dictate to me. | am following the proce-
dure that should te followed. After one or
two supplementarics, I am going to take
your question. (Inferruptions)

=it ofw wa : faasr A § IAH
g garT F1fge

SHRI S. KANDAPPAN : The lengthy
explanation given by the hon.  Minister
amounts to a pious wish on his part and I
fear the Government has not 1aken any
concreie sleps 1o meet the demand of the
country in regard (o tractors. | would like
to know from the hon. Minister categori-
cally, with regard to installed capacity, what
are the real reasons for the shorifall, what
arc the difficultics, if any, expressed by the
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industrialists to have full production and
what has the Goveroment done to help them
to sec that the already licensed capacity
works to the maximum level.

Sccondly, the tractors which are already
there for use in the country, duc to want of
sparc-parts and want of repairing facilitics
in many places, arc not being used partis
cularly in the remote corners of the country.
Even if you have got one repair workshop
in cach State, it will not meet the demand.
For cxample, in some distant place in Tamil
Nadu, even il you have one repair work-
shop in Madras, about 300 miles away, a
farmer in the village cannot avail of the
workshop facilitics which is located ina
distant place. I would like to know whether
the Government is prepared, in consultation
with the States, 10 sce to it that at least
they provide workshop facilities in every
district_headquarter town so that all the
tractors that are already there in the coun-
try are fully wtilised.

SHRI F. A. AIIMED : 1 do not agree
with the hon. Memeber that the Govern-~
ment are not doing anything for increasing
the production of tractors, On the other
hand, 1 would like the hon. Member to
remember that c¢ven when we had the pre-
vious asscssment  made by the Planning
Cominission, sufficient steps were taken by
the Government to have a number of tra.
ctors which will satisfly the estimared
demand. May 1 point out that it is wvery

well for us to become  wise after the event.

About a few years ago, the people who
were given licences were  hesitent to make
any invesiment because they did not know
whether there will be sufficicnt demand.

SHRI S. KANDAPPAN : 1 am sorry
the hon. Minister is again giving a waguc
reply. What | would like to pin point is
that you have already the installed capacity
to the tunc of 30,000 tractors but therc is
a shortfall. What is the reason for the
shortfall ? Can't you explain it ?

SHRI F. A. AHMED : As was just
saving, they were given the licences and
though the licensced capacity was 30,000
tractors, many of them were hesitent to
make an invesiment because they did mnot
know whether there will te sufficient de-
mand, whether their investment will give any

SRAVANA 14, 1891 (SAKA)
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yield or not, That is onc of (he reasons.
The second reason was, because of recession,
because of less demand, about two or three
years ago, there was some hesitency on the
part of thesc people. Than, recently, on
account of the green revolution, on account
of more money coming into the hands of
the people and on account of the results of
the improved methods of cultivation, the
demand has gone up all of a sudden during
last one or two years. That is why we have
not been able to provide as many tractors
us it was possible. It cannot be done all of
a sudden. As scon as we got an impression
that there will be such a huge demand, we
delicensed the industry. This is a priority
industry where no difliculty is placed in the
way of importing cither the components or
the raw materials necessary for the purpose
of manufacturing tractors.

SHRI S. KANDAPPAN : What about

repairing facilitics ?

SHRI F. A. AHMED : Apart from that
there are manoulacturers who have the lice-
nce for manufacturing tractors under 20
H. P. When the Government found that
they were not doing, the Government is
doing it in the public sccior.

wit Tt fag : fe) ediwT qEw,
TH 8T ® QT Y w9 gAAr g A
feam & ®Y7 gaar &1 v e )
Tz wfgr, gmif Fgry =fzd, gz
arfgd, a1 ¥ g el foedy & wfes
ua fHat mzdl 1 29 &1 AT TR
& fan, 10d@t ag s & fay fegm
F1 O 7T wigh @ AdY fawd §
nYT fa3r WY 8000 €0 &1 20,000 o
famar 21 g% oF wid) 2 & gad) a2
wln g ¥ A 78T €Y OF A1 F AR
oA ATgE T 12 g Az & fan
saft agr @ &1 @A, I am A7
afen farz sg@ @ g arfan whaa
o gyheea, AT« mifaw g @
wiwivigen § A\ feara w1 @A [gd
grafan sdra wgA 4 5 gmam &
§wz cannfaw g1 €Y €Y qwdl | A Ay
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[ =t zgeix fag ]

@ efan shaa ¥ N FAE 5
W W 7 azx gz & A Far fwan
qiFy @ cifan F@wa § odor @ g
(zawwra) )

SHRI BAL RAJ MADHOK : s it

Parliameniary 1o call the Members of Plan-
ning Commission mad men ?

o) zoeile fog 0 & qEr WA g
f& srgt & a2t qaF A TIAGF FT FH
FaT FAR E, At g F Az A Aw
gAIT F =47 T1gd &, # Azt carfan
THrga gasr AT aar g, ot faadr g,
agt &7 wiUw ¥ a4t 43¢ fa@ma s
A2z & fa¥ § qgar |zar ¢ & oF amE,
g 919, I6 919 H, Fq aF WIT Ia¥l
Ata g £ a1fE 10,000 € F7 72T
5,000 %o ¥ fa& #iT 2w %1 fFma smar
dgr §T W AT A1 W@ F7 fAay ? &
AT A B W qAAt qgAg fF
et F1€ TA1g & ar Ag ?

! meE{ St wgwY 4z Arq ar
wea ¢ f& wgh oF wrw $aze 9 awa
g 3gf fas g8, ag g 7 Az ag
@ & ug facga aaq a7 ...

&t o Fo @yt : ag am@ma
LG

ot ToitT fag : w FI@ 35 g
AEFAT FY /BT R, W19 12 gAY Ay

TRE

ot el e wgwr ;. &Y g
ggw a9 frar gmiqw &1 oedwe §
ow @t carfan wdlaT w0 ol gEw
oedtdz @ ufteeas feqiddz &1 cnfar
wHImT 1 oeive & O 1973-74 aw
T 68,000 7 #937 F1fzu wlT nflwess
feqrediz & gaifas 90,000 w28 #r
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ERE! TET N | WA g aTe fAAey
dERA gw 2 IF E, 30,000 FeH &
qIEEY IT S F qrE § 1 W A
TR AT E ¥ 1,10,000 Z42E FY
faa® & 25000 &szd v FEARF
faega astgz g @t €, WY FE &
AT E wT ag w3y qf=
gagya g aar g, IwAE d4frem
IS FHE) F AW, T Az Q1 F
qF gl gE § F1 A H AAET @
T

gad wArar qfeas daz # 50,000
Zazd gai & Fifaq FTIRE 1 AT
g g7 e0H IAGT 1 A 9F TG A1E@
ZazT aNT 1 19, I mT § aafad
g1 g |

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : I have
clubbed three questions together and 1
must first give those Members whose names
appear on the questions opportunity to ask
supplementary questions and then only I
can call others, 1 cannot exclude thosc
who have tabled the question.

ot mgrow fag W T oA A
war ¥ @ ge fs faadt ady wemr &
Fazdl #1 faat@w v sadr @ ama
IFEY &9 91T, X A AT T oeAmA
¥ @d gu fs 2w w1 #1€ o q3r doafa
50,000—60,000 't wear ¥ F3zx famfar
Agf FTA71 F1zar, S ag W 2@ go fF
faay Zazz aary ad gzqfer daqfa
¢ 7 97 9 w2z 7% famfaraq a7 §,
TH A1 FY T { @y gu W wgizg
J misarga faar ar & qfsas qwec ¥
7 ¥ &9 50,000 g 724 &1 fanf frar
ST | "WI9H FG 97 fF uHe o e
) @iy afe &1 geama fvar sgar
fForaz AT Aad ¢ & ety geiemw &
fWEA FA & WAy ag oz Qg
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fs ¥7 & 7 18 s £ A FMF
g S &1 fania fear ar qwar g
zafag giox aq frar g f& 18 s0¢ 1
g 7gf amad, M7 gfF  oregET
frarg wafac @zEm@r sgd § Al
50,000 g3zt ufemad d32¢H AR
F1E MSAT ToF fgww § 9 &0 FAw
T AT FHIT FAA 7

ot weed ol wgwE @ g7 9
faegm maa @ | ofsas d32T ¥ oF 7zd
T FaFt ANy | )T A T
I 9TEHMW T

=t mgrorw fag wreAY @ Higr aaa
ag & fr wred 37 ami ) @3 ad
¥ 4} afiF oo uRs Vo & FLAR
#f6dl &1 gAwa §@ gr feee
giar A9 faaqr qar 911 wg Wiy 7‘|§
SFRT BT K q17 39} W § 7

& FEeEla wel wgay ;- T3
# gy WYX MR o Qo Ao Hle # g,
qfsas daet § A€ Gagr @ g aex
A &Y

&t g feg gwag © oferw daze
WS 92T FAIR &I ®IAETD FqrigT
Anr a1 IAH YA 9T GHIA & 959 9T
grar qrgar d&r fF 8,000 To, 9,000 To
%1 ®Yqq &1 wia fwar gar €6 {9
gt g ok W feasmi & fag e
wWiag w1 At §, fags fram w17 ok
wisy % fagra & smar aswr quwAT § )

w1 H41 oY 7g A wnaEd e wrard
a1y gu 22 & g 0¥, O uadig
Ay v W g9adia  graar o
9# ) , wreT & §19% 20, 22 WO
e Wad wfeargat @ faad s
e ag WETS Ag & e f§ feaa)
% fradr dwd wifgd v fead Fwee
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3w ¥ ava & wa as fewml )
gamsaT Y QU FW & faw e
Faw A% go1 @41 ? UE) ®w@r wfeargat
g & g W@ ?

YT agr @ad gg ot Fargr fe
fast € ¥ o) 9 FANEF  wTREA
ryrfyg fd Jrgh IAFT TTAT F) g A
g1 gEgraar & a9 feg @af g3

2 Frgay ?

+t weregla et wgww : §F Far f
grafi@dt g32e) & | faw fom £ agfaaa
arfgn, geaYz &37 & fag, sz £,
T-Afa ®, g uF qTE A @grgar
gR Sa%1 8 & Ak fare d

SHRI P. VENKATASUBBAIAH : May
I know from the hon. Minister...

&t gwasw faz gway o SuTsga
wgET, At AHET X AT 9o w7 qu
Iaz agl faa &...

SHRI P, VENKATASUBBAIAH : ...,
whether in view of the fact that there is a
shoriage of tractors in the country, and
although the demand for traciors has been
there for a  long time, the cost has been
so prohibitive that the small farmers could
not go in for the tractors, the hon. Minister
is thinking of reducing the price of tructors
and supplying small traciors to the
farmers ? ......

it amwam fag gy ;5 wAg)ET
¥ qu gux feaamar og 1 Fa e
wis wz R,

MR. DEPUTY-SPEAKER : Daring the
Question Hour, I do not eliow any point of
order. If hon, Members are not satisfied
with the reply, then | would plead wiih the
hon. Minister 10 be very precise. What
happens is that meny (hings are brought up
again in another question, and the same
things sre repeated and it takes & lot of time.
1 would request the hon. Members who
put quostions also to be precise and to the
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[ Mr. Deputy-Speaker ]

point, becausc oiherwise it takes a lot of
time.

SHRI P. VENKATASUBBAIAH : My
second question is regarding the utilisation
of the surplus capacity in the public sector.
In addition to the HMT, which arc the
other public sector projects which the bon.
Minister wants 1o utilise for the production
of these tractors ! While the Planning
Commission and the Agriculture Ministry
are making an assessment  of the number of
tractors necded in the country, may I know
whether they arc aware of the agitation now
being led by the Communist Party against
tractors, called the anti-iractor agitation, and
if s0, may I know whether that is also going
to nave any impact on the assessment of the
requirements 7

SHRI . A. AHMED :  So far as Lhe
question of price is concerned, that was also
one of the terms of refercnce of the body
which was asked to look into and cxamine
the project report submitied by the Crzech
parly as well as the project report submitted
by the NIDC, so that we could manufac-
ture and give to the cultivator the cheapest
type of tractor. That report has come and
is under cxamination, and we shall take
that fact into consideratian,

So far as the asscssment of the require-
ments of tractors for the cultivators are
concerned, we have only the agency of the
Agriculture Ministry which can tell us their
assessment for coming years. We have
taken that fact into consideration as also
the number of orders pending with the
manufacturers and the dealers, while consi-
dering the question of further expanding
the manufacture of tractors.

SHRI1 P. VENKATASUBBAIAH : What
about utilising the surplus capacity of the
public seetor projects 7

SHRI1 F. A. AHMED : That is
utilised.

being

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : 1 should
first call those Members whose names appear
on the questions. 1 have taken three ques-
tions together and 1 must give chance to
those Members.
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st wer e g : ag @@ @ fF
w1 ¥ aTE A SqIRT Wi A ASE X
T fefegegaa faezw aaq &7 & sraw
Y TOH EHAFAIRIEN WIW 9T TEI |
w41 Agiag 3w ag w1 fF eE ®¢
arit 1 7% g o1 gak fag agdq
fear gmr & afsa &§ 97 Iu¥ e
it 1 gz @ S el i e
T AT § IWH aga 27 AN 2,
gaF w-Adfema A amd ) zg A%
Faamw A 2 fF fogy 6 w1 v &
14 xeFag mad ma afz 9dr g€ §
ofx A r ¥ w1 faoig At gmr )
zafan qzar 7 sarw ag g fr agas
A StzAdar & FFarmA & fag oo
u-aAfga & fag a1 w41 @ ey &
q17 FreFAIT T g FA AfE AoSr
Y aFAIF &, Srzgad 71 fzawd § gAay
9 AWS ¥ o9 safsand wfa a#w
R F arfr zm Za2 & winT #H Avew-
fizar i Mg 3z 75 7

gruasE Fuaz g f& qafas
92T ® Wig Fgt 97 F@EAT AN O
wWE FgFT aF an Fgm arfE A
gt gigfea fafad 2 &% ang 9x
4 fg ot aaddz N "AswiF@ i AJq
U0 UWo dlo ¢ wIT AT #€ wng &
IAA ¥ W19 wg-wET FE ATH AT
FILAAT AMAAT E E 7

oF g1 AfEdAA Wi I W
F@ATA@ HaW AT @RI AGEH
wgt f& faoge oo 1 SewT 7@ §
THAE® G dfEd qAw ar@E
7z gfeaaq &2 sToAw WY sEnRr
qrgaT g WX g@A amg it gEw @A
& fau i@y & ga% fAg 99 w@zg
e wE?

ot e wET GgET ;. 9gd AT
F1 waw ag & f @ {2ed ) femray
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we fran & #few dar 5% ogd wo &
wgr aZ 78 § fF ®1 syFqatas ¥
T FELT it & AR AT TAlEH FAE
 yera gratd ar gary qrw S &Y
02T § 3% qrg wigeT Aw@r d ) 9@
a% 1wz #1acgs & wwas v
¥z Oz fagd fs g siFatas fEar
ATAT Y SHE v gH WigW A ) 99 A%
g fraada & at & sz ifs
W WS wyT &I 7 IfEq dar §Y
9 g1 fF wgr aw geied adwg W
AT g €9 OF  qeEIT 9T 1@ A%
& 1 98 @ 97 wAT ez FT Al EW
WA Fadnr s afgr g fa
I[H I AT F1 wEC Aglaga o

gRU A @ fFar mar 2 wgw
RCER G CIARE IR Gl L LG (R (e
A AT g oF ar FwEafTar i
faE oz o &z gmid agt ar
sfewaash darewat vz wr myar fad
f& gmd dza fedfraa  gifrafon
feas ¥ FqeT daic fear B, oF
sAzIEg amw fasren 2 W gw A
@ E M 9 At & ¥ feman g &
qafas dazx & gawr fawim FUC)
Tafas 4231 ®@ & fag @t qFe Qo
N¥o Hlo HIT QHo TFo Eo FI FfAz §
3a¥ W wAyfearsey Al @ gEE
g7 frg ad¥ & gfeanea ¢ 7% @
gaifeas gao Mo 1o Ao &Y frmid
wif ¢ 1 gw 39 fqid ox afeax @ §
WX ga®T weq GEAT wT A o ope &
fe g1 Sat amEt & & wgf qz FAa AT
fmta wid qroew sud

wgt o% Ala gee & drE gae
w1 ATEYE § AT X JET PR 9@ OF
neq wiar § faed w1 fr ag cfesaes
fas R LUERARAIELE TR FR L
X S Fg fe am eear Sz
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A gH framar ¥fer gax g oft
% g WierersT adf framar § onfe 3@
d9F 7 g9 &6 #U §F QI A IqH!
TAAT qF | qggE A1 A 79 feew W
FIE TIW £ § g7 IAHT T wEF X
& fag dgrT &

oY waT AE qov ;. /() owgEw A
Ferfr aez & s dwd ©oNE PI
wEfmifamarr § A1 qTFE
o g A0% @ for 7 frad fed wy
g? mgar faw & ww ¢ faaw
GIAITAIZT & AT AT AAAT 4§ A
ag ggt o7 A9 a5d § & & sma
FEAT g fF o A d wr aw e
Fazd iy § 7 sa0 g ww wd Qi
W1 28 f19z &1 & £ AT FA €
fag wig sqT FT @ E 7w oweA N
T rnl § ST A1 § 39wt
a3 gmaa 2 D § fe ag faed war
gedl § Wl esqid T NI R ¢ 99
"% § W9 §37 FIAIE TG § )

) eyl vt wgww : O gheara
o)z 0% 7o flo ¥ HE A( T SAIGH
§3asy gwrwm AWy W wg
qizd aiig agh ¥ % Iaat odfeafan
FX @ & gad g A% faq AT
af & agamagt A A

78 A fogz & alv qTiwed Ny
¥, 9% arz Ay afew gy greares wrf
g, ag rTeanE Wy & aq@ g o
ag & fe nw qem g fart oF qew A
2 firgz & dwze fear o gwar §

W &I F QI T AT o ¥
owrie v Y wifaw &Y o @ ¢
wze ¥ o agh & A7 B aAe Pz @
Zaza ¥ mxd § g wW oA dir W
Tz T € 61 wifga €7 ar @ R
frar st iz & fr ov &g fame &
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[ » waEdla Ae ngaT |

AT TH FwRTH aFar g AGIA
& & gz & @ ox agt 3 aed AT
g § 999 Y oF i ¥ uF PaET
ot frgz gzt &1 oF miEd Y F@war
A Ty F1 o fafreedt @ g
facewr garfeard oAl 9q € @
HIAE &g U T qFA £ |

it 9o ®o @t : WAl A9G.ET ¥ WA
wara ¥ wgr fe fgrgrara § ¢ aed aad
® faufen & «f RN faqax fo
FURIT T FT @ § | O AT 0o
Qo @Yo witg ¥ WY gg Fafgdr [l
ot gf § sEwr W Faed @AW &
fawfe® & pAmiw st &1 3 fow
frar § A\ wafe gaik 3 § i) awg
dag wine)r ar<@rdfe Jwed &
awd ¥ gw wnafAT 87 @Y & w0
aTg ¥ os wifafow qame ggAr agar
g W & wignr fs g sawr oF dnfae
waw & fif og ¥9 &% ofews §aeT®
wfeq @ & wege daed @Ay 97 9EA
arfw W & SIEwi § ITE) IEW &
fagry & 98 WA & 9+ faa &%)

st swwls wel wEAY g7 @ane
wunem @ fe fegemm A Jezw ady
wrrar @ & o€ gfaze fegmma &
gez ot T § | WY A W iEEa &
fa¥ gveAnd € § 1 WUT OTET wEAT
Rt fw ofems Fw2 2 gfaz e fwar oy
oel &, ® IF 9T NI T F W
farqy on@gnn

SHRI R. K. BIRLA : The hon. Minister
Just pow sated, .. ......

st vooite fag @ WY ST & wR
§ o) oY |are qud At 2], o fewer
w e XL
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MR. DEPUTY-SPEAKER : This is not
fair. He is an hon. Member of this House
and has equal rights to speak.

=} fnx Ao @ wig feaE 1 g
g €, SFY AT A gAY

SHRI R, K. BIRLA : The hon. Minister
has admitted that there is a big gap between
produciion and the requirement of tractors
of various sizes, My hon, friend Mr. Gupta
asked a catcgorical question which the hon,
Minister has not replied, Will the Govern-
ment continue the gift scheme which is in
vogue at prescnt till the time the require-
ments of traciors are fully met in this
couniry 7

SHRIF. A. AHMED : So far as the
gift scheme is concerned, 1 am sure the gift
scherre glong will not meet the entire requir-
ments of the country. We have said that
whenever proposals are submitied 1o us we
shal: 1ake them into consideration and allow
those cases provided they are pot being
atused...(Inrerruptions).

MR. DEPUTY-SPEAKER : Wec have
spent nearly forty minutes on this question,
If Members want some  discussion 1 shall
consider it. MNow, we go to the next
quesiion.

+
Sctling up of Newsprint Factorles
In Kerala and other State

#3132, SHRI YASHPAL SINGH ;
SHR1 YAMUNA PRASAD
MANDAL 1

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
1o state :

(a) whether there is any proposal under
consideration of Government to set up &
Newsprint Factory in the State of Kerala ;

b} whether such factories will be set

up in other Siaies also during the year
1969-70 ;

(c) if 80, the location of the factories in
each State ;

(d; 1he annual capacity of each piamt;
and

(¢) tte Spoocisl implicstions thereof 7



al Oral Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : (a) Yes, Sir.

(b} There is at present no proposal to
set up Newsprint plants in the public sector
in other States,

(c) to (e). Do not arise,

&t gaTw fiy © waT GETT 9g TAET
arcft & fr gawr feare & T oarg
¥ frar &% & W17 gw & 7 %7 6% A7F-
afefagz g oah ? s ATET oy
ferem W & g9 & 5 wrom oW 94
¥ fra e2za oy § foaay wo S
@ § AR WA gk fad aam enw
3 9

it arg wern feg ¢ agw femry
1.72 1@ 27 &1 & "1 | gHTIr I
RA AT ASEAT 27 £ ) g &HIT 1 719
0ga e graF@ gl mar g fE
$g a6l §, @7 %@ # ofiqF Gz §
UF FE A AT W1 OF A12qE Ja2T
W orak el gae w1 w@r g, wa Az
fgaraa gzw & an wrdar 67 gw W H
g wQd 2 1@ 5 gAIT 29 Teqrad §3
qHEY

st geTE fag @ ag W) 0F grfris
Gz § fF @ 2a ¥ YqT TwaraAr 1
mE Gler-ar gfFzzgaT wEmAqT o3,
iz gw § zfeq & fay faaqr sifas
FeA1 qgdr & IaAr "o #Hte um &
zifg® & fag ) 7 s q2ay ) W
AT METF IFIT YA 1 § 61T AT eqqray-
™ T Wigd § jInE fan eif &=
# AT A &1 AFATF i § g
¥ zifad & fa¥ &1 @19 qz7 & safaw
gat ¢ fex W Jg A famdr &
AT AgAT g {5 ag w7 aw gA

2 amd ?
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ot w1y srerw feg : ag www e R,
afiwa w8 o faanx fFar o awar &

oft i yam: @ d@ & wT0r AR
¥ fay saEr gy & N wrean §,
7g 100 27 &% & aA13 § W gATe agt
Wt wEET § Sy 9T ag 100
T A% & {1 AAA WIH | WG A GATT
T HAY FTTEIA T FX M 100 X
STTET & FITAA AT T 47 0% 100 A
¥ sgiar & argda 7 43 W7 1 oW Wi
ey 200 T &% & wredq atr W
a sqT W1q ¢ q@ & wifag & i
weg wda § wyr gail qag) ¥, ogt o
ata o7 F0F AR §F AT ATHT JTAY
g agt 100 27 as sremry & §) argEw
faxr sng afsas JazT ¥ Wi Mamfew
FgzT & | W A gt 200 T w7 HIE-
&n atr @ § Wi arzgT ¥ wER gead
S AET & I7F AITAG T A w@r
gIT 34§ & wee & W 100 =
aFyw@A TR ?

) Wiy s fag ;. wEl aem A
A g5 a1 & 97 9T fa=rx fwar or qwar
& afsq & ag wAar sifm fie ag fea
FETF AR AT QY sy
us famre faqa § 1 ag gafaz € o
FT 1@ § a1 gAY €I €, 9 qE W
Y amar aifzy, aa & 39T ag7ar )

SHRI N, K. SOMANI : I am sure tha
the hon. Minister knows that the average
cost of a 1C0-tonnes a day newsprint plant
in India will lie somcwhcre beiween Rs, 15
crores and Rs. 20 crores and it will take mi
least five years to come fruition from the
time it is taken up on the designboard. In
view of the fact that a number of lelters of
intent have been issued to people in the
private scctor, would the Government consi-
der it dcsirable to give them a rigid time-
limit and teyond thai, if these people are
not prepared to put up newsprint factories,
would the Government of India take upon
itself the establishment of a number of ncwy-
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‘print factories in the public sector so that
the chronic shortage of this vitai meterial is
not continued in the country ?

SHR]1 BHANU PRAKASH SINGH : So
far, the Govercment have got only one
scheme to set up public sector plant in the
Kerala State. 1 complewcly agree with my
hon. friend, the hon. Member, that the
Government  should keep a time-limit if the
letters of intent and the licences are to bes
come practical by the intending entreprene-
.urs, but for that, 1 need the co-operation
and help of hon. Members bccause, the
Government sometimes are asked to extend
the time-limit for the licences and so on.

SHRI S. K. TAPURIAH : If it is a
question of co-operation, let him spell
it out.

SHRI N. K. SOMANI : He has put the
ball in our court. We have not asked any-
thing like that. That is most un-fair
(Imterrupiion).

SHRI BHANU PRAKASH SINGH:
I want that no furiher ex.ension is asked.

SHRI S. K. TAPURIAH : We want to
h:lp the Minister and co-operate with him.
But let him spell in out.

SHRI N, K. SOMANI : He has 1o take
the policy deci:ion in the mauer.

st S awex wat 5 qEIZT ¥ oagd
ar ag wg1 fw w1 e adl, &y a7
# g fguraa w2w w1 Fw faar
migw iz g f7 1967 # g grIw #
fgres a3 £} 9T & T F 0F woT
Tz aft & ¥ g€ 9f 1 HAT wgiRq ¥ wAq
& o # faasax 1967 # wgr av fw
s wF §1 fad g gw fawg s
wE fgarea sq@ 7 FE) amA &
oL # w7 &AL A o T 1967 §
faet 41, Afen w1969 & WIT &1 &1
grar g &1 A § fgwraw wdw@ A
¥ Wi & w1 fiE wgt 0, IAE
afar sfaga & o w3t 7f ik
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JAF! FI7 EAT, g gH 9AT A wMAT
FIAR AT 0 FTIAY §F TF 45 G
WTEdT 92T § §o 41 qAIHE FITAT
fafazs & mm & @ier ag 2 s 9
|9 W1 qFCFILART FT W@ & AT ag
3T g AT § 1§ FAAT ArRAr
fF #ar 38 Frol & g9 nFAdE 0
TUIF AT G TEE, e ag Ak E A
39 H T @ wd g1 ag e fEe
HFTH 9T Al §1T g S15aT 794 g%
U | TAFT NI fogar g ? 99
q qfea® & w7 foaq, @& AT
faaw oT wigge &aec & T fraw
gir ?

st vy e fag o fearee m3w
§ AEd 419 979 0F g ez Gad) Fay
FT 99 FT 1@ & "W 78 fagqy & gas!
fzmiaa w2 wgade ¥ gy 99 @
g1 9g3 T 1F a1 IAFI a7 IH &
AfFA OF 1T F FIT WHAT I GAT &
WL oF ag U HdIfasa K1 am g | Aqw
FAWET L0 GT 1 AMQT q1 FHEFT A4
2 I & gq aF1T 1§91 agh |@1F 7T

ag S72! wgt AT gg # AL T
gFar g | EEl A s s\
qd q17 1 ¥ fgaraw § gt enaar
arzd &, ey yu 1€ gravw A g

agt as #IFD w1 ATYF &, W3
ZATLZT T AR F1 FA7 F1 Ig G
gt

sft gawg awi: @ q1F & T AL
weq wrar @1 fex o aadd @ am
gl qad g 1 1960 ¥ GFY E ¥
a9 W &1 AY WIE § A ATHAT ACHT
gt 21 fgmwa sqq 7 @@t R
Fegw madHz M1 AW AT §

MR. DEPUTY-SPEAKER : It is for the

Government of Himachal Pradesh 1o expedite
the process.
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St WTTEY T : IFT 42T ¥ AAN-
Fig & aud g=F ¥ oFF AR
&A1 W19 99T 74047 F foar @ 1 gas
I H @A go fagAr @19 g |
JAAI ITAT 9T XL A TH TiF &1
girfr g fe Fara § qauizam F
T afsqs JF2T & Az ;g mgmifear
& &7 § Fm7 7 dag1 wwfug A S
afwq wrea gFT A fagAt @3 DisAEi
§ g\ " F1ZFLAT L | H AAAT FH1g4r
g & *dt gisar § aar @ w0 oA QI
&3 & qar7 fwar [ ?

it wrg wwrw fag : 393 g3t @
@zt aF e ¢, @g SraigAss 33 g
| AT frx i 1 79 633 0 woA fAD
WY gsfgaa fax &1 azi & w1 $43)
ANAT qFA §, TILATAT / qgi U Adif7.
aw gari

SHRI TENNETI VISWANATHAM :
Sir, the shoriage is "accepied. Some yeart
ago there was a proposal with the Govern-
ment to start a public secior newsprint
factory in Nizamabad District in Andhra
Pradesh with baggasee as the raw material.
The proposal was dropped for some time.
Is the Government considering it now. The
sugar factory there has got a capacity of
6 lakh tonaes.

PRAKASH SINGH :
under

BHANU
being it is not

SHRI
For the time
consideration.

Wt AgAd QW & & wAEr
gat greal ¥ 0 gafae dagy AanA®
T W w980 TG A # 3
fomr tmr famr § @gr wivez aga sarar
g ok wgt w ddfwa qafa @ F
ggeey AT § | & saAr sgar § fe o gae
wut § wrf gzt oA i g ar
qEITIFF ATH TG FEAE wAv
wgar g ?

oft wry wew fag : dAr & qgh
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fadga frar § s a2 feu @ argaee }
afam zai wit §15 QT 7 w7
95T AEY & | AT AF FIHIT FT AT &
#7d # ofeas 72T § Ga) oA F
I GG

9y qlzada & qyarg wrfew awig
|t w (R glaum} w1
HHTE HIAT

*333. ot W1W WwrW gmt ;T
{afy aar wamo weam w4t gz @@y w)
FI1 F1 7 :

(7) sar 7z v9 & f& 1 qwo
FNmAT &1 girg afawr 9T wod
fAxi7 €1 Wigqr #37 gu AN WA
J az w7 =uw frarar fr oifew snfe
& g snfsa ug afeads & @iz wifaw
arfa & @At #1 faad gy fadg
gfamai £1 grarT ag war @ sfy
ue 6f@qT 737 & 717 77 wifay wnfa
&1 3Eq 47T AT 7

(=) afz g, a1 ga1 3348 AT
§ 37947 faoig & gyaum & wifew
T & 39 Auit 1) faegir ua ofada
frar & wa aw faax a= faag
sfaqrEl &1 A9 wIF £ GWT K
fare 2 ; W

() afz ag, a1 ga® sar w1 § )

THE DEPUTY MINISTLR IN THE
MINISTRY OF LAW AND IN THL
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAQ) : (a) The relevant
judgement does not appear to support the
observation made by the Hon'ble Member.

(b, and (¢} : Do not arisc.

oY Wi A%TH @ sl UATIqaT
#t garr mferr oA w07 7z A
af dy fs z=aF fmf ud s W v
fagr ar Wtz g €12 & X7 X w9ar
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fram ¥ grag wgr a1 e ' ol
i afeadw w3 faar § Wik 3 ore@
agi g 7q &, wfwg sas afasr @
N oY § | wF AATHE T A FEAT §
fi§ 7z agi qugw AL Qar g @ a9
¥ s A g mE

us afcada 9 fF wegir 2 fear ar
& arer ag greaw g @ T ¥, &g
ar guawm a1 fgg 8 N aw )
TaAdz ¥ A1 agwar fadg & I g
dyger wez w1 oifen sfadl & s
# WX 3g Fgrmar 3 i a1 fagi
wi oftadq s faar @, & sy , o
sz & wwrw § wywfas @ Sy &)
3@ ALITAT & WE WG FIAT AG 1 4G
arwray § s wf o gaw fews e
aifes &7 aFar & § @A A
fir war Maddz ¥ 9g WYAAT TH WAHE
# gwrg § @z v A § M afz A A
¢ &t oy wed w1 ¥ A€ afadd ww
SETT FT FTX F7 U @A § 5 o ad
qfeadw %1 9, g%t ag agraar A faw
aifE sradiz & wgarT % F14 g1 9% ?

ot JEOTR T © ZT WA gAI 9T
0% ¥ qar qar g oy AR
GEges J1EA & AL E, AT FEEHE
wrg wad 4 § & dyges Fez A &
faw WYt digges Feew ¥ @ & fag
we wan @iza ford 1 af § 1 5w &
¥ g% g9AEd &1 A% 99EE ¥ 9947
frar W @f1s a9 7 % faas daar
& faan 1 9w Y gfawrd faedt &, 97
¥ owawr %1% weeey Ag0 @ afEwA A
aa § fs d3gee gimsT & faw gen
OET §UR AT 47 § W AEAAT agEr
arAx § i sieegas ¥ @ Q90 W
waa-wam girarg ArE § | ag e
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& ot faer ar feanr & adf @ ifgd fx
w1€ N wrzd 97 woar vy qzmar § a
a4z 9%geT F1e@ g warg ) AfF ag
T figges ZIgsA 9T Ay Ag g
F7 qT eAr gy g 2.,

it wza fagrd-arwda : g =gy )

ol gmm wa : gEe & wEar g
IEd At ¥ dr"r ar @war g qfE
wiEZguA § Tw avg ' I@ §, 5@
IR &7 397 § AwgTE | AfFT 5w W
wrar ar gwar § A @es g1 o
fear str grar &9

=Y WA ST @ § § AgiEa
¥ gz g fF IR @ oA
fagrea: edfiwre far & afea oF fadm
@1 & Fgar azar g | W @graar wq-
gfeg sifgat wix wifew sufaqi = &
€ gagdr wuardi e & w § wias
fagien ot gmifas  fagder &
waiT g7 & 1§ & wifes fagama
At fegel, gaaardl,  farzay owmifx
# 4t fag srom #fe armifas fagsma
us fage g 2 f99 & sRU A7 5
agraar Ay o @) 1w W GIges
FIEZ &1 HiZa 9971 99 qfadqd sar
g ar 3wy ggrar AT @ FT fRar
arar g, afeT wrt grga &1 ow1zAYy daT
F@1 &, y% oftaqq sar &, graifs 37
T1 N1 ud, FAst A qeplE, aifz aw gy
a9 g i § afeq 97 qv ag e o
g g &1 w9y wgwa fear § fe
AT Y gWIA w7 9T @ fEAT AT
arfgy 1 & strAaT agar g fF ag @i 8-
q@ 97 W TWE T FUA & fay
WY #Y7 9T & @ § W 7T A9
w17 ¥ afada 7% & 291 1 awA
AT 9T 97 FL Y FE &1 Hifear s34 7
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it grae W : §IETX §F 0T AR
& & fav dmie g

SHRI KARTIK ORAON : Under the
Government of India Act, 1919 and 1935
those who were converied to Christianity
from Scheduled Castes and Tribes werc
called Indian Christians and they enjoyed
all the privileges up to 1952 and those who
professed the tribal religion were called
‘backward tribes’, at that timc, and were de-
nied any faciliies whatsoever. Under the
new constitution which came into force in
1950 no provisions were made for the Indian
Christians because they were and are social-
Iy, educationally and economically more ad-
vanced and even politically more conscious
than the higher castc Hindus and Muslims.

MR. DEPUTY-SPEAKER : Will you
please come 1o the question because the
time is over ?

SHRI KARTIK ORAON : The national
Government made a special provision for
the Backward Tribes as Scheduled Tribes.
But by the irony of fate 1o-day 5,539, of
Indian Christians are 1aking 75-85% of the
Ceniral Services —60%, of overseas scholar-
ships and 909% of Siate Services and post-
Mairiculation scholarships at the cost of
flagrant exploitaiion of 94.47% of real
Scheduled Tribes,

MR. DEPUTY-SPEAKER : Shall I pass
on to the oext item ?

SHRI KARTIK ORAON : 1 would
like to know from the Government as to
whether there is any notification with them
to ssy that the Indian Christians from sched-
uled Castes and Tribes would merge into
the Scheduled Castes and Scheduled Tribes
depending on where they come from, after
the cession of the privileges meant for
Indian Christians. If so, what is that ? If
not, I would like to know the authority
under which the Government are violating
in letter and spirit the provisions of the
Constitution.

MR. DEPUTY-SPEAKER : Have you
got any reply 7

SHRI J B. MUTHYAL RAO : This
country is a secular State. Whether he is a
Christian or a pon-Christian, he bas every
right to progres.
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st ge W wgEw:  JUTHW
e, Faead §oww g Wi,
Afed wrod % T3T g8 &1 wagT ag
faar &1

MR. DEPUTY-.SPEAKER : Every day
I am not going to accept it. I am going
regularly from this side and that side There
are other members who have written to me.
I cannot accommodate all of them,

St gen Wy wwawm : g¥ A
qa3 &1 WY§7 faaar qifem | ga%r wAT
Far g ?

MR. DEPUTY.-SPEAKER : 1
appeal to the leader. Is this fair ?

=t gOW WY wEwrg © T g agt
e fag wiy § 7 ga agt ask &
#ard qgR & fAT | Wi a g¥ aYyEr
Zar agY 1gd, a1 wrT #g dfag fF ga
AIZT AT KT &2 |

will

MR. DEPUTY-SPEAKER :
attéention. Mr. Hem Barua.

SHRI KARTIK ORAON : [ want a
categorical reply this way or that way.

MR. DEPUTY-SPEAKER : He has
replied. That question is over, [ have
passed on 1o the next item. Will you please
observe silence at least.

Calling

WRITTEN ANSWERS TO QUESTIONS
Raid on Firms in Kanpar

*334 SHRI K. LAKKAPPA ; Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it Is a fact that the Enforce-
ment Directorate of the Forward Markets
Commission raided about 8 firms in Kanpur
on the 24th May, 1969 ;

(b} if so, the reasons of this mass raid ;
and

(c) the details of
made ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

the investigations
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED : (a) The Kanpur City Police, at
the instance of the Enforcement Directorate
of the Forward Markets Commission, raided
eight firms in Kanpur on the 22nd May,
1969.

(b)Y The Cnforcement Directorate of the
Forward Markets Commission had received
information thar these firms had formed a
bull syndicate to rig up the prices of May
1969 delivery in linsced hedge contract and
had also entered into illegal forward con-
tracts and option business in mustardseed.

() The cases are under investigation.

wagfem sfaal & &y gl &1
T

*335. st TEAIQIE  AATY T
falw qur ga= Seqm |7 T A4 AV
Fqr1 w0 5 :

(%) Far a7 T AT A A
Mo 71w 7y v 0w owmmn &
wfaqg Fagsqy & AT femmmraar g f
ag gEIGT &1 T F¥ & A7 @A
Aram W Fgr Had g

(=) aar warsh & ag W1 g fF
A # && W efewal o Al aar
gledl ® 9¥W FI qgr AT MY F
1€ gfgasy ad & ;

() /ar r@rE & ag o1 #2002 fr

WG AT qT T TEQ T & gAI-
wia &1 siarga faa o 2w & faa §
ag ;oW

(o) afg g, a1 58 T H @R )
war sfafxar @ 7

fufir simtag aar wwTw wemror (e
¥ 3q &t (ot geome ) : (F) ¥ (9).
AW & A7 fle UIAMTATIG 1
few aq fEdy o ama &1 oar A€ &
afaqia ¥ wggfes oifea) qur wqgfea
wifew. wifaal & fag soawl 1 sy
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frar aar & stz woFe aE & fe
F9g7g AT W@ | o

Uniform Civil Code

*336. SHRI P. C. ADICHAN : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether any steps are being taken
to evolve a uniform Civil Code for all
sections of the sociery and parts of the
country for better intcgration of the Nation
particularly in respect of marriages, succes
sion and the like ;

(b) if so, the de:ails thereof ;

(¢) whether any panel representing the
different scctions of the society is being
cons:ituted for evolving such a unifom Civil
Code ; and

(d) if no, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND 'IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : a) No,
Sir.

(b) Does nol arise.

(¢) and (di. No. Sir. Since there is no
uniformuty of views among the different
sections of the society and parts of the
couniry as 10 the enactment of a uniform
Civil Code of laws relaling to marriage,
successon elc., there is no such proposal.

G:ants to Private Institutions For
Soclal Welfare Activitles

*317. SHRI LOBO PRABHU : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased (o state :

1a) the activities and the results achieved
by the Central Social Welfare Board for
which a budget provision of Rs, 2.5 crores
has been made during the current year ;

(b} whether Government have cogsis
dered paying grants for similar activities to
private institutions according to their work
record ; and

(¢) il so, the detalls thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN. THB
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DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
a) The main objective of the Central So-
cial Welfare Board is to promole the deve-
lopment of welfare services for women,
children, the physically handicapped, the
aged and the infirm in the voluniary sector.
It is 100 carly to assess the achievements of
the Board, in the light of the budget pro-
vision of Rs. 2.5 crores made in the current
financial year.

(bj The Gowvernment does not give
grants for purpose for which assistance is
available from the Central Social Welfare
Board, but they have schemes under which
ussistance is provided to deserving organi-
sations for developmental purposes.

(¢) Under the (i) scheme of assistance
tv Voluntary Organisations for the Handi-
capped the Government give upto 75% of
the estimated expenditure on approved
developmental projecis of the Voluntary
wrganisations in this field ;

(il Granis not cxceeding Rs. 20,000 p.a.
are given to approved organisation of an all
India character ; and

(iii) Under the scheme of assistance (o
Voluntary Social Welfare Organisations upto
607, of the estimated expenditure is given
10 suitable welfare organisatlons for develop-
mental purposes,

wifee 3fez & fagy i w! (=i
aygaan

*338. ot fanyfa fas : Fa7 fafv e
AU FEAWW HAT 4Z AT FT FA FA
fr:

(%) #ar 7g @9 ¢ fx gfaai &
sfaferm anr & $5 w7 7@t 51 )
wifgs g zadlg &

(&) afz g, A1 qq1 FEIT AWA &
wifaw gfez & fagy &7 a3 a1 F 8
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Shortage of Pig Iron

*3)9. SHRI BAIDHAR BEHERA :
SHRI H. AIMAL KHAN :
SHRI MEETHA LAL MEENA :
SHRI R. R. SINGH DEO :
SHRI R, K. AMIN :

SHRI HIMATSINGKA :

SHRI C. JANARDHANAN :
SHRI D. R. PARMAR !

SHRI DHIRESWAR KALITA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
slale :

.a, whether it is a faot that there isa
shortage of pig-irom ;

(b) the steps taken v improve the
supply of foundry pig-iron of grade onc
and two, billets, hot rolled sieels coils, hot
and cold rolled sheets ; and

(c) whether Government have assessod
the impact of this saortage on the working
of the engincering concerns and on uoem-
ployment dueto closure of manufaciuring
concerns in Lhe country 7

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : (a) The present assessment
is that production of pig iron is generally
adequate 10 meet the estimaled requirements,
although there have been occasional shor-
tages in supplies of ceriain grades.
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(b) Hindustan Sieel Limited has initia-
ted steps to increase the production of
foundry Grade I and Il which are in short
supply. The export of basic grade pig iron
during 1969-70 has also bcen restricted to
make available more capacity for the pro-
duction of foundry grade pig iron. An
equitable system of distribution has alrcady
been evolved by the Joint Plant Committee
in consuliation with the foundry industry.
As regards billets and sheets, all efforis are
being made to utilise the available capacity
to the fullest extent possible and 1o increasc
their production. For instance, the ingots
from Durgapur Steel Plant are being rolled
into billets by TISCO to improve the sup-
plies of  billets. The cxports of billets
during the current year have been restricted
only to past commitments with a few excep-
tions for small quantities which may be
exported afier prior permission from
Government. To supplement the indigenous
suppiies of sheets, imports of thinner guages
of sheets are permitted to actual users on a
liberalised basis.

(e) No, Sir. Although Government has
received occasional reporis of the temporary
closure of certain units of the re rolling
industry, no general or widespread instances
have come to Government’s notice.

Working of Heavy Logincering
Corporation Ranchi and Bokaro
Steel Plant

*340, SHRI N. SHIVAPPA :
SHRI K. M. KOUSHIK :
SHRI ZULFIQUAR ALl KHAN :
SHRI P. K. DEO :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether Government are facing
some difficulties with the Stale Government
authorities in regard 10 the working of the
Heavy Enginecring Corporation at Ranchi
dnd Bokaro Stec! Plant ; and

(b) if so, the details thercof ?
THE MINISTER OF

HEAVY ENGINEERING
POCNACHA) :

STEEL AND
(SHRI C. M.
(a) No, Sir. No difficul-
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ties have arisen with the Bihar State
Government with regard either to the work-
ingof H. E.C. or the construction of
Bokaro Steel Plant.

(b; Does not arise,

M/s. Standard Drum and Barrel
Manufacturing Company,
Bombay

*341. SHRI S. M. BANERIJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the date on which permission was
given to M/s, Standard Drum and Barrel
Manufacturing  Company, Bombay for
nunulfacturing Bitumen Drums :

by the dale on which the plant and
machinery of this Company were installed :
and

(¢ the date on which the Company put

their said Bitumen Drum  plant ioto
operation 7
THE MINISTER  OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIT'. A.
AHMED) :

fa; tu e, M/s. Standard Drum and
Barrel Manufacturing Company, Bombay
were granted industrial licence dated 20th
July, 1959 for the manufaciure of 3,000
Nos. per day of Sieel Drums. The firm
installed machines by July, 1959 and started
manufacture of Bitumen Drums during the
same month,

Pulliog Alarm Chains in Local
Trains at Talegaon

*342. SHRI P. VISWAMBHARAN :
SHRI SRINIBAS MISRA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that dueto
pulling of alarm chains of the local trains at
Talegaon on Poona-Bombay Section, several
trains were disrupted ;
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(b) if so, what are the reasons for such
large scale pulling of alarm chains ; and
(c) the steps taken to prosecute the
offenders ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes, Sir,
During the six months period from January
1969 to June 1969 there were 26 cases of
alarm chain pulling at Talegaon on local
trains,

(b) The industrial workers travelling on
these local trains resort to frequent alarm
chain pulling to focus atiention to their
demands for introduction of additional
trains, punctual running of existing trains,
declaration of the Poona-Lonavala section as
i *Suburban® section clc.

(¢} It has not been found possible to
control this situation about alarm chain
pulling as identification of the persons pul-
ling the alarm chain is thwarted by the non.
cooperation of passengers travelling on the
trains. Funher the intervention of railway
staff leads o violence on the part of the
industrial workers. Frequent requests are
however made to State Police authorities for
help in controlling the situation.

wAEATg ¥ qataT W & fefaoms
wmatea waw & [aako & fag
wfw *t wia

&t ®o fro wygwe : aar WA A4
ag ¥@A I FO &G fF o amefigr
qatex @y & fediaqa smiag & waq
% famtw & fay fea-feq cafsqai &
Hfa &ded w1 gaarm 2, o 3 u9fw
U T gOF A ¢

= ot (¥1s Tw gum fy) @ Ao
Fiaa & graew § gEEAlqy i wgieg
Wit wd #1 fanfg @y &) sy
yfaae fear a1 @ & 9fe trfcmgtr
¥ ¥T 97 7E ITAT

1891 (SAKA) Written Answers 3.
Derallments, Delays and Mishaps on

Kiul-Jamalpar Section {Eastern Rly.) . ..

*344, ¥ SHRT1 MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether he has received any rep t
about the derailments, delays and mishaps
on the Kiul-Jamalpur section of the Eastern:
Railway arising out of the faulty construc-
tion work by the contractor in regard to
a small bridge ;

(b' whether any inquiry has been ordered
into these avoidable minor accidents, delays
and harassments 1o passengers ; and

¢V il so, the results thereof ?

THE MINISTER OF RAILWAYS (DR,

RAM SUBHAG SINGH) : (a) There has
been onc  case of derailment of
two wagons of a Goods train bet-

ween Dhanauri’ and Kiul stations on the
Kiul-Jamalpur section on 27.2.1969. The
aecident, however, did not arise out of faulty
construction work by Contraclor in regard
1o any small bridge. Some passenger trains
suffered  delays on  account  of - this
derailments.

(b) and (c; This accident was inquired
into by a committec of Senior Scale Officers.
According to their finding the derailment
was due 10 the combined cffect of defects in
the wagons and on the newly laid and
temporary diversion track. -

There have been no other cases of minor
accidents, delays and harassments to passen-
gers in the recent month.

Portland Cement

*346. SHRI MUHAMMAD SHERIFF :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slate :

(a}) whether the Central Road Research
Institute has recommended clear-cut classi-
fication of Poriland cement into two grades
according lo their strength characteristics ;

'b) whether the Cemet Manufacturers
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Association has favoured the proposal;
and

(c) the reaction of Government in this
regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIP. A,
AHMED) : (a) Yes, Sir,

(b) No, Sir,

(¢) The grading of ordinary Portland
cement on the basis of strength is under
consideration of the Indian Standard Institu-
tion. Goveroment would take a decision
after receiving the recommendation from
the Indian Standards Institution.

LauL RO ()
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STATEMERT
After issue of orders vide Railway
Board’s letter No, E (SCT) 68CMI5/10
dated 27-8-68, selections in respect of Runn-
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ing staff categories have been held on all
Zonal Railways except on the Western
Railway. Derailed information is given
below ;=

No. of Scheduled Castes/Tribes sefected for promotion

Raihvays,

Number

Post

Central

Fastern

Northern

North Eastern

Northeast-Frontier

Southern

Qne Scheduled Caste

Two Scheduled Castes
Twelve Scheduled Casles

One Scheduled Caste
Seven Scheduled Castes

Onc Scheduled Caste
Eleven Schedule Castes

Two Scheduled Castes and
One Scheduled Tribe

Six Scheduled Castes

Guard Grade ‘A’

Driver Grade ‘A"
Driver Grade ‘B’

Guard Grade ‘A*
Driver Grade ‘R’

Driver Grade ‘A"
Driver Grade ‘B'

Guard Grade ‘A"

Driver Grade *A*

Five Scheduled Castes
One Scheduled Tribe

Three Scheduled Castes
One Scheduled Tribe

South Central
South Eastern.

Driver Grade ‘B’
Gueard Grade ‘A"

Driver Grade *A®
Driver Grade ‘A"

On the Western Railway, no selection for posts in running stall categories have

been held so far afier 27-8-68.

Schemes for Uplift of Harljans in Delhi

*149. SHRI KARTIK ORAON :
SHRI RAM SWARUP
VIDYARTHLI :
SHRI J. SUNDER LAL :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased 1o state :

(a) the nature of schemes sent by the
Delhi Administration for Harijan uplift
during the last two years ; and

(b) the number out of those approved
by Government and the reasons for rejection
of the others ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMANT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) The schemes
proposed by the Dethi Administration for
the Welfare of Harijaps during 1967-68 and

1968-69 cover facilities for educational,
economic and social development,

(b) Out of 16 schemes, 10 were appro-
ved. The other schemes have not been
approved either because of resource limita-
tions or the awvailability of similar facilities
in the general development programmes.

Rallway Lioe from Nangal to Una

*3:0. SHRI PREM CHAND VFRMA :
Will 1he Minister of RAILWAYS be pleased
1o siate

(a) whether Government are awarc that
in Himachal Pradesh, in an area covering
4,001 Sq. miles consisting of Bilaspur Dis-
trict, Una and Hamirpur Divisions, there is
pither 8 Railway sitation npor & mile of
Railway line ;

(b) whether Government are also aware
that because of non-existence of Railway
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line, the food could not be transported to
these areas last year resulting in extreme
hardship to the people ; and

(c) whether Government propose (o
construct a nine-mile line from Nangal to
Una during the Fourth Five Year Plan ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, Sir.

{b) The Railways are not aware of any
handicap in the movement of food-grains
in the interior of Himachal Pradesh due to
lack of rail facilities.

(c) With the present difficult ways and
means position and the paramount need for
achicving maximum economy in expenditure,
it is very unlikely that this rail link could
be considered for construction in the near
future.

Improvement of Delhi and New Delhi
Rallway Stations

*351, SHRI M L. SONDHI ; Will the
Minsiter of RAILWAYS be pleased 1o state @

(a) whether any schemes are under
conideration to further improve the Delhi
and New Delhi Railway stations ;

(b) whether Government are aware of
the improvements which have been achicved
in Railway stations of almost all the capital
cities of the world ;

(¢) whether in comparison,
New Delhi Railway
behind : and

(d) whether moderaisation of Delhi and
MNew Delhi Railway stations will get priority
and, if sQ, when the work is likely to be
taken up ?

Delbi and
slations are lagging

THE MINISTER OF RAILWAYS DR.
RAM SUBHAG SINGH : (2" Mo, Sir.
Adequate amenities and facilitles already
exist both at Delhi and New Delhi stations
to meet the requirements of passenger traffic
dealt with at these siations at present.

(b) and (c). Any comparison of the
Railway stations in the capital cities of the
world with the. Railway . siations at Delhi
and New Delhi is not possible s the require-
ments of passenger (traffic, the climatic
onditions, the number of 1rain services etc.
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vary vastly. In planning any modernisation
of stations in India, the Railways have to
take into consideration the traffic require-
ments, habits of rail users and available
Tesources.

(d) Does not arise in view of reply to ~
{a'. (b} and (c) above.
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Bye-tlections in Jammu and Kashmir

*353, SHR1 SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased 10 siate :

(a) whether Government Election com-
mission have received complainis regarding
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the abuse of Official

the recent bye-elections in

Jammu and Kashmir ;

ib) the nature of allegations mude ;
(c) whether any enquiry has been con-

ducted in the matter ;

Written Answers

position/machinery in
the State of
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(d) if so, the outcome thereof ?

THE MINISTER OF
SOCIAL WELFARE
MENOM) :

(b) to [d). A statement is laid on the
Table of the House.

LAW AND
(SHRI GOVINDA
(a) Yes. Sir.

Name of complaint

Nature of complaine

Remarks

1. Shri Abdul Ghani,
Secretary, Nation-
al Conference

2, Shri Shamlal
Saraf, Chairman
WNational Con-
ference.

. A contesting
candidate for the
bye-elecction in
the Sopore
constituency.

. Shri Habibullah
Lope, contesting
candidate from
the said consti-
tuency.

Use of town Hall, Sopore, by the
Congress for holding n political
meeting (and refusal of the same
Hail 10 the National Conference.)

Participation of ceriain Govern-
ment officials in Congress mcelings.

Govil. machinery freely pressed
into clectioncering campaign in
favour of the ruling party canida-
1es ;

Transport and other departmental
vehicles being openly used for elec-
LIONCETING pPUrposes ;

Govt. Information Deptt. and FSO*
given charge of publicitv and pro-
poganda; Officers and ofticials trans-
ferred and removed to suil the
choice of the Congress party can-
didates ; and Money being distribu-
ted, construction contracts allotted
to win voters and all sorts of
promises made by Govt. agencies
and Ministers 10 secure support for
Govl. pariy candidates.

One Shamesdin, Clerk, war can-
vassing for the ruling party.

The Chicf agent of Shri Habibullah
Lone was being implicated in fic-
tituous cases and the police were
asked to harass him and to coerce
the volers,

According 1o the report of the
State Government, no Congress
meeting was held in the Town
Hall at Sopore but thata group
of persons had gathered there
to meet Syed Mir Qasim, who
was staying there. The applica-
tien of the National Conference
for use of the Town Hall was
refused, as it would not be
allowed to be used for political
activities,

The Dy.5. B., Sopore has stated
categorically that the alllegations
are not ture,

On the direction of the Com-
mission, the Chiel Flectoral
Officer of the State conlacted
Shri Sham Lal Saraf on the tele-
phone and discussed the allega-
tions made by him. The Chief
Llectoral Officer had roported
that the allegations  were
basscless.

The Returning Otlicer, Supore,
reported that the complaint
being anonymous and a frivolous
one, calls for no further action.

The Chief Electoral Officer,
Srinagar reported that the
complaints were baseless.

*(Field Survey Organisation)
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Supply of Steel Sheets to M/s. Hind
Galvanlsing and Englneering Co. () Ltd.

354 SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) since when M/s. Hind Galvanising
and Engineering Co. Private Ltd,, started
receiving supplies of 18 gauge stecl sheets
from producers against allotment of 1011
tons made to them by the Directorate-
General of Technical Development for the
year 1964 65 ;

(b) the quantity of frec sale stecl sheets
purchased by them from M/s. Aminchand
Pyarelal and Ramkishan Kulwantrai and
from any other source ;

(c) the number of barrels manufactured
and supplied by them to various parties out
of such steel sheels ;

(d) whether it is a fact that records
pertaining to sales and purchases of such
stecl shects arc being maintained by the
Iron and Sieel Controller ; and

ie) il so, the reasons why Goveranment
do not verify from the above importers and
the Iren and Stecl Controller as to whether
any free sale sheets were supplied to M/s.
Hind Galvanising and inform the correct
position to the House ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADL
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (¢). The information is
being collected and will be laid on the
Table of the House.
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Hindustan Machine Tools

*356. SHRI S. 5. KOTHARI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleascd to state :

(2} whether it is a fact that the Hindus-
tan Machine Tools has improved iis func-
tionlng during the first quarter of the



49 Written Answers

current year as compared to the se!back it
had suffered during 1968-69 ;

(b) il so, the estimated increase in pro-
duction in this quarter ;

(¢} whether the Company expects 1o use
90 per cent of its installed capaci'y and to
earn a reasonable reurn on capital emp-
loyed ; and

(d) what have been its sales, profi's and
losses during the years from 1966-67 to
1968-69 and what arc its estimates for the
year 1969-70 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b'. The produciion
of machine tools in Hindustan Machine
Tools Ltd. during the first quarier of 1969
70 was almost on the same level as that of
the first quarter of 1968-69, even though it
was lower compared to the production in
the last quarter of 1968-69. However in
view of the improvement in the inflow of
orders, the performance during 1he subse-
quent quarers of 1969-70 is expected to be
comparatively tetter than that of 1978.99,
The praduction of warches in the Company’s
Waich Factory continued 1o maintain the
upward irend during the first quaricr of
1969-70.

(¢} During the year 196970 the Com-
pany expect  to wilise E09, of their p'ant
capacity for rroduc.ion of machine tools
subject to regular and adequate inflow of
orders. Wiih the fuller wtilisation of plant
capacity and establishment of new lines of
produciiod envisaged. the Company expect
reasonable reiurn on capiial

SRAVANA 14, 1891 (S4KA)

10 earn a
employed.
(d) (Valie in Rs. l1khs)
1966-67 1967 68 1908-£9 1969-70
Sales 1505 1465 1535 2148
(provisiopal) (estimated)
Net Profit (+)
or Loss (=) (<) 126 (=)66 (==)34 Not

estimated

(provisional)
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Establishment of a Pig Iron Plant
in Haryana

*358. SHRI A. SREFDHARAN :
DR SUSHILA NAYAR :

Wil the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
stale :

(a) whether it is a fact that there had
been a proposal under consideration of
Government 10 establish a pig iron plant
in the State of Haryuna ;

(b) if so, the progress made so far for
its establishment ; and

() the funds allocated for the same 1

THE MINISTER OF STEEL AND
HEAVY [LENGINEERING SHRI C, M.
POONACHA) : (a) A Letier of Intent was
issued in  September, 1963, in the name of
the Director of Indusrics of the then undi-
vided Punjab for setting up a pig iron plant
with an annual capacity of 100,000 (onnes in
Hissar district.

(b and (c]. In the absence of satis-
factory progress, the Letter of Intent was
cancelled on the 20th November, 1968,

Loss to Ruilway Property due to Telengana
Agitatlon

SHRIMATI ILA PALCHOUDHRI:

SHIRI B, K. DASCHOWDHURY

SHRI BISWANARYAN SHASTRI:

SHRI N. R DCOGHARE :

SHHRI RAMACHANDRA
VEERAPPA :

SHRI D, B RAJU :

SHRI Y. A. PRASAD :

SHRI JUGAL MONDAL :

SHRI HI/KAM CHAND
KACHWAL :

SHRI BANSH NARAIN SINGH :

SHRI BHARAT SINGH
CHAUHAN :

SHRI VISHWA NATH PANDEY :

SHRI SHASH!I BHUSHAN

SHRI R K. BIRLA:

SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased 1o state :

(2) the loss suffered by the Railways in
the Tclcngana area sioce the agiwtion for

*359.
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a separate State was started there, on
account of Railway properties damaged,

set fire 10 eic, and on account of diversion
or holding up of passcnger and goods
traffic ; and

(b) the steps taken to protect Railway
properties and 10 make Railway travel safe
through the dis:urbed areas ?

THE MINI!STER OF RAILWAYS (DR.
RAM SUBHAG SINGH) :  (a) The value
of ra'lway property lost, damaged or set
fire 10 in the Tel.ngana agitation upo the
end of June 19.9 is estimaied as Rs. 203
lakhs. The loss on account of diversion
or hold up of passenger and goods traffic
cannot be ide nified as 1he disasirous cyclone
in Andhra Siare coincided with the agiration
and the effect of both got merged.

(b) Armed guards of Railway Protec-
tlon Force/Railway Pro'ection  Special
Force, Railway Potice, and Dis'rict Police
are stalioned at Railway stations wulnerable
for auacks. In adlition, Armed Foot
Patrols and Mobilc Pairols by engine with
brake van have been arranged 10 protect
Rallway property and tele-communica‘ion
equipment, Patrolling by cngineering gang.,
men has a'so been arranged.  Imporant
trains in vulnerable scciions are being
escorted  Liaison is being maintained with
the S:ate Police at the appropriate levels,

Completion of Bokaro Steel Plant

*360. SHRI D. N. PATODIA :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of STFEL AND
HEAVY ENGINEERING be pleascd 1o
slate ;

(a) whether it is a fact that the cornstruc-
tion scheduled of 1he Bokaro Sieel Plant has
been severcly affccied because of the labour
trouble ;

(b) if so, to what extent the scheduled
programme will be deloyed ; and

(¢) whether steps have been takento
bring atout a period of industrial peace in
the projuct erca so 1kat the woik in 1be
plant is compleied wiihout undue delay ?

" AUGUST 3, 1969
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THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C, M.
POONACHA) : (a) No, Sir. The labour
troubles have not been of such serious
na ure as 1o affcet the construction schedule
ol the plant.

(b) Does not arise.

(¢! Bokaro Seel L'd. and Hindustan
Stee! Woiks Cons ruction Co. Lid, have
taken steps to ensure, 10 the exient possi-
ble, that the lcgi imate grievances of the
workers employed by the contraciors are
met by the lauer, Sieps are also being
taken to re organise the Security Force,
Finally, the dispuie which arose beiween
the workers and the con ractors early in
May lasi has been referred to the arbitration
of the Labour Commissioner, B:har.

Import of Ruw materk ls through M.M.T.C.
or S.T.C,

2124, SHRI K, M. KOUSHIK : Will
the Minister of INDUSTR AL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AEFAIRS be pleased 1o refer to
the rep'y given to S arred Question No, 692
on the 1v.h March, 1968 and siae:

(a) the action taken on the suggestions
made by the industrialis's at the meeting of
the Small Scale Indusirics Board held in
MNovember, 1967 that  they wou!d prefsr
geuting their imports direct and not through
M.M.T.C. or S.T.C. ; and

(b) if the suggestion of the industrialists
has not been aciepled, the reasons theres
for 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A
AHMED) : (a) and {b). The suggestion could
not be accepied for the following reasons (=

(i) Imports of non-ferrous melals are
gencrally miade from Rupce Fayment
Countries under Trade Plans. There
shoud be one single agency to
negotiate imports from these counts
TiLS,

(ii) Cerain chemical items are impor-
ted 1ogeiher both for large and
small scale seclors, e g., murcury,
coikwood, muton talow and
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sodium npitrate etc. and this can
be done only by S T.C./M.M.T C.

In certain  cases materials have to
be imported under a particular
credit under which a certain amount
of each iwport is prescribed. In
order to fulfil this condition, bulk
imports have to be made through
5 T.C./M.M.T.C.

(iii)

Licence to M/s. Remington Road

2125. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFEAIRS be plcased to state :

(a) the number, rames and locat'on of
typewriter manufac'uring uni's in the coun-
try with quanity and value of the annual
produciion of each during the last three
year §

(b) the number and value of typewriters
annually required by the country ;

(c¢) the names, number and wvalue of
typewriters imporied last year with the
countrics of import and the share of each ;

(d) whether it is a fact that the grant
of A manufacturing license 1o M/s. Reming-
ton Rand has been withked ; and

(e) if so, the reasons thercfor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : fa) A sia:ement is lard on 1he
Table of :he House, [Placed in Libiary. See
No. LT—1518/69].

(b) According to the Planning Com-
mission’s cstimates, demand for 1ypewriers
at the end of the IV Plan [1973-74) muy be
at 1 lakh Nos. incuding 15,000 poriable
typewriters. Yecarwise requirement of type-
writers has not bcen estimated. Value of
typewrilers varies from firm to firm,

() A siatement is laid on the Table of
the House. [Placed in Library, See No. LT—
1518,69).

(d) and (). The licence application of
M/s Rcmingion Rand of India Lid . sub-
miited in March, 1968, for the manufuciure
of poriable typewriters, involving impon of
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equipment as well as payment of royalities
and technical fees, apart from the ouflow
of forecign exchange in the form of addi-
tional profi s/dividends arising out of the
new manulaciuring activity, was not accep-
table to Government. The Company pro-
posed to take up a revised scheme and have
been advised 1o submit a fresh application.

Rallway Saloons and Tourist Cars.

2126,  SIIRI BABURAO PATEL : Will
the Minisier of RAILWAYS be pleased to
state ;

(a) the total number of non and air-
conditioned Saloons/Tourist Cars, gauge
and calcgory-wisc, available with the Rail-
ways ;

(b} the standard accommodation In
these Saloons, Tourist Cars and Inspection
carriages and the number of passengers
permiuted to travel in each ;

(c) the type of cofficers or VIPs who
are allowed to use the Saloon eic. and the
charge made for such journeys ;

(d) whether thesc Saloons are available
to the public and, if so, the rates charged
for them ca'egory-wise with manner and pare
ticu'ars of hiring them ; and

(e) il not, the reasons therefor 7

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) Information
is beving colleced and will te laid on 1he
table of the Sibha,

(b) In these carriages, s‘andard accom.
modaiion  consisis of sitiing-cum-office
room, bed rooms. ba:h rooms. kichen
and acco:mmodation for stalf. The number
of berihs sca's available varies from carriage
to carriage Persons in excess of the marked
capacity may also travel in the carriage on
payment of usual fares.

fc) A statement is laid on the Table of
the House. [Pluced i4 Library, See No. LT—
1519/69].

(d) Except saloons reserved for High
Officials of the Government for whose use
specials rescrved carriages have been pro-
vided, other carriages are made available to
the public. A staicment showing the rales
chargeable and the condition for requisition-
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ing these carriages is laid on the Table of
the House. [ Placed in Library. See No. LT—
1519/69).

(e} Does not arise.

Theft of Non-Ferrous Material from
Jamalpur Loco Workshops

2127. SHRI BABURAO PATEL : Will
the Minisier of RAILWAYS be pleased to
state @

a) the names of persons arrested by
the Central Crime Bureau of Railways for
large-scale thefis of non-ferrous material
from the Jamalpur Loco Workshops during
the last three years ;

(b) the va'ue of goods stolen during the
period ;

(c) the names of leading businessmen
associated with this gang of thicves ;

(d) the particulars of action taken
against the thicves and the collaborating
businessmen and with what result so far ;
and

(e) whether it is a fact that some busi-
nessmen have approached his Minis'ry to
scitle the matier our of court ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) @ (a° During 1968-
69, &/Shri Faizul, Suresh Prashad, Mahabir
Prasad and Maheshwar  Prasad of Jamalpur,
Pritu of Jullundur Cny, and Roop Chand
and Kailash Nath of Mirzapur were arrested
by. the Central Crime Bureau of the Rail-
way Board. No other arrest were made by
the Central Crime Bureau of the Railway
Board prior to this.

(b) Value of goods (nen-ferrous materi-
aly repor ed 10 have been s olen during 1he
fast 3 years was atout Rs 1.10,221/—. Be-
sides this, ron-ferrous maierials wor/h about
Rs. 1,4.,000/— suspected 1o have been stolen/
unlawfuliy obiained and booked from Jamal-
pur were seized by the Cemral Crime
Burcau of 1he Railway Board at Jullundur
City and Miirzapur during 1568-69.

(¢) 5/Shri Roop Chand and Kailash
Nath, businessmen of Mirzapur and Mahabir
Prasad of Jamalpur have becn suspected to
bave links wiib this gang of thicves,

AUGUST 3§, 1969
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(d) During the last 3 years, 149 persons
were arrested, Of these, 25 were convicied,
12 acquited by the eourt or discharged by
the pol'ce and 112 are s:ill facing trial in
the Court. 95 emplovees were also appre-
hended, of which 86 were punished depart-
mentally and ac ion aganst 9 employees is
still pending. The cases against the business-
men who haa bzen arresied under the Rail-
way Property  (Unlawful Possession) Act
1966, are under enquiry.

(e) Wo.
Foor-wheeler Wigons

2128. SHRI BABURAQ PATEL : Will
the Minister of RAILWAYS be pleased 10
state :

(a) the number and value of new four-
wheeler  wagons the Railways require
annually ;

(b) the names, places and annual pro-
duciion in quantity and value of four-
whecler wagons in the private sector during
the last threc years ;

(¢) the name, place and annual pro-
duction in quantity and value of wagons in
the public secior during the last three
years ;

(d) whether wagons are still imporied
from foreign countries and, if so, the num=
ber, value and country of import during
the last three years, year-wise ; and

(e} whether wagons built in India have
been exporied and, if so, the number, value
and the names of countrics during the last
three years, ycar-wise ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The number
and valuec of waxons required by the Rail-
ways vary from year 1o year depending on
the nceds of traffic. However, the require-
menis of wagons during the Fourth Plan
period 1969-70 10 1973-74, have been estimat-
cd at about one lac wagons in terms of
four-wheelers.

.bi and (c). A statement is laid on the
Table of the House [Placed in Library. See
No. LT-1520/69].

(d) No,
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(e) Wagons for export are built mostly
by firms in the Privaie Sezor who submit
their quorations ei her dirccily or through
the Siate Trading Corporation.

St.ff Employed In Railw:y Dining Curs

2129. SHRI BABURAQ PATEL : Will
the Minister of RAILWAYS be pleased 10
state : :

(a) the total number of Dining Car
Managers, Stores Clerks. Head and Assist-
ant Cooks. Chapati Makers, Scrvers and
Cleancrs emnloyed in Refreshment Rooms
and Dining Cars in India, Railway-wise ;

(b) the average number of such Dining
Car Employees manning a sing'e long dis-
tance train and whe her these employees are
served free food in addilion to their
salaries ;

(c) the pay-scales of these employess,
category-wise ; and

(d) the number of Inspectors for check-
ing the purity and quality of food on
trains and the method in which they do the
checking  with the  pay-scale  of such
Inspeciors ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) A statement
is laid on the Table of the House, [Placed
in Library. See No. LT-1521/69;].

(b). 27;

since the siaff of Dining Cars arc on
tour ou side their headquariers, they are
entilled to traveliing allowances as per rules,
which is over and above thcir salaries.
However, Dining Car staff are paid only
half the travelling allowance due to them as
they are given free food.

(¢) Stalement is laid on the Table of
the House. [Placed in Library. Sce No.
LT—152/169].

(d) Statement is laid on the Table of
House. Placed in Library. See No. LT—
1521/69).

Collapse of Roof of School and Home for
Mentally Retarded Children

2130, SHRISRACBAKAR SUPAKAR :
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SHRIMATI ILA PALCHOUDHURI :
SHRI SHASHI BHUSHAN :

Will the Minister of LAW AND SOCIAL
WELFARE be plcased to siate :

(a' whe her the roof of the School and
the Home for the Menially Retaried Child-
ren in Anand Parbat, New Delhi collapsed
01 the 25h June, 1969 resulting in the
death of one boy and injury to sixty-three
others ; and

(b) whether this School and the Home
of the children had been inspected earlier
at any time by the appropriate educational
authority ?

THE MINISTER OF STATE IN THE
MINISIRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. SHRIMATI PHULRENU GUHA) :
(a) Yes, Sir.

(b) The School had been inspected
seven times during 1968-69 by officers of
the Direciorate of Social Welfare, Delhi
under which it functions,

Work-Charged Labourers on Railways.

2131, SHRI M. L. SONDHI : Wil
the Minister of RAILWAYS be pleased to
slate :

(a) the number of Work-chargsd lahour.
ers who have rendered more than 3
years' service in the Railways ;

(b} whether Government are aware of
the difficulties and mental agonies experi-
enced by this army of workers for not
giving them the quasi-permanent  stalus
although most of them have served Govern-
ment for many years ; and

(¢} if so, what steps Governmenl are
taking to redress their grievances 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : {a) to [¢). Pre-
sumab'y the Hon'ble Mecmbers refers to
casual labour. The information readily
available. shows that about 35 thousand
casual labour with more than 3 years
service were employed on Railways on
31.3.#8, of whom about 12 thousand were
employed on Projecis.  Those employed
on Projecis are cngaged with a specific
understandiog that their employment would



] Written Answers

last for the duration of the Proiect. Casual
labour employed on works other than Pro-
Jects are, however, given temporary staius
on completion of 6 months service wherehy
they become entitled to the privileges of
temporary service. It is not possible to
appoint all of them to regu'ar posts. Under
the rules, casual labour are considered for
appointment to regular posts if they are
selected by a duly constituted Selection
Board in the approved manner. During the
last 3 years from 1966 10 19(8, abcut 31
thousand casual labours wecre absorbed
against regular posis.

Soclal Welfure Seminar

SHRI YASHPAL SINGH
SHRI YAMUNA PRASAD
MANDAL :

2132,

Will the Minister of LAW AND SOCIAL
WELFARE be plcased 1o state :

(a) whether Government have since
reccived the reports on subjects discussed
at the Seminar of Social Welfare which was
held in Delhi during the month of February,
1969 :

(b) if so, the details of the discussions
held ; and

(¢) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SCCIAL WLELTARE
(DR (SHRIMATI) FPHULRENU GUHA) :
(a) No, Sir.

(b) and (c). Do not arise.

Sulcide as an Offence

2133, DR, SUSHILA NAYAR : Wil
the Min ster of LAW AND SOCIAL WEL-
FARE be pleascd to refer to th reply given
to Unstarred Question No. 8009 on the
29th April, 1969 reparding the view that
suicide should no longer be an offence and
state :

(a) whether the recommendations of the
All India Seminar on Correctional Services,
which were under consideration, have since
been considercd by Government ;

(b) if not, the reasons for the delay ;
and
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(¢) when a final dzcision is likely to be
taken in this rcgard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPASTMENT OF SCCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
{a) to (¢'. The All India Seminar on
Correctional Seivices had  considered 1he
subject of Suicide along with other subjects
on Social Defence and recommended that
in view of the wide development in the
ficld of Criminal Pschylogy . Section 34 of
the 1. P. C. should be amended as to
introduce the concept of **‘Diminished respon-
sibility™ in respect of those puorsons, who
though not legallv insane, are yet certified
to be mentally aberrant and pertorm the
Criminal Act under such aberration of
mind,

The recommendations of the Seminar
have alrendy been communicaled 10 Siale
Governments as well as 1o 1the concerned

Minisiries for consideration. Replies are
owaited.
Paucity of Tennls Balls
2134. SHRIS K. TAPURIAH : Will

the Minis'er of INDUSTRIAL DEVFLOP-
MENT, INTERNAL TRADE AND COM-
PANY AFTFAIRS be pleascd to state

(a) whether itis a fact that there is a
great dearth of tennis balls in the country ;

(b) whether it is also a fact that tennis
balls are teing sold in the black market at
very high prices ;

(c) whether Governmient have considered
imposing & price control on tennis balls ;
and

(d) whether Government propose to
issue more licences for the manufaciure of
tennis balls ?

THE MINISTER OF INDUSTRIAL
DEVELCPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A, -
AHMED) : (a} Yes, Sir.

(b) Complaints have been received by
the Government regarding high prices being

charged for the indigenously produced
tunnis balls,

(e} No Sir,
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(d) A letter of intent has been recently
jssued to a firm for the manufaciure of
50,000 dozens per annum of tennis balls,

Economic and Social Backwardness of
Scheduled Castes

2135. SHRI [.OBO PRABHU : Will
the Minister of LAW AND SOCIAL WEL-
FARE be plcased to state :

(a) whether Government have considered
the relationship beiween the economic and
tocial backwardness of the Scheduled
Castes ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) and (b).
The relative social staius of anm  India
communi'y is knawn to be dependent on a
complex of factors including .(—

(i) Standard of cducation
(i) Type of occupation

(iii)
(iv)
(v) Religious beliefs.

Income (economic level)

Traditional social practices

Employment Opportunitics for Scheduled
Custes

2136, SHRI LOBO PRABHU : Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state 3

(a) the reasons for which the draft
Fourih Plan did not take inlo consideraiion
the fact that social disabilitics of the Sche-
dule Castes are connccled with  their
economic dependence on higher casies ;

(b) wheiher Government wou'd assure
cmp'oyment on minimum wages to Harijans,
at least in sample arcas, 10 test this equation;
and

(c) since those who benefit from Govern-
ment employment are less than a million,
what plans are there for the rest of the
Scheduled Castes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
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DEPARTMENT OY SOCIAL WELFARE
(SHRI MUTHYAL RAQ): (a) to (c).
The presumiption is not correct.  Attention
is invited 10 paragraphs 1.38 and 1.39 of
the ~Fourth Five Yecar Plan 1969-74—Draft"™,
copies of which are available in the Library.
Wih a view 10 encourage shilis 1n occupa-
tional patterns and overcome traditional
econom.c imerdepzndence, the plans have
laid considerable emphasis on educarion and
development of skills which would open up
new avenues of employment in commerce,
industry and other professions, Special
measures have also been 1aken for alloument
of land 10 the land-less.

Investment in Private Sector durlog
Fourith Plan

2137. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased 10 state :

(a) the actuals of investment in the pris
vate sector during the last five years 1o justl-
fy assumpiion of investment of Rs. 2,400
crores in the Fourth Five Year Plan ;

(b) whether investment on completion
of proiccts is alrcady under impiementation
afier consideraiion of their existing idle
capacity ;

(c) the projects in which the capacity
is proving insuffivient ; and

(d) in respect of projects on which In-
vestment decision has been taken, whether
the unit cost of production has been come-
pared with world prices and, if not, whether
it is fair 10 make consumers and agricullu-
rists support the shift of income 1o indusirial
investors and labour as in the case of ferti-
lisers, machine 100's, pumpsels, pesticides
and many consumer arucals which are
priced ltom 50 per ccot to 150 per cent
above landed prices ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A,
AHMED) : (a) No firm estimates of invest-
ment in the private secior during the last
five years arc available. On a rough calcu-
lation, it appears that invesment of about
Rs. 300 crores per annum has been made in
the private sector during the last five years. In
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the Draft Fourth Plan, it has been broadly
anticipted that private investment required
for achieving targe'ted produciion levels for
industries and minerals wou'd amount to
Rs 2400 crores during the plan period. A
provision of Rs. 250 crores has hcen made
in the pub'c sector programme for transfer
of funds from the Government o term=
lending institutions for giving loans to the
private and co-operalive sectors. While the
overall resources availab'e can support an
investment programme of this nature, the
realisation of the programme would largely
depend upon the effectiveness with which
the private and co-operative sectors are able
to tap these resources.

(b} Yes, Sir.

(c) The information is bcing collected
and will be laid on the Table of the House,

(d? While the costs of produciion are
naturally taken into acc unt. both in the
public and private scctors, in asscssing  the
viability of projec's, it is not postible to
compare them with  world prices for a
number of rcasons. including costs of raw
materials, wages cie, prevailing in the coun-
try. Also, world prices do not necessarily
reflect either the cosis of production in the
couniries of origin, or cven the selling  pri-
oes in the counay itscll,

Expansion of Production Cupacity of
Steel

2138. SHRI LOBO PRARBHU : Wil
the Minister of STEEL AND IIEAVY
ENGINELRING be pleased 1o siate :

(a) the reasons for which the draft
Four:h Five Ycar Plan provides for expan-
sion of sieel capacity to B, 1 million 1ons
when the existing capacity of 6 9 million
tons is utilised only 10 the extent of 46
million toms ;

(b) the quantity of steel remained unsold
last year and the quantity exported and at
what to1al subsidy ;

(¢) wheiher the expansion of capacity
proposed is for the iems now imporied ;

(d) if so, whether they cannot be pro-
duced by diversion of the exisiing capacity ;
asod
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(e} since the industrial infrastructura
has alrcady been es'ablished, what are the
calculations on which an increased demand
far steel is envisaged ?

THE MINISTER OF STATE INTHE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The expansion has been proviied for in the
Draft Fourith Five Year Plan to meet the
estimated demand for finished steel including
export requirements, which is estimared at
£.42 million tonnes by 1973-74, The prescat
rated capacity is 705 million tonnes, and
with 907 wtilisation the aciual capacity is
6.3 million 1onnes.

(b) The closing stock position as on
31-3.1969 indicates an inventory of 205, 103
tonnes of finished steel wih all the steel
planis. This figure docs not necessarily
indicate that this quantity of steel remained
uncold for wamt of markeis. Transport
dilTicultics and other problems ccatribute to
inventories of finished producs being held
by the sieel plants as a normal feaiure.

The total quantity of steel exported
during 1968-69 is 816476 tonnes. In addition
800,2%6 tonnes of pig iron were also exportad,
The financial assistance 10 export during the
year, upto December 1958, was Rs. 6,25
crores (provisional).

(¢} Expansion of capacity is partly for
items now imporied, such as flat  products,
and part'y for meeiing the shor-fall in
production of such items as billets where
considerabie scarcity has been lelt.

(d) No, Sir.

() The indus'rial infra-structure has
to kecp pace with the economic supz2r-s'rue-
ture has necessiri'y 1o be expand-d w'th the
cxpansion of the 'atter. The groving require-
men's of 1ranspor:. power g:neration. power
transmiss‘on and also of the various seciors
of the economy ing'uding agricu'wure and
industry have been taken inio account in
estimating the perspective demaand,

Allowances for Railway Staff

detained on Rajdhanl Express
2139. SHRIJ. M. BISWAS:
SHRI S. M, BANERJEE :
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SHRI INDRAJIT GUPTA :

SHRI RAMAVATAR SHASTRI;

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Rajdhani
Express does not have airconditioned coach
for the staff who look afier the passengars ;

(b) whether it is also a fact that their
allowance is only Rs. 8 for journey to and
fro ; and

(c) if so, whether Governinent propose
to raise the allowance of the stall which is
rather inadequate 7

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) The catering
staff on Rajdhani Express are provided with
accommodation in the airconditioned pantry
car. Some othsr siafl are provided accom-
modation in the airconditioned chair cars,
Only a few staff travel in non-airconditioned
portion of the train to meet the peeds of
their duties,

(b) No fixed allowance is pald to the
staffl. They are paid the prescribed daily
allawance under the normal rules appropriate
to their pay except in the case of catering
staff who are paid daily allowance at 507
of the usual rates and free food while on the
run as in the case of staff provided on
Dining Cars of other trains. )

(c) As the daily allowance as generally
admissible is already being paid the question
of raising the rate does not arise,

Loss to Rallway Property due to
Antl-Social Activitles of Naxalties

2140, SHRI N. SHIVAPPA :
SHRI K M. KOUSHIK :
SHRI R, K. AMIN :
SHRI MEETHA LAL MEENA :
SHRI ZULFIQUAR ALI KHAN :
SHRI P. K. DEO :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether several Railway Stations
were attacked in West Bengal, Andhra Pra-
desh, Kerala and other places by the extre-
mists and Naxalties recently ;

(b) the details of total losses to Railway
property as 8 result of anti-social activities
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of these extremists during the last two

months ; and

(c) what action, if any, has been taken
by the Railway Adminisiration with or with-
out the help of the Home Ministry and the
State Governments 10 protect the Railway
property ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) and (¢). Do not arise,
Conference of Rallway Chief Engineers

2141, SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased 1o
state :

(a} whether it is a fact that the Chief
Engineers af all the Railways had a confe-
rence with the Railway Board in Delhi in
the month of May, 1969 ;

(b) if so, whether they discussed main.
tenanace of modern track for higher speed
for trains ; and

(¢) if so, the decisions taken in this
Conference 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes,

(b) Yes,

(¢} No decisions are taken at such con-
ferences. These meetings are mainlv held
to discuss in deiail and 10 obtain the views
of the senior officers with the object of arri-
ving at a general consensus on various sub.
jects which enables the Board 1o take suil-
able decisions on subjects discussed in these
conferences.

Setting up of Industries in U.P. daring
Fourth Plan

SHRI S. M. BANERJEE :
SHRI VISHWA NATH PANDEY :

2142,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased 1o
stale ©

(a) whether some more new indusifies
are likely to be set up in U.P. duriog the
Fourth Five Year Plan ;
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(b) if so, what are those industries ;
and '

(c) whether some of these industries
will bz in . he public sector ?

THE MINISTER OF INDUSTRIAL
DEVEI OPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR! F. A,
AHMED) : (a) 10 1c). The ceniral induse
trial projects proposzd 10 be set up in the
Four.h Five Year Plan are indicated on pages
253-260 of the Draft Four h Five Year Plan
Report. It has been decided 10 set up a
faciory &t Naini for the manufaciure of
transmission equipment as a unit of ithe
Indian Telephone ludusiries. A proposal
to set up a public secior project at Maini
for 1he manufacture of punips ind compres=
#018 i8 also under consideraion  Ower and
above the inves ment *hat will be made on
the central pro'ex's, an outlay «f Rs. 2372
crores on large and medium  industries and
Rs. 20.10 crores on village and small indus-
tries has been proposed wnder the Sia e sece
tor during the Fowth Tlan. So far as the
seiting up of new indusirial projecis in U.P.
In the privaie secior is concerned, 1his is
primarily left to the initiative of piivate
enlerprencurs.

Central Soclul Welfare Board

2143  SHRI P. VISWAMBHARAN :
Will the Minisier of LAW  AND SOCIAL
WELFARE bc picased 10 state

(a) the total number of emp'oyees in
the Central Social Wolfare Board ; and
(b) the rumber out of them belonging

to the Scheduled Casts and Scheduled
Tribes ?

THE MINISTER CF STATE IN THE
MINISTRY (F LAW AND IN THE
DEFARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUIIA) :
(s) One hundred and thiry-five.

(b) Eight of these belong to Scheduled
Cas.@; and cne to Schedu.cd Tribes.

qutee twd & wiwrlf W
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Minl-Tranctor Factory at Falrabad

2145, SHRIR. K. SINHA : Will the
Miniser of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that Government
have sanctioned the scheme for selling up a
mini-tractor faciory at Feizabad ;

(b) if o, the outlay on the same ;

(c) when the factory is likely to go loto
produciion ; and

(d) s capachy ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) 1bc ~Governmen: “rof
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India have not sanc'ionsd any scheme for
setting up a mini-tractor factory at Faizabad.

{b) to (d).
Shortage of Tyres

2146. SHRI S. K. TAPURTAH :
SHRI K. P. SINGH DEO :

Do not arise.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whehter there is an acule shortage
of different types of iyres in the country and
especially tracior tyres ;

(b) if so, whether Government propose
to give more licences for the manufaciure
of these 1yres ; and

(c) how many types of tyres are impore
ted cach year 1o mect the demand in the
country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMINT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Whiic the overall supply
position in respect of lIyres is satisfac ory,
shortages are al times cxperienced in respect
of cenain catepories of tyres like Truck
tyres, Tracior tyres and scooter Lyres,

(b) Additional capacity has been
licensed and the firms are being assisted
by aliowing the impori of balancing equip-
ment and additional moulds.

(¢) The main types of tyres allowed
for import are those meant for fiiment on
Trucks, Tractors, Scooters and aircrafis,

Rise in prices of non-ferrous metals, cables
and lndustrial raw Materials

2147, SHRI S. K TAPURIAH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be plcased to siate :

(a) whother it is a fact that there has
been a steep rise in the prices of non-
ferrous metals, cables and warious o:her
industrial raw materias duriog the last four
months ;

(b) whether it is a fact that
industries have refused to execute

many
their
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contrac's th=reby pucting a large number
of small scale industries in difficulties ; and

(c) the steps Government have taken
to stabilis: prices of Brass and Copoer rods,
bars wires and sheets eic,, and to ensure
regular supplies of these commodities to
small scale industries 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADB
AND COMPANY ATFFAIRS (SHRI F, A.
AHMMED : a) Yes, In so far as the
prices of enamelled wire and non-ferrous
metals are concerned.

(b) No such information has been
received.

(¢) Prices of brass and copper rods,
wires ctc., depend on the ruling London
Metal Exchange prices of these metals which
are impor.ed and on the fluctualing prices
of local market scrap. It has been the
constant endeavour of the Government to
persuade the manufaziurers of thsse materials
not to increase the conversion charges.
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Sale of H.M.T. Watches

2149. SHRI MAHARA] SINGH
BHARATI : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased 1o stae :

(a) whether it is a fact that HM.T.
Waiches are very popular and have a brisk
pale ip the country; and
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(b) if 8o, the scheme in regard to step-
ping up their production during the Fourth
Five Year Plan ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) Hindustan Machine Tools Limited
propose to set up a factory for production
of 3,00,:00 watches per annum in Kashmir
and also to expand their Watch Factory as
Bangalor: raising its productive capacity
from 3,60,000 wrist waiches to 5,00 000
wrist wa'ches per annum. Details of this
project are being finalised.
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High speed Tralns on Metre Gange Sections

2151. SHRI MUHAMMAD SHERIFF ;
Will the Minister of RAILWAYS be pleased
to siale :

(a) whether the Delhi-Ahmedabad route
has been selecied by the Railways for study
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to introduce high-speed trains om metre
gauge ;

(b) if so. the time by which the high-
speed train will be introduced on th s route ;
and

(c) the routes on which high-speed
trains are proposed to be introduced ?

THE MINISTER OF RAILWAYS (Dr.
RAM SUBHAG SINGIH) : (a) Yes.

(b) This depends on the ou'-come of
study proposed in item (a) above. -

(¢} It is proposed to carry out feasibility
studies for introduction of high spced trains
on the following routes ;—

(i) Delhi-Bombay via-Kota ;
(ii) Delhi-Ahmedabad (M.G.).

Number of other routes are in view, but
no decision has been taken yet.

Muil/Express Trains from Manmad to
Dhond stations

2152, SHRI K. LAKKAPPA :
SHRI A. SRELDHARAN :
SHRI YASHPAL SINGH :
DR, SUSHILA NAYAR :

Will the Minister of RAILWAYS be
pleased 10 state ;

(a) whether it is a fact that there is no
Mail or Express train on the 235 kilomeire
route from Manmad to Dhond Junction on
the Central Railway ;

(b) if so, the rcasons therefor ; and

(¢) whether Government propose to
iniraoduce some Mail or Express train on this
route and, if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) and (c). The pattern of traffic on
Dhond-Manmad section is not such as 1o
ustify imtroduciion of a Mail or Express
train between these points.

Mafatlal Group of Industries/Firms

SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

2153.
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Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the mames of Mafalal Group of
industries/firms in the country at present ;

(b) the capital investment of these firms;

(¢) the numbers of employees working
thercin ;

(d) the amount of money advanced by
Government 1o this Group of companies
during the last three years ; and

(¢) the names of agencies which advanced
the amount and at what rate of interest 7=

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b!. A statement showing
the names of companies included in the
Mafatlal Group by the Monopolics Inquiry
Commission and the paid-up-capital of each
of these companics in  1967-68 is placed on
the Tab'e of the House. [Piaced In Library.
See No. LT.—1522/69]

(¢) Information is mnot available as
companies are not required to furnish this
under the provisions of the companies Act,
1956.

(d) and (e!. The information is being
collected and will be laid on the Table of
the House.

Late running of Tralns between Kazlpet
and Wardha. -

2154, SHRI K. M. KOUSHIK : Wil
the Minister of RAILWAYS be pleased té
slate :

(a) whether Government are aware that
the Passenger trains berween Kazipet and
Wardha run late every day exiending to
some hours ;

(b} whether Government are also aware
that due to such late running, the passengers
always miss the conocctions at Wardha ;
and

ic. if so, what s'eps Governnicnt pro=

pose 10 take to ensurc proper rueo. g of
the trains 7
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
The puncivality performance of passenger
trains running between Kazipet and wardha
has not been satisfactory chiclly due to
delays caused by crossings with more impor-
tant Mail/Express trains, running out of
path. Due 1o ficquent cases of unauthorised
alarm chain pulling, interference with train
running by agitations, bundhs and demons-
trations, thefis of essential railway equip-
ment, etc., the tight running schedules of
traine on the saturated Kazipei-Wardha
section are frequently dislocated. resulting in
out-of-course lctentions to the Kazipet-
Wardha Passcnger trains. During recent
months, the position has been furiher
aggravated by the Telengana agiltation and
the extensive breaches on Kazipet-Vijaya-
wada Orgole seciion necessitating large scale
diversion of trains via Wardha-Kazipet. In
the event of excessive late running. these
trains miss scheduled connections at Wardha.

(c) A close watch is being kept on the
running of these trains in order 10 improve
their punctuality performance within the
existing limitations. With the completion
of yard remodelling at Kazipet and paich
doubling between Kazipet and Bellampalli,
now in progress, greater flexibility in train
operation will become availalble and is
expecied 10 result in improvement in the
punctuali'y of these and o:her trains on the
Kazipet-Wardha seciion.

Houslng Grents (o Mah-reshtra For Scheduled
Castes and Scheduled Tribes

2155, SHRI K. M. KOUSHIK : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased 10 state :

(a) the funds alloted to and wilised by
the Maharashira State under the Central
Schemes for the construc ion of houses for
the Scheduled Castes and Scheduled Tribes
during the last three years ;

(b) whether P. W. R. Scheme No. 219
under which grant-in-aid and loans free of
interest were being disbursed to Scheduled
Casies and Scheduied Tribes, is in exisience ;

(c) if so, the details thereof ; and

(d) if not, the steps Government propose
1o take to help the Scheduled Caste and
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Schedu'ed Tribes for construction of their
houses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) to '(d):
The information is being collec ed from the
Government of Maharashtra and will be laid
on the Table of the Sabha when received.

w2 gean fadw-aa & samt
wt =l
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Industrial Licensiog Policy

2161, SHRI PREM CHAND VERMA :
Will the Miniser of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
stale :

(a) the main features of the Industrial
Licensing Policy of Covernment and whether
any provision has been made to ensure that
monopolistic practices do not get encourage.
ment and if so, what are those provisions ;

(b) what provisions have been included
in the Policy to ensure that big industrial
houses are not able 10 cause harm 10 the
development of small-scale industries ;
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(¢) the names of the monopoly indus-

trial houses producing three or more

consumer goods ; and

(d) whether Government
modify the Licensing Policy with a view to
ensuring that the big indusirial houses do
not enier into the field of production of
commodities which are being produced by
the smali scale industries, and il so, the
details thereol 7

MINISTCR OF INDUSTRIAL
DEVEI OPMENT, INTERMNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : ) The object of the indus rial
licensing policy is the duvelopment and
regu'a‘ion of industrics. which is imple-
mented under the provisions of the Indusiries
(Developnent and Reguatbon)  Act, 1951,
the ru'es made thereunder and the insiuc-
tions issued by the Government from time
to time, In the graniing of licences tha
following more important  considerations
are kept in mind :—

THE

{i) Need for developing indusfries in
accordance with the priorities and
targets laid down in the Five Ycar
Plans.

) Need for cana'isation of invest-
ments into priority indusiries and
the discouragement of invesiment
in  comparatively non-essential
industries ;

Need for es'ablishment of export
oricnied import saving indusiries ;
and the forcign exchange expendi-
ture involved in a particular
scheme,

(iv)  Supply position of raw materials ;

(1ii)

(v) Desirability of avoiding concentra-
tion of owneiship and conirol of
industries in a few hands.

(vi) Need for balanced rcgional develop-
ment ;
(vii) Need to proiect small scale and

cot age - indusiries and prevent
undue_ competition beiween the
large scale and the small scale
seciors ; and

(viii) Ava'labiliy of power, water and
transport facilit es a: the si.e where

=" the ufit Is proposed 10 be set up.

SRAVANA 14, 1851 (SAKA)
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Licensing is only one of the iInstruments
for the fu!filment of the direclives of
indusirial policy, the o:her major instru-
men's being monetary and fiscal measures.
As regards monopolistic practices, there is
no specific provision in  the [Industries
(Development & Regula ion) Act but, while
examining the applications for grant of
licences, the Licensing Committes does
keep in vicw, among others, the desirability
of avoiding concentration of ownership and
control of industrics in a few hands;

(by  Certain industries which are suita-
ble for deve'opment in  the -small scale
scctor and in which economics of scale are
not  parocularly  important, have bsea
reserved exc usively for developm:nt in the
smali-sca'e sector.  Appliciwtions from large
industrial secior for grant of licences for
these indusirizs are rejected.

Under the general diversification policy,
existing industrial undertakings In the large
sec or arc not permitied to diversify their
produciion into articles resarved for the
sma.l scale sector. Big industrial houses
are required to obiain an industrial lcence
even for seiting up of a small scale unit
involving inves:ment of Rs. 7.5 lakhs If such
a unit is set up under the same name or
ownership.  In o:her cases, where a big
indusi+ial house se:sup such a unit under
a different name and as a separaie entity,
there is no provision to prevent them from
doing so. Bu' any special assistance which
is normally given to the genuine small scale
uni:s under the small scale indusiries pro-
gramme of the Government will be denled
to such wnits. i

ic) A statement {based on information
available in the Report of the Monopolies
Enguiry Commission) indicating tho names
of the business groups producing three or
more consumer goods, is placed on the
Table of the House. [Placed In Library,

* See No. LT—1524,69.]

(d) With a view to check the growth
of minopolistic tendencies, Government
have already introduced the Monopolies
and Restrictive Trade Practices Bill, 1967,
which is under discussion at present. The
Indusirial Livensing Policy Inquiry Commit-
tee appoinicd by the Government has also
gone into this quesiion. The entire question
as 10 what further changes' are pecessary
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in the industrial licensing policy and proce-
dures, including measures to prevent big
industrial houses from taking up production
of items reserved for the small sector is
under examination at present in the light
of the recommendations made by the
Plannihg Commission in the draft Fourth
Five Year Plan and in the Report of the
Industrial Licensing Policy Inquiry Coms
mittee.

Working Results of Hindustan Machine
Tools, Limited

2162, SHRIPREM CHAND VERMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
stato :

(a) whether the working results of the
Hindustan Machine Tools Limited for the
year ending 31st March, 1969 have been
seen by him and whether any progress or
deterioration has becn reporied ;

(b) whether the working of the company
is comparatively better than past years—
what are the comparative figures regarding
profit and loss; production, sale, export
and stock inventories ;

(c) whether during the last three years
the Company was being run by the same set
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of Officers, what are the names of Chair-
man, Managing Director, and Secretary ;
for how long they have been in that position
and the details of their pay and allowances
etc., and from which organisation or depart-
ment they have come there ; and

(d) the steps taken during the Ilast
years to eradicate shoricomings of the past
and whether anything is done in order to
build up the reputation and image -of the
Company among the public ?

THE MINISTER OF INDUSTRIAL
DEVEI OPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The Annual Accounts of
Hindustan Machine Tools Ltd. for the year
1968-69 arc not yet finalised. However, the
furnover of the Company during the year
1968-69 is estimated 10 be Rs. 1535 lakhs as
compared to Rs. 1465 lakhs during the
previous year. The net loss of the Company
during the year 1968-69 is also estimated
to be much lower than the loss incurred
in the previus year.

(b} The working of the Company
during 1968-69 was comparatively better
than during the previous year. Details of
production, sale, export stock inventories
and profit and loss for the last two years
are as follows :

Machine Tools
Watches

Machine Tools
Waiches

Machine Tools
Watches

Machine Tools
Waiches

Production (Value in Rs. lakhs)

1967-68 1968-69
845 1099
264 327
Despatches (Value in Rs. lakhs)
1196 1203
269 332
Export (Value in Rs. lakhs)
2944 97
053 039

Stock (Value in Rs. lakhs)
As on 31 3.1968 As on 31.3.1969

309*
41

298
543

(*Out of this, stock worth Rs, 45 lakhs are beld for delivery during 1969-70)
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Profit & §os7 (Value In Rs, lakhs)
1967-68 1968-69
Net Loss 66 34
Note :  All figures for 1968-69 are provisional,

{¢) The top management of the Company has continued to be the same during
the last three years. Particulars of Chairman and Managing Director and Secrelary of the

Company arc given below :—

Designation Incumbent Length of service In present
post. '
*Chairman & Managing 5 years (Managing Director
Director. Dr. 5. M. Paiil from 1-3-1964, Chairman

and Managing Director from
26.6.1967)

**Secretary 0. P, Suri, 1 year

*Length of service in Hindustan Machine Tools Lid. is over 16 years.
**Length of service in Hindustan Machine Tools Ltd. is over 14 years.
Pay Scales. Pay and Allowances
- Deslgnation Pay Scale Present pay Allowamees

Chairman & Manag- Rs. 3500-125- Rs. 4000/-p.m. Free use of Company's Car

ing Director, 4000 as admissible under the rules
in force. )
Enlenaioment allowanee of
Rs. 3000/ per ansum syb.
ject to budget provision.

Secrciary Rs. 1100-50. Rs. 1100/-p.m, Allownces as per rules of the

1300-60- Company,
1600

Before joining Hindustan Machine Tools
in 1953, the Chairman and Maneging Direc-
tor was working in Cooper Engincering Ltd.,
Satara Road, Bombay Stare. The Sccretary,
before joining Hindusian Machine Tools in
1955, was working in U. P. Glass Works
Lid., Bahjoi, Diwrict Moradabad, Uuar
Pradesh.

(@) The Company have taken action
to diversify their lines of production by
takipg up the manufacture of a number of
highly complex snd sophisticated machine
tools. They have also taken up development
of m number of designs in their Design and
Development Depariment. Through a
vigorous export promotion drive, the Com-
pany have achieved exports of machine took

valued at Rs. 97 lakhs (approximately)
during 1968-69 compared to Rs, 29 lakhs
(approx.) during 1967-68 Efforts to improve
production and sales, however, depend, to
a large exient, on the picking up of the
demand for machine tools in the country.
Though there are encouraging signs, the
actual performance will depend on the
regular receipt of orders during 1969-70.

In order to project an effective image
of Hindustan Machine Tools Lid. among
the public, the Publicity and Public Rela-
tions Department of the Company arranges
for the following !~

(1) Press releases ; supply of backs
ground information; preparation of aricles ;
supply of pews items to the prets, etc.
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(2) Advertising and sales promotion ;

(3 Organising exhibitions—both within
the country and abroad. en e e

(4) Production of documentary films
and fearure fims.

(5) Press conferences,

(6) Production and distribution of
annual reporis, sales literature. cata'ogues,
general publicity booklets;jpamphlets, cic.

(7) Production and distribution of
quarterly techinical publication, MACHINE
TOOL ENGINEER, and the monthly
HMT NEWS DIGEST.

(8) Visits by digni:aries, visits by press
representatives etc. and wisits by the general
public.
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" Midnapur Bye-Election to Lok Sabha

2171. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SQOCIAL
WELARE be pleascd to state :

(a) whether Government,Llection Com-
‘mission have received complaints regarding
the abuse of official position and machincry
by the State Governmeni in ithe recent
Pearliamentary bye-clection from Midnapur :
and

(bi. if so, whether any enquiry has
been held into the matter and, if so, with
what results ?

THE DEFUTY MINISTER IN THE

MINISTRY OF LAW AND 1IN THE
DEPARTMENT OF S0CIAL WELFARE
(SHR1 M. YUNUS SALEEM) : (a) and

(b) Two complaints were reccived during
the Midnapur Tarliamentary bye-clection-
one about the scizure of o jeep by the
police belonging to the Congress cand date,
which met with an accident, and 1he other
relating 1o a clash beiween “he supporiers of
the Congress and the United Front in vill-
age Kamalpur in Midnapur over *Sitala
Puja”. The enquiry has not revealed any
abuse of official position and machinery by
the State Government.

Municipal Elections In Haryana

2172. SHRI SHRI CHAND GO“AL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to stale :

(a) whether Government have received
complaints from the Haryana State that the
dates of Municipal Elections have been
changed arbitrarily from time to time at the
behest of the party in power ;

(b) whether a demand has also been
made to extend the supervisory jurisdiction
of the Election Commission over the Local
Bodies® Elections also ; and

(c) the reaction of Government to that
demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM); : a) No,
Sir.
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(b) No, Sir.

(c) Does not arise,

Establishment of Hind Containets
(P) Limited

szf{ SHRI GEORGE FERNANDES :
/ill the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the

reply given 0 Starred Question No, 696 on
the 25th March, 1969 and state :

(a) whether the requisite information
under parts (a}, (b) and (e} has since been
collecied ;

(b) if so, the deiails thereof

(c) how Messrs Hind Galvanising and
Engincering Co. (P; Ltd, could sct up a
piant at Vishakhapatnam under the name
and style of Ilind Containers (Pi Lid. du-
ring the pendency of drum and  barrel
industry on the banned list and receive
scarce raw material from Caltex (1) Lid.
who in turn reccive the same from the
Central Government

(d1 whelther it tantamounts to ereation
of fresh capacity by a large scale unit in
the guise of a small scale unit by By-passing
the provisions of the Indus.ries | Development
and Regulation) Act, 1951 ; and

(e} if so, the action proposed to be
taken by Government against the firm for
violation of industries (Devclopment and
Regulation) Act, 1951 7

THE MINISTER OF STATE IN THE
MINISTRY OF SIEEL AND HEAVY
ENGINEERING (SHRI K. C PANT) :
(a) and (b). Yes, Sir. The information has
since been furnished. Copies of the infor-
mation furnished are laid on the Table of
the House. [Placed in Library See No.
LT—1527/69]

(c) to (e). Attention is invited to the
answer given by the Minis'er of Industrial
Development. Company Affairs and Inrernal
Trade to Uns'arred Question No. 1640 on ..
30ih July, 1968, an exiract of which is en-
closed. It may further be mentioned that
the Estimates Committee (1968-69) in their
851h Report has also commen'ed on this
matter.  This is under examination in the
Ministry of Indusirial  Development, Com-
pany Affaiis and Internal Trade.
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Appointment of Deputy Managing Director
of M/s. Orrissa Cement Ltd.

%SHRI GEORGE FERNANDES :
ill the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to
state :

(a) whether Government have given
approval under the Companies Act to the
appointment of Shri M. H. Dalmia as the
Deputy Managing Director of M/s. Orissa
Cement Limited ;

(b) the principal terms and conditions
urder which Shri Dalmia has been aproint.
ed : und

¢ the gualifications of Shri Dalmia ?

INDUSTRIAL
INTLRNAL  TRADI
AND COMPANY  AFFAIRS  (SHRI
. A. AHMED" : ra. to (c¢. ‘The Com-
pany Law Bomd has received an appli-
cation under Section 269 of the Companics
Act, 1956, from the company for the ap-
pointment of Shri M. [I. Dalmia, as ils
Deputy Managing Director with effect from
Ist January, 1970. The application is under
consideration of the Hoard.

THE
DEVELOPMENT,

MINISTER OF

Tt AmiTwl & fxg &wra Anere

dfgar
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Sabotage of Rail Truck Between Chittigidda
and Vikarabad

2178, SHRI B. K, DASCHOWDHARY :
Will the Minister of RAILWAYS be pleased
1o state

(a) whether any sabotage atlempt was
made by the miscreants and the rail track
keys were found missing between Chittigidda
end Vikarabad stations of the Secundera-
bad Wadi section of the South Central
Reilway on the 17th May, 1969 ; and

(b) whether any enquiry was
inte the incident and,
thereof ?

made
if so, the details

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.
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(b) Government Railway Police, Hydera-
bad have registered an offence under scction
126 of the Indian Railways Act and the
investigation is in progress.

af = AgT

2179, =it waTAT® A FAT WA
AT gg g@T &1 Far 70 fa .

(%) fa7 &%1 & mrardy 99 9% Wy
AIET 1Y F14 F7 AT E, IT 457 F
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Licences for setting up of Industries
in Tripura

2180. SHRI J. K. CHOUDHURY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTRERNAI. TRADE AND
COMPANY AFFAIRS be pleascd to state :

(a) whether Government have issued
licences for setting up certain industries in
Tripura ; and
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(b) if so, the industries for which the
licences have been issued and to whom
an on what date, Industry-wise ?

INDUSTRIAL
TRADE

MINISTER OF
INTERNAL

THE
DEVELOPMENT,

N A ——

Name of the Licensee

1. Sarvashri Makhan Lal Saha, Agar-
tala (Proposed name : Tripura
Cotton Mills Lid.:

2. Far Eastern Agencies Ltd., Calcutta
(Proposed nume : Tripura Spinning
Mills1.

SRAVANA 14, 1891 (SAKA)
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Two licences
under the Industries (Development and
Regulation) Act, 1951, were issued for
setling up industries in Tripura. Details of
these licences are given below : —

Date of isvue of

Inelusry the Licence,
Cotton 28.1.1963
Yarn

Cotion 10.11.1964
Yarn

The licence mentioned at 1 above was surrendered by the party on 28th November,

1964.

Capital Investment in Dalmia Group
of Industries

2181. SHRI A. SREEDHARAN :
SHRI1 K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADL
COMPANY AND AFFAIRS be pleased 10
siate :

(a) the Capital investment in the Dalmia
Group of Companies in the year 1966-67
and as at present ;

(b; the amount of money advanced by
Government to this Group of companies
during the last three years , and
of agencies  which
and the raie of

names
the amount

(c; the
advanpced
interest 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADL
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) {a) The aggregate paid-up-
capital of the companics shown as belong-
‘ing to the Dalmia R. K. and Dalmia
Jaydayal Groups by the Monopolies Inquiry
Commission stood at a combined figure of
Rs. 11.39 crores in  1966-67 and Rs. 13.07

crores in 1967-68.

(b) and (c). Information is being
collected and it will be laid on the Table of
the House.

Committee for Laying out Time Tables for
Movement of Trains

2182 SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD MANDAL:

Will the Minister of RAILWAYS be

pleased 10 state :

ia’ whether there is any Commitiee to
lay-out Time-Tables in the Indian Railways
for the movement of trains ; and

bi if so, the expenditure incurred annu-
ally on the said Committee ?

THE MINISTER OF RAILWAYS DR,
RAM SUBHAG SINGH' : (a. No.

b' Dos2s not arise,

Status of Woman

SHRI JAJ SINGH :
SHRI YAJNA DATT SHARMA :
SHRI ABDUIL. GHANI DAR :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to refer 1o the reply
given to Unstarred Question No. 2583 on the
1ith March, 1969 and state :

2183,

‘ay whether Government have since
constituted the Commiltee (o enquire into
the status of Indian woman ; and

(b) if so, the composition of
Committee and its terms of reference ?

the
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THE MINISTER OT STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Government have decided to set up
such a Committee.

(b} The composition of the Committee
and its terms of reference are still wunder
consideration.

Measures to prevent sand accumulation no
Railway Track in Rajasthan

2184, SHRI D. N. PATODIA :
SHRI HUKAM CHAND

KACHWAL :

Will the Minister
pleased to state :

of RAILWAYS be

(a) whetber it isa fact that the Railway
authoritics had asked the Indian Institute of
Technology, New Delhi to evolve a method
to prevent sand deposits blown by the wind
on the Railway tracks in Rajasthan ;

(b) whether i1 is alspa faci that the
_Indian Inctitute of Technology has evolved
a method 1o tackle the menace but the
Ruilway authorities have not t1aken interest
to pul it into practice ;

(¢) ifso, the annual cxpenditure that
Government have 10 incur on clearing the
sand accumulation in the Rajusthan Railway
linzs every vear ; and

(d) the reasons for not implementing
the new device evolved by 1he Indian
Instilute of Technology, New Delhi ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (2) Yes.

(b) No report has yet been received by
the Railway from the Indian Institute of
Technology.

(c) Rs. 1,10,000/- approximately every
year.

(d) Does not arise in view of (b} above.

Technlcal Committee to chalk out action
necessary to ensure balance in Demand and
Supply

* 2185, SHRID. N, PATODIA :
SHRI CHENGALRAYA NAIDU :
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Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased 10
state :

(a) whether it is a fact that his Ministry
propose 1o set up a Technical Committes 10
chalk out the advance action necessary
during the Fourth Five Year Plan to ensure
a balance in the demand and supply during
the Filth Five Year Plan ;

(b} il so, why the necd for selting up
of the Committee has arisen when a Steering
Group comprising of the representatives of
the Ministry, Planning Commission and
private sector industries have already gone
into the matter and have forecast the needs
both during the Fourth and Fifth Five Year
Plan periods ; and

¢} the justification for going over the
exercise again ?

THE MINISTCR OF STATE IN THL
MINISTRY OF STEEL AND HEAVY
ENGINEFRING (SHRI K. C. PANT! : (a!
At present there 18 no prooosal under
consideration of the Government to set up a
Technical Committee 10 report on the
advance action necessary during the Fourth
Five Year Plan.

(b* and ¢). Do not arise.
Expansion of Indian-owned Cigaretie

Manufacturing firms

2186, SHRI SITARAM KCSRI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be plecased to siaie :

(a) whether it is a fact that Government
have decided Lo allow Indian-owned cigaretie

manpufacturing firms to expand their produc-
tion ;

(b) if so, the deuils thereof ;

(¢} whether fresh licences are also to be
issued for the manufacture of cigarette etc ;
and

(dY if so, the number thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOF_'MENT, INTERNAL 1TRADE
AND COMPANY AFFAIRS "(SHRIF. A,
AHMED) : (a) Yes, Sir. s
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(b) A scheme from a 1009, Indian-owned
firm for setting up a mew Unit at Ahmeda-
bad for the manufacture of 4.500 million
pieces of cigarettes per annum was recently
approved by the Government.

(c) and d: . Applications. as and when
received, for setting up additional capacity
for manufacture of cigareties will be con-
sidered on  merits  keeping in view the
demand likely to develop 10 cigarettes by
1973-74.

@ grargE #§ g £33 & 99w
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a¥err 1968-69 ¥ wrafras mifadi &Y
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faws 9 fofen #1 wsg) 70y groa
Haay @y & fag A% ggeaw §
I T w IEADT W NA AT
% fag gt w1 AgAT WAT FW F
317 foit o &

Utllisation of agricultural by-products

2188. SHR] RAGHUYIR SINGH SHA-
STRI : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government are aware
that a sufficient quantity of agricultural
by-products can be profitably utilised in
many industries in the country ;

(b) if so, whether Government have
conducted any survey in this regard and
prepared any programme ;

(c) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a). Yes, Sir.

(b) to (d) : With a view (o taking up
detailed siudies of potential industries in
agriculiurally surplus areas to encourage
Jocal people to t1ake specific industries tor
establishing new small scale wunits and
suggesting guidelines to banking institutions
for financing of these agro-based industries
Government have set up a Working
Group, lts report is expecied by 3lst march,
1970,

st mEw ¥ AP aw
ATER WA
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Shortage of Stainless Steel

2191. DR. SUSHILA NAYAR : Will the
Minister of STEEL AND HEAVY ENGINE-
ERING be pleased to state

(a) whether it is a fact that thereis a
shortage of stainless steel in the country ;

(b) if so, whether it is also a fact that
the All India Stainless Steel industrics
Association has represented to Government
lo import adequatc quantity of Stainless
Steel to meet the shoriage ; and

(e) if so, the reaction of Goveroment in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes.

(b) Yes.

(c} The matter is under consideration of
Government.

Passenger coach attached to Delhi-Jodhpur
Express

2192, SHRI D.R, PARMAR : Will the
Minister of RAILWAYS bc pleased to
state :

(a) whether it is a fact that a passenger
coach which used to be attached to the
Delhi-Express for Jodhpur is not being
atiached now and thereby the passengers
from North Gujarat travelling to Jodhpur
side are put to much inconvenience ;

(b) if so, the reasons therefor ;

ic) whether the Chamber of Commerce
of Patan (North Gujarat) and the public
representatives have represented for the
contiguance of this coach to be attached to
the Delhi-Express Train ; and

(d) if so, the reaction of Government in
the matter and the action 1aken by Govern-
ment thercon 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH: (a) No. One
composite First, Second & Third Ciass Coach
and one 2-tier Third Class sleeper Coach are
still running between Ahmedabad and Jodh-
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pur by Nos. 3/4 Ahmedabad-Delhi Expresses
and connecting trains.

(b) to (d). Do not arise.

Train service between Rampur and Haldwanl

2193. SHRI ISHAQ SAMBHALI : Wil
the Minister of RAILWAYS be pleased to
state :

(a) at what stage is the proposal to
start a train service between Rampur and
Haldwani ; and

(b) whether Government have consid-
ered the possibility of running this train vig
Moradabad 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The Hon'ble
Member is presumably referring to the pro-
posal for construction of a new direct broad
gauge railway linc between Rampur and
Haldwani. A fresh traffic survey sanctioned
for this line on 13.2.1969, is being carried
out by the North Eastern Railway and
is cxpected to be completed by October,
1969.

(b; The alignment under
not  include Moradabad. The question
of running direct train services between
Haldwani and Rampur via Moradabad will
be considered if and when the Rampur-Hal-
dwani line is constructed, depending upon the
pattern of traffic. No train bet ween Rampur
and Haldwani vla Moradabad can be
introduced at present as Rampur is situ-
ated on B.G. scction and Haldwani on M.G.
section.

survey does

wagiwa wifaal /aggles arfen orfera
& feenfuat w1 graafeoat

2194. it THTEATT WIEAY ;
st Hiwg Sww

st Yo TTo AT :
Fa1 fafw xar aww wearo AN ag
T F K7 §0 F
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faarfadi (gawt oie gafagl) & & oary
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(&) & (w). garer aff gsav)
Expansion of Car Plants

2198. SHRI BEDABRATA BARUA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased 10
state :

(a) whether it is a fact that the three
car plants in India are not showing any
interest in regard 1o the expansion of their
plants 10 produce more cars, because
Government insist on a substantial reduction
of prices ;

b) if so, whether Government would
require them to carry on their expansion
projects on the understanding that prices
would be brought down ; and

(¢! whether Government have any
alternative proposal to bring down car
prices by having a large unit in the public
sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): ia) to (ci. It is mot a fact
that the three car manufacturers have not
becn interested in regard to  the expansion
of their car manufaciuring capacity. In
fact, proposal, had been received from the
three car manufacturers for expansion of their
existing undertakings for increasing their cap-
acity for the manufacture of passenger cars.
No final decision has, however, been taken
on these proposals, pending a decision on the
general question as to the manner in which
additional capacity for the manufacture of
passenger cars should be created. In this
context, one of the proposals under Govern-
ment's consideration is for the establish-
ment of a new unit in the public sector of an
economic size for the manufaciure of a low
costcar 10 avail of the advantages of ‘transfer
line' production and economies of size and
to introduce an element of competition with
ils resultant benefits in the shape of betier
quality and cheaper prices.

Protest against divisionalisation sche mes

2199. SHRI BEDABRATA BARUA :
Will the Minister of RAILWAYS be to
state ©

(a! whether Govsroment have received
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representations from the various groups and
organisations in Assam against the proposed
divisionalisation schemes ;

(b) whether the scheme is not proposed
to be implemented in Aasam ; and

(¢) what action has been taken to meet
these demands ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) (a) Yes; but
the representations are mainly in the form
of demand for setting up of an additional
divisional headquarters of North-East Front-
ier RAILWAY at Rangiya/Bongaigaon,

(b) The divisionalisation scheme has
already been implemented with effect from
1st May, 1969.

(c) An assurance has been given to all
concerned that a divisional headquarters
will be set up at Rangiya when traffic posi-
tion in the area justified such an action.

T gTETd @ & U & AT
¥ wrgEe T w1 ifE O

gaiaeTe
2200. st two wWo TifEw : &AT
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uwfag &t o7 WY q9r W@ A I
gHI-92 9T T &Y FATQ |

Idle capacity of Air-conditioning and
Refrigeration Industry

2205. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that 50 per
cent of the capacity of the air-conditioning
and refrigeration industry remaios idle ;

(b) if so, the reasons therefor ;

(c) whether Government are contemp-
lating to abolish excise duty oan air-condi-
tioning and refrigeration equipment, and, if
5o, the details thereof ; and

(d) the steps being taken by Govern-
ment to make the indusiry export-oriented ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Itis a fact that
about 50% of the capacity for room air
conditioners and industrial air-conditioning
and refrigeration equipments remains idle.
This is mainly because demand has been
low and conscquently produciion has not
come up. The general recession in the recent
past has been partly responsible for the
poor demand.

(¢) No, Sir.

1d) In order to encourage exports the
following facilities are provided :

(i) Import replenishment against
exports at 309 of fo.b, value,

(ii) Cash assistance at 15% of f.o.b.
value.

(iii) Supply of indigenous iron ‘apd
stecl at international prices for
fabrication for exports.

(iv) Drawback of Central Excise and
Customs Dutics paid on materials
used in the manufacture for
cxports.

(v) Rebate of duty, if duty paid refrig-
erating and air-conditioning appli-
ances and machinery are exported
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outside India except Nepal, Bhutan
and Sikkim. The goods can also be
exported under bond without
payment of excise duty.

(vi) Assistance through Engineering

Export Promotion Council for
publicity, participation in exhi-
bitions, delegations and sales
teams.
mfygi & =3 wdafE) ot
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M/s. Atul Producis

2208. SHRI C. JANARDHANAN : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Unstarred Question No. 257
on the 12th November. 1968 regarding M's.
Atul Products and state : :

a) whether investigation in the matter
has since been completed ; and

b} if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (b). The matter is still under
investigation by the C.B.1.

qfvem WA fewe At saerd
HY T AT
2209. &t gwm WA weww : ®
WA W ag T A a7 w3

(F) #urgg &9 ¢ f§ guwe M
qfewy WX ferr MOwy F99rd gy
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Demand for Steel ete.

2214. SHRI JYOTIRMOY BASU :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the total demand for steel, pig iron,
copper, aluminium, G. P. Sheets and other
raw malerials needed for the Engineering
industry, in each State, year-wise from
1965-66 to 1968-69 ; and

(b) the actual supply of each item to

each State year-wise from 1965-66 to 1968-
69 7

THE MINISTER OF
DEVE! OPMENT,

INDUSTRIAL
INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The information
15 being collected and will be laid on the
Table of the House in due course.

Joint Industries Ventures

2215, SHRI JYOTIRMOY BASU : Will
the Minister or INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAILRS be pleased to state :

(a) the number of joint industrial
ventures approved by Government during
1968 through the Indian Investment Centre ;

(b} the total capital outlay involved and
the share of foreign collaborators in the
total ;

(€) the number of Joint ventures approv-
ed during 1968 with U. S, A, Great
Britain, West Germany, Japan and other
countries, total capital outlay involved and
share of the foreign collaborators in the
total outlay ; and

(d) a list of joint ventures in which the
foreign collaborators hold (i) less than 50
per cent ; and (ii) more than 50 per cent
of the equity capital 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) 16 joint industrial ventures
processed through the Indian Investment
Centre were approved by the Gowrnmept
during 1968.

(b) These 16 proposals involve a total
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capital outlay of Rs. 94,80 million. The
share of foreign collaborators in this capital
is Rs. 49.61 million.
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(¢) The countrywise details regarding
these joint venture proposals are given
below :

S. No. Name of the No. of Joint Totat capital Foreign Remarks
Country Ventures outlay (esti-  enquity
mated)
Mill. Rs.

] U, S A 7 79.20 4497 Includes U. K. share
capital of Rs. 1215
million in a joint US-
UK-Indian venture.

2, U. K. 2 230 Please see above re-
marks reg. U. K. share
capital

3, Federal Republic 4 7.70 269

of Germany.
4. Japan Nil Nil Nil
5. Other countries 3 5.60 1.95
Total 16 94.80 49.61

(d) Of the 16 cases referred to above,
The proporation of foreign capital participation in the remaining 10 cases is as

ticipation.
follows :—

Cases in which foreign collaborators hold
less than 50% of the equity capiial.

HMT-Verson Ltd., Hyderabad
Cissy Pvt. Ltd., Bombay
Geomaths, Ernakulam

Dr. Binod B. Mehrotra, Kandla Free
Trade Zone, Gandhidham

Asian Dehydrates Ltd., Bombay
Bharat Berstorff Public Ltd., Bangalore.
Sh. N. Varadarajan, Hyderabad

Tata Sons Pvt. Ltd., Bomby

1

2.
3.
4

® N e w

6 cases do notinvolve any foreign capital par-

Cases in which foreign collaborators hold
more than 50% of the equity capital.

1. Mysore Fertiliser Co. Madras.

2. Engelhard Minerals & Chemical Cor-
poration USA, in collaboration with
Sh. Kishore N. Prem Chand, Bombay.

Agro-Industries in Fourth Plan

2216. SHRIJYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(s) ‘whether Agro-industries will play a
vl_in] role in our economic development

during the Fourth Plan period ;

(b) if s0, the types of industries, accord-
ing to Government which fall in the category
of Agrc-industries ; and '

(c) the programme of development of
Agro-industries in each State during  the
Fourth Five Year Plan ?
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THE MINISTER OF I[NDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED) : (a) Yes, Sir.,

(b) A list is laid on the Table of the
House, [Placed in Library. See No. LT—
1530/69.]

(c) The information is being collected
and will be laid on the 1able of the House
.in due coutse.

Implementation of Recommendations of
Commissioner for Scheduled Castes
and Scheduled Tribes

* 7 2217. SHRIJYOTIRMOY BASU : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased 1o state the steps, if any,
taken or being taken to implement the
recommendations contained in the Seven-
teenth (1967-68) Report, Volumes 1 & 11 of
the Commissioner for Scheduled Castes and
Scheduled Tribes with pariicular reference
to the forced labour, -serfdom, untouchabi-
lity, housing, education and health ?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF LAW AND IN THLC
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): Copics of the
report have been sent to  the Staie Govern-
ments and Union Territory Administrations.
On receipt of the views of the State Govern-
ments, it is proposed to discuss the whole
matter at a Conference of State Ministers
in-charge of Scheduled Castes, Scheduled
Tribes & Backward Classcs,

Goenka Group of Industries

2218. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 1o state :

(a) whether the Goenka Group has
recently taken over the management of a
number of companies in their hands ;

(b) if so, the details regarding the
Companies, including the particuiars of
ownership, capital structure, share-holding
etc., which have been taken over by the
Goenkas during the last 10 years ;

(¢} whether Government consider that
large take over of companies leads to
furtber concentration of economic power ;
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(d) if so, the reasons why this practice
is allowed to be continued ; and

(e} the policy of Government on this
issue 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b), At present there
are two Goenka Groups. One is ment-
ioned by the Monopolies ' Inquiry Com-
mission at p. 58 of its Report and the other
is controlled by Shri Ramnath Goenka. As
regards the former, in addition to the comp-
anies shown in the MIC Report as belonging
to that Group as on 31st March, 1964, on the
basis of information available, it appears to
have acquired control over the following
companies thereafter :

‘11 Asian Cables Corporation Lid.

:2) Balmer Lawric & Co. Lid, (toge-
ther with the following subsidiaries,
viz.)

i* The Bengal Flour

L,

Mills Co.

1ii* Bridge and Roof Co. (India) Ltd.

ii" British India Electric Construc-
tion Co. Lid.

.iv; Steel Containers Lid.
v Industrial Containers Lid.

vi) Hope's Metal Windows
Ld.

(India:

Particulars of ownership, capital struct-
ure and sharcholdings of these companies
are shown in the statement laid on the
Table of the House. ([Placed in Library. See
No. LT—1531/69]

As regards the latter, viz., the Group
controlled by Shri Ramnath Goenka, it
appears from the information available that
8 companies could be considered as
belonging to this Group. The particulars of
ownership etc. of these companies are
indicated in Annexure ‘B’. As stated by the
then Hon'ble Deputy Prime Minister in
the Lok Sabha on 20-11-1968 (while making
a stalement on the calling attention notice;
Shri Ramnath Goenka has also made
sizable purchases in the course of last two
years of Indian lron & Steel companys’
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shares and took delivery of a substantial
part of these purchases from the market.
The investments in shares of Indian Iron &
Steel Company made by the *‘group comp-
anies'” are indicated in the stalement laid
on the Table of the House. [Placed in
Library. See No. LT —1531/69]

¢ to (e), Attention is invited to the
Government’s Resolution checking accentua-
tion of monopolics dated the S5ih Sept.,
1966 laid on the Table of the House on 6th
Sept., 1966 and to the provisions in  this
regard of the Monoplies and Restrictive Trade
Practices  Bill, 1967 pending before
Parliament.

Late running of 82 Up Truin from
Pahlezaghat to Darbhanga

2219, SHRI BHOGENDRA JHA @ Wil
the Minister of RAILWAYS be pleased to
state @

@ on how many days the 82 Up train
running from Pahlezaghat 10 Darbhanga
has run timely during the months of March-
June, 199 and on how many days it
has reached Darbhanga late by more than
an hour ;

(br on how many days passengers of
the above triin hanve missed conncctions
with the trains going to Nirmali and Jayma-
gar during these three months |

(c) on how many days since April 15

last, the 109 Up train going from Dar-
bhanga to Naiktioganj has run in time ;
and

‘d" what were the causes for the above
deloys and why peop'c were not informed
through the press ?

THE MINISTER OF RAILWAYS DR.
RAM SUBHAG SINGH :-a. During the
4 months from March 10 June. 1969, 82 Up
Passenger arrived Darbhanga right time on
56 days and late by more than one hour on
45 days.

ib) 82 Up Passenger misscd the schedu-
led connmection with 331 Up/321 Up at
Darbhanga on 52 occasions during April Lo
June, 69.

¢, Curing the pericd 15th April 1o
30th June, 1969, Up Passenger arrived Narha-
tiaganj right time on 37 days.
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(d) The major factor responsible for
late running of these trains bas been the
frequent and indiscriminate use of the alarm
chain apparatus. During the period March
to June, 69, there were 75 cases of alarm
chain pulling by 82 Up Passenger and 224
cases by 109 Up.

Qut of coursc deten.ions caused by alarm
chain pulling on these and other trains
result in wide-spread dislocaiion of the
running schedules of passenger carrying
trains. Due to the unforcseen nature of
these delentions, it is not possible to
notily late running in the press. However,
information  regarding  day-to day  late
running of these and other trains is convyed
to the public through the Siation Masters
concerned.

Control Phone and Administrative
Phone at Darbhanga Junction

2220. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased o

slale

) whether it is a fact that there is no
arrangement for Control Phone and Admi-
nistrative Phone at  Darbhanga Junction of
the North-Eastern Railway due 1o which
the Enquiry Office of Darbhanga Junclion
is unable 10 get and give accurate position
of trains and cnsure quick reservations ;
and

(b; if so, what steps are being taken to
provide the same at Darbhanga Junciion ?

THE MINISTER OF RAILWAYS
{DR. RAM SUBHAG SINGH; : (a) Rail-
way Control phone exists in the ASM’s
Oflice at Darbhanga Junction.

¢, Does not arise.
Indian Standards Institution

SHRI BHOGENDRA JHA :

SHRI SATYA NARAIN SINGH :
SHRI K. RAMANI :

SHRI UMANATH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased o
refer 1o the rep’y given 1o Unstarred
Question Nu, 9415 on the 13th May, 1969
and state :

2221.
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(a) whether the enquiry into the allega-
tions of currupt praclices prevalent in the
Standards Institution has been completed ;

(b) if so, what are the findings ; and

(c} if not, the reason for the delay in
finalising the enquiry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADL
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) and (¢). The allegations made
against the 1.S.1. have been found bascless.

Railway Consultants for foreign
Countries

2222, SHRI R. R. SINGH DEO :
SHRI P. K. DEO :
SHRI D. N. DEB :

SHRI N. SHIVAPPA :

‘Will the Minister of RAILWAYS be
pleased Lo state :

(@) whether Government are thinking
of placing at the disposal of some countries
in West Asia and Afiica several Railway
consullants for various railway activitics ;
and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Pursuant to
requests made by the General Administration
for the Recommissioning of the Hedjaz
Railway and the Government of Syria, a few
Railway officers were sent to those adminis-
trations for consultancy and other works.

(b) The details are as follows :—

(i) One Civil Engineer has been loaned
to the Hedjaz Railway on foreign
service terms for one year.

(i) Two Civil Engineers and one Signal
and Telecommunication Engincer
were loaned to the Hedjaz Railway
for 93 days, 13 days and 31 days
respectively on foreign service
ferms,

(iii)
to the Hedjaz Railway on foreign
service terms for 1-2 weeks.
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(iv) One Civil Engineer, one Mechani-
cal Engincer and one officer of the
Transporiation (Traffic) and
Commercial Department have been
deputed to the Government of
Syria for about six weeks.

qeg WY w mrAr A3 9T
mifeal ®1 3T § wAT

2223, it SgAT QI ;A A
AT 98 AT & FO7 0

(%) Faraz 1 2 & w:g 1@ #¥ qizr-
FIAGT ATZA 9T GIAT, GATLT AI9HT,
AAEITYT, T AU FFAT L2HqAT 9T
qaiey @3 ArgA 8 fagg g & | fagw
afwme saeq mfedt #1 F= @17 9w
3% agd wfaF aq7 aF AT 9zATL

(@) 7ar ag a3 & f& sgdaa
wgfaur & Fraw gw qEr agd 9w
arfeat giar 240 & 97441 & ; W)x

(n) #r gTEIT Fr fa=arz gedE
eadl et i wrzd fagrr w12 afs
mifeat aag 9T 95 A% ?

WA At (o uw gan fag ) :
(%) =it 7Y

(@) ot 4gr ) afga sEgaiE
qug qT arfeal & gagqraa &1 fegfa
qAIqATF ALY @) 8, faawr ger w1ao7
|aT & FAT F1 wlaw qrr @ s,
faa® waeaeq arfedi & 3 qag 9%
a4 0 wemaryT qar gY AT g, qur
TIT[ FTHA 9T CHTHA F1 qgic gfaamg
agAr

() wramizai w1 frafaa awg 93
I F gfawr & faw fa¥T Wk
AU FFYA  ETAT 7T 0H-0F W qT
argd fagry &1 fa=we &) qigr e
9y s wfafag < om qamy w1
fagix &
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[N et 161w Ay &
widrgt & e qwg-arl

2224. st AT AMG {IELT : 77 07
¥4t ag @A™ v FT &A@ & Fm
Yame gear 161 ¥ qftsm FEr &
fau sigaq Mz ardlgt @ad & daw
997 & 97 & T gt 9ftgdq w37
w1 faarr 2 fr 3z F9zdt £ & AAT
WqYT qFF WY AZF A ATH AT A9
Ty ?

WA AN ((¥ro UW guA fag ) -
EiEC

geatet @y (afsam ¥9d) 9T
arat glamg

2225, st A\ ATA AEET : FAT
WA g g FAA F1 FAT HA fF o

(%) 71 afgaw T=a 1 fze-l-wgAar-
417 g&q F15A 9L 77 17 HAa faq &
gTa\A) #37A 9T UF FII WA TA1FT
qifrgi &1 39y gfaam 23 @@ 9
sggeyT 31 WA

(@) #ar 7z a7 & fF grAYAY w97
waq &1 TMA  IAA i@ 2 faaar
=T gzw o afgT @rar £ AT i &
F1on 3a%) frafr agr @aa & A ag
qrt & qrgdi & g717 @€ ¥ ;

() war ag Y A9 & f5 z@ 2w
% 3w wiw qAF odEa w7
wATEr g4t & wfas § 9wy graAlE
29T F1 RWIE F TART TR &1 AEA€
ot Sterd wfas & 791 cHrzww T E
"X

(9) war g1 frsraat & w7
aw g2 fear snaar ?

WA anf (W wREgAT fAg )
(%) g @17 X 9R-AR AN
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aifgal & fau sfaa gfaag =¥ & &
LiE

(@) < adf 1 TdqA w) gATA &Y
argd-alErd 769 WizT X 3°65 HlZT
gar fawfo & cre & ag Twa

gila g

() gxAYEY &) &faw WA qdtuw &
ufys qar g7 § $9 ¢ A odaqA
aqr ARCHT & €2HAT &1 CHILF A9l
AT g § G AT E

(9) AT A () & IO F AT
g7 AT AET FIAT |

Nominatlon of Indian Engineering
Design Companies as Prime
Contractors

2226, SHRIMATI ILA PALCHOUD-
HURI :
SHRI RABL RAY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

{a) whether it is a fact that Government
have taken a decision that Indian ELnginecr-
ing design companies should be nominated
as prime contraciors of all public and private
sector projects ;

(b) il so, the reasons for taking such a
decision ;

(c) the full details of the decision ;

(d) the manner asto hw it will br

enforced ;

(e} the details us to how the offenders
will be dealt with ; and

(f) when the decision will come into
force ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) to (c). With a view to
ensuring utilisation of Indian consultancy
services as far as possible, it has been
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decided that, when Industrial units requiring
consultancy services are to be set up with
foreign collaboration, Indian consultancy
services should be utilised wherever thesc
are available and, if foreign consultancy is
also necessary, Indian consultants should
also be associated and, as a rule, be the
primary agency employed for consultancy.

(d) it is intended that this aspect would
be taken into consideration at the time that
foreign collaboration proposals are consi-
dered, ’

(e) This should not arise as the engage
ment of foreign consultants requires Govern-
ment's prior approval.

(f) The decision is already being given
effect to,

Clty Bouking Office in Ballygunge

2227. SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased 1o
slate

(a) whether his Ministry has any scheme
to open a City Booking Office in Ballygunge
and adjoining areas of South Calcutta, West
Bengal ; and

(b) if so, when ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (1) There is no
scheme at present to open a City Booking
office in Ballygunge and its adjoining arcas.
However, two City Booking Offices are
already functioning in South Calcutia, at
Kidderpore and Russa Road,

(b) Does not arise,
Steel Plant at Goa

2228, SHRI DEVEN SEN : Will the
Minister of STCEEL AND HEAVY
ENGINEERING be pleascd to slate ;

(a) whether Government have any
scheme to set up a steel plant or a pig iron
plant at Goa either during the Fourth Five
Year Plan or during the Fifth Five Year
Plan period ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
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ENGINEERING (SHRI K, C, PANT):
(a) and (b). All relevant considerations tor
setting up one or more stecl plants, including
reports submitied on specific projects, are
under scrutiny. This examination is likely
10 take some time.

Grievances of Railway Commercial

Clerks
2229, SHRI DEVEN SEN @
SHRI YAMUNA PRASAD
MANDAL :
Will the . Minister of RAILWAYS be

pleased to stale :

(a) whether Shri M. P. Srivastava, Gene-
ral Secrelary of the All India Railway
Commercial Clerk’s Association told a Press
Conference in Culcutta on the 18(h June,
1969 that the “‘Peaceful efforts of 35,000
Commercial Clerks for redressing of their
grievances had failed to evoke any responsc
from Administration.”™

(b whether he also told the press that
they were being forved 1o adopt “'some other
means” ;

() if s0, the demands presented by the
Commercial Clerks 1o his Ministry ; and

(d} the attitude of the Government to-
wards these demands ?

THE MINISTTR OF RAILWAYS
(DR, RAM SUBHAG SINGH :.a) and (b),
Some report has appeared in the Press.
Government have no official information in
this conncction,

ie' and ‘d). The demands of the Commer-
cial Clerks which include revision of pay
scales, stoppage of direct recruitment,
recognition of the Association etc, have
been examined several times in the past and
Government could not accede to them,

However, the question of giving relief to
stafi who have been a1 the maxinium of their
pay scales for some time is under active
consideration by the Government.

Exports by H. M. T,

2230, SHRI N. K. SOMANI :*
SHRI TULSIDAS DASAPPA ;
Will the Minister of INDUSTRIAL
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a} whether it is a fact that orders worth
5 million dollars have been secured by the
Chairman, Hindustan Machine Tools for the
export of various machine tools ;

(b)Y whether there is a proposal for the
Honeywell Corporation of U. S, A, 10 set
up a subsidiary in India for export of HMT
machines ; and

¢ the reaction of Government there-
to? '

THE MINISTER OF INDUSTRIAIL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS 'SHRI F. A,
AHMED) : ia) Yes Sir, over a period of
three years,

(b) and {¢', A proposal to set up a
wholly owned subsidiary of Mcssrs Honey-
well Inc, of U.S A, in India to facilitate the
export of machine 1ools manufuctured by
Hindustan Machine Tools Lid., Bangalore
and other Indian Engincering products for
the former's wuse, is, at present, under the
consideration of the Government,

Bokuro Steel Project

2231, SHIRI N, K. SOMANI: Wil the
Minister of STEEL AND HEAVY
ERGINEERING be pleased to siate ;

‘a) whether it is a fact that the Sovict

expert, Mr. Skechkov, has prevailed upon
the Government of India 10 take up the two
stages of the Bokaro Sieel Project con-
currently ;

(b} the additional rupee finance involved
in the accelerated development :

(c) a tentative list of items of production
afier the commissioning ; and

id) how is the new step going 1o affect
the expansion of other steel mills ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C. PANT,:
(a) During the visit of the Soviet expert
Shri S. Skachhov, it was the Indian side
which 'had expressed its desire for the
continuity of the construciion of the Bokaro
Steel Plant beyond the first stage of 1.7
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million tonnes. The Indian view was hased
on the need 1o meet the growing demand of

flat products, and a'so to ensure more
effective operation of lHeavy Tngineering

Corporation and other heavy engineering
projects in (he public sector,
(b} The cost estimiles of Bokaro

second siage are placed at Rs. 330 crores,
Additional Rupee finance involved in the
accelerated development during the Fourth
Plun has not yet been worked out.

(¢} The product mix at the firs! siage i.e.
1.7 million ingot tonnes production and at
stage I1 i.e. 4 million ingnl tonnes production,
is indicaied below

Stage | Stage 1
(lonnes}
Hot roMed sheets &
trips and narrow
plates. 789,000 1,520,000
Cold rolled sheets
and strips, 425.000 1,100.000
Galvanised sheeis 150,000 £00.00)
1,364,000 3.220.000
i with regard to expansion of other
steel plants. the Draft  Fourth Five Year
Plan has proposed expansion of Bhilai and
of Indian  Iron & Sicel. These proposed
expansions are not affected by the accelera.

ted expansion of Bokaro.

Charging of Higher Fare from Rallway users
for Passenger and Goods Traffic to the South
as n sequel to Diversion of Tralns

2232, SHRI TRIDIB KUMAR
CHAUDHURI : Will  the Minister of
RAILWAYS be pleased to siate :

a) whether Railway users for both
passenger and goods traffic have been forced
to pay higher costs of travel and goods
wovement from Norih to South for the
longer journeys involved on account of the
use of diversionary routes by the various
Zonal Railways afier the cyclone havoc in
Andhra and Fast Coast Mail Tracks in May
last : and

ibi the reason for realising this highsr
fare from the Railway users for a natural



139 Written Answers

calamity and the r.evint ru'cs in this
regard ?
THE MINISTER OF RAILWAYS

(DR. RAM SUBHAG SINGH) (a)
(bl. As a consequerce of the breaches
in rail track in Andhra Pradesh and
on the Tast Coast on account of cyclone
in May. 1969, the direct and shortest rou‘e
from North to South and vice versa became
inoperative 1ill it could be repaired and
North-South traflic had necessarily to be
carricd by the available open routes in the
meantime, It is the general principle that
in the event of the normal route being closed
traffic has to be charged at rates applicable
to the route by which it has to be carried so
as 10 compensate the railways for the higher
operational costs involved. Railways sufler
the cost of damages to their track and fixed
installations as a result of natural calamities
and it weuld be unjustificd that they suffer
further losses by carrying traffic by circuitous
routes al rates applicable to direct routes.

and

The relevant rules on the subject are :—

(" Rule 224 of I. R. C. A, Coaching
Tarifl No. 19 Part 1.

(ii* Rule 125 of 1. R.C. A,
Tarifl No, 12—Part 1.

Gonds

Supp'y of Iron s1nd Steel Scraps 10 Industrial
Units of Orisa

2233, SHRI RABI RAY :
SHRI CHINTAMANI PANIGRAI!:

Will the Minister of STEEL AND
HEAVY LCNGINCERING be pleased 10
state :

(a) whether his autention has been drawn
to the statement made by the Industries
Minister of Orissa, as reported in the
“Statesman™ (Calcutia edition) of the 19%:h
May, 1969 that the Union Ministry of Steel
and Heavy Engincering was seriously cons
sidering the problems of supply of iron and
steel scraps 1o the industrial units of Orissa ;
and

b) il so, whether it is a fact that the
Chairman of the Hindustan Steel Limited
had already made some commitments 1o
the Orissa Government in this respect and,
if s0, the details thereof ?

AUGUST 3, 1969
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI K. C. PANT). (a)
Yes. Sir.

(b) The information is being collected
and wi!l be laid on the Table of the House,

Decrease in Saleable Steel in H. S. ..

Plants
2234, SHRI RABI RAY : Will the
Minister of STEEL AND HEAVY T[N-

GINEERING bz pleased to state :

(a) whether his attention has been drawn
1o the newspaper reporis which appeared in
the Calcutta edition of the Staresman of 8th
June, 1969 that there is a decrease of 5,400
tonnes of saleable steel in the three Hindus-
tan Steel Plants ; and

(b if so, whether Government have
probed into the reasons of this decrease and
have taken steps to remedy the situation ?

THE MIMISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
INGINLERING  (SHRI K. C. PANT):
‘a. Yes, Sir.  The figures of production of
saleab'e steel in the three integrated steel
plants  under Hindustan Steel Ltd. during
the months of April and May, 1969 as
given in the Press Report are, however,
incorreét,  The production of saleable steel
in these plants during the months of April
and May, 1969 was of the order of 2,29,400
tonnes and 2.23,000 (onnes respectively, the
shortfall during the month of May being
€00 tonnes.

‘b The major shortfall was at Durga-
pur Steel Plant, mainly due to unsatisfactory
industrial relations.

Forcign Private Sector Companies not
setting up new projects in West Bengal

2235. SHRID. N. PATODIA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

1a) whether it is a fact that afier the
withdrawal of the collaboration offer for the
Haldia Fertilizer Plant by M;s Philips
Petroleum Company, a billet plant was pro-
posed 1o be set up in West Bengal but it
is now being set up in Bihar because of the



141 Written Answers

unfavourable labour relations in the Siate
of West Bengal ; and

(b) if so, the number of foreign private
sector companies which were peimitted by
the Centre to conduct feasibility surveys,
with details thereof, before the mid-term
elections in West Bengal for setting up new
projects and the number and particulars of
those who have decided not to set up
factorics in West Bengal ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADL
AND COMPANY AFFAIRS : (SHP'! . AL
AHMED) : (a) There has been no fuical
proposal for setting up a billet making plant
in West Bengal; the question of shifting
the Dcation to Bihar therefore does nut
arisc,

(bl Docs nct afisc.

Irdo—U.S.S.R. Joint Ventures

SHRI D, N. PATODIA :
SHRI Y. A. PRASAD :
SHRI HIMATSINGKA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AITAIRS be pleased 1o
state :

2236.

(@) whether during his visii to U.SS.R.
the question of setting up projects in
friendly third countries with Soviet assistance
was considered ;

{b) if so, the response of the Soviet
Government in this regard ; and

(ci whether any concrele proposal has
emanaied as a result of the discussion ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : 1a) to (c). During the discus-
sions with the Soviet authorities in Moscow
in June, 1969, one of the points raised was
the need for Soviet assisance in deveopment
exports of machinery and equipmemt for
projecis in third countries, which could be
manufaciured in the Heavy Electrical Equip-
ment Plant at Hardwar. The Soviet side
agreed to assist in this regard. The question
of Soviet assistance in developing exports
for projects in third countries, of equipment
and machinery manufactured inother heavy
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engineering projects in India, set up with
Soviet collaboratin, was a’so general discus-
sed and the Soviet side agreed to assist as
far as possible. Further deiails would be
worked out by the wunderiakings concerned
in coasulation with the Soviet side.

Training for .M. T. employees abroad

2237, SHRI TULSIDAS DASAPPA :
Will the Minisier of INDUSTRIAL DEVE-
TOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

ity whether the  Hindustan  Machine
Tools propose 1o evolve a plan 1o send
Indians 10 be trained and engaged in the
manufacture of the those components whese
delivery  schedu'es have been upset by
labour disputes in manufucturing countrics ;
and

(b if so, the details theae of 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Hindustan Machine Tools
Limited have under consideration a proposal
lo send abroad some of their lechnicians
and Tool Designers 10 work in the factories
of their colluborators 1o improve the
delivery schedules of components which are
reported to have been upsct due to acute
labour shortages and wvery large demand for
complete machine Loois.

‘b) Details are being worked out,

Production Programme of Hindustan Seet Lid.

2238, SIHIRI HIMATSINGKA @ Will
the Minister of STEEL AND HCAVY
LNGINEERING be pleased 1o state :

ia) the details of the production pro-
gramme of the Hindustan Steel Limiied for
the year 1969-70 and for the Fourth Five
Year Plan indicating the financial lay-out
therefor ; and

'b: how for the demands of the industry
in respect of different sieel items are Lkely
1o be met indigenously with the working of
the-said programme during cach ycar unler
the Fourth Five Year Plan 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
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ENGINEERING (SHRI K, C. PANT: :
(a) The Production programme of the three
integrated sieel plants under Hindustan Stecl
Lid. for the year 1969-70 as approved by
the Company envisages the Production of
1.125 million tonnes of pig iron and 3.540
million tonnes of saleable steel. Al optimum
levels of production, these Planis arc
expected to produce about 5.6 milllon tonnes
of pig iron and about 20.4 million tonnes
of saleable steel for the T'ourth Plan period.
However, with the completion of the propo-
scd expansion of the Bhilai Steel Plant from
its exisling capacity of 2.5 million ingot
tonnes to 3.2 miiion ingot tonnes, 600,000
tonnes of pig iroa will be diverted for stecl
making. The additional out-lay for the Fourth
Plan period 1s estimated at Rs. 1110 million
covering Bhilai cxpansion, provision of
balancing equipment, additional finishing
facilities, diversification of production and
technological improvements.

(b} The demands of the varivus industrics
for iron and steel items during the Fourth
Plan period will be mect not only by HSL
Plants but Plants in the privaie seclor and
by Bokaro Steel Plant. While ycar-wise
estimate of demands and production has not
beon prepared the positon as in 1973-74
has been worked out as per  statement
laid on the Takle of the House. | Pluced
in Library. Sec No, LT--1532/69.| Hindu-
stan  Steel wou'd wweet to thirds of the
overall demand.

Stuff quarters for Ruilway employces
at stations on South-Eastern
Ruilway

2239, SHRI CHINTAMARNI PANIGRAHI ;
Will the Minister of RAILWAYS be pleased
to statc

(a) whether the Government are aware
of the shortuge of the siafl quarters for
Railway employces at Khurda Road,
‘Tapang, Kalupara Ghat, Nirakarpur, Bhus-
andpur and Balugan stations on the South
Eastern Railway ;

(b) if so, what provisions have becen
made for 1969-70 for meeting the shortage
of quaries in the above mentioned places for
various classes of employecs ; and

(€} the details thereol ?

THE MINISTER OF RAILWAYS
(DRR. RAM SUBHAG SINGH) : \a;) to (¢)
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The percentage of siaff housed at the railway

stations mentioned by the Hon. Mecmber is
is as under :

Khurda Road 0%
Tapang 10045
Nirakarpur 5045
Bhusandpur 100,
Kalupara Ghat 965",
Balugan 47,

Taking in'o account the fact only 37,
of the sl are provided with Railway
quarters on all Indian Railways, the position
al the above stations is considered satis-
factory.

However the construction of the follow-

ing quarters have been provided in the
Railways's Works Programme for 1969-70,
Khurda Road type |

type 11

— 15 unijts
—- 7 units

and | barrack for 30 men.
Income-tax Appeals ond References

2240. SHRI BENI SHANKIR
SHARMA : Will the Minister of LAW AND
SOCIAL WL LFARE be pleased 1o state :

{a) the pumber of appeals and references
filed by the Income-tax Department as well
as  the  assessess before the  Income-tax
Appellate Tribunals and the High Courts in
Calcutta and Bombay during the years 1967-
68 and 1968-69 together with the minimum
amount of tax involved in the appeal and
reference filed by the Department ;

ib} whether it js a fact that of late the
Income-tax assessing authorities have started
questioning even small relief allowed to the
assessees by the Appellate Assistant Commi-
ssioners with the result that while it is an
unnecessary harassment to the assessees, it
has also unduly unncrved and embarrassed
the Appellate authorities ; and

te) the steps taken to reduce the number

of such small, vaxalious and irritaling
appeals ?
THE DEPUTY MINISTER IN THE

MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) The
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necessary information is being collected and
will be laid on the Table of the House.

(b) and (c). From the information avail-
able to this Department this is not correct,
The Central Board of Direct Taxes have
issued appropriate instructions to the Comm-
issioners of Income-tax providing for a
selective approach in the matter of filing
appeals to the Tribunal and for avoiding
over-pitched assessments.

Integral Coach Factory, Perambur

2241. SHRI BENI SHANKER
SHARMA : Will the Minister of RAILWAYS
be pleased to stale :

(a) the full capacity at the Integral
Coach Factory, Perambur and what percen-
tage of its capacity has been utilised during
the last three years ;

(b) if the factory has not been able to
work to its full capacity during these years,
the reasons for the same and what steps his
Ministry  is taking 10 utilise its full
capacity ;

(¢! whether it is a fact that an order
worth Rs. 6 crores for Passenger Coaches
has been received or is expected 10 be

received from New Zealand and Iragi Rail-
ways ; and
(d) if so, whether the same will be

executed at over or under cost and what is
the expected profit or loss in the deal ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : ‘a) The annual
capacity of the Integral Coach Factory,
Perambur is for the manufacture of 700
coaches in terms of Broad Gauge 111 Class
and the capacity available has been fully
utilised during the last three years.

(b) Does not arise.

(¢) Mo order has been reccived so far,
though quotations have been submitted 1o
both the countries.

(d) Prices have been quoted to make
owr temders competitive. The exact position
will be known only afier the orders have

bovo seoured.
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Salary of Railway Employees of
South Eastern Railway

2242, SHRI VASUDEVAN NAIR ;
Will the Minister of RAILWAYS be pleased
10 state :

(a) whether his atiention has heen
drawn to a report appearing in the Blir-,
dated the 2|st June, 1969 to the effect that
two permanent employees of the South
Eastern Railway after putting in 25 years of
service were still getting a salary of 25 paise
per day, that is Rs. 6 per month ;

(b! whether any enguiry has been made
into the matter ;

el if so, what are the facts revealed in
the inguiry ; and

(dy whether any steps have been taken
to raise the salary of these employees 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : a) Yes.

b)) Yes,

) At the Passenger Halls on the 5. E,
Railway, where the train service and traffic
are very light, two part-time workers were
engaged for lighting the platform lamps dur-
ing train-time. They were paid an honorarium
of Rs. 6 per month. They were not Rail-
way employees.

With the appointment of a Contraclor
10 opcrate these 2 Passenger Halis, the
arrangement of lighting the lamps by
part-time workers has been discontinued,

:d) Does not arise.

Setting up of Cable Factory in Frivate Sector

2243. SHRI CHINTAMANI
PANIGRAHI :
Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

a) whether there has been any proposal
to allow private business houses 10 set up
cable factory ; and

b} if so, the reasons for deviating from
the Industrial Policy Resolution in respec:
of the cable indusiry ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED). (a) Yes, Sir. A proposal is under
consideration whether the existing private
sector units manufacturing cables may be
permitted to take up the manufacture of
telecommunication cales also for meeting
the urgent requirements of the Post & Tele-
graph Department during the Fourth Plan
period, No decision has, however, been
taken yet.

(b) There is a provision in para 8 of the
Industrial Policy Resolution under which the
co-operation of the private sector can be

sought for creation of capacities for Indus-

tries listed in Schedule *A’, which include
telecommunication cables, when the National
interests so require.

Senlorty of Stenographers on Northern Rallway

2244, SHRI N. SHIVAPPA :
SHRI GADILINGANA GOWD :

Will the Minister of RAILWAYS be
pleased to refer 1o the reply given to Unstar-
red Question No. 4307 on the 25th March,
1969 regarding seniority of Stenographers on
the Northern Railway and staie :

(a) whether the information has since
been collected ;

(b) if so, the details thereof ; and

(¢) if not the reasons for the delay ?

THE MINISTER OF RA'LWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). The
matter is still under examination.

Combined Senlority List of Assistant Station
Masters of Delhi and Ferozepur Disisions

2245. SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be
pleased to refer 10 the reply given to Unstar-
red Question No. 6403 on the 15th April,
1969 regarding combined seniority list of
Assistant Station Masters of Delhi and
Ferozepur Divisions and state :

(a) whether the information
been collected ;

has since

(b) if so, the details thercof ; and

(e) if not, the reasops for the delay ? -
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). The
required information is given in the State-
ment laid on the Table of the House. [Placed
in Library. See No. LT—1533/69].

Promotion of Junior Stenographers to Higher
Grade on Northern Ruilway

2246. SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 4308 on the 25th March, 1969
regarding promotion of junior Stenographers
to higher grade on the Northern Railway
and state :

(a) whether the information has since
been collecied ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). The
matter is wunder examination.

Selection of Stenographers for Higher Grade

2247, SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be
plcased 1o refer to the reply given to Unstar-
red Question No. 4310 on the 25th March.
1969 regarding selection of Stenographers
for higher grade and state :

(a) whether the information has since
been collected ; and

(b) if so. the details thercof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). The
matter is under examination,

New Railway Lines in Andhra Pradesh

2248. SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be
pleased 1o refer to the reply givento
Unstarred Question No. 4250 on the 25th
March, 1969 and siate the likely date by
which Engineering and traffic surveys for a
new broad gauge line from Secunderabad
to Nadikude and for the conversion of the
Guntur-Macherla Metre Gauge section into
broad gauge together with updating the
earlier survey report for the Bhadrachalam '
Road-Kovvur Rail link, will be completed ? i
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : Survey for the
Secunderabad-Nadikude line, and Guatur-
Macherla conversion is expected to be
completed by the end of December, 1969,
while the Bhadrachalam Road-Kovvur survey
has been Kept in abeyance due to other
urgent works and will be taken up shortly.

U.N. Help for Food-Based Industries

2249, SHRI M. SHIVAPPA :
SIIRI D.N. PATODIA :

Will the Minister of INUDSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state @

(a, whether the United Nations Food
and Agricultural Orpanisvion has agreed
to extend its help in setting up of food-
based industrics in the small scale sector ;

(b) if so, the nature of such industrics
and the location thercof ;

ic) the form of assistance (0 be provided
by the F. A, O.;and

proposed  industries
they would serve

d; whether the
are export-oriented or
internal consumption ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Yes, Sir,

(b) The industries will be those for
which there is considerable scope in India.
The programme is yet to be discussed with
the Food & Agriculture Organisation of the
United Nations.

i¢) The F.A.O. authoritics have offered
to provide consultants and experts for
assisting India in the devclopment of such
industries, 1

(d) These details arc yet to be worked
out and discussed with F.A.Q. authorities,
iy & qqA & (A wwm am
frm &t ma (yeat &t
acTg

2250. st Argow wigae @ Fqr
WA g6 gz ama Y Fo O fw
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(%) fafw=r T3t & (30 5, 1969
aF) aga fF7 10 ¥ & wy¥ q7757 eqra
qrasy & fag witdls @ fem A
frad ara-fesai Y AT AT

(@) =7 9w & fa¥ fm w)
feaa ara fesa gveew fFY T § ;

() 9% |F a1 FF " feay
frrr & ; AR

(7) sugaa gqaa & fag!famm
#1 gw wra fesd gowew & & Fav
o § ?

R AAY (310 W ogww fog ) :
(%) w7 <@ wYaw § Wi @ faaw
g Ag @1 3ger wfasar dumw Wi
gfegram & &1 714t | AT wRA & Ager
aqvg df | aga fed ag A ® fata=
WoETd MT 97q UG & IgANEr &AT
#1 497 & faqg fAaw ¥ oF whiaw #14-
%9 qu faar faad s+ amar fs o
AT A, 1969 ¥ I T& AIgA &
26,896 =X HizT #gT & 3,050 ATA
feeat a1 sragaFar g3t |

(@) waa =l & gng w7 Q@ A
¥ gegq: aft @rgT ¥ 40,133 wYT AT
AzT ¥ 3,786 wiw fzsg M2 w | W
SFTT A1Targ T faw grer £ 7y qF
glgoT Y BT T FITT & 13,237 9l
Hzx F15T & 736 Are fesd sgrar A |

(1) =€ WYT g7, 1969 ¥ ¥ aTEA
¥ 31878 a7 W 8,257 gy Wi feak
aqr Mz ATE F 3,634 7T WIT 152
7 7.9 fead 71 17

(o) &8« Feq & J&T AX GATH
g farmr & @& F3d wew ¥
agal § & @Al § ofcagw &
AT FFlaswr 91T aqaar A W
qarara, faaw faq aw= mra fea)
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w€w@ 4, & faq t@d A1 aaqqgar a1
WM H @ gC FG 23 dF g9 WA
fesai &1 3q@iT wafzgd a1 fer o
wgi #2411 g ar feadi &1 gedAra
g EI Fus A E AF MU, IF
fawra & @F #3 9aF @19 @ g
BT & FHATA qA19 FT gy am

waat miyal § gerg

2251. ot mgyE wigEw
ot areitEr  @tad

T WY FAT gz @Ay &1 oFar
0 fF

(%) 1@ &7 wgmY ¥ IFA T=-
nifeat 7 fead safaaai 1 gear 471 @f;

(|) 337 @ g feaw @ o
sladt Wy ArEA 97 genn #1 wiyw
7y g2q7¢ g€ 4Y ;

(7) =@ sFIT 1 Faarsi F1 92-
gl #1 UFA F faw g qiw Far
FEAIE Fr A g ; AT

(9) g9 wiasw ¥ feax  afsa
favgare f&7 oo & #iz feaq safsaqi a1t
gt qrar nar q9r 2 faaraar ¢

Wy wM (¥o um gam faxy ) ¢
(w) wiw, o, g7 & WAL ¥ 11 =afe

(@) a1 @@ sH=fi &1 gaar w
wdr 4y | gearHdl & Haq  wfuF qmw
FEAA-FAT ( FATTA ) @T AT
ZUTHI-HE @IT1T @OT IT ZT |

() famfafas cgfaart Fraarzat
AT G

(i) T & |97 el #Ageaqa AT
mifgdl & a9 FYFID @9 gfew
¥ guey FHAN A9 £ |

(i) gt @y gfes & qqdws
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sagifal gra aa & gag 991TF
EICEE Al il

(i) FEwa wfedi & wa § ang
AT gIMT A ¥ WAWF  qAQ
f&r q@ 1

@uei & FEAraT 9T fAnuHT @A
¥ fau awwt WA gfam wliT
fafaw gfaa 5§ #1a fawe @ms
@r Jar g 1

(iv)

(v

—

A WA gfaw W1 asE
ofa & afumifal & "rg it
£]qT0 9T A1E-RA & fAu {1 G5
F1 JEr 2

(a) @z =fagr w1 frearg
faar qar | & fore fadr g 5 &t
Al #1 gf|  gru gE-da o9
wWE

mfawgewidt @At may w1
UFT AT

2252, wt arguw wigEi a4
Wy AE 3z T & FOr U fF

(%) sarag @« 2 f& wifasge
widr gy mEY s afy fgw WY
o 2o & argd fonas gv OF famr
Frar g ;

(=) afz &i, @1 73 &7 *HATH 37
gF1T fFadl T =arEy £ QFr aq7
or ;

(7) sar ag st g g fs wega
ot & Figdl fars 9T &F qM @
aifagl %1 mfgai gz Y § WX faa
feFz arar & a1 gt agr 9%
IAT A E ; WK

(7) zw feafa & guivs@ & fag
FEIT K1 FAT FEAH  FH W
famz g ?
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WA st (wo TwgAnfag ) ¢
() s (&). =da & g4, 1969 F
AT wEET H 524 W9 YT 522 WA
arfagsge-wiagt  gard  arfear  wwa
39 91X 41 I WA F qgdr faraT g
Twr a4y |

(m) ot gr, &fr-af | sa mfear
izt fanaq gz @ A qE@ g oar
13 faar fz5z 7191 A% ¥ gazw sAv
A g

() F199T, T W AT Ty
MT T WwE "wE ardl "eg aifsay &
fayifeq amt & Bwed ani 9T 9a7 &
FIa TfEgi &1 W §F 9T @7 6
F1 F9 Uegd-2qT g1 Ja1 g fqasy awg
¥ wrfasgT-widr aardt mfegi #1 il
& argdr fanaa 9T qFar gz T@T

wrdt § aifeat & gog 9¢ 997 77
mifear czwrd & fag agd famaa a3

/€ 7 @, 9F A0 53T q94a 94
fear it w@r &

Diversion of Goods Traftic from
Railways 1o Roud

2253. SHRI NITIRAJ SINGH
CHAUDHARY : Will

RAILWAYS be pleased 1o state :

(a) whether it is a fact that diversion
of goods traffic from Railways to road is
because of (i) lack of coordination between
different branches of Indian Railways ;
(ii) wagon detention in yards for over 48
hours and (iii} mishandling during transit ;

(b) if so, the steps so far taken and
proposed to be taken to regain the said
traffic ; and

(c) if diversion is not because of above
reasons, the other reasons for the same ?

THE MINISTER OF RAILWAYS (Dr.
RAM SUBHAG SINGH) : (a) Different
branches of Indian Railways bave coordin-
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ated working and diversion of goods traffic
from railways to roads has not arisen due
to absence of this coordination. Wagon
detentions in  yards and incidents of mis-
handling of consignments in transit which
somelimes occur do have a bearing on
diversion of goods traffic from railways to
roads.

(b) and (c). The main reason for divers-
ion of goods traffic from railways to roads
1s the inherent advantage of door-to-door
service which road transport possesses as
also the speedier transit it can provide for
non-bulk consignments, With the planned
development of roads in the country in
the past few wyears and with increasing
production of road vehicles a rising trend
of diversion of goods “traffic from railways
to roads is, therefore, a natural phenomenon
which has to be met by an all round
increase of agricultural and  industrial
production in the country so that there is
enough taffic available for both forms of

transport with competition becoming a
spur for efficiency for both modes of
trapsport.

With this tendency of diversion ol goods
traffic from railways to roads the railways
have tuken measures to improve the quality
of their service. A Marketing and Sales
Organisation has been set up on each
Railway so that all aspects of railway
working having a bearing on consumer
satisfaction can be kept under waich at a
fairly high level, Some aspecis  that
reccive constant attention are timely supply
of wagons, climination of detentions in
yards and improvement of transil time.
Qiuck tramsit services and super express
goods services have been introduced to
provide fast transport. Various measures
are adopted to prevent losses and dan:ages
during transit by tighicning the sccurity
measures and arrangements for handliog of
consignments. Where justfied and praci-
icable, packing conditions arc made casicr
und less expensive. Reduced station to station
rates are also quoted, Out Apgencies and
City Buooking Agencies arc opencd and
street collection and delivery services org-
anised for providing to the customer
integrated rail-cum-rond transport. Container
services are being  introduced  between
important stations (o provide door to door
service, climipalc costly packing and at
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the same time saving damage and pilferage
in transit.

Running Time of Passenger, Mail and
Express trains between Itarsi
and Jabalpur

2254, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleascd 1o state :

(a) whether the running time of
Passenger, Mail and Express trains  between
Itarsi and Jabalpur is being kept as high
as at prc.ent 1o show that trains reach
the destination in time ;

{h: whether the running time of the
above irajns was not very much less about
three hours—when the section had single
line ; and

(c) when the running time would be
reduced and, if not, the rcasons thercfor ;

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : 1a) No,

(b) The increase in the runniog time,
compared to the time table in force from
1-10-61 (when Itarsi-lJabalpur was u single
line section) varies from 3 minutes to
55 minules in respect of Mail/Lxpress  trains
and from | hour to 2 hours in the case of
passengei LEains.

The ma:sinal increase in the running
time of Mail/Expicss trains is chicfly due
to the additional time allowance for

engincering works in  connection  with
doubling,
Prior to 1-10-61, passenger trains on

this section were booked at a speed of 87
KMPH. The maximum permissible speed
in respect of passenger trains carrying 4-
wheeler wagons was reduced in 1961, on
safety considerations, to 72 KMPH, resulting
in reduction in the booked speed to 60
KMPH. The increasc in the running time
of passenger trains has been occasioned by
reduction in this booked speeds as well as
due to the additional time allowance for
engineering works in  connection  with
doubling.

(c) Assoon as these engineering resi-
rictions are lified on completion of doubling
works, some curtailinent of existing running
time will become possible.
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Training of Railwaymen for Selection
in Hockey Teams

2255. SHRI
CHAUDHARY
Railways be state :

NATIRAJ
Will  the

SINGH
Minister of

\a) the number of persons sent by
Indian Railways to Jullundur for training
and selection in the Hockey tecams during
1967 and 1963 ; and

(b the number out of them whose
scrvices were ultilised for playing Hockey ?

THE MINISTER OFF RAILWAYS (DR.
RAM SUBHAG SINGH': (a) During the
year 1967 two coaching camps were organi-
sed at Jullundur-one from 2nd  April, 1967
and the other from Ist Scptember, 1967.
For cach camp, 8 Railway Hockey players
were senl.

During the year 1968 one coaching camp -~
was organiscd at Jullundur from 28th July,
1968 for which 7 Railway Hockey players
were sent.

(b) Qut of the railway players sent for
the coaching camps during the year 1967,
five were selected to  represent the country
in the International Hockey Tournament
held at Madrid in May, 1967 and six rail-
waymen formed part of the Indian Team
which  participated in the International
Hockey Tournament held in London in
Oclober, 1967.

In 1968, five railwaymen were finally
sclected to form part of the Indian Hockey
contingent 1o participate in the XI1X World
Olympic Games held at Mexico in October,
1968,

Direct Trains between Lucknow-Bombay
und Bombay-Cochin harbour

2256. SHR1 NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased 1o state :

(a) whether Lucknow-Bombay and
Bombay-Cochin Harbour would have direct
traios ;

(b) if so, by what time ;

(¢) the number of Lucknow Bogies,
which the Amritsar Express—then Pathankot
Exprcss, was carrying ex,Bombay and since
discontinued ; and
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(d) the number of bogies which the
Punjab Mail hauls and are disconnected at
or connected from Jhansi Ex. Bombay to
Lucknow and vise versa ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
There is no proposal at present for running
direct trains between Lucknow and Bombay
and between Bombay and Cochin.

(c) Two bogies.
(d) Five bogies,

Efficiency awards to Railway Employeces

2257, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of Railway cmployees
who were awarded efficiency awards,
commendations eic. during the last three
years ;

(b} the number out of them who were
later punished or prosccuted and sentenced
because of dishonesty ; and

(c) the reasons why such persons were
awarded ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) to (¢). The
information is being collected and will be
laid on the Table of the Sabha.

Increase in Price of Tractors

2258. SHRI N.K. SOMANI : Will the
Minister of INDUSTRIAL DLVLLOP-
MENT, INTERNAL TRADL AND COM-
PANY AFFAIRS bc plcased to state :

(a) whether the Tariffl Commission has
recommended that the prices of traclors
should be adjusted upwards in view of the
increase in the prices of tyres, tubes, com-
ponents and raw materials ;

(b) when is the prices going 1o be
revised upwards since therc 13 a critical
shortage of traciors in the country ;

(c) the price structure of Indian trac-
tors as against similar makes in advanced
countries like the U.K., U.S.A. etc ;

(d) whether complaints have been
received from the tractor industry regarding
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irregular and inadequate supply of items,
like wheels, rims, pistons, liners, fuel in-
jectors, tyres, bearings, etc ; and

(e) the steps being taken to improve the
supply position ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE,
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The Tariff Commission had
recommended that variations in the costs of
tyres, tubes and also batteries (but not com-
ponents or raw malerials), either due to
substitution of alternative types or due to
variations in prices for other reasons, may
be adjusted against the recommended prices
of tractors, as and when necessary.

(b) Requests made by some of the
tractor manufacturers for increases in the
prices of tractors manufactured by them are
under the consideration of the Government,

¢! The sclling-prices of indigenous
tractors have been notificd under the Tractors
(Price Control} Order, 1967 vide nolification
No. So0-1955, published in the Gazette of
India Extraordinary dated the 3rd June,
1968, Government have no precise infor-
mation about the price structure of tractors
manufactured in countries like UK., USA.,
etc. The C and F prices of similar makes of
foreign tractors, when imported ino the
country arc found to be gencrally lower
than the sclling-price of indigenous tractors.

(d} and (e). The tractor manufaclurers
do bring to the notice of the Govt. their
difficultics in sccuring recgular and adequate
supplies of - components, from the indige-

nous  ancillary industry. On  receipt
of such information, the Government
take up the matter with the concerned

suppliers with a view lo assist the latter in
overcoming their difficultics in maintaining
supplies. Whenever it is found that supplies
from the ancillary industry would not be
adequate 10 ensurc uninterrupted production
of trac'ors, the tractor manufaciurcrs are
permitted to import the concerned com-
ponents to the extent necessary.

Newsprint factory at Mailani in U.P.

2259, SHRI N. K. SOMANI; Wil
the Minisrer of INDUSTRIAL DEVELOP-
MENT, INTTRNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

(a) whether the proposal to establish
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with American and West Germany collabora-
tion a newsprint factory at Malani in U.P.
has been approved by Government

(b) if so, the details of the project,
names of the Indlan sponsors and the produc-
tion programme ; and

(¢) the requirements of forcign exchange
and the proposals to meet the same ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) : (a} No, Sir,

(b) and (c'. Do not arise,

Hedge Contract in Jute Trade

2260, SHRI RAM AVTAR SHARMA
will  the Minister ol INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government have received
any representation friom the Indian Jute
Mills Association not 1o open Hedge con-
tracts in Jule ; and

(b! if so. Government's reaction thereio ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAIL TRADF
AND COMPANY AFFAIRS SHRI F. A,
AHMED) : ‘a) Yes, Sir,

(b) The representation is
sideration of Government.

under con-

‘Talcher Bimalgarh Rail Link

2261. SHRI SURENDRANATH
DWIVEDY : Will the Minisier of RAIL-
WAYS be pleascd to state :

(a) whether Government are aware of
the discontent prevailing in Orissa for the
non-inclusion of Talcher-Bimalgarh Rail
link with access to neighbouring mining
arcas of Jurori 1o provide a connection from
Rourkela to Paradecp Port in the draft
Fourth Five Year Plan ; and

(b} il so, what steps are beiog taken ro
include this link in the final draft ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) Represenia-
tigns have been recgived for the inclusion
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of the Talcher-Bimalgarh rail link (includ-
ing extension to Koira Valley) in the Fourlh
Five Year Plan,

(b} The Fourth Plan proposals for new
lines have not yet been finalised, A decision
regarding the construction of the project can
be taken only afier the surveys for it, which
are being taken up during the current year
(1969-70), aae completed and the results
thercof known,

Rail Link Between Bimalgarh and Talcher

2262. SHRI SURENDRANATH
DWIVEDY : Will the Minister of RAIL-
WAYS be pleased to state :

.a) whether the Planning Commission
has not yet given its approval even for
survey of the Rail link between Bimalgarh
and Talcher in the South Eastern Railway ;

(bj whether it is a fact that his Ministry
has already appointed a team of Engineers
for the purpose of survey in that area ; and

(¢t whether at any point of time, either
at the Planning Commission level or Govern-
ment level, the question of linking this Rail-
way line alongwith an access to the mining
arcas nearby and also of export of iron ore
and stcel materials 10 foreign countries
through Paradecp, was discussed as a
composite scheme ; and

(d} il not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) The Survey
estimate for the Talcher-Bimlagarh rail link
{including extension to Koira Valley) is
under ccnsideration, Approval of the
Planning Commission for the survey is not
necessary.

b} Not yet,

€) and (d) . Yes. It was discussed at
Government level, as a result of which it
has been decided to investigate extension to
Koira valley also,

Missing Link Between Talcher and Bimalgarh

2263. SHRI SURENDRANATH
DWIVEDY : Will the Minister of RAIL-
WAYS be pleased to state :

{a) whether ihe question of comnecting
the missing link of about 90 miles Wetween
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Talcher and Bimalgarh on the South Eastern
Railway and its survey and construction
during the Fourth Five Ycar Plan has been
finalised ; and '

(b} when the survey operations are
likely to be taken up ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b,
The Survey estimate for the Talcher-Bimla-
garh rail link (includirg extension to Koira
valley) is under censideration.  The Fourth
Plan proposals for new lines have not yet
been finalised. A decision regarding its
construction can be taken only afier the
surveys for it, which are being taken up
during the current year (1969-70), are
completed and the results thereof known,

Drinking Water Tubewe'ls for Hurijans

2264, SHRI BHOGLNDRA JHA ; Will
the Minister of LAW AND SOCIAL WEL-
FFARE be pleased to state :

(a+ whether there is a proposal to ensure
at least one  drinking water (ukewell in
every Muhalla inhabiied hy Harijans throug-
out the country during the Gandhi Centen-
ary year ; and

(b} il so, the details thereof 7

THL DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DLPARTMENT OF SOCIAL WILFARE
SHRI MUTHYAL RAQ : :a and b),
As Untcuchability has been abolished under
the Constitution and denial of access to the
public wells has been made a penal offence
under the Untouchability (Offences) Act,
1955, Government have not embarked on
any cxiensive programme 1o provide wells
exclusively for Harijans in ali villages.

Confirmation of Railway Emplovyees of
N. E. Railway

2265. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
refer 10 the reply given to Unstarred
Question No. 7221 on the 22nd Aprii, 1969
and state :

(a, whether the information with regard

to the confirmation of the employees of the,

North-Eastern Railway working for ore
than five years, has since been collecied ;
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(b) if so, the details thereof ;

¢} whether orders are being issued for
their confirmation ; and

(d} if not, the reasons therefor 7

THE MINISTER OF RAILWAYS (DR.

RAM SUBHAG SINGH) 1 (a' to (d). The
required information is given in the State-
ment laid on the Table of the House,

[Placcd in Library. See No, LT—I1534/69]

Accidenl near Coleroon Station
(Southern Rallway)

SHR1 NAMBIAR @ Will the
RAILWAYS be pleased to

2266,
Minister of
state

i) whether an enquiry was conducted
into the accident that occurred to the
Junta Express on the 4th February, 1969 at
a bridge near Coleroon Station on the
Southern Railway where 36 passengers died
having been hit at the bridge ;

(b il so, what are the findings ;

¢ whether the Divisional Superintend-
ent took care to call for the police assistance
to cnable the trains to pass Vulnerable brid-
ges and to prevent the passengers from
travelling on the roof of the carriages on the
day of the funeral of the late Chief Minisler
of Madras ;

(d) il co, whether the police was station-
ed ncar this bridge where the accident took
place ;

(e, what remedial measures have since
been tauken to avoid recurrence of such
incidents ; and

(f) what action has been taken against
the official responsible for gross negligence
causing such a gruesome accident ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): ra) and (b).
According to the provisional finding of the
Additiona' Commissioner of Railway Safety,
Bangalore, who held a slatuiory inquiry into
this accident, the accident was brought about
as a result of roof-iravellers themselves
insisting on travelling on the roofs of the
carriages and on the engine of the train and
that they themselves were solely responsible.
He has also observed that the Railway
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Administration and the Railway Siaff are
no! to be blamed for this accident.

(c) and (d). In view of unpreccdented
crowds suddenly converging at several sta-
tions on 3rd and 4th February, 1969 for
travelling to Madras to attend the funeral of
the late Chief Minister of Tamil WNadu,
police assistance was sought and made
available to maintain law and order at the
stations and to help in movement of trains
through stations. Police help was not speci-
ally requesied at bridge sites. In accordance
with the instructions that the railway staft’
make cfforts to persuade the passengers not
to travel on the roofs and to start the train
only when the passengers travelling on the
roofs come down. necessary elforis were
made by the station and train stafl at
Coleroon on 4.2.1969 1o dcroof the passen-
gers, The unruly crowd was however, not
in a mood to be reasoned with, and as fast
as the roofl travellers were brought down
from the train at stations, they climbed back
again on to the roofs of the carriages, imme-
diately the train starled. The Railway Stall
at wayside stations and the irain crew were
also manhandled and intimidaicd whenever
the train stopped, and the Driver of the train
was intimidated with a knife 10 his back,
and was forced to drive the train lest the
crowd should take charge of the train them-
selves—as they apparcotly did at one stage
by seizing the regulator on the engine.

(c) Instructions exist that annoncements
should be made on loudspeakers during rush
periods, where possible and to announce
that roof travelling besides being dangcrous
is also an offence under the Law,

Instructions also exist that whenever
travelling on roofls occurs during Melas etc.
and a fixed structure has to be passed by the
train on the roof of which passcngers are
perched, the train should not be staried
from the station in rear of the fixed struc-
ture, if efforts to bring the passengers down
fail. It is, however, not possible for a few
railway employees to control a mob of un-
ruly persons who climb back on the roof
tops again. Further instructions have becn
issued that trains should stop short of the
infringing structure (in case some irresponsi-
ble and rowdy persons are still found (o be
on the roof tops), give a warning whistle
and procced thereafler at a dead slow speed
and resume the normal speed only after the
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whole of it has cleared the infringiog struc-
ture. Railways can do no more and cannot
be held responsible for the safety of those.
who despite warnings and dissuasions per-

sist in travelling on roof tops in violation of
the Law,

(f) In view of the answers to parts (a)
and (b) above, does not arise,

Pension for Widows and Destitute
Women
2267. SHRI NIHAL SINGH :
SHRI P. C. ADICHAN :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

‘) whether there is any Scheme for the
grant of pension/subsidy 1o widows and other
destitute women ;

b if s0, the rate of such pension sub-
sidy in each State/Union Territory ; and

) the conditions regarding eligibiluy
for the grant of these pensions in each
State/Union Territory ?

THE MINISTER OF STATE IN THE
MINISTERY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
{DR. (SHRIMATI) PHULRENU GUHA, :
(a) Mo, Sir.

(b} and (¢!, Do not arise.

Tube-well at Talara Station

2268. SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether boring for {ube-well was
made at TalaraStiation (Pathan kot-Joginder
Nagar ling) ;

(b) whether water was found there and
if so, at what level ; and

(c) if water was found, the reasons why
a water pump was not installed ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) ; (a) Yes.

b} The boring was carried down to a
depth of 40'5 metres but no water bearing
strata was mei with.
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(c) Does not arise in view of reply to
kb} abo\re.

Passenger Capacity on Pathankot
Joginder Nagar Line

2269, SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of RAIL-
WAYS be pleascd 1o stale :

(a) the total passenger capacity per day
on the Pathankot-Joginder Nagar Railway
line (Himachal Pradesh) in 1st, 2nd and 3rd
classes ; and

(b) the average number of passengers
travelling per day in each class ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a! The average
seating capacity in passcnger trains running
on the Pathankot-Joginder Nagar Scction in
the cycle of a calender day is as under based
on the results of a recent census :—

1 1 I
Beiween Pathankot

and

Baijnath-Paprola 109 9] 1419
Beiween Paijnath-

Paprola and

Joginder Nagar 40 29 296

(b) Based on the same recent census the
average number of passengers travelling per
day in cach class is as under :—

| 11 111
Between Pathankot
and Baijnath-

Paprola 55 53 1208
Between Baijnath-

Paprola and

Joinder Nagar 3 = 156

Grievances of Kathgodam Railway
Employees

2270. SHR1YWADHU LIMAYE : will
the Minister of RAILWAYS be pleased (o
slale :

(@) whether Government have received
about the

any note/memorandum/letter
gricvances of the Kathgodam Railway
employees ;

(b) the pature of these grievances ; and

SRAVANA 14, 1891 (S4KA4)

Written Answers 166

(c) the action taken to redress them ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). A
representation was received by the N. E.
Railway Administration from the Assistant
Station Masters and the Enquiry-cum-
Reservation Clerks relating 1o change of
their classification under the Hours of
Employment Regulations,

(c} The case of the Assistant Siation
Masters has been finalised by changing their
classification from ‘Essentially Intermittent’
to *Continuous’. As regards the Enquiry-
cium-Reservation  Clerks, job  analysis of
their dulies is being conducted and necessary
action will be taken in the light of the
results of the job analysis.

Restoration of Ruil Communication between
Haldibari and Jalpaiguri

2271. SHRIC. K. BHATTACHARYYA :
Wiil the Minister of RAILWAYS be pleased
10 state :

(a) whether his Minisiry has received
represeniations from the people of Haldibari
in West Bengal for restoring the Railway
Communication between  Haldibari and
Jalpaiguri towns on thc North-east Frontier
Raiiway : and

b} if so, the steps taken in the mauter ?

THE MINISTER OF RAILWAYS DR.
RAM SUBHAG SINGH) : (a} Yes.

b As the monsoons have already set
in, the restoration work of the line be:ween
Jalpaiguri and Haldibari stations can be
taken in hand only afier the rainy season,
by which time we expect to receive the report
of the Technical Commiltce appointed by
the Minisiry of Irrigation and Power which
would give us a bheltter appreciation of the
whole situation,

gET &t aegsl w1 e

2272, &t AR AT ¢ FAT
e aar A g Wtfmafor &9 a3z
FAH F1 FI0 7Ly fF

(%) ¥ FIFR T W15 FULT =7
7 Ama & gEvi@ Wy e, faaa



167 Written Answers

wfasaz &z, =T aqr I §, AAA
s R u@ia 2N g @ifs g3 =
aq gNfAgd 3T §F |79 F AT AE;

(@) %ar g aFgn AW H AF &AIE
Frdr §; W

(m) =fg agh, ar 3@ W|H T3]
& faq sar Fgargy #1 w1 wWr g afs
39% wrarg §) 3+ fwar @ @% ?

et qar Wt gt Fafor ss
(s o go gavam) : (F) S, CELl
9ty IFAFa wram Aifa & aralas
ITNFAE & A0 HE g SEd &
qrarg FY sggeqr 3 feafr gv fa=re
fgr a1 @1 & AT 9 wg F weaE
gz qftfeqfy otz 39mey araat #1 eqrq
¥ wawt faare fear sivanrn

(®) T (7). | sewzd
qrar 2ag AT fAaty & sasasand
&' qff & fau qafA agf §1 2w & 27
aegei & sORA R afg FWF fan
sae fFy a1 @ &

Reshifting of Control Office from Samastipur
to Sonpur (N.E. Railway)

2273, SHRI D. N. TIWARY : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that after the
shifting of Control Office from Sonpur
(MNorth Eastern Railway) to Samastipur and
Banaras, the control system became disorga-
nised and is still not working properly, thus
causing delays and misconnections resulting
in inconvenience to passengers ; and

(b} whether, in view of the above
experience, there is a proposal to reshift the
Control Office to Sonpur for the proper
functioning of this system ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) No.

(b) Does not arise.
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Theft of Coal and other Articles at Pahleza
Ghat (North Eastern Railwuy)

2274, SHRI D. N. TIWARY : Will
the Minister of RAILWAYS be pleased 10
state :

{a) whether it is a fact that the theft of
coal and other articles at Pahleza Ghat
(Norith Eastern Railwayi has considerably
increased due to lessening of control, con-
sequent on the iransfer of D.M.E. and
Traffic Offices from Sonpur to  Samastipur ;
and

b the value of loss to Railway pro-
perty and to goods tooked by people at
Palileza Ghat 7

THE MINISTER OF RAILWAYS DR,
RAM SUBHAG SINGH) : a} No.

(b} No claim has <o far been preferred/
paid for the loss of any goods hooked by
people at Pahleza Ghat.

Ganga Sharan Sinha Committee on Child
Welfure

2275, SHRIK.P. SINGH DEO :
SHRI V. NARASIMIA RAO :
SHRI HINMATSINGKA :

Will the Minister of LAW AND SCOCIAL
WELFARL by pleased to stale ;

(a) whetker the Gunga Sharan Sinha
Committee appainted by LGc\-crnmcnl 1o go
into the problems of children in India has
submitted its report

(boil so, the salient features of the
recommendations made by the Comunittee ;

(¢} whether Government have accepted
the recommendations made by the Com-
mitlee

(dy il so, the sieps taken by Govern-
ment for their implementution ; and

(e) if the reply to pari ic; above be in
the negative, the reasons therelor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
DR, (SHRIMATI) PHULRENU GUHA) :
(a) Yes Sir,

(b) The Commirtee in a comprehensive
report have made 109 recommendations
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dealing with the problems of health, nutri-
tion, education and special and general
services for the welfare of the chi'dren. Six
copics of the report have been placed in the
Parliament Libarary for tha convenience of
Members who want 1o study the recommen-
dations.

(c) to (e'. The report of the Commitlee
has been examined and referred to the
S:ate Government/Union Territory Adminis-
trations and the concerncd Minisiries of
the Goverament of India for their considera-
tion of the recommendations made therein,
After the views of the S:ate Governmsent
ete. are received decisions 1or (heir imp'c-
mentation will be aken.

Licensees of Railwsy Plots in Railway
Colony Golden, Rock (Southern Rly.)

2276. SR  NAMBIAR : Wil the
Minister of RAILWAYS bte pleased 1o
siale :

(aj whether it is a fact that the licensces
of Railway plots in the Railway Colony,
Golden Rock— Southern Railway! are being
forced 10 remit two years  occupation
fees by imposition of new regulations quite
different from the contracied ones and
which were in vogue for the last 35 vears ;

these licensces had const-
the vacant

(b1 whether
ructed their own structures on
plots allotted to them

¢) whether the procedure of demand’ng
two vears occupation fees in  advance is
applicable to those licensces who  are
occupying the Railway buildings only ;

(d) whether the Southern Railway had
incurred any loss due to the cxisting rules
foll>wed in this colony ;

(e} il no loss is incurred, the reasons
for the change of procedure on this  Rail-
way ; and

(f! whether the licensces are being now
forcibly evicied basing on the new condii-
ions of two years advance ?

THE MINISTER OF RAILWAYS ‘DR.

RAM SUBHAG SINGH, : ia) As per new
procedure in vogue fro-n April, 1967 appli-

cable on all Indian Railways noiices were .

issued to the licensces of the Golden Rock
Railway Colony to pay one year's occupation
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fee in advance and an equal amount as
security deposit,

(bl Yes.

e} No, The procedure
all cases.

‘d+ No.

(el The procedurc was implemented On
all Railways 1o avoid accumulation of heavy
arrcars of rent and possible loss to the Rail-

is applicable in

wavs in cvent of default,
if'* The representation made by the
licensees of 1the Golden Rock Railway

Colony, in this conneciion is under consid-
eration.

Salt Production in Orissa

2277, SHRI CHINTAMANI  PANI-
GRAHI : Wiil the Minister of INDUST-
RIAL DLEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS be
pleased (o stale
al whether Government have given any

financial help 1o repair the Salt embank-
ments ete, in the salt area of the Ganjam

District im Oriss ain 1967-68, 1968-n9 and
1959-70 ;

iby if so, the amount given and to
whom :

(c: the present State of affairs of salt
production in Orissa ; and

fd; the details of the programme made
for increasing salt production in Orissa in
the Fourth Five Year Plan ?

THE MINISTER OF INDUSTRIAL
DEVELOMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI F.A. AHMED ::
(a: and .b). No financial help for repair of salt
embankments etc  in the salt arca Ganjam
District in Orissa was given during 1967-68,
Siatements showing the dctails of financial
help given to the salt licencees in this area
during 1968-69 and 1959-70 are laid on the
Table of the House, [Placed in  Library. See.
No. LT-—1535 (9]

i¢; The production of salt in Orissa
in the year 19:38-69 was 77,600 M.T, as comp-
ared to 45,000 M.T. in 1957-68 and 47,000
M.T. in 1966-67.



171 Written Answers

(d) The Salt Department have leased to
the East Coast Salt and Chemical Industries
Lid.,, a Siate Government undertaking, a
toial area of 2400 acres for manufacture of
salt. They are expected to achieve their
target of 1,25,000 M.T. a year, in the Fourih
Five Year Pilan private salt works have
more or less alrcady achicved their 1arget
of production of 50,000 tonncs.

Railway line from Kolayat to Jaisulmer

2278, DR. KARNI SINGH : Will ths
Minister of RAILWAYS be pleased to
stits

{a} whether Governmeat  propos:  to
taks any steps regarding the construciion o)
a new Railway line frym Kolayat Railway
Station to Jaisalmer

»

(b} whether Government  are  aware
that there is a heavy demand from the
public for having s<'ecping accommodat-
ion in the trains running between Bikaner
aod Jaipur ; and

(¢) what remedial mecasures Government
propose to take in the matter ?

THE MINISTER OF RAILWAYS DR.
RAM SUBHAG SINGH]) : a'. No,

ib) and :c¢'. The guestion of replace-
ment of one of the cisting ordinary third
class thrcugh coaches running  beiween
Agra Fort and Bikaner via Jaipur by 207/
208 Agra Fori-Jodhpur Expresses and 9396
Bikaner Marwar Mails, by a 3-—tier  sleeper
coath with a separate quota for Jaipur, is
under exarmination,

Paitimger Amenities in Bikaner Division

2279. DR. KARNI SINGIH : Will the
Minister of RAILWAYS be pleiased to siate
the amount spent  for passenger amcnities
in the Bikaner Division of the Northern
Railway from the year 1967, to the 3lst
March 1969 under the foliowing heads :(—

(i) amenitics provided in the relling

stock, ¢ g., fans, baths, etc.
(ii) remodelling of stations ;

(i’ improvement of Waiting rooms ;
and
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(iv) construction or improvement of
platforms, overhead bridges etc, ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) (i) Standard
amenities have been provided on all coaches
irrespective of the Division on which they

work. Deficiencies occuring from time 1o

time are made good
and workshops in normal course.

in sicklines

ii) Rs. 10,000/- approximately.
(ii' Rs. 35,500/« approximately.

‘iv. Rs, 1,37,800'- approximately,

Suspension of Railway employees in
Bikaner Division

2280.
Minister
stale :

DR. KARNI SINGH : Will the
of RAILWAYS be pleased to

(a' the number of Railway employees
in Bikaner Division who were suspended in

conneciion with the 19th September, 1968
strike ;
(b how many out of them were

taken back and how many are bzing prosec-
uied ; and

(e how long his Ministry will take in
getting their cases disposed of ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGID @ (a) 932,

b; 904 employces have been taken back
10 duty, and the remaining 28 employees
are still continuing under suspension. Qut
of 932 employees 496 employees including
the 28 employces who still stand suspended,
are facing trial in the courts of law for
various offences.

(¢) The restoration to duty of the 28
employees continuing 1o be under snspension
will depend on the outcome of the court
cascs, as the charges against them are
serious and it has been decided on review
not to put them back te duty at this
stage.

The finaliza:ion of the rest of the prose-
cution cases wiil depend on the decision of
the Courts.
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Restaurant Cars Attached to Main Trains

between Bikaner and Jalpur and between
Jodhpur and Bikaner

2281. DR. KARNI SNIGH : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that
there is a heavy demand from the puhlic
for having Restaurant cars attached to the
main trains running between Bikaner and
Jaipur and between Jodhpur and Bikoner
and

(b} what remedial measures vwvernment
propose to take in the matter ?

THE MINISTER OF RAILWAYS DR,
RAM SUBHAG SINGH) : (a! There is no
through train running between Bikaner and
Jaipur and as such the question of any
demand for a Restaurant Car on such a
train does not arise. There is ene through
train cither way between Hikaner and Jodh-
pur but its timings are such as do not call
for service of any mcals and hence no
Restaurant Car is provided on these trains
nor has there been any persistent demand
for such a Restaurant Car Service.

(b Adequate catering facilities  are
available at stations beiween Bikaner and
Jaipur and Bikaner and Jodhpur to meet
the needs of the travelling public.

Reconstitution of Central Social Welfare
Board

2282, SHRI E. K. NAYANAR : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

{a) whether it is a fact that the Central
Social Welfare Board, constituted by the
Central Government for a term of three
years, has been reconsiituted this year ;

(b; if so, the reason therefor ;

(c) whether this Board has been reconsti-
tuted with members nominaled by the
Centre ; and

(d) the names of members of the Central
Social Welfare Board before it was reconsti-
tuted this year, the names of members
of the re-constituled Board and the names
of newly nominated miembers among them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI' PHULRENU GUHA) :
(a) and (b). Consequent on conversion of
the Central Sociai Welfare Board in‘o a
Charitable Company under Section 25 of
the Companies  Act, 1956, with effect from
1-4-69, the General Body of the Company has
bzen constituted this vear, as provided in
the Articles of Association of the Company,

¢; The General Body of the Company
consists of nominces of the Sta'e Govern-
ments/Union Territorics, Ceniral  Govern-
ment and  of. the Speaker, Lok Sabhi and
the Chairman, Rajya Sabha.

idr The names of the membars of the
Central Social Wellare Board before it was
registered as a Company this  year, the
names of the members of the Ceneral Bady
of the Board (Company) and the names
of new members (in the Board) arc furnished
in the statements laid on the Table of the
House. [Placed in Library. See No, LT—
1536/69 ]

Measures 10 curb concentration of Wea'th
and Growth of Monopolics

2283. SHRI DHIRESWAR KALITA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS bc plcascd to state :

1a) whether Government have taken any
steps (0 implement the suggesiion in the
Fourth Plan to put curbs on big business Lo
prevent concentration of wealth and growth
of monopoly in the country ;

b, if so, the detanls thercol 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : 1a) and (b'. Attention is inviled
to the Governmentl's Resolution dated
September 5, 1966, about checking the growth
of monopoiies, as laid down on the Table of
the House on September 6, 1966 as also to
the provisions of thc Monopolies & Restric-
tive Trade Practices Bill 1967 pending at
present before the Parliament. The nationali-
zation of the top 14 banks is also a step
in ihe same dircction,
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Accident to Kumaon Express

SHRI C. JANARDHANAN :
SHRI P. C. ADICHAN :

SHRI N. R. DEOGHARE :

SHRI VISHWA NATH PANDEY :
SHRI VALMIKI CHAUDHARY :

Will the Minister of RAILWAYS be
pleased to state @

fa' whether it is a fact that the 4 UP
Kumaon Express was  deraiied near the
outer signal of Rai-Kua-MNagla station of
the North Fastern Railway on the 2nd July,
1969 ;

(b il 50, the number of people kiiled
or inju od in the accident ;

ic, whether any enguiry has been made
to find out the causes of the accident ;

(d) if so, the findings thercol ; und

‘gi the action taken thercon ?

THE MINISTER OF RAILWAYS DR,
RAM SUBHAG SINGH. @ a Train No,
11 Down Kumaon Express deratled boiween
Hathras Road and Raii-Ka-Nagla stations
on MNorth Eastern Railway on 2.7.1969.

(b} In this accident the driver and the
two firemen  were killed and one person
sustained y:ievous injuries

The accident has been
inquired into by ‘he Additional Commis-
sioner of Railway Suafety, According to
his provisional finding the accident was due
to unauthoriscd inwerference with the perma-
nent way by person or persons unknown.

ic, and id .

e} On receipt of the final
action will be taken as necessary.

report,

Creation of D. S. Offices in North Eastern
and Northeast Frontier Railways

2285, SHRI D. N. TIWARY : Will
the Minister of RAILWAYS be pleased 10
state :

(a) the basis on which the newly crea-
ted D. S. offices in the North Fasiern and
Northeast Frontier Railways have been
located in the administraiive jurisdiction of
the Staies of U. P., Bihar and West Bengal ;

(b; whe her the various State Govern-
ment were consulted ;
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ic' whether the business community ‘and
organisations ol passengers were consulted ;
and

(dj if so, their reaction to the location
of D. S. oflices at the places where they
have been located at present ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGII) ¢ @) The loca-
tions of divisional headquarters on North
Easiern & MNortheast Frontier Railways have
been decided on the basis ol operational
needs consistent with cconomy in expendi-
ture.  State boundaries  have not influenced
the choice.

b, and ¢, No formual consultations
were made cither with the State Govern-
ments or with the  business and  public
organisations, hut the representations recei-
ved in this regard from all quariers were
given due consideration before finalising the
divisionalisation schemes.

i In the beg'nning, there were some
surgestions  and claims that  the Divisional
Headquarters should be located elsewhere
but now there is a bioad general aceeplance
of these locations,

Lighting Arrangements at Basta, Amurda
Road and Haldipada Stations :S. E. Rly.)

2286, SHRI S, KUNDLU : Will the
Minister of RAILWAYS be pleased 1o
stale ;

a) whether there is no lighting arrange-
ment at the newly constructed  platforms at
the Basta Amarda Road and Haldipada
Railway Suations of the South Castern
Railway ; and

by if so, what sieps are being taken to
provide adequate lighting arrangement on
these platforms and improve the lighting
arrangement at Jaleswar station 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH; : (a) Yes.

(b The work of provision of adequate
lighthing arrangements on these platforms
is in progress and is expected 1o be com-
leted by August 1969.

The lighting arrangements at Jaleswar
Station are considered adequate.
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Setting up of a Paper Corporation

2287. SHRI RAMAVATAR SHARMA :
SHRI SHASHI BHUSHAN :

Will the  Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADLC
AND COMPANY AFFAIRS be pleased to
state :

(a) whether there is any proposal under
Government's consideration to set up a
Paper Corporation ; and

(b) if so, what will be its functions and
when it is likely to be sct up ?

THE MINISTER OF INDUSTRIAL
DEVELOPMET, INTERNAL TRADE AND
COMPANY ATFFAIRS (SARI F. A,
AHMED) : (a) and (b). Yis, Sir. Iuis
proposed 1o set up a Paper Corporation
which will be responsible for the manage-
went of news paper;/newsprint mills 1o be set

up in the public sector, No final decis'on
has, however, been taken so far in this

matter,

Foreign Investment in Aulomobile Tyre cnd
Tube Manufacturing Unit

SHRI1 S. M. BANERILE :
SHRI J, M. BISWAS .
SHRI SARJOO PANDLY :

2288,

Will the  Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleascd to
state

{a) whether it is a fact that according to
the Government of India Press Note dated
the 261h November. 1968, foreign investiment
is not permissible for setling up rew unils
in the Rubber Goods Manufactiuring industry
including automobile tyres and tubes ;

(b) whether it is a fact that an enter-
prise 10 whom a Letter of Intent has been
issued for setting up a new automobile Tyre
and Tube Manufacturing Unit, has been
given approval by the Foreign Invesiment
Board 1o foreign pariicipation in the equiiy
capital of the proposed company 1o the
extent of 25 per cent ; and

(¢) if so, whether it is not con.rary lo
the declared policy of Government as per
the Press Note mentioned above 7
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THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) The matter is under consideration,

(c} Daoes not arise,
Extenslon of Train upto Olavakkot

2289, SHRI E.K. NAYANAR : Wil
the Minister of RAILWAYS be pleased to
state whether Government propose to extend
the train upto Olavakkot which the Southern
Railway authorities are contemplating to run
between Madras and Coimbatore on the
same pattern as the Biindavan Express 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : While examining
the need for a Fast service in this region,
this will be duly considered.

Allotment of Land for setting up of Precision
Tool Factory, Palghat

2250, SHRI E. K, NAYANAR : Wil
the Minister of INDUSTRIAL DEVELOP-
MLENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

ia) whether Government are aware that
the land allotted for the Precision Tool
Factory in Palghat (Kerala State} has been
given to the Chittoor Sugar Mill authorities
for the cultivation of sugarcane ; and

(hy if so, whether Gowvernment have
dropped the accepted plan for the construc-
tion of a Precision Tool Factory in Palghat ?

MINISTER OF INDUSTRIAL
INTERNAL  TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED : (a} Yes, Sir. The land allotted
for the Machanical Instrumients Plant at
Palghat has becn made available for use of
of the Co-operalive Sugar Mills, Chittor for
the cultivation of sugarcanc, subject to the
condition that the land would be resiored to
the Company when required.

THE
DEVELOPMENT,

(b) It has teen decided to postpone the
implementation of the Palghat unit of
Instrumentation Limiled and include the
Palghat range ol instrumen's for manufacture
at the Keta unit  with marginal additional
investment, during the Fourth Plan period.
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This would enable the Company to meet the
immediate requirements of Bokaro Steel and
Thermal Power Planis.

The whole position with regard to the
seiting up of the Mcchanical Instruments
Plant at Palghat would be reviewed further
towards the end of the Fourth Plan period
after watching the trend of demand, growth
of user industrics, etc.

Theft of Copper Cables on Eastern Railway

2291. SHRIC. K. BHATTACHARY YA
Will the Minister of RAILWAYS be pleased
1o state ;

(a) whether cases
cables have increased
Eastern Railway ;

of theft of copper
inordinately on the

(b} il so, the number of cases which
occurred in June last ;

(c) the modus operandi
thieves ; and

of the cable

(d) whether the Railway workers are
involved therein ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) (a) : In the months
of March and April, 1969, the incidence of
copper cable theft had gone up which has
since shown a downward trend.

(b) Ten,

(€} At isolated places where on Railway
Protection Force or other siafl are posted,
the criminals cut the cables with hacksaw
blades or other sharp instrumenis insulated
with rubber shects and take away the cables.

(d) In cases of 1969 reported upto June,
19¢9, only two Railway employees were
suspected.

Supply of Wooden Sleepers to Rallways

2292, SHRI G. S. MISHRA : Will the
Minister of RAILWAYS be pleased to
state §

(a) whether it is a fact that on refusal
by the Railways to pay the Sales Tax on
wooden sleepers 1o the State Government or
the Fore:t Department of the Madhya
Prcdesh Government, the supplies of wooden
slecpers to the Railways have been stopped
since 1967-68 ;
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(b) whether it is alsn a fact that the
individual forest contraciors from Madhya
I'radesh, who used to supply wooden
sleepers, required for Railways, to  the
Madhya Pradesh Government, have app-
roached the Railways to make supplies of
these sleepers through tenders and also
through negotiations :

(¢} whether it is further a fact that the
Rallways have placed order on one parly
for the supply of wooden sleepers at higher
rate plus Sales Tax and inspeciion charges :
and

(d) if so, the extent of savings which
could accrue to the Railways il the lowest
offer from other pariies had keen accepted.

TIHT MINISTER OF RAILWAYS DR.
RAN SUBHAG SINGH) : @ The Rail-
ways did not refuse to pay Sales Tax legally
due. Differences of opinion arose between
the Railways and the Madhya Pradesh Suate
Forest  Department on  the actual  legal
liability connected  with the levy of Sales
Tax under the State and Central Sales Tax
Acts, over which the Madhya Pradesh
Government decided to auction their Forest
Coupes without doing the customary **load-
ing of sleepers”™ for supplics to the Railways
and advised that the Railways are free to
obtain their supplies direct from the trade.

(b! The Railways do not have informa-
tion about the individual forest coniraciors
of Madhya Pradesh who used 1o supply
wooden sleepers 1o the State Government,
as the supplics were being  arranged on a
direct Government to Government  basis.
After disruption of supplies on Government
to Government basis, as  stated in (a)
above, tenders  had 1o called for supplies
from the trade.

(¢! No. Sir.
d' Does not arise.

Alloiment of Steel Sheets to M's. Hind
Galvanlsing and Engineering Co. (P) Ltd.

2203, SHRI S. M. BANLRJILE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state

(a) whether it is a fact nat bya
Notification dated tke 13th January, 1964,
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Government had declared that no raw
material which is in scarce supply would be
allotted cither from indigenous sources or
by issuing import licences to a firm though
Governinent exempted all industrial under-
takings having fixed assets of not more than
Rs. 25 lakhs from the Lizensing Provisions
of the Industries | Development and Regula-
tion) Act, 1951 ;

(b) if s0, how Government have allotted
and arc still muking  alloiments of stecl
sheets which had always been and is still a
scarce commodity to M/s. Hind Galvanising
and Engincering Co. (P) Lid. ;

(¢ whother thisis not in violation of
their declarcd policy as per their notification
refurred to in part {a} above ; and

(di if not, the reasons therefor

THEE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL ‘TRADL
AND COMPANY AFFAIRS (SIIRI F. A,
AHMED) : a) The Notification dated the
13th January, 1964 refers o exeniption from
the operation of licensing provisions of the
Industries (Development & Regulation! Act,
1951 in respect of the  Scheduled  industries
excepl for certain specified industries, with
reference (o undertakings having fixed assets
not cxceeding Rs. 25 lakhs in value. This
notification has no reference 1o allorment of
raw materials, indigenous or imported.

(b. %0 .d!. Do not urise.
En Mas: ¢ leave by workeis of H. E. L,
Bhopal

2294, SHRI R. K. SINHA : Will the
Minister of INDUSTRIAL DCEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased 10 siate @

(a* whether the workers of the Heavy
LClectrical Plant at Bhopal went on cn musse
leave on the 4th July, 1969 ;

(b} il so, the rcasons therefor ; and

(€Y the steps t:lk:n. 1o mect  their

demands ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir. Workmen (mostly
Artisans; went on half a day's casual leave
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on 4th July, 1969 in the seccond half of
their respective shifts.

ib) This was in response to a call given
by the Artisans Committee 10 press their
demands for greater promotion opportunities
and revision of scales of pay.

(¢i Demands are under examination of
the management of the Company.

Housing Facilities to Harijans in
Uttar Pradesh

2295, SHRI VISHWA NATH PAN-
DLY : Will the Minister of LAW AND
SOCIAL WLLFARE be pleased to state :

(a) whether a scheme for providing
housing  facilities to  Harijans in  Uttar
P'radesh has been formulated cither by the
Centre or by the Stale ;

(b) il so, the details thereof and the
Central assistance being provided for it ;
and

(¢ il not, whether Government propose
to draw up such a scheme or the State
would be asked to submit the same ?

THE DLCPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DLPARTMENT OF SOCIAL WELFARL
(SHRI MUTHYAL RAO, : ia) to (c¢'. There
arc two Housing schemes in the Backward
Classes Welfare Sector @

(1) Subsidies for the construction of
houses by Scheduled Casies/Tribes
under the State Sector Programme
with central assistance ; and

(ii) Grants-in-aid given (o the State
Government for the housing of
sweepers and scavengers under the
Centrally Sponsored Programme.

The entire expenditure on the centrally
sponsored programme is borne by the
Central Government, wherecas for the State
Seclor  programme, it is shared by the
Central and State Government on a ralio
of 60:40.

Governmental assistance to individual
beneficiaries under these schemes ranges bet-
ween Rs. 900 and 1500, The Centrally Spon-
sored Scheme referred 10 above also tupple-
ments the Slum Clearance Scheme ard the
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Low Income Group Housing Scheme of the
Department of Works, Housing and Urban
Development, wherever they are in opera-
tion, by contributing 123% of the ceiling
cost of the house as subsidy to the bencficia-
ries.

Attack by Robbers on Agra-Kanpur
Passenger Train

2296. SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAILWAYS be
pleased (o state :

(a) whether it is afact that onc Rail-
way employee was killed and three others
were injured when robbers fired upon passen-
gers in a third class compariment of the
Agra-Kanpur Passcnger train near Bilhaur
station about 30 miles fiom Kanpur on the
North-Eastern Railway on the 29:h June,
1969 ; and

(b) if so, Government's recaction therc-
to?

THE MINISTER OF RAILWAYS :DR.
RAM SUBHAG SINGH) : (a) Yes. One
passenger (a railway employee) was shot
dead and three others including two child-
ren received injuries,

(b) A case was registered by Govern-
ment Railway Police, Farrukhabad vide
crime No. 66 u/s 394/302 IPC. Of the three
accused involved, two have been arrested
while the third died while trying to escape
from the running train.

Steel Programme for Fourth Five

Year Plan
2297. SHRI HIMATSINGKA : Will
the Minister of STEEL AND HEAVY

ENGINEERING be pleased to state :

(a) whether serious differences of opion-
ion have come to the surface in his Ministry
over the sirategy 1o be adopted in formula-
ting a steel expansion programme for the
Fourth Five Ycar Plan period ;

(b} if so, the nature of differences ;

(c) the steps taken to resolve the differ-
cnces and to finalisc the programme ; and

(d) thc main features ol the programme
ij it his since b:cn Gnalised ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STELL AND HEAVY
ENGINEERING (SHRI K. C. PANT, :
(a) No, Sir,

(b) and (c). Do not arise.

(d) Attention is invited to the reply
given 1o Lok Sabha Question No. 189 on
the 29th July, 1969, In reply 10 part (d) of
the Question the main features of the pro-
gramme envisaged for the Fourth Plan have
been indicated.

Minimum Age for Yoting Rights in
General Elections

2298, SHRI HIMATSINGKA : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to statc ;

(a) whether there is any proposal to
reduce the present minimum age for the
right 1o vole in the General Elections for
the purpose of getting better representation
of the youth ; and

b} il so, Government's decision, if
any, taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE

DEPARTMENT OF SOCIAL WELFARE
(SHRI M, YUNUS SALEEM : (a) No, Sir.

(b) Does not arise,
Attack on Military Train near Ranigun]j

2299, SHRI ~ VIRENDRAKUMAR
SHAH :  Will the Minister of RAILWAYS
be pleased 1o siate :

(a) whether he has seen the statement
of Shri Jyoti Basu made in the West Bengal
Assembly on the 8th July, 1969 about an
*attack’ on a military train ncar Ranigunj on
Sunday the 6th July, 1969 ;

(b) whether it is a fact that upio Asan-
sol, the escort to the above train consisted
of only two members of the Railway Protec-
tion Force armed with nothing more than
lathis, and that there was no escort at all
beyond Asansol ;

(c) whether it is customary for the
Railways to accept the sole responsibility
of alfording nccessary proleclion to arms
and ammunition in transit ; and
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(d) if so, the reasons as to why grossly
inadequate securily arrangements werc made
in the said casc ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) The Military special train staried
from Pulgaon on 4.7.1969 without any Army
escort.  An escort of two unarmed Raksluals
of Railway Protection Force, however
escorted this train from Anara (o Asansoi
in the early hours of 6.7.1969, as in tlus
particular section, in the reecnt past, a
number of running lrain thefts had oecurred
and as a precautionary measure aJd  nigal
goods trains were being escorted over this
portion,

ic) The Railways discharge their res-
ponsibility according to the provisions con-
tained in the Military Tarifl for the transit
of these consignments. They do not have
resources to provide cscort for military
consignments of arms & ammunition moving
from one part of the country to the other.

\d) There was no inadcquacy of sceurity
arrangements in this case, as far as the
Railways are concerned,

Larsen and Toubro Affuir

2:00. SHR}/MADI]U LIMAYI: : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a)} wheiher it is a fact that a letter has
been reccived by Government from a Mem-
ber of Parliament about the Larsen and
Toubro Affair wherein an attempt was made
to increase the remuneration of the Manag-
ing and Executive Directors ;

(b) whether any issues have been raised
about laying down guiding lines for the
exercise by the L. I. C. and Unit Trust elc.,
of their voting powers at a meeling of the
Companices in which these bodics have
invested their funds ; and

(c) if so, reaction of Government to
these suggestions ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) A letler was received in
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regard 10 cerlain  proposals of Messrs.
Larsen and Toubro for the appaintment of
certain Dircctors in charge of management
consequent on the termination of the Manag-
ing Agency.

(b: The general issues posed in that
letter were whether :—(i) The financial
insti;utions which have invested in the share
capital of compmnies will bz permitted to
use their voting righ's in their discretion ;

(i) Government would lay down guid-
ing principles for such financial institutions
in the matier of giving consent andfor
approval to the proposals of companies and
for cxercising their voiing rights at the
gencral body nieetings.

(¢) The Life Insurance Corporation
and other institutions have been permitted
by statule to inake investments in shares and
other securitics of companies and to exercise
their rights as shareholders in such com-
panies in furtherance of their interests as
sharcholders.

fmaq & qmal & siw
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Inclusion of ‘Chongthu Tribe' of Manirur
in the List cf Scheduled Tribes

2302. SHRI M. MEGHACHANDRA :
Will the Minister of LAW AND SOCIAL
WELFARE be plcared to stale :

{u) whether representations have been
received from the represcntatives of the
Chongthu tribe of Manipur for the inclusion
of the *Chong hu Trike” of Manipur in the
List of the Scheduled Tribes ;

{b) il so, the reaction of Government
thercto ;

(¢) whether the Government of Mani-
pur recommended the inclusion of this tnbe
in the list ; and

(di if not, the nature of the recommen-
dation made by that Government ?

THE DEPUTY MINISTER IN
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) Yes.

THE

(b) to (d). The whole guestion of revi-
sion of liss of Sceduled Cuastes and
Scheduled Tiibi~ js now before the Joint
Committee on the Scheduled Castes and
Scheduled Tribe: Orders (Amendment) Bill,
1967.

Enquiry into the Affairs of Private
Industries

2303. SHRI YASHPAL SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased (o state :

(a) whether Government have decided
to institute an inquiry into the coduct of
certain industries in the privaie sector owned
by big industrial hcuses like Birla, Tatas,
Dalmia-Jains ;

th) if so, the names of those industries ;
and

(e) the parsonnel and  the terms of
refirence of the Commi:sion appoioied or
prcpoied to be appoincd to irnquire inio
the mitter 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFIFAIRS (SHRI F. A.
AHMED! = (a) to (¢, As regards the
companics belonging to the Birla Group,
atlention of the Hon'ble Member is inviled
1o the Answer given on  29th July, 1969 in
reply to Lok Subha Unstarred Question
No. 1361,

As regards others, Government have no
proposal now,

Degree College at Chittaranjan  Locomotive
Worlishop

2i04, SHRI DIEVEN SEN:  Will the
Minister of RAILWAYS be pleased to state:
is a demand fora
Chittaranjan Locomotive

(@) whether there
egree College at
Workshop ; and

(b} whether it is a fact that the manage-
ment of the Hindustan Cables Lid., hus
offered financial help if such a college is
slaried ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH; @) Yes.

by MNo.

Incentive Scheme at Chittaranjan
Locomotive Workshop

2305. SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there is any incentive scheme
prevalent at Chittaranjun Locomotive Work-
shop ;

bV il sv, whal are the categories covered
under it ;

(¢) what is the percentage of cmployees
enjoying the scheme ; and

(d) whether Government  propose to
consider the desirability ol cxtending the
scheme 1o all workers and employees at
Chittaranjan ?

THE MINISTCR OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yus.

(b) All trades and grades from unskilled
to Chargeman ‘A" working in dircct Produc-
tion Shops,
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(c) Nearly 809, of Workshop staff (this
excludes staff of Stores Branch, Enginecring
Branch including township staff, siaff of
township electric supply and maintenance,
administrative offices).

(d) There is no
present,

such proposal at

Bye-election from Midnapore Purliumentary
Constituency

2306. SHRI B. K. DASCHOWDIHURY :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased 10 state ;

(a' whether it is a fact that in the Mid-
napore Lok Sabha constituency bye-election,
it was found in the counting that some
abuses were written on the reverse of the
ballot papers ;

(bl whether anv cnquiry was held in
this respect and, il so, the details thereof ;
and

(¢} the action taken or prorosed to he
taken by Government in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALECM. : a 1o (¢
The information is being collected,

Heavy Electricals I.1d.

2307, SHRI B, K. DASCHOWDHURY :
Will  the Minister  of INDUSTRIAL
DEVELOPMENT, INTERNAL  TRADE
AND COMPANY AFFAIRS be pleased to
state :

(@) whether the Development Council
for the Heavy Electrical Industries had urged
Government 1o undertake forward planning
on a realistic basis so as to avoid import of
machinery and cquipment at a later siage ;
and

(b} if so, the reaction of Government
thereto ?

THE MINISTECR OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b'. The Development
Council for Heavy Electrical Industries at
its meeting held on the 25th September, 1967,
at Hyderabad, decided that it weuld be use-
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ful if the CWPC and the various State Elec-
tricity Boards could underiake forward
planning on a realistic basis of the require-
ments of generation, iransmission, distribu-
tion and other allied categories of  equip-
ment. This was referred to the Central
Water and Power Commission. The Commi-
ssion expresscd the view that the scheme of
various State Electricity Boards were under-
taken on the basis of Annual Plans and were
circumscribed by resources limitations and
that the studies, as desired by the Develop-
ment Council would be initiated by the Plan-
ning Commission in due course depend-
‘ing on the overall cconomic situation,
resources facilities etc.  Any isolated assess-
ment by the CWPC and the State Boards
without taking into account 1he overall size
and framework of the plan would not be
realistic. In view of this, the Council deci-
ded (o postpone further discussion on the
matter till the finalisation of the Fourth
Plan. Tentative assessments of the require-
ments of electrical equipment for the period
have been included in the Fourth Plan
document.

Surplus Raflway Staff

2308. SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI P. GOPALAN :
SHRI P, P. ESTHOSE :

Will the Minister of RAILWAYS be

pleased to refer to the reply given to Un-
starred Question No. 4935 on the Ist April,
1969 regarding surplus Railway stafl  and
slate o

(a} whether the information has since

been collected ; and

iby if not, the reasons for the delay and
when it is likely to be made available 7

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a1 Yes, Please
sce the statement laid on the Table of the
House. [Placed Iu library. See No. LT—1517
‘,fl{}]

(b) Does not arise.

Reservations for Direct Recruited Graduates
in Forelgn Traffic Accounts Office,
Western Rallway, Delhi

SHR! K, M. ABRAHAM :
SHRI E. K. NAYANAR :

230.
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SHRI P. RAMAMURTI :
SHRI UMANATH :

Will the Minister of RAILWAYS be
pleased (o refsr to the reply given to Starred
Question No. 566 on the 18th March, 1969
regarding reservations for direct recruited
Graduates in Foreign Traffic Accounts
Office, Western Railway, Delhi and siate :

(a) whether any representation regard-
ing fixation against 20 per cent Graduate
quota from the 30:h November, 1957 has
also been rereived ;

(b) il so, the decision taken thereon ;
and

(e} if there is amy de'ay, th: rzviaas
therefor and when it is likely to be
finalised ?

THE MINISTER OFF RAILWAYS (DR,
RAM SUBHAG SINGH) : ) to (c). In-
formation is being collected and will be laid
on the Table of the Sabha.

Winter Uniforms to Safaiwalas on
\Western Railway
2310. SHRI A, K. GOPALAN :
SHRI MOHAMMAD ISMAIL :
SHRIJYOTIRMOY BAsU :
SHRI P, P, ESTHOSE :

Will the Minister of RAILWAYS Dbe
pleased 10 refer 1o the reply given to Un-
starred Question Wo. 3470 on the 18h
March, 1969 rcgarding winter uniforms 10
Salaiwalas on the Western Rauilway and
state :

(a) whather the question of supp'y of
uniforms to the Railway employees has since
been reviewed ; and

(b} if not, the reasons for the de'ay and
when it is likely to be finalised ?

THE MINISTER OF RAILWAYS DR,
RAM SUBHAG SINGH) : (a) and (b). The
question of supply of uniforms 1o different
categories of Railway employees is being
reviewed by a Uniforms Commillee appoin-
ted by the Railway Board. The question
will b: finalised soon after the Uniforms
Committee submils its report,
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Representations from Employees of
Railway Accounts Department

2311.  SHRI P. GOPALAN :
SHRI SATYA NARAIN SINGH :
SHRI A. K. GOPALAN :

SHRI P. P. ESTHOSE :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No, 4936 on the 1st April,
1969 regarding representation from employees
of the Railway Accounts Depariment and
state ;

(a) whether he assured vide his D. O.
letter No. MR/2117A 69, dated the 18ih
April, 1969 to reexamine the case ;

(b) if so, the decision taken in this
regard ; and

(e} if there is any delay, the reasons
therefor and when it is likely to be
finalised ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) The matter has been further consi-
dered. The stepping up Fenefit is not ad-
missible in this casc as the prescribed condi-
tion that the senior man should draw more
pay than the junior in the lower scale is not
fulfilled. This was also communicaled 10
the Hon'ble Member in a letier dated July
16, 1969,

(¢} Duoes not arise,

Technical Problems of Durgapur
Steel Plant

2312, SHRI BENI SHANKER SHARMA
Wiil the Minister of STEEL AND HEAVY
ENGINLCERING te pleased to stale :

(al thesteps taken to solve the technical
problems of the Durgapur Steel Plant ;

(b) the resu'ts achieved so far ;

(e! whether it is a fact that half of the
lossess of the Hindusian Steel Limited are
attribuzed to this plant ; and

id) il s0, the steps taken to run it on a
scund cconontic basis 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
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(b) and (d). A one Man Expert Committec
under Shri G. Pande was constituted in 1955
to go into all aspects of the working of the
Durgapur Steel Plant. On the basis of the
recommendations of this Committee, certain
remedial measures have already been taken.
A Technical Team of the British Steel Cor-
poration also visited the Plant and reviewsd
its working early last year and made a
number of recommendations. Steps are
being taken to improve the working of the
Plant as recommended by this Team. After
all this, real improvement in terms of produ-
ction depends largely on the restoration of
normal industrial relazions in the Durgapur
Steel Plant.

(c) The total loss incurred by Durgapur
Steel Plant till the end of 1963-69 was of
the order of Rs. 69 crores. The loss incurred
by Hindustan Steel Lid. as a whole upto
the same date was about Rs 164 crores.
During 1967-68 alone, the loss incurred by
Durgapur Steel Plant was Rs. 18 crores us
against Rs. 40 crores by H.S.L. as a whole
For the year 1968-69 t(he loss incurred by
Durgapur Steel Plant would be about Rs. 19
crores as against Rs. 42 crores for the whole
of Hindustan Sieel Ltd

Execution of Turn-Key Projecis

2313, SHRI VIRENDRAKUMAR
SHAH ; Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
slate :

(a) whether it is a fact that the Heavy
Engineering Corporation is not likely to
secure the turn-key job for Bailadilla
expansion ([ron-ore deposit No. 5) as expe-
cted earlier because the National Mincral
Development Corporation has decided to go
it all alone ;

(b) whether the Heavy Engincering
Corporation has also lost orders in connect-
jon with the expansion of Kiriburu Iron ore
Project and Bhavnathpur Limestone Project :
and

Ic) whether the Project Division of the
Hewvy Engineering Corporation, recently
- organised for execul g turn-Key projects, is
likely to be scrapped ?

THE MINISTER OF ST1ATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
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According to the decision taken by Govern-
ment, Heavy Engineering Corporation will
not take up the twurn-key job but confine
itself to the supply of certain equipment for
the project which it can menufacture. The
decision is based on the time schedule for
completion of the project and the staff and
expertise available with Heavy Engineering
Curporation.

(b) Here also, Heavy Engineering
Corporation will confine itself to the supply
of items of equipment which it can
manufacture.

(c) No project division as such had
been organised and the question of its aboli-
tion does not arise

Promotion of Junior Assistant Station
Masters and War Service Candidates
in Delhi Division
(N. Rly.)

2314, SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to state ;

(a) whether it is a fact that Junior
Assistant Station Masters and War Service
candidates in the Delhi Division have been
given undue promotions as Station Masters
in preference to their seniors recruited
prior Lo the Ist Juoe, 1942 ;

(b) whether the final seniority list
issued by the General Manager, Northern
Rly., New Delhi in April, 1968 is in accord-
ance with  the Railway Board's
letter No. PTN/48/192, dated the 13th
August, 1948 and General Manager, Nort-
hern  Railway, letter  No. 757E[24—I1V
\EIB), dated the 14th June, 1965 and if not,
the reasons therefor ;

(c) whether the Audit Note issued by
the Chief Auditor, Delhi in 1986 in this
connection is still outstandiog and, il so,
the reasons therefor ;

(d) whether seniority list issued by the
General Manager, Northern Railway, New
Delhi in 1968 is still being challcnged by
the stafl ; whether they have been replied
and, if oot, the reasons therefor ; and

(e) whether It was decided in the
meeung of C.P.O., Delhi and with S.P.Os,
D.P.Os and A. P. Os held in October, 1968
that the sepiority and confirmation of
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Assistant Station Masters be finalised upto
the 31st December, 1968 ; whether this
has heen finalised and if not, the reasons
therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b), (d) and (e). The issue of seniority
of Assistant Station Masiers of Delhi Division
could not be finaliscd by the WNorthern
Railway because of prolonged staff disputes.
The scniority iist published by the Railway
Administration in 1908 was also questioned
by groups of stafl concerned. The matter
has therefore been reviewed by the Railway
Board and further instruciions have sinco
been issued in May, 1969 for finalising
the seniority list and issuing necessury
orders of confirmation. The Railway Admi-
nistration have initiated action to expedie
the matter.

(€) Yes, pending for finalisation of the
seniority list.

Payment of Penal Rent by Station
Masters in Delhi Division (N.Rly,)

2315. SHRI1 SURAJ BHANW : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether it is a fact that the Station
Masters in Delhi Division are ordered
to deposit a penal rent for the reien-
tion of their old Railway non-pooled
quarters in case of permanent transfers when
their new quarters are not vacated by their
predecessors upto 3 months or more without
obtaining sanction from the competent
authority, and if so, the reasons therefor ;

(b) the reasons why the Station Masters
on transfer are not allowed to retain quart-
ers on writien request till the quariess are
vacated by their predecessors at their post-
ing ; and

(c) whether some Station Masters have
been made 10 beposit penal rent as a result
of non-receipt of transfer wagon pass from
the office upto two months due to the
negligence of the office, when the pass was
applied for in time and, il so, the reasons
therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
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Non-pooled accommodation is provided to
Station Masters in the interest of safety and
efficient working of the sation as a whole.
In case of permanent transfers, such quarters
can be retained on payment of normal
rent uplo joining time. However, in cases
where they are not required by their succ-
essors, they can be rerained for a longer
period with the permission of the competent
authority, In case the Station Masters are
alloved to retain non-pooled quarters at
their old stations of posting, there will be a
chain of retention of quarters at the respe-
ciive stations which will defeat the very object
of providing non-pocled quarters for the
Siation Masters.

(¢) From available records, it has not
been possible to locate any case of the
type referred to by the Hon’ble Member.

Upgradation of Railway Drawing Staff

23116, SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that no upgrada-
tion was done in the categories of the
Railway Drawing staff in the year 1956 ;

(b) whether there is category one of the
class 111 siafT for whom upgradaiion is under
consideration ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) and (c). The question of affording
relief 1o staff who may have reached the
maximum of their pay scales is under
investigation and a decision will be taken
shortly.

Revision of P y Scales of Railway
Employees

2317. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) the various categories of Railway
employees whose pay scales have been
revised by the Railway Board though not
rccommended by the Pay Commission in
1956 ;

(b) whether similar demand for the
revision of pay scales of the Railway Draw-
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ing Stafl was made by the Indian Railways
Drawing Staff Association (Regd) ; and

(¢) if so, the reasons for not acceding
to their request so far ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) There was
no Pay Commission in 1956. Following an
announcement made by the then Railway
Minister in his Budget Specch on 23-2-1956,
in recognition of the increasing workload
and the heavier responsibilities shouldered
by a large number of employees in the lower
echelons of Class 111 service, re-distribution
of posts in the various grades was ordered,
so as to cffect an appreciable reduction of
posts in the lowest grades with a correspon-
ding increase in higher grades, for catcgories
like Office Cleiks, Train Clerks and others,
and sppropriaie minor adjustments of the
scales of pay in the case of certain other
calegories like Assistant Station Masters
and Station Masters were also made.

(b) and (c). No representation was at
that time received from the Drawing staff
Association. However, in the recent past,
the Drawing Siaff Association have made
representations for revision of scales of pay.
As the cxisting scales ol pay of these staff
are those recommended by the Second Pay
Commission, which was later than the
redistribution and readjustment done with
effect from 1956 as referred to in the answer
to pari(a), and arc commensurate with the
duties and responsibilities attached 1o their
posts, no revis.on in their scales of pay was
considered possible.

Rallway Drawing Staff

2318, SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased 1o
state :

(a) whether in the Mechanical Signal
and Tele-Communication and Electrical
Departments the seniority of Drawing staff
in the initial two grades is combined ;

(b) whether it is also afact that the
seniority of such a staff in the Civil Engi-
neering Department of the Northern Rail-
way is not combined ; !

() if so, whether there is any proposal
under consideration (o combine the seniority
of the Civil Engincering Depariment too ;
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(d) if oot, the reasons for this discri-
mination 7 .

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (aj 10 (d). Infor-
mation is being collected and will be laid on
the Table of the Sabha.

Overbridge at Kesinga in Orissa State

2319. SHRI A. DIPA : Will the Minis-
ter of RAILWAYS be pleased to state ;

(a) whether Government have any 'pro-
posal to consiruct an over-bridge at Kesinga
in Orissa State ;

(b) whether it is a fact that the pre-
liminary work on the proposal which had
already been started and many houses
broken has been suspended ; and

(€} if so, the reasons therefor and the
time by which Government will take action
in the mauer ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes Sir. A
foot over-bridge is proposed to be construc-
ted at Kesinga,

(b) Some structures on licensed. ‘fnd
which were coming in the way of approaches
were dismantled on the expiry of the licence
in December, 1968 in anticipation of taking
up the work,

(c) Erection of foot-over bridpe will
start after the monsoon.

.illagarh Railway Bridge in Orlssa

2320. SHRI A. DIPA: Wil the
Minister of RAILWAYS be pleased to state :

(a) whether Government have received
any representation for the construction of
Titlagarh Bridge in Orissa State ; and

(b) if so, the decision taken in the
matter?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) Yes.

(b) Under the extant rules, proposals
for construction of road over/under bridges
in replacement of existing level crossings are
required to be sponsored by the State

_Government indicaling the relevant priority

and the year in which they would be able
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to provide funds towards Road Authority's
share of the cost of the work.

So far Government of Orissa have not
sponsored any proposal for the construction
of road over/under bridge in replacement of
existing level crossing at Titlagarh Station.

Fixation of Prices of Tractors

2321. SHRI C. C. DESAI: Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) what is the basis for the fixation of
prices for different types of tractors such as,
Hindustan Tractor, Massey-Ferguson Tractor,
Escorts Tractor or ractors of any other
make ;

(b) whether it is a fact that a complaint
has been received from the Hindustan
Tractor Limited against unfairness in the
matter of fixation of prices of their tractors
as compared with the prices of other tractors,
particularly Masscy-Ferguson 35 HP and
Escorts' 47 W Tractors ; and

(€) if so, the action Government pro-
pose to take to remove this complaint of
dissrimination ?

THE MINISTER OF
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The prices of dilfercnt types
of tractors have been fixed on the basis of
the report submitted by the Tarifi Commis-
sion after a detailed cost examination of
each tractor manufacturing unit.

INDUSTRIAL

(b) and (c). Several representations have
been received from M/S Hindustan Tractors
Ltd., allegiog unfairness in the matter of
fixing the prices of tractors being manufac-
tured by them.

It has been explained to them that therc
1s mo such unfairness or discrimination and
that the prices of different makes of traciors
‘have been fixed after taking into account
the actual investments made, the cost of
imported components, the cost of indi-
‘genously bought out components etc., which
differ widely from unit to unit.

Government have not so far fixed the
jrrice of Escort<47 tractor. The cost examina-
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tion of this tractor has recently been comple-
ted by the Cost Accounts Branch of the
Ministry of Finance and their report is
under cxamination.

Introduction of one more Train on
Darbhanga-Jaynagar Line

2322. SHRI SHIVA CHANDRA JHA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Government
have decided to introduce one more train
between Darbhanga (or Samastipur) and
Jaynagar ;

(b) if so, by when the train will start
running ; and

(c) whether it is a fact that Jaynagar-
Pahlezaghat bogie has been restarted in the
evening train (4 P. M,) from Jaypagar ; and
if 50, since when and if not, the reasons for
the delay ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
No. However, it is proposed to introduce
a direet train between Nirmali and Jaynagar
vig Sakri Junction with ecffect from 1-10-
1969,

€)  Yes, from 1-6-69.

Closure of National Instruments Factory,
Calcutta

2323. SHRI INDRAJIT GUPTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the National
Instruments Factory, Calcutta, has been
closed for some time on the plea of lack of
orders ;

(b) if so, the circumstances leading to
such a situation ;

(¢) the extent to which the factory's
output is dependent on defence items ;

{d) the action taken by the Government

to restore normal working of the factory ;
and

(¢) whether there is any proposal to
retrench or lay-off the workers ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) and (d). Do not arise.

(c) A few items like Binocular Prismatic,
Director No. 7, and Theodolite Optical are
supplied to meet defence requircments.

(¢) No, Sir.

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Killing of Seven Persons including
Five Personnel of the CRP by Naga
Hostiles

SHRI HEM BARUA (Mangaldai) : Sir,
I call the attention of the Minister of
Defence to the following matter of urgent
public importance and request that he may
make a stalement thercon :—

The reported killing of scven persons
including five personnel of the CRP by
Naga hostiles at Krikima, Nagaland,

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : There have been
three incidents recently in Nagaland, the
first of which occurred on the night of the
1st/2nd August, the second on the morning
of the 2nd August, and the third on the
morniog of the 4th Augusi.

In the first incident, the wunderground
Nagas opened fire simultaneously, at about
11.50 p.m., on two Assam Rifles posis in
Kohima. They fired 2'° moriar bombs in
the direction of the post in the High School
area ; two Assam Rifles men sustained
minor injuries from spliniers. There was
also rifle fire in the direction of the post in
Bada Busty area which was ineffective. The
men of the Security Forces carried out a
search for the miscreants who managed to
escape under the cover of darkness.

In the second incident, at about 10.30
a.m. on the 2nd August, 1969, the Under-
ground Nagas ambushed a 3-ton vehicle of
a CHR.P. battalion working under the
Government of Nagaland. According to
information received so far, the vehicle was
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driven by a C.R.P. constable and was
carrying a police officer, and a C.R.P. cons-
table, a local Government employee, two
Naga civilians, and 3 others. The vehicle
was also carrying mail from Pfutsero - to
Dimapur. When it was about 2 miles short
of Chakabama, it was ambushed by armed
underground Nagas who killed on the spot
all except onc CRP constable and the two
Naga civilians. The second CRP constable
who was wounded, died on the way to the
hospital,

In the third incident on the 4th August
at 10 a.n, a convoy of 3 wvehicles was
ambushed by the hostiles about 27 miles
oorth of Kohima on the Kohima-Wokha
road. The leading vehicle went through,
but the remaining two 3-tonner vehicles
were attacked, as a result of which 2
members of the Security Forces were killed
and 4 wounded. The Security Forces also
lost one Light Machin=-gun, one Sten-gun
and two Rifles. Both the vehicles were dam-
aged. Reinforcements have been moved into
the arca 1o lake aclion against the hostiles.
Further details of this incident are awaited.

Between March and July 1969, 12 hosti-
les were killed, | wounded, 449 surrendered
to the Sccurity Forces and 567 captured or
apprehended, including the members of the
China-returned gang under the leadership
of Mowu Angami, These figures include
the recent surrender on the 28:h July 1969
of 85 armed underground Nagas with several
weapons and large quantities of ammunition,
It is clear that the extreme wing of the
underground Nagas have, out of sheer des-
peration, resorted to the above acts of viol.
ence 1o boost up the sagging morale of their
followers.

The last elections held in Magaland have
demonstrated that there is a deep-seated
desire for peace among the people of Naga-
land. We intend to continue our policy of
dealing firmly with acts of lawlessness, At
the same time, it is the desire of the
Goveroment of Nagaland as also of the
Government of India to provide every
opportunity to the uonderground Nagas to
eschew the path of violence and setie down
as peaceful citizens after laying down their
arms.

SHRI HEM BARUA : Sir, we have
been told times without oumber that there s
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[Shri Hem Barua]

peace in Nagaland at present. The
Governor of Assam and Nagaland who
came down to New Delhi sometime back
met the Indian Gavernment Icaders and
told them that there is peace in Nagaland.
But these acts of lawlessness prove things
to the contrary.

It has transpired recenty that 18 Mani-
puri youths who got training in Pakistan
in guerilla warfare have come back to Mani-
pur The entire eastern zone is in ferment.
The hon. Minister, in his statement, hopes
that there would be peace in Nagaland and
he cites the instance of elections to show
that they are for peace and all that, But
evenis prove the contrary. Both China
and Pakistan are encouraging these Naga
hostiles to fight actively against our Govern-
ment. In that context, may I know, il it
is a political matter, whether Government
propose 1o have talks with the Naga under-
ground leader in order to arrive at a politi-
cal settlement, and il they do not propose
1o have talks, whether they propose to ask
our military authorities to wipe out the
Naga hostiles who are involved in wviolent
activities with the active help and support
of our enemy couniries like China and
Pakistan ?

SHRI SWARAN SINGH : My colleague,
the Minister for External Affairs, has clari-
fied Government's policy in respect of the
two poinis that have been raised by the
hon. Member.

So far as the question of talks is con-
cerned, it is essentially a matier in which
the Government of Nagaland is concerned
and Government of India will be guided by
the advice of the Government of Nagaland
in the matter of having talks or the timing
of those talks and also the content of those
talks,

About the second part......

SHRI HEM BARUA : You were over
the head of the Nagaland Siate Government,
and you had seven rounds of talks with
Naga hostiles. Now you say that you
would be guided by the Nagaland State
Government. What is the difference between
the two ? Are you mot going to take
initiative in order to bring peace to

?
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SHRI SWARAN SINGH : What 1 have
said is not inconsistent with what the hon.
Member has said. It is true that several
months ago there were talks with the
Government of India, but nothing came
out of those talks and there was a great
deal of feeling on this subject expressed on
the floor of the House and also outside that
we should keep the Nagaland Government
very much more in the picture. It was in
response to that that a decision was taken
that we should, in the matter of even talks,
be guided mainly by the advice that we
reccive from the Nagaland Government, and
this, 1 think, is the proper policy.

SHRI HEM BARUA : My gquestion
was different. The Nagaland Government
has ordered a curfew in Kohima. 1 want
to know whether this Government will take
the initiative for a political settlement or
not.

SHRI SWARAM SINGH : So far as
the political seulement is concerned, we
have always been willing for nego'iated
political settlement, but even for talks to
succeed we have to carry the lawfully cons-
tituted Government of Magaland with us,
and that is the policy. That, I presume,
was the line which Mr. Hem Barua had
been suggesting and urging, namely, that we
should keep the Nagaland Government very
much in the picture.

About the action to be taken, we have
been taking action against the hostiles and
it is as a result of that action that a large
number of Naga hostiles have been captured
v« Interruptions)

SHRI HEM BARUA : Seven persons
were pulled out of the truck and shot dead.
They were all non-Nagas.

SHRI SWARAN SINGH : It is as a
result of the action that we have been taking
from time to time that there has been, by
and large, peace except these incidents. Of
course, these incidents are bad and we
we will take adequate action. But at the
same time we should not lose the thread of
basic policy, namely, to continue our pres-
sure to subdue the lawless elements, and
also at the same time be willing to solve it
by peaceful means, And in this respect the
main responsibility and initiative ‘_llglould

be left to the Government of Nagaland.
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SHRI R. BARUA (Jorhat) : Normally
the question on Nagaland is answered by
the Minister of External Affairs, but today
we find the Defence Minister answering
questions. This is an important departure.

The hon. Minister might say that it is
an act of desperation on the part of hosti-
les, but he cannot deny the fact that the
problem is assuming a serious dimension
because the Mizos are establishing their
rule also in Tripura and Manipur, Also
China-returned persons are coming and
settling and here also there have been a
series of activities perpetraied by the Nagas
trained in China. So, our apprehension is
that there is a deep-rooted sirategy there to
put the entire eastern region on fire. There-
fore, may I know whether Government are
taking a serious view of the whole thing so
as to tackle it from a different angle, diffe-
rent from the usual way in which it is tackl-
ed such as its being the usual eruption of
Naga discontentment, because it is some-
thing different from that 7 1 would like to
know from the Defence Minister whether he
has prepared the grounds for defending that
area including Assam,

SHR1 SWARAN SINGH It is our
responsibility and duty to protect the area
in the eastern region as other parts of our
couniry against disorders of this 1ype. We
have never hesitaied to take appropriate
action, and we have taken fairly stiff action
in this respect. It is as a result of this
action that lately there has been by and
large peace. It is true that these incidents
have taken place and they are disquieting.
We do not take a light view of these things.
They are serious incidents where a large
number of persons have been killed, and we
do take a serious view of them. But it is
one thing 10 take a serious view and quite
another to take an alarmist view. Whereas
we would steadfastly and resolutely continue
to take action, at the same time, there is at
the present moment, no need 10 take an
alarmist view of 1he siiuation.

SHRI RANDHIR SINGH (Robtak) :
‘There is no doubt about the fact that the
days of the hostile Nagas and their ncfarious
activitles are numbered. Thousands of them
have been rounded up and most of them
bave surrendered. This is something very
heartening, and 1 would congraulate the
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hon. Minister and give him credit for this.
The whole hostile Naga moavement is crumbl-
ing. 1 am one of those Members of Parlia-
ment who went to Nagaland and I know the
aciual position there. The overwhelming
majority of the Nagas want peace. Those
who want 10 create mischief are only a very
small number : they are just a handful. So
the Ilouse need not be perturbed about this.
There would, of course, be some sporadic
acts now and then and they do create some
anxicty. 1 would like the hon. Minister to
tell us what stops he is taking for rounding
up the people, Firstly, I would like to know
the number of such people as are getting
training in China and Pakistan. How many
of them have been surrendered or rounded
up ? What is the number of such people
in Nagaland now who are out to create
mischief ? Does their number rua to
thousands 7 How does the hon. Minister pro-
pose to check them 7 OF course, these are mili
tary secrets which may not be disclosed. But
is he in a position to assure the House that
he will be able 1o counteract the nefarious
aclivities of the hostilc Nagas 7 Every weeck-
end we hear about the killing of our jawans
and security men. Will he be in a position
to assure the House that these incidents and
happenings will be curtailed if not completely
put an end to 7 Would he create a special
squad or an operation to nip the evil in the
bud so that unnccessary commotion is not
created in that area ? I personally feel that
even a talk here about the Naga situation
does not create healihy conditions, 1 am
one of those people who feel that the Nagas
there have come to feel that they are as good
Indians as we are, and a climate is bzing
created that something would be done within
the framework of the Indian Constitution.
Will the hon, Minister tell us the position
of our security force there 7 What is the
number of the miscreants there 7 Is it
diminishing or increasing 7 If it is increas-
ing, what steps is he taking to check them ?

Secondly, there are local demands there,
There are certain conditions for entry in
that arca. Mr., Depury-Speaker, Sir, | want
your uninterrupted attention, because it is a
very important question.

MR. DEPUTY-SPEAKER : He bas
made a oumber of preliminary remarks,
MNow let him come 10 the question, and aliow
the hon. Minister to answer it.
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SHRI RANDHIR SINGH : My second
question is this. In that area, certain anti-
social elements are creaping in. He should
put an end to this evil, There are certain
elements there who are raking up trouble
and who are persuading the people there to
do anti-national things and are giving them
encouragement. Will the hon. Minister
alert the intelligence wing in regard to such
elements from Pakistan or China or even
from our own country who arc interested in
creating a law and order situation there ?
Will he deal with such persons with a firm
hand ? Finally...

MR. DEPUTY-SPEAKER : I think that
should be enough. Now, let the hon.
Minister answer,

SHRI RANDHIR SINGIH : My name
bas come in the ballot afier two years., So,
kindly allow me somec uime. 1 have been
talling notices after notices, and it is for the
first time that my name has secured the
ballot this time after two years.

What is needed in that strategic
area is development. Of course, the hon.
Minister is responsible for development from
the defence point of view only. Thai is the
hard core of our defence struciure. 1 would
like to know whether the Border Roads
Organisation and the communicalions
organisation will kindly look to the aspect
of communications and roads, so that if
such activities recur again, with the help of
these communication facilities, the hon.
Minister will be able effectively to check
these things.

SHRI SWARAN SINGH : We have been
compelled to take action against the hostile
Nagas, and it may be of interest to the
House 1o know the achicvement in this res-
pect. The total number of Nagas iucluding
China-returned personnel, captured, surren-
dered or killed is as follows : Naga hostiles
killed - 138; wounded ; 50 ; surrendered :
1886.

SHRI R. BARUA : The figures are not
of importance. We do not want these figures
to be published.

SHRI SWARAN SINGH: 1 do mnot
mind giving them. 1do not mind if they
-are-published. 1o fact, 1 want them 10 be
published.
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The number captured is 1972, Among
the recent surrenders special mention should
be made of a surrender by 85 Naga hostiles
including seven self-styled officers who
surrendered with three LMGs, one rocket
launcher, one mortar, two sten-guns and 42
rifles. The total number of arms and
ammunitions surrendered or captured from
the Naga hostiles was 1842, including
medium machine-guns, three-inch and two-
inch mortars. rocket launcher, LMGs, rifles,
sten-guns, pistols and non-service pattern
weapons. The total number of weapongs
captured from the China-returned Magas is
is 283, apart from a large quantity of
ammunition,

Another question that has been put is
about the training of Nagas in China and in
Pakistan. Therc arc no Naga gangs io
Pakistan now...

SHRI NAMBIAR : (Tiruchurappalli) It
looks as if a regular war is going on there,

SHR1 SWARAN SINNH : A number
of Members belonging to the hon. Members
party had wisited that area and are familiar
with it.and | hope they have been keeping
Shri Nambiar in touch with it

SHRI NAMBIAR : It is too serious a
matter to be disposed of like this.

SHRISWARAN SINGH : 1 was saying
that there were no Magas in Pakistan receiv-
ing any training at present. No fresh gangs
have left for China since April last year,
That is the present position.

About the gencral political situation,
this matter has been discussed from time to
time, and on the whole, the assessment was
that the vast majority of people of N agaland
wanted to live in peace. It is no doubt
correct that there are some among those
who have relurned from China who are
still at large. There are also others ‘who
have taken training from Pakistan, and they
are the hard core which is keeping up this

agitation. We have to deal with this both
at the political and the security farces
levels,

1 agree with the hon, member -shat
development is important, and the Nagaland
Goverament with the . help of shadavpen-
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ment of India have Liunchzd severa! deveiop-
ment schemes in that region.

SHRIMATI SHARDA MUKERIJEE :
(Ratnagirii : In this morning's papers we
see that this is the second time since 1966
that curfew has been  imposed.  What does
the Minister think is the connection hetween
three things which have come 1o our notice ?
First, there has been o change of Comman-
der there. General Maneckshaw who was
there has now come over to Delhi, These
incidents have been happening more often
in the last six weeks. Second, there is a
reconcilation move between the hostile
Nagas and what are called the moderate
Nagas. The Minister said that 4,000 of them
have either bzen captured or killed, or have
surrendered. What is his assessmenl of the
hostile elements in Nagaland ?

The third thing is that we havea
constitutionally-established government there.
We heard from the Minister of the atiempts
made previously 10 have direct negotiations
with the hostile Nagas, If the impression
goes round that the Central Government
will have direct negotiations with (he
hostiles, leaving aside the local Government
obviously they are not going to help the lo-
cal Government to put down the disturbances
because therehy the authority of the loeal
Government is eroded. So  what is done

to strengthen the authority of the local
Government ?
SHRI SWARAN SINGH: | do not

think that these incidents have any connec-
tion with the coming over of  Gen.
Maneckshaw as Chiefl of the Army Stail.

SHRIMATI SHARDA MUKERIJEE :
When he was GOC Eastern Command,
obviously the securily arrangements may
have been different from what they are
today. That is what 1 meant, not his
promotion.

SHRI SWARAN SINGH : Let us not
forget that the Chiel of the Army Staff is
in overall charge of operation Including
those in Nagaland and whatever action is
being taken is under the overall direction
and supervision of the Chief of the Ariny
Stafl who has got knowledge of, and is
familiar with, that area, as he was in charge
of that Command. He is in touch with the

SRAVANA 14, 1891 (S4KA)

Naga Hostiles (C. A.) 210

area. The present Commander of the Army
in that region also has experience of that
region. We should not connmect these
inciden's with the change of command.

As for the reconciliation going between
various groups of the hostiles, there have
been ocoasions when  there have been
factional lights ; on other occasions. there
have heza realignments and reconciliations.
Possilily, these moves of sometimes quarrel
on othzr ogeasions reconciliation, as having
an effect on the incidents, cannot be exclu-
Jed. There may be some connection,
although it is not easy Lo establish it

The third questton is a reply to  what

Hem Barua said. | agree with the
forward by the hon. lady
member that we have 10 strengthen the
State Government. It is for this reason
that for any talks the State Goverament has
to be very muzh in th: picure. We hawve
helped them ; we have to see all the time
that their authority is maintained and
respected.

Shri
postulate put

SHRI SWELL /Autonomous Districts) :
He has not answered the question about
Government's assessment of the strength of
the Naga underground, hostile elements,

MR. DEPUTY-SPEAKER : On call

attention, I cannot allow other members.

SHRI SWELL : What arc we here for ?
When a question has been asked, the whole
Haouse is entitled to an answer.

MR. DEPUTY-SPEAKER : The hon.
lady is there.

SHRIMATI SHARDA MUKERIJEE : 1
have been getting up to ask : what is the
Governinent’s assessment of the underground
Nagas, the strenght of the hostile Nagas 7

SHRI1 SWARAN SINGH : It is not
casy to give an assessment but the number
could easily be from 4000 1o 6,000.

N wierae Ao (®Er )
I7sqA AT, AT 9@ ¢ AW &
g7l §1 70 #fox gz
FIAAF ¥ AT gAY U &
3% taX ¥ wrqq qear § fr | @
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FAT 1 19 g7 FE 1 160 TH WS
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45 AFTIET & WL ATET gAIL AIQHT 71T
TeE | g oA F AT Qwr aWHa-
giat @ aFr g stz dA TE AR
foarz azré € § f& wft adl, oF
7AW qrE FA, N A & 77 4
FIN | ZHY A o qifEraEa w1 AE
T ogAT-gaAn 91 7 5,900 Arav gfeeww
yz #r fan awT ww § oAl gun
I wAr Fgd & f& wEm A owen-
aRdnr T fggr—d1 751 qE @ a0
F ogqr AT AEH-ARgE A3 fEar 7
Tz AIEIT A9A1 2zg Afa § sRmos
ATE A1 IAFT fEeAl § qrg F F fAn
JA@ 2, awwEranl F@ §F faAr
FAEr g AT Fgar 2 f& zaF faqis
AETTATE FET T F Fww 4@ arar,
Yt @ & wzr o Fw zw faew
4 qIE ag 9T IIMEI AT G FTEIT
azAY 2 fx @z A1 wsy & omwar 2,
D1 ez W oaF 3erAr =nfge m md
dt ver meAt 7 Fgr fE oag faee A
WA AE F, AFIAT F1OoATHRAT F—
At A4 ARG 7 F1—a1 6T gi9
upr lgedl W &qr wig WiFA § fay ai
¢ argre Fy wifgr f& agigearos
Y117 7% Fa & fan wezefa @aw
4 417 feT fagedlt & ag s@ & fag
AT AT T FEFAT 0@ g fE AN
AUR-AIAT T IART W wW A
amr fanifzal & faars 9 7 &9
Faqrgt ®TO 7 F ag i FEAr wwgan
g i iz adt s@ @ a@r gaiw
famarm, 39T T EHT &, F4T IAWT
1T 41 ag @ ®19 § @ A
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94 FGIT ! 3 gEA™ A QAT wAY
TR AT FAAGE? -

SHRI SWARAN SINGH : Three-fourths
of the question was a speech to which 1
have no intention to reply, Towards the
end he put two questions. One was : is it
Government'’s intention to cancel the agree-
ment about the suspension of operations ?
The answer is : no. The second question
was : afler the cancellation do Government
propose to take stiff action ? That question
does not arise because we are not cancelling
the agreement, At the same time wherever
there are lawless elements we shall continue
10 take stifT action against lawless clements.

12.34 hrs
QUESTION OF PRIVILEGE

MR. DEPUTY-SPEAKER : A question
of privilcge was raised by Shri S.M. Baner-
jee. Molahu Prasad and  Kalita. In that
connection as is the usual practice, we have
addressed @ communication to the party
office and we have received a reply...

Interruptions) Swatantra  party. 1 shall
read it out for the information of the House
wo A Imterruptions.)

Qur usual practice is that we address
the party concerned, place vefore them the
facts and iry to ascertain what arc the facts
and what they have got to say about it.
That is the usual practice. We immediatcly
took up the matter with the Swatantra party
and they have replied. Their party leader,
in the House, Shri Ranga, has also written
to me. 1 will read thosc letters, and then 1
am entirely in the hands of the House. That
is the usual practice. This is the Swatantra
party’'s letter @

1 have looked into the matter refer-
red to in your letter No, 17/43/C1/
69, dated Ist August, 1969, addressed
to Prof. Ranga and would like to
explain the circumstances in regard to
this development.

A press summary of Mr. M. R.
Masani's speech regarding Bank
Mationalistaion, delivered by him in
the Lok Sabha on the 25th July, was
prepared from the preliminary notes
available to our office. Copies were
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circulated to the press soon after the
speech was actually delivered on the
floor of the House with a view to
being of service to the press.

Two errors were inadveriently com-
mitted by the Office :

(i) We forgot to mention on the top
of the copies “subject to departure’
as is likely to happen in case of
extempore speeches such as this one.

(il The need for deleting a few
words which had not actually formed
part of the actual specch was over
looked because of haste and did not
come 10 our notice.

The departure in the summary from
the actual text of the specch wis not
intentional and there was nn desire
whatsoever to ¢ast any aspersion on
the Hlon., Deputy-Speaker  or the
privileges of the Lok Sabha,

I tender my unqualified apology for
this lapse and request you Kindly o
convey this 1o the Hon’ble Deputy-
Speaker and to the House,™

It is signed by A. P. Jain, Exccutive
Secretary.

I will sead also Shri Ranga's

It reads as follows :

Now,
letier 1o us.

“Dear Sir, I received your leiter No,
17/43'C1/69 dated the Ist August
1969 regarding notice of question of
privilege and forward herewith a
letter | have received from Mr. A.P.
Jain, Executive Secrctary of the Swatan-
ira Party in Parliament, in which he
has vxplained the circumstances and
has tendered an unqualified apology
to the Hon'ble Deputy Speaker and
the House.

1 trust that the amends which are being
made in good faith will be accepted by
the Hon'ble House."”

SHRI1 S. M. BANERJEF rose—Iuterrup-
tion)

SHRI D. N. PATODIA Jalore) : What
is this, Sir, 7 After the party has been heard,
and you have read the letiers, why should
he refer to it again ? (Inrerruption’
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MR. DEPUTY-SPEAKER : Order, or-
der. Lei us follow the usual practice.

SHRI S. M, BANERJEE (Kanpur): Please
read the rule. How can he dictate ? That
is their attitude with regard to us, That is
their attitude, (Inrerruption)

MR. DEPUTY-SPEAKER Order,
order. The party has tendered its apology
and made amends in good faith. Normally,
we do not pursue such cases any futher
and I do not want to make any departure
on this occasion. Moreover, the whole
thing has been replicd to by the leader of
the Swatantra party.

SHR1 S. M, BANERITI: : | only want-
ed to say this. Mr. A. P. Jain, who has
signed that letter—1 have nothing against
him - is a young man, a very  educated and
cflicient man. But he is only in the wrong
company. ‘That is my submission.

SHRI D, N, PATODIA :
this, Sir 7 You are permitting him
It is irrclevant,

SHRIL S. M. BANERIEL : He is in the
wrong company. | ¢an assure you he is in
the wrong company. Now, you know, Sir,
that cven the Lok Sabha proceedings which
are sent 1o us contain the words “Uncorree-
ted—Not for Publication’” at the top. Mr.
Masani should know it, How was such a
thing omitted in his oftice ? He must know
the rules. Otherwise, he cannot renuin in
the House. Wnterruption

MR. DFPUTY-SPEAKER : 1 do not
want to continue this. After amends have
been made by the party, I close this matier.
This matter is closed. {Interruption)

What s
like this.

Order, order, I now proceed to the next
item on the agenda.

12 40 hrs.
PAPERS LAID ON THE TABLI

CosT ACCOUNTING RECORDS (MoTo:
VEHIOLES) RULES, 1969 ; REPORT 01
THE INDUBTRIAL LICENSBING PoLlcy
INQUIRY COMMITTEE AND AW ARD
OF ARBITRATOR ON THE PRICE 0
SHARES IN JEBROP AND COMPANY
LTD., CALOUTTA

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND CCMPANY AFFAIRS (SHR1 F. A.
AHMLD) : Sir, 1 beg 10 lay on the Table :

(1) A copy of the Cust Accounting
Records (Motor Vehicles) Rules,
1969, puplished in Notification No.
G.S.R. 1465 in Gazetie of India
dated the 2ist June, 1969, under
sub-scction (3} of section 642 of the
Conipanies Act, 1956, [Ploced in
Library. Sce No. LT—1509 (9]

(2) A copy of the Report of the Indus-
trial Licensing Policy Inguiny Com-
mittee on certain allegations against
Birla group of Indusirics, [Ileced
in Library. See Wo. 1. T—1510 0]

(3) A eopy of the Award dated the
21st April, 1509 given by the
Arbitrator on the price of the
shares rurchassd by the Govern-
ment of India in Jessop and Com-
pany Limited, Calcunta, {Placed in
Likrary. Sce No, LT—1511,60]

SHRI S. K. TAPURIAH (Pali) Sir,
I would like 10 brirg 1o your notice that a
report of the Industrial Licensing Policy
Inquiry Committee was laid on the Table
of the House on 2Ist July. Morec than a
fortnight has pussed but we Members have
not been given copies of that report. You
must have noticed, Sir, that some of our
colleagues have alicady made some stale-
ments pertaining 1o ihat Report and those
statements appeared in the piess the very
next day of the report being placed on the
Table. It is a five-volume rcport and only
one copy has been placed in the Library. It
is doubtful whether hon. Mcmbers in the
few hours awvailakle could have rcad the
report. As far as the present repori is con-
cerned, you would bear with me. 1 am  sure
yvour memory would not fail you—right from
the third week of July certain things about
this report e appearing in a4 newspaper
called Parrior, 1 wonder whether they have
leaked out and how they have got these
things (frserruption). Until it is placed on the
Table it is a secret document. 1 would like
to request Government, through yvou, Sir, to
see that unless they have cnough copies
available for distribution to Members they
should not place any report on the Tahle of
the House like this. I would also request
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them 1o have copies of these reporis made
available to hon. Members by this evening.

MR. DFPUTY-SPFAKER
request  Gowvernment to  make
copics of the reports.

I would
available

SHRI F. A. AHMED : Sir, so far as
reference to the first report is concerned,
the report is a very voluminous one. We
have already semt it 1o the press for prin-
ting. As soon as it is available from the
press—I am trying 10 expedite its publica-
tion— copies will ke distributed to hon.
Members, So far as leakage is concerned 1
may point out that actually T got the report
on the day when the reported leakage has
been referred to. I do not know how that
has come.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Will you make an inquiry ([nrer-
ruptions) ?

SHRI F. A. AHMED : May ] just add,
Sir, that afier reading the report, so far as
I have secn, what has appeared in the press
is also not entirely what is contained in the
report. | may tell the House that if necessary
an inquiry will be made (Interruptions).

ot my fand (533): 37 9¥Ee wiw
wrET g f& raammd 1 g qE8w g
qg #1§ @)% SigH & 4@ ? dr%e
sIgde AET & a7 gW W Y@ EAd &, ag
Y 2@ wFd § S FE A A awar g
zaH ;1§ AFAEAN F €T AG 20

MR. DEPUTY-SPEAKER : It is not a
secrel document. 1t will be circulated to all
Members. The question here is about its
premature publication. It is for the Minister
to decide whether it is necessary or not to
have an inquiry (Interruptions).

SHRI PILOO MODY (Godhra) : We
want an assurance of an inquiry.

MR, DEPUTY.SPEAKER : No assu-
rance,

SHRIMATI SHARDA MUKERIJEE
(Rutnagiri) : A number of hon. Members
have already wrillen to you that there should
be a discussion in the House on the attack

of the Calcutta Assembly House by the
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policmen. Although law and order is a State
subject, we do not want

MR. DEPUTY.SPEAKER : We are on
a different matter now. On this point, [ will
not permit you to say anything at this
stage. We are at a different stage. The hon.
Member had written to me about the paper
to be laid on the Table by Shri Ahmed.

SHRI N. K. SOMANI (Nagaur) : Sir,
1 have taken your permission, When | rose
you were pleased 1o say *‘after Shri Tapu-
riah. 1 am raising a point of order in
respect of the arbitration award which is
now being placed on the Table of the House.

MR. DEPUTY-SPEAKER : Under the
rules you will have to wrnte 10 me...
(Interruprions) All right. He can put a
question.

SHRI N. K. SOMANI : 1 would like 10
draw the attention of the hon. Minister 1o
the fact that this arbitration between a group
of individuals and Jessop and Company
Limiied has been a complicated one. 11 has
taken several years before the arbitrator has
been able 1o arrive at his conclusion and
the award was submitted to the Government
of India on the 21st April 1969, at a time
when the House was in session, namely the
budget session. 1 would like to know why
this report was withheld all this time and
why it is being madc available now afier
all this delay.

SHRI F. A, AHMED : This is being
placed before the House as soon as it has
been passed as a decree by the court.

MR. DEPUTY-SPEAKER : Shri Shinde.

SHRI PILOO MODY : Are you salis-
fied with the reply 7 No reasonable person
would be satisfied.

BIHAR SUGARCANE (REGULATION OF
SUPPLY AND PURCHASE) SECOND
ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : Sir, 1 beg to lay on the Table a
copy of the Bihar Sugarcane (Regulation of
Supply and Purchase) Second Ordinance, 1969
(Hindi and English versions) promulgated by
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the Governor of Bihar on the 20th July, 1969,
under article 213 (2) (a) of the Constitution
read with clause (c) (iii) of the Proclamation
dated the 4th July, 1969 issued by the Vice-
President acting as President in relation to
the State of Bihar. [Placed in Library. See
No. LT-1512/69.]

MESSAGE FROM RAJYA SABHA

SECRETAFY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) *lam directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on Monday, the 4th August, 1969,
adopted the following motion in regard to
the prescntation of the Report of the Joint
Committee of the Houses on the Hire-Pur-
chase Bill, 1968 —

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bill to definc and regulate the
rights and duties of parties to hire-
purchase agreements and for matters
connected therewith or incidental
thereto, be extended up to the first
day of the Seventieth (November-
December, 1969) Session of the Rajya
Sabha™.'

(ii) ‘1 am directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on Monday, the 4th August, 1969,
adopted the following motion in regard to
the prescniation of the Report of the Joint
Committee of the Houses on the Architects
Bill, 1968 :—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bill to provide for the registration
of architects and for purposes con-
nected therewith, be extended up to
the last day of the Seventieth (Novem.
ber-December, 1969) Session of the
Rajya Sabha™.”

(iii) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting
held on Monday, the 4th August, 1969,
adopted the following motion in regard to
the preseniation of the Report of the Joint
Committee of the Houses on the Contempt
of Courts Bill, 1968 :—
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“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bill to define and limit the powers
of certain courts in punishing con-
tempts of courts and to regulate their
procedure in relation thereto be
further extended up to the first day of
the Seventieth (November-December,
1969) Session of the Raiya Sabha."

12.49 hrs,

STATEMENT RE. STRIKE SITUATION
IN JUTE INDUSTRY

MR. DEPUTY-SPEAKER : Shri Bhagat.
THE MINISTER OF FOREIGN TRADE.
AND SUPPLY (SHRI B. R, BHAGAT) : Sir,

the House has already held a discussion .,

SHRI S, K. TAPURIAH (Pali): It
may be laid on the Table of the House

MR. DEPUTY-SPEAKER : 1Is it a
long one ?

SHRI B. R. BHAGAT : About four
pages,

MR. DEPUTY-SPEAKER : Then it
may be laid on the Table,

SHRI B. R. BHAGAT : 1 beg 1o lay

on the Table a statement regarding the
strike situation in the jute industry.

Statement

Mr. Speaker Sir. The House has already
held a discussion on the issues involved in
the strike of the workers in the jute industry
and 1, therefore, do not wish to burden
Hon'ble Members with a detailed account
of the course of events. 1 will accordingly
confine myself to a statemeot regarding
developments in the last three days.

2. As 1 had alresdy staied in the
House, | have been in constant touch with
the West Bepgal Government as well as
representative of the jute industry and my
colicague the Labour Minister was in touch
with the workers. 1 had suggested to the
Chief Minister that one way out of the
impasse might be to appoint a Commitice
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which would go into the demands of
workers and whose recommendation would
be binding on all concerned The Commi-
ttee would consist of an equal number of
representatives from industry and labour
and be headed by an independent Chairman.

3. A message was sent by the Chief
Minister on Saturday that in his judgment
unless the workers were given some cash
rcliel immediately, he did not feel that the
sirike could be averted, I, therefore, went
to Calcutta on Sunday to make one last
attempt to meet all the concerned parties in
order to find a soluiion,

4. .1 had a number of separate discussions
with  representatives of both the Trade
Unions as well as the industry, The West
Bengal Chief Minister, Shrl Ajoy Mukherji,
wus good cnough 1o be present througho it
the greater part of the discussions. | can.e
10 the conclusion that the workers were
prepared to call off the threatened strike
only if interim cash increase in wages was
granted o them immediately. 1 also gathered
that the industry conceded that the workers’
demands for some increase in the wage level
were  justified.  The  industry, however,
declared their inability to grant cash
relief  unless they were given fiscal
concessions by the Government and in
particular some drastic change was made
in the present levels of export duties payable
on jute goods.

5. 1 cannot help confessing to a sense
of disappointment at the approach adopted
by the industry. There is no justification
for linking up the question of readjustment
of export duties with the question of pay-
ment of interim relief to the workers, As
the House is aware, export duly is payable
by overscas importers and the benefit of
reduction accrues 1o them.

6. Export duties on jule manufactures
have been reviewed by Government from
time to time. The level of these duties is
based on a judgment in regard to the
competitive position of jute manufactures in
the world markets. In erriving at this
judgment, the costs of production in India,
including the level of raw material prices,
wage costs, and manufacturing charges, ars
compared with like costs in other countries,
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To enable Government to take a fair view of
costs of production, the Tariff Commission
has been instructed to make a recommenda-
tion on fair conversion costs. The Tariff
Commission is =xpected to submit its report
within a matter of weeks.

SRAVANA 14

7. It will help the Tariff Commission
to take into account the new wage level if
an amicable settlement of the dispute bet-
ween industry and labour is reached.

8. I have tried to impress on all con-
cerned the urgent need to reach a fair
settlement. It is my impression that workers
were not unwilling to call off the strike if
some immediate relief is assured to them.
The representatives of the industry, however,
remained adamant. | trust that good sense
will prevail and a provisional agreemeni on
immediate cash rcliel will bc reached so
that the Committec proposed by me may go
into the matter and make its recommenda-
tions at an early datc. So far as the
Government of India is concerned, it will
take into account any immediate cash reliel
that might be agreed upon between industry
and labour and also the new level of wages
that might be recommended by the Commi-
ttee suggested by us in computing the cost
of production and reviewing the position in
respect of export duties.

9. To my miod, there will be no gainers
from this strike except our compelitors
abroad.  Alrcady some importers arc
tending to meet their immediate requirc.
ments from other sources of supply. For
cvery day of interruption in production,
the country loses production worth about
one crore of rupees, two-thirds of which is
normally expected to be converted into
foreign exchange. If the strike is peolanged,
the country and the industry will be Bced
with longer term losses in world markets
snd the growers will lose in case in conse-
quence the price support operations to be
undertaken by S.T.C. are hampered. Labour
cannot be happy when two lakhs of workers
are out of work and whea prolonged stop-
page could adversely affect both production
and exports. [ am sure the House will
wish to impress on all concerned the urgent
need to place national interest above narrow
points of view and express the hope that
production which bas been interrupted is
resumed without any further loss of time.

1891 (SAKA) Murder of Shri
Upadhyaya (St)

SHRI S. M. BANERJEE (Kanpur):
The hon. Minister has laid on the Table a
statement regarding the strike situation in
the jute iudustry, which affects 2} lakhs
workers in Calcutta in 25 mills.

22

MR. DEPUTY-SPEAKER : I can guess
his point. Now that the statement has
been made, if he wants to raise a discussion,
what 1 would suggest is... ...

SHRIS. M. BANERJEE: Sir, I am
rising on a point of order under rule 376
12) regarding the business before the House
The hon. Minister was to make a state-
ment. Fortunately or unfotunately, be
has laid it on the Table. So, the House is
in possession of the stalement. | want to
move a motion under rule 340.

Because it is a very urgenl matter we
wanted to discuss it immediately, The salary
Bill may be discussed tomorrow or the day
afier. 1 want the House to be adjourned.
It is said that any time after the motion is
made, the Member may move . (Intrruptions)

MR. DEPUTY-SPEAKER : Read the
next proviso, You have raised the matter.
Time permitting, we will permit you, not
now.

W wed fagrdt ARG (FHIURIT) ¢
IqTEAE LI, BW 2 ZIATA & WML H
at mgh | g% fag wmg & aug
fafea fadr )

SHRI NAMBIAR
This is a serious matter.

+Tiruchirappalli) :

1251 hrs.

STATEMENT RE. APPOINTMENT OF
COMMISSION OF ENQUIRY IN CON-
NECTION WITH THE MURDER OF SHRI

DIN DAYAL UPADHYAYA

THE MINISTER OF HOME AFFAIRS
/SHRI Y. B. CHAVAN, : | had in my state-
ment on July 29, 1969, assured the House
that Government were most anxious that no
responsible section of public opinien should
have reason to feel that all that was possible
was not dooe to find out the facts. During
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interpellations | had also indicated that the
question of appointment of a Commission of
Enquiry would be considsred in casc the
UP Government decided not 1o file an
appeal against the judgment of the Special
Sessions Judge, Varanasi.

The Chiel Minister of Uttar Pradesh has
announced yesterday in the State Assembly
that the State Government will not go in
appeal against the judgment.

We have given serious consideration to the
representations made in this behalf to me and
to the Prime Minister by members of various
political parties and have decided to appoint
a commission of Enquiry consisting of a
High Court Judge who will be appointed in
consultation with the Chief Justice of India.
Early steps will be taken to appoint the
Commission and to formulate suitable terms
of reference.

it wew fagrQ aedat (FFTOA9T)
IMET FZIZT, HT G RH Ay
& g ® @ sfama #1 fagfar &
fag aur€ 2 g7 & mrar s ¢ fF 2w
# 25d ATE EF O 77 Y formw fa
areafas aedi 1 qar 97 8% |

st ay femd g : gareae @@z,
oF q1@ # wro¥ eqrA ¥ AT F1gar #
fs fagre Y ggaa sinfae o2f £ ow
gfeom afgen fawmas & s97 aan fad
H guar fear mar g 1 wa g'fw fagre &
wezafa @raa @ wafac & agt & qarw
FY 331 @& | 9 fagre ¥ fawr qwn
ey &) agt 9z ag AIWAT ITTAT AT FHAT
qr | #471 79 WEIET T F AL ¥ AE-
&0 ¥%T faq & §1€ asqeq 2w ?

SHRI Y., B. CHAVAN : 1 have 10 get
the facts. 1 am not sure.

sft ofw o (74) @ 3@ aga amdly
AIEAT § | WAL WA IJ@ AR H I¥AT
AT v A Y W A oww Hfao
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SHRIMATI SHARDA MUKERIJEE
(Ratnagiri' : We would like vou to give
some time when this matter of Policemen’s
attack on the Assembly House could be
discussed. It was supposed to come to-
day.

MR. DEPUTY-SPEAKER : | made an
announcement that opportunity will be given
to the House to have a discussion regarding
the violation of the sanctity of the West
Bengal legislature and most probably it will
be coming up tomorrow,

SHRI JYOTIRMOY BASU (Diamond
Harbour): A number of coal miners are being
tortured by officials of the collieries near
Jharia. This is a serious matter. They have
been continuously tortured. That should
be discussed,

it wer s wAr (|ard ArgR) ¢
IYTETET WL, AT § 0F JIF a1
g A gadr AT AT w1 AA9 E, HWEIA
1 feafa g1 1 2 AT o1 aefiT feafa
gar FTE Z SEF A # WA wgiey
aFqgzq T WIT gt grIa # Iq 97 I971 F
fau gug fafsga fear srm

o} g¥W T FYAT (I5AT) : Heq
g3w § arg & war afa gf g i grIm
gegs e ¥ g9t F fou awg faar
Arg | I wgF feafa gzt av gr @i 2

SHRI PILOO MODY Godhra, : There
should be a discussion about floods. People
have been stranded. They have no food.

SHR1 BAKAR ALl1 MIRZA rose—

MR. DEPUTY-SPEAKER : I know you
are standing for Teclangana. | have gone 10
the next item.

SHRI 8. KUNDU (Balasore; : There
are floods in Orissa, 50 people have died :
immediate reliel should be rushed to fAood-
affected areas. [ would request you 1o
direct the Minister 1o make a statement,

MR. DEPUTY.SPEAKER : Mr. Kundu,
1 know there are filoods in Orissa. It will be

taken note of. That is all.
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1255 hrs. - C/

A
SALARIES AND ALLOWANCES OF

MEMBERS OF PARLIAMENT
AMENDMENT) BILL

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHU RAMAIAH):
T beg to move :

“That the Bill further to amend
the Salaries and  Allowances of
Members of Parliament Act, 1954, be
taken into consideration.”

SOME HON. MEMBERS :
shame |

Shame,

SHRI MADHU LIMAYE (Monghyr) ;
On a point of order, Sir.

MR. DEPUTY-SPEAKER : This is not
the siage ; you know the procedure. Let him
make a motion. He is making some preli-
minary remarks. After he makes a specch,
I will permit you.

SHRI RAGHU RAMAIAH : Sir, the
Fouse will recollect that in the last
session | made a statement on behalf of the
Government and said that the Government
have decided, afier going through the Report
of the Joint Committece on Salaries and
Allowances of Memhers of Parhament, that
should bhe given to
I indicated in my

certain allowances elc.
Members of Parliament.
statement certain Imeasures,
which have to be implemenied by legisiation,
I said, the Government will introduce the
Bill, The Government bave, accordingly,
iotroduced the Bill and brought forward the
Bill for consideration.

Altout those

This Bill covers two main points. One
is about increase of daily allowance from
Rs. 31 to Rs. 51 and the other is abou cer-
tain travel facilities. Subsequently, I have
brought in another amerdment which has
been circulated to hon. Members.  As will
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be se:n from that amendment, it contem-
plates cer:ain travel facilities. The ons facility
is to travel by air after paying the diffzrence
beiween the First Class rail fare and the air
fare. The other facility is to enable a
Mumber. .,

it vy fawd : gurers AL, AU
FIgz N1% K1ET g7 forar o )

MR. DEPUTY-SPEAKER : Aficr he
makes a motion, I will permit,
(Interruptions).

oY wy fomd : 3z ¥¥ MEE
Igdz W\l wed §... (wmewm) | qg
g=gr A% smar | 9 waT § 7 oSerega
wgiza, § 37 &Y ®Y JaraAy dar wrgan
Efmagematg &7 w77 ag gowdy
Far & ? 39 @it F1 Iy wWEET,
i fagfag $ifady | & ag szt A
TR qAT § | ag A Y qatEr & w7
g | g FIOFz AeId &4 FT @ E?
¥ 7g azieq adY §7 ATAT§ 1 3397 FG
g #3971 g a1 1 Afea gqreqm
uZ'34 WIT 39 F1 7 5 g7 Q& & af)
AT |

MR. DEPUTY-SPEAKER : May I requ-
est this side to observe silence ? Let us have
a quic: dehnte.

SHRI MADHU LIMAYE : My point
of order is under Rule 75 /2) : g% ww
a qanAi g1 ssam fyar 2 s «g ag
AamgT @ 1 &1 a7 tavya wEa
75 (2) ¥ ag faar ger § :

*At this stage no amendments to the

Bill may be moved ........"

9% 9g1eq qg wATAzA &1 wui @
aw #af T W@ & ? AZ WOAT ¥AF
wg & wHEAIE w1 & A
g |
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SHR1 SONAVANE
is Dot moving it now.

(Pandharpur- : He

ot 7y fowmd : [we ag wdEdzq A
auf & T T @ & 1 &re @i gear
T FT |

SHRI RAGHU RAMAIAH : Sir, may
Tsay........

SHRI H. N. MUKERIJEE (Calcutta
Morth-East) : It is a poiot of order. It is
for you to give a ruling.

MR. DEPUTY-SPEKER : At this stage,
he should refrain from making a pointed
reference to the amendments that are likely
to come before the House. That is all.

SHR1 RAGHU RAMAIAH : The point
1 referred to is already in the Bill itself. The
provision of air facility is in the Bill itself,
The faciliry referred to is in clause 4 of the
Bill.

Clause 4 says :

*“Without prejudice to the provisions
of sections 6, every member shall be
entitled 1o travel by air from any
place in India to any other place in
India on payment of the difference
between the air fare and the first
class railway fare for the journey
between the aforesaid.”

13 brs.

So, it is there. In addition, I have said
that we have given notice of an amendment.
That is a different matter. But the sub-
stantial part of it there. The travel facility and
the. increase in daily allowance from Rs. 31.
to Rs. 51 are the main points io this Bill.
I may mention that last time at the stage of
introduction it was pointed out that we
could have accepted the unanimous recom-
mendations or the majority recommendations
and it was asked, instead of doing that, why
had the Government come forward with the
Bill. Among the recommendations—some
of them are unanimous and some of them
are by majority—there are certain recommen-
dations which we have found difficult 10
implement ; for instance, provision of sccre-
tarial service ; how is it o be done to cach
Muainber 7
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it <fa m (g) :
AT aga WA g |

51 5o % agr

SHRI RAGHU RAMAIAH : One of
the recommendations says that secretarial
assistance should be given 10 each
Member ,....

MR. DEPUTY-SPEAKER : The hon.

Minister may continue after Lunch. The
House stands adjourned till 2.00 P, M.

13.02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha then re-assembled
after Lunch at three minutes
past Fourteen of the Clock.

[SHRT M. B. RANA in the Chair]

RE. PUNJAB CHIEF MINISTER'S
LETTER ON CHANDIGARH PUBLIS-
HED IN A NEWSPAPER

o} TalT fag (Tgas) : & aga @
TEAlT q1d F1AE WgEr eqrA faamr
FgA1 § | &9 w@arua § 9% fafaes,
THAE FT

SHRI A. S. SAIGAL (Bilaspur) : This is
not proper. The hon. Member should have
given previous notice,

i} ToreilT fag © oF FaFs gt A,
377t oF fazdl fawdt & fomd aga &
Hiftag a1 w8 7€ ¢ AR forasr 9w w2
ZAIT AFATIT F1 I$Y 30 qgAT & | IAH
agt aw famn aa1 § f& s € A
gi fear war @Y fgsgeara & waw 7 #Y
[ WY gr qFdr @, TAM GBI W
aFITE | oFr g @ W w7 W M)
az @ sEAFT I FAUATA FY AW
2, tmw fedl @t @ & I@rw qEl
far 9T @war § | §E wieHT Q¥ § Wi
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letter on Chandigarh
S¥e ¥ 993 91q femT 9’y 1 g
F areHY § S Fhg w1 gfamm &
fermr waw § 1 T feew # ard o=
FEr Jrat § a g axqed Ag fwar
JT FHAT & | gH ST FT T GG 1 A
s § SAFT gFTEAT FI@ | A WTH
tq fFeq #rar sgar § ag gafiw 2,
IF a7 | 57 A & | w<lg faawr g
IEFT & 1| FEmg g w1 g AT Iw
FTWAT 1 T AW X gavw St fEar
2 Ia%! gw g AraF § 1 3 sAwAfam
FT FIE #AT aAgAHz 9T AL F1AT

arfgd

MR. CHAIRMAN : The hon. Manber
cannot jump up any time he likes and raise
a matter which is not on the Order Paper.
He has to give previous notice

SHRI RANDHIR SINGH : It is not a
question of jumping up. It is a serivus
matter which concerns the very existence of
my State. You must apprecinie tne spirit
in which T am raising i1,

MR. CHAIRMAN : The hon. Member
should give previous notice and il the
Speaker allows him (o raisc i1, he can men-
tion it and not otherwise. I cannot allow
him to raise it in this manncr now.

SHRI RANDHIR SINGH : | protest
against the language used by you . ...

st e gErw @ (gEAIR)
w19 g1 2 fr g A7z & fea faor 7
T ITAT FIT | 9AT F gET AL F(
wzHz dar & & 91 wivaad & faura
] Fq9 1 2 fama 1 9947 7@
Ty ot eedz § ARy w3 A6 agh IITAr
ST §HAT § |

MR. CHAIRMAN : The hon. Member

is bringing something which is not before
the House now. | cannot allow anything 10
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of M.Ps. (Amdt.) Bill
be raised which is not before the Houwse
now.

&t toie feg : ot faeTa &) SEw
Fa@r ¢, A fafadsaa ' a@w F@r g,
g% gadge gfecfada giz & amae
¥ AT a1 §FaT § W1 39% JgT Iah
faare &% it qaar & « 9 @ 1 A=
72 ®1 999 F@r @, A fafagwaT N
T T &, W fedna Y T s

Toerans

SHRI INDER J. MALHOTRA (Jammu) :
He cannot be allowed to make such wild
allegations against a Chief Minister of a
State ..

ot vorefte fag : Ia% fawrs wae-
77 gfezfadta g & aga #9 @7am &)
2 Y arefagy, 3o« gfa@ g7 A
EHAT AT §,0nun. ¥*

MR. CHAIRMAN : Nothing that he
says will be recorded.

SARI RANDHIR SINGH**

MR. CHAIRMAN : He can raise the
matter afier giving proper nolice to the
House. He cannot raise any time whatever
he likes. He must send his notice first and
if it is approved of, then he can discuss the
matter.

14,06 hrs.

SALARIES AND ALLOWANCES OF
PARLIAMENT (AMENDMENT) BILL
—Contd.

SHR1 RAGHU RAMAIAH : Before we

. sdjourned for lunch, I was referring to the

recommendations of the Joint Commitice
and [ was explaining why we had brought
forward legislation in the manner we have
dope. [ was referring to the recommend-
ation regarding secretarial assistance. One
of the unanimous recommendations was
that secretarial assistance should be provided
to each Member of Parliament, It was

**Nut recorded,
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rather a vague sugges icn For, firs' of all,
how is it 10 be provided 7 Is it meant
that every Member should be provided wih

on: secretary 7 Or is i meant that there
s uld be a pool of sien graphirs o whom
th Members cou'd go and get their wark

done 7 We know that if there 15 such a pool,
there will be so much dessatisfaction because
ecach Member would like the work to be
done at a particular time and the others may
not agree. As regards providing each
Member with a sepmae stenographer, hon.
Members can fairly imagine what it would
amount 10, The cost would be enormous. In
any case, we have adopied already which-
ever of the unanimous recommendations we
could adopt. For instance, in regard 1o
the provision of a telephons at the residence
or in the constituency we have already adop-
ted that. 1 had already announced it during
the last session in the statement made by me
then.

Again may I say let us be wvery frank
and honest 7 The unanimous recommend-
ations also cost some money. It is not
as though they do not money. Take,
for instance, the provision of free postage.
The suggestion is that free postage should
be given 10 Members of Parliament up to a

limit of Rs. 1200 per annum. Does

cost

it not

cost money 7

SHRI RAB! RAY (Puri): We want
stamps and rot moncy.

SHI'l MALHU LIMAYE : We want
slamps.,

SiIIRI RAGHU RAMA'!A 1 : Siamp
do not full frem the heavens. Government

have to be debicd wirh 1that money, that is,
with the cost of the ssamps. s, it is rot as
if the st: mps are frec ; the stamps. bave 10
be accounted for. None of these facilities
is a facility can be rendered without
Goverrment’s incurring some xpenditur .

Actually we have ¢v luited them, and
I am sure th: House will bz interesied to
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know the figures. We have done an evaluat-
ion of what it would cost.

SHRI NAMBIAR  (Tiruchirapalli) :
Even now, I am writing a letier bearing a
20 paise slamp.

SHRI S. KUNDU (Balasore) : Today,
I have writicn three letters to Government
which have nothing to do with anything
personal but which relate to the problems

of my consiituency and I have spent for
them.

SHR1 RAGHU RAMAIAH : So far as
the unanimous recommendations are concer-
ned, they cost the exchequer an initial
amount of Rs. 2.98 lakhs and a recurring
expenditure of Rs. 34 88 lakhs, The cost of
the provisions which Government have made
cither in the Bill or by way of executive
instructions comes to an initial cost of
Rs. 298 lakhs and a recurring cost of
Rs. 52.58 lakhs.

Therefore, it is not as though the unan-
imous recommendations do  not  cost
anything and it is only increase in the daily
allowance and other facilitics Government
provide that involve a financial commit-
ment. We wanted 1o be very frank. We did
not want to do anything under camouflage,
We did not want to ask for many privileges
and facilitics in order to hoodwink the
public by saying ‘we are not taking any
money'. After all, i:
these facilities. Let us be frank about
it, Let us face the facts, let us have the
gou vg: .0 ell the taxpayer and the public
Mtruth and ny: go und:r a camouflage.
Th'ﬁ‘ he whol - basis »:n which Government
hav. ;ppFoach:d this question,

cosis money to have

1 would n ake an appeal to members
on the other side. Let us not make a polit-
ical issuc of this. 1 know they will not
want it, because afier all an MP also has to
live, and live decently. To be MPs, sometimes
they have to give up their professions, legal
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profession, medical profession, work in
advisory capacity and so on. Even Kisans
like Shri Randhir Singh and others have had
to give up part of their vocational Life at so
much inconvenience 10 themselves, So if
they have 10 get something which will keep
them atove want and meet their basic
requirements, you cannct say ‘You have
done somzthing fraudulent and exiraordin-
ary as an MP".

It has been suggested by s ¢ members
why not leave it 10 a third panny  mmince ?
Are we 10 undervaluc the objecti. v o MPs
and say that they cannot dicide what they
require keeping in view the inwerest of the
taxpayer 7 If we can decide what o:her
people in this country require, what wages
and salaries should be paid, what allowance
should be paid, 1 say we can be ohjociive
enough to decide what is  befiing and
necessary for MPs. We are not here 1o
squander the resources of the Siae, We
have assessed the problem and come 10 the
conclusion that these arc the minimum
requircments that the siluation  warranis
considering the position in which MPs  ure
placed, wvis-a-vis their constituencies, their
families, their professional losses and so on.
Considering all 1lus, we have come 10 the
conc!usion that this is the minimum that is
required. )

1 would beg of hon. members opposiie
not to make political capital out of it, not
to preach all the time that the grant of
facilities will cost nothing. Let us caich
the bull by the horns, assess the situation
properly and objectviely and proceed.

I move.
MR. CHAIRMAN : Motion moved :

“*That the Bill further to amend the
Salaries and Allowances of Members of
Parliament Act, 1954, be 1aken inio consid-
eration”.

There are some amendments to this
motion.

The following are the numbers of the
amendments which are moved 1 1, 9, 10, 20,
and 52.

SHRI S. M. BANERJEE
I move :

(Kanpur) »

of M.P.s (Amdt.) Bill 234

“That the Bill be circulated for the
purposc of eliciting opinion thereon by the
15th November, 1969." (1)

SHRI DEVEN SEN (Asansol) : I move:

“That the Bill be circulated for the
purpose of eliciting opinion thereon by the
29th November, 1959, (9)

SHRI SHIVA CHANDRA JHA (Maddu
bani) : 1 move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by the
Ist November, 1969, (10)

SHRI M. R. MASANI (Rajkot) : I
move :

**That the Bill be circulated for the
purpose of cliciting opinion thereon
by the 16th August, 1969." (20)

SHRI OM PRAKASH TYAGI (Morada-
bad) : 1 move :

“That the Bill be circulaied for the
purpose of cliciung opinion thereon
by the 15th Uctober, 1969, (52)

SHRI RAGHU RAMAIAH : Sir, |
want 10 make one correction.  In the evalua-
tion, ansing {rom the unanimous recommen-
dation, instcad of Rs. 52.18 lakhs, by mis=
take | said Rs. 3488 lakhs. This correc-
tion may please be noted.

s 7y famd  (gAT) : el
Aglaa, Wy suFedl &1 9% & A
srgar ¢ fa ot v wdar 3« gery
HI9% @IAT Wi g, IFF Wi frgw-ag
(2192 a1% W€T) TZU FT @A WX
T | za fags 9T 97 qg7 age gi @),
a1 39 g7 & Aeqe, o §9F @, A
gg fawa fzar ar (& qF a1 g AL A
at afafa aurd A3, Igh waT g4-
gmmd fagal &1 @ "3 & g A
FHY, §TEAl & WG A1 q-eArg A AFF A
ia fasga Ag @A) iz | gAY A%
1 9919 AL § ; @A g OF FUE, Q
FUT A1 29 FUT §Iq1 £ fzar amw |
gaiw fagra &1 ¢ 1 o0 @ald wary
*g1 41 f& &geqt &1 & gfawid sqeew
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[ =it 7y faad )
%1 g, o g%t edafas 14 gae
¥ ¥ AT QI | gEIEET F T H UL
usd) W€ g 7 7%, afFd I qew
R ezAmfes ofes wfz ) gfaam
& rF, @ifs smar ¥ qal F I s
wTETAT ¥ fadr ar g9

¥ Fgar ag @ fr o At d
& za arfad fagia = 715 azx 78 avar
g1 IHaw A1 eRFT A A & 1 WA
oAt #giEg A &Sl 1S & gw favia
# 7rf ofgda Fuar T3 &, o fF 37
# geafa ¥ fFar qar ar, & ag g7
1 IAF A & 1 AL A H I9F 937
&g weara 9T fa=re agf g arfgo

w1t g fqar av fa=arT Fw@r &
ar gq wEarq gAY, #uifE ag &1 farm-
aga & | FAY AN OF A0 AEATT T
fF za fadras .1 A1wag s & fag
gfz=mrfag fEar g | gaar g arfas
g ; Wit wEEw SAAT & qrg Wiy #
gust faQya g ®Ear) afeq wF
giza & fAqia %Y gagwar #3F @ 989
# #1€ wra 7 fRar g 1 oz & @gq A
wafer, gs9a WX wfgesr #1  @@@
Wy F faq g Wr g |

SHRI A. S. SAIGAL (Bilaspur) : Sir,
on a point of order. My hon. fricnd has
said that that was the ruling of the Chair. 1

submit that that was not the ruling of the
Chair.

SHRI S. M. BANERJEE : Sir, 1 have
a point of order.

SHRI S. K. TAPURIAH (Pali) : Sir,
should not the earlier point of order be dis-

posed of before this new point of order is’

raised 7 He is bringing in somecthing else.
MR. CHAIRMAN : Is it a new point
of order, or, are you goiog to speak on the
point of order raised by Shri Madhu
Limaye ? We will first dispose of the
point of order raised by Shri Madbu Limaye,
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If you want to say anything on that point
of order, I will allow you now.

SHRI S. M. BANERIJEE : On that point
of order, plus my own.

o) wea fagrdt awddy (FFATAR)
grIfa &, w9 ag @FEE F@ 5 g8
gzl F 347 AT A9 F1 I OF Q47
s g 5 fag 9t #deq waifem
FIF F 9@ giaT =ifge ) g am@
F1 egig H TEFY  WG9d A d
gz fag fzar a1 5 afafs aY &I«
Fi fawifed mAr sda faq 9T a9
gl & w3edl ¥ mEAfd gt gR
@z ¢ fo ggdlg w19 A4V waw
1w ggwfa i F3@ 1 51 9707
agl frar | =i w@wT w1 5 gw g
@ AGAT FAT 31T YA wAr fagAr g
agr axa g, &z fAmg gmig@ ® 8
safas gH &9 F9% FT G891 FIAT
aifer 1 @t & Aifacg &1 937 381 7870
g, dur gg 3f=Ea gor fe a7 Faq #
A AFIA F g4 A 937 § CF "W A
A# &, wgnfy AdY &, a7 Wragua ¥ a7
q7 zq fada®s F1 qIfi@ FI7 #1 y7eA
frar g ¥ qu frwg #1 oA & 1@
FT AT AfaE F qwIH B AHA T FT
77 fayza § 5 79 favgs qv wawy
=91 vafira w0y =fgg | g83 14 ¥
a7 gat % afafafugi ¥ fawre fafug
F& B1E GIAEAT g4 A4 FT T4 F¢ |
39 qT 99t £ ¥ ggT T afemr a@a
I a9 ¥ 3T AT 99 @A § J\ar
i aat # gardt sfgwer w gwwE A
afg ag gt

SOME HON. MEMBERS rose—

MR. CHAIRMAN : I find that hon.
Members speaking on the point of order are
also making their own suggestions. [ do not
think that is correct, If you want to dis-
cuss the point of order raised by Shri Madha
Limaye you may do so.
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SHRI H. N. MUKERIJEE (Calcutta
North East) ;: Mr, Chairman, Sir, my sub-
mission is that, even if purely technically,
Government is not precluded from bringing
in whatever legislation it wants to do, cer-
tain fundamental proprietics are involved in
this particular case. This matter has been
hanging fire for a long time and a number
of meetings have been held in the Speaker’s
chamber, and we can all vouch for the fact
that there was .....

SHRI CHENGALRAYA NAIDU (Chit-
toor) : Sir, is he raising a point of order
or making a speech 7

MR. CHAIRMAN : He is speaking on
the point of order raised by Shri Madhu
Limaye, Party leaders are giving their opin-
ion on the point of order.

SHRI H. N. MUKERJEE : Sir, I was
putting it very conciscly that fundamental
proprieties are involved, the spirit of the
Constitution and functioning of the Parlia-
ment is involved in this matter and we did
have an undersianding repeatedly reitcraied
in the Speaker’s presence that it would be
on the basis of unanimous findings that
certain changes might be made in the
salaries apparatus in regard to Members
of Parliament.  That has been compleiely
disregarded. | am prepared to concede that
Goverpment in its wisdom or unwisdom can
bring in whatever legislation it wants to do,
but it would go against the grain of Parlia-
mentary decency if this kind of thing is
done.

SHRI BEDABRATA BARUA (Kaliabor)
Sir, Shri Madhu Limaye has raised a point
that the Speaker, Shri Sanjiva Reddy, having
given a ruling, there being no Speaker today
and only the Deputy-Speaker is presiding
we cannot discuss this matter. I would like
1o draw your attention, Sir, to Rule 10
where it is said :

“The Deputy Speaker or any other
member competent to preside over
a sitting of the House under the
Constitution or these rules shall,
when so presiding, have the same
powers as the Speaker when so
presiding and all references to the
Speaker in these rules shall in
these circumsiances be deemed to
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be references to any such person so
presiding.”

SOME HON. MEMBERS rose—

MR. CHAIRMAN : Shri Madbu Lin aye
has raised a point of order rnd we are
discussing that. After that, others can
raise their points of orders if they
want.

SHRI 5. KUNDU (Balasora) : Do you
allow any discussion on the point of
order ?

SHR1 SAMAR GUHA (Contai) : The
Cominittee that was set up from among the
members of this Parliament had representa-
tives of all parties excepting PSP, The Praja
Socialist Party was not represented in that
Committee.

AN HON. MEMBER : Why ?

SHRI SAMAR GUHA : The Speaker
did not ask any member of our parly to
represent them in that Committee. So, mem-
bers belonging to the Praja Socialist Party
should be allowed to express their views.
If we had been invited to the meeting of
the Commitiee we would have then said
that instead of taking a decision about the
salaries and allowances of Members of
Parliament by the Members of Parliament
themselves, it should have been referred to
an independent committee, 1 quite agree
with Professor Mukerjce when he says that
itis a wvery fundamental point and the
question of propriety is involved. Let us
not be accused that we have usurped the
sacred the trust of the peoples' will
that has been invested in us by deciding
things for ourselves.

MR. CHAIRMAN : Let him not start
a dcbate on this Bill. Let him spsak on the
point of order.

SHRI SAMAR GUHA : The point of
order raised by Shri Madhu Limaye Is a
very relevant one. The Speaker made a
specific reference to the point that there was
no question of increasing thc salary or
allowances. He also said that only those
recommendations in respect of there facilities
to the Members of Parliament that were
unanimously adopted will be allowed to be
placed before the House. Therefore, it is
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against the specificruling of the Speaker that
this Bill is brought in.

SHRI CHENGALRAYA NAIDU : Shri
Madhu Limaye said that the Speaker had
ruled that only unarimous recommaendaiiions
of the Committee will bc accepled.  That is
oot correct.

SHRI MADHU LIMAYE :@ You read
the proceedings.

SHRI CHENGALRAYA  NAIDU
Shri Pannalal Barupal had brought in a
Private Members Bill, Then the Speaker
made that remark which Shri Madhu Lim-
aye mentioned. But that Commitice
consisted of members of not enly Lok Sabha
but also Rajya Sabha and the ruling of the
Speaker cannot be binding on the Rajya
Sabba members.

SHRI MADHU LIMAYE : That can
be take up by the Rajya Sabha mem-
bers,

SHRI CHENGALRAYA NAIDU : The
Committee made some unanimous rccom-
mendation about giving some allowances for
postage, stenographic assistance cte, Govern-
ment said that it is not possible for them to
imply these recommedations because some
Members may not engage a sieno or spend
that much money on postags.

So the Government now has brought a
new Bill.

SHRI NAMBIAR : Le¢t Mr. Naidu

speak when his turn comes.

SHRI CHENGALRAYA NAIDU : Now
the Government has brought a scparate Bill,
It bas nothing 1o do with the old Bill
brought by Mr. TPannalal Barupal,
There is no conncciion between that Bill
and this Bill. The Government has brought
forward this Bill to increase the daily allow-
ance only to meet the postage charges, sleno
charges and other things. This is the main
intention of the Government, If the Opposi-
tion Members are not agrecable to this, I
would request them not to draw any
amount. (Interruptions).. 1f they are sincere
to themselves, they must not draw cven a
pie more that they think fit. [ request
the Minister to have an amendment. What
Mr. Madhu Limaye said will not stand. That
ruling has to be ruled out.
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SHRI S. K. TAPURIAH : I confine
mysclf 1o the point of order. This is a new
measure and has nothing to do with the
originz! Bill over which the Speaker has
made the observation. The Speaker can
expiess his views. He cannot bind the
House on what leg'slation can be passed
and what cannot be passed, what clauses to
be passcd and what clauses not to be passed.
He has just made his observations.

SHRI RANDHIR SINGH (Rohtak) ;
On a poiot of order, Sir,

MR. CHAIRMAN : Let us dispose of
the first point of order.

SIIRI RANDHIR SINGH : I am stand-
ing on a point of order. My point of order
must be heard,

MR. CHAIRMAN : You cannot raise
the point of order till the first point of
order is disposed of. I am not depriving you
of your right 1o raise the point of order,
but you cannot raise it whenever you like.
We have to dispose of the first point of order.
After that you can raise your point of
order.

SIHRI RAGIIU RAMAIAH : The point
of order raived by Mr. Madhu Limaye was
also, I remember, raised at the time of
introduction and then the Presiding Officer
Shri Gadilingana Gowd, pointed out—he
was a member of the Committee — that
the observations of the Speaker were brou-
ght 1o the notice of the Joint Committee
which consisted of both Rajya Sabha and
Lok Sabha members and they felt that they
could make whatever recommendations they
wanted, It my be recalled that after the
recommendations came, there was a meet-
ing of the General Purposes Committee
which was presided over, 1 think, by the
Speaker himself where all the Parties were
represenied.  That Committee decided that
the said Joint Commiitee has already
submitted iis report to Parliament and it
should now be left to the Government to
formulate the proposals in respect of matters
dealt with in the report and bring them
before the House. The General Purposes
Committee did not say that only some of
the matters can be dealt with by the Govera-
ment, not all. Even apart from that,
can there be any iojunction against the
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Government not to bring any legislation.
(Interruptions) 1 would only say one more
word about the point raised by Mr. Vajpayee
and also by Mr. Hiren Mukerjee indirectly
or directly that we should have first consul-
ted everybody and then brought it. Very
often hon. leaders of the Opposition point
out, ‘Oh.! But for your Whip we know what
the rank and file of the Congress Party is
thinking. May 1 return them back the
compliment and say ‘I know what your
Members want to-day’, (Interruptions).

MR. CHAIRMAN : Afier hearing the
leaders of various parties and after hearing
the view of the Government, 1 disullow the
point of order raised by Shri Madhu Limaye.

Now, Shri Bancrjee.

«t ®o Hlo ;awAl : AwmMfA =@z,
¥ ag oF A1 TigAr g foza famwoav
feewga agl giar gy =i ag @39
IH 9T qEH A FT AFAr | FArafy &,
o1 7T wgAT wfan faar 2, s@ awe
¥fs aragizg & a1 f& g &
fasre #1% sdaaa Al &1 7FAT 1 A
agt a1g § fF qIFIT I/ QA FAGA
ar awd) ¢, Affa ga gste 42 7 a5
ArTEE, gAAl AT A F wIAT A
w1y § ... ()

SHRI SHEO NARAIN (Basti! : He is
giving a lecture : he cannot give u lecture.
He must make a specific point on the point
of order.

aft 7o WMo @ANl : FaArafr mFIET,
org ¥T Q€ F A7 gT F ) A qnA
ARt fF gz wrE Wi owER #@
sraar &1 IAF1 gar fawF T8ar ) gafAn
¥xgmmama § fe zm &7 @@ 9713
TEAE...

SHRI M. R. MASANI : You raise your
point of order first.

SHKI S. M. BANERIJEE : | am raising
the point of order.
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AN HON. MEMBER : Under what

Rule ?

SHRI S. M. BANERIJEE : Under Rule
376

T AT ME WX qg § fE oom
727§ N greg gAwT AT § .

ot qo W0 ATEITW (AT )
TH 9T AT Y TAT WATR, wW F
wTAT HTAT B, AAZ &1 Gav ATY .

u§t ®o Wlo &AW : T aIg
agwT, qu A€W, TEU  AAIA
afara...(vwem) . ..

SHRI A. 8. SAIGAL : He must withdraw
it. It is awefully bad. (furerruprions) On

i point of order, Sir. I have got a right to
raise a point of order.

SHRI CHENGALARYA NAIDU : Can
you allow him to speak like that 7 He must
apologise for that.  (fnrerruptions)

SHRI A. 5. SAIGAL : What right
has he to say all that ?

SHR1 KARTIK ORAON (Labardoga) :
He must withdraw that. You should not
allow these things. (Interruptions)

SHRI S. M. BANERJEE : | am with-
drawing it.

afer swmfa M, v S agw
Arford...

SHRI K. N. TIWARI (Bettiah) : He
must apologise 10 the Member.
st wo WMo wAwl : T OF WA
ATGT I WTEY W FL @ E A A
forr e A9 ArRArE X w0 fe Aw Y
T Wi}, ®SH & wwar e k...
(wrwe) .97 Tg woA  FREd W)
arqTH |
MR, CHAIRMAN : If you do not come
to the point of order, I will not allow you
to speak.
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SHRI S. M. BANI'RJEL :
also withdraw. (Imterruptions,

He should

A Fgg g afs w7 g
grar g, Sad A A A g A afsas
1 "W war @ v AR 500 FEEAIE
famat & 1...(cwawm).. @1 ¥W FAT
ag & f& @ wmaar gA@ A 1972%
g1 adt gz SYF #1 awar g, WA IEE
agt faar ST FFar 2

MR. CHAIRMAN: It
suggestion.

SHRI S, KUNDU : | draw your kind
attention to rule 69 of the Rules of Procedure.
Rule 69 says :

15 mercly a
There is no point of order.

“(1) A Bill involving expenditure shall
be accompanied by a financial
memorandum  which shall  invite
particular attention to the clauses
involving expendilure and shall
also give an cstimaie of the recur-
ring and non-recurring expenditure
involved in case the Bill is passed
into law.

(2) Clauses or provisions in Bills involv-
ing expenditure from the Consoli-
dated Fund of India shall be
prinied in thick type or in italics.”

These two requirements must
in the Bill. Now 1 want
attention to the Bill..,

be there
1o draw your

MR. CHAIRMAN: Let
pose of the point of order.  You can speak
on the Bill later.  Just now you have raised
a point of order which 1 shall dispose of ..

me first dis-

SHR! S, KUNDU :
imporiant point of order.
judge. You musi
convince  you.,
.. Interruprions)

This is a wvery

You are the
ke convinced. 1 must
Yeu will give the ru'ing.

MR. CHAIRMAN :  Hefore [give my
ruling, I must ge: the Government's opinion
also.

SHRI 8. KUNDU :
you kindly to heur me first.

1 would request

As 1 wos saying, there must be an
cstimate of the recurring and nonsrecurring
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expenditure involved, and if the expenditure
is to be met from the Consolidated Fund
of India, those clauses should be printed in
block letters.

Here in the Financial Memorandum it
has been said that it is estimaied that the
financial effect on account of this increased
daily allowance is likely to be Rs. 42 lakhs.
This is not the estimate. There are three
kinds of expenditure involved : one on daily
allowance, another on air travel and the
third, the Third Class rail fare. The esti-
mate should contain these three expenditures
—how much money by air travel, how
much by the Third Class rail travel and how
much because of increase of daily allowance.
The estimate is not Rs. 42 lakhs. Accord-
ing to the rules, th: country should know
on what account the money is going to be
spent.

About the second point that the provi-
sions involving expenditure must be printed
in block letters, kindly see the amendment
which has been circulaied regarding finan-
cial expenditure by rail and air...(/nterru-
ption)

SHRI MADHU LIMAYE :
not yet moved it.

SHRI S. KUNDU : The point is that
they should have underlined those portions.
When you cyclostyle... (Intreruptions)

MR. CHAIRMAN ;
the point.

He has

Please come to

You may state the point of order. Let
us hear what the Government has (o say.

SHRI 8. KUNDU : That is one.
Another is that this portion nmwust have been
underlined.

SHRI RAGHU RAMAIAH : The Bill
and the financial memorandum are there
and in the financial memorandum we have
said—increase in the daily allowance. —it is
estimated that the financial effect on account
of this increase in daily allowaace is likely
10 be 42 lakhs per year. Regarding travel,
Sir, it is impossible to estimate how many
people will travel how many times and how
often. It is obvious; it canoot be done.

SHRI S. KUNDU : This 42 lakhs they
say without properly accounting for it. This
is all a rough guess.
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SHRI RAGHU RAMAIAH : No law,
no rule can require you to do the impossi-
blec and you have 10 construe cverything in
the realm of possibilities,

MR. CHAIRMAN I think, Mr.
Kundu's point of order is met by the explana-
tion given by the Minister. There is no
point of order. It us proceed with the
Bill.

SHRI M. R, MASANI (Rajkot) @ Mr.
Chairman, Sir, | rise (o support my amend-
ment ; amendment No. 20 that the Bill be
circulated for the purpose of eliciting public
opinion by the 16th August, 1969. May |
explain that the purpose of this amendment is
altogether different from any dilatory motion
that may have been moved 7 We had moved
an amendment of a slightly different nature
but, because it was found to be out of order,
1 have asked the House to delay considera-
tion by only two weeks because during that
time we want something to be done which
will redound 1o the dingnity of this House
and o the incrests of the country.

In all walks of life the remuneration of
people is fixed always by somebody else.
The remuncration of the employee is fixed
by the eimployer. The remuneration of
Governmient employees, Labour, the highest
officials, is being fixed by some adjudicating
body or tribunal which goes into the cost
of living, conditions of work etc. and flxes
what is just and proper. Even enrolment
of the President of the Republic and Judges
of the Supreme Court and the Minisiers
themsclves are not fixed by themselves. Not
one of them has a right to fix his own
emoluments.  Iuis a sirange  thing that no
man, however able he may be, can bea
judge of himself and no man can judge wha
he is worth. We are apt (0 rate ourselves
much higher than what others might think.
There are no exceplious 1o this rule. Now,
Sir, is there any reason why we should treat
oursclves apart from all others whom we
are elected to serve ? 1 do not doubt the
bonafides of the House or the Minister's
statement. We bave (o be really objective,
but in respect of issues of this kind how can
we be really objective 7 We are all human.

Therefore, we have (0 cnsure that we do
nothing which is against the interes: of the
country as a whole. My proposal is cut
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and dry. We made it some months ago
and we wrote to the Speaker and we wrote
to the Deputy Speaker again—Mr, Ranga
and myself—and we now suggest that this
Bill be circulated for a fortnight. During
that time let the Speaker or the Deputy-
Speaker and the Chairman of the Rajya
Sabha jointly invite some distinguished
person or persons with an objective mind—
whose judgement would not be questioned
by one group or the other—to consider the
report of the Joint Committee and this Bill
and give their considered opinion as to
what is to be done in the light of the cost
of living, the conditions in the country, our
requirements and our needs of serving our
constituents and all that. Whatever their
report is and whatever their opinion is, let
us bow to that and then gracefully pass
it through this House.

In case anyone thinks that this is against
the dignity of this House, let me mention
what is happening in Britain even today.
1 quoie from the Hindustan Times Weekly of
July 27 this year. It says :

“A New deal for British MPs is in
the making and a higher salary is
going lo be prescribed . The new
salary to be fixed is to be deiermined
by the Prices and Incomes Board."

The Prices and Incomes Board comnsists
of three wise men who have been selected
to judge what anyone in the community
has the right to earn consistently with the
interests of the community. The British
House ol Commons is quite prepared to dele-
gale its supreme authority over itsell (o these
three people and ask: *What is your
advice 7 Whatever your advice is, we shall
bow 1o 1t,” Can we not do the same 7 s
it not something below our dignity to grab
something and let the people feel that we
are doing something which we should not 7
Let us remeémber that the standard of life
in this country is wery low. For twenty
years, we have instigated the envy of every
individual by talking of wide disparities of
wealth. The disparity bciween the income
of a Member of this House and tbe
average income of an individual in this
country is quite wide. It may be that we
need this money. 1 am not against the
Bill nor am [ against the provisions of
this Bill. But I do want that somebody
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| Shri M. R, Masani ]
other than ourselves should be the judge
of our cause.

It is in this spirit that 1 would request
she House to accept my motion. It is only
for fifteen days. I want that the the legisla-
tion should be passed by this House by the
end of August. I am not trying to delay
the issue. But what I suggest and what we
in our Party suggest will bring credit to this
House, and the whole country will appreciate
the spirit of what we are doing

st vy fowd : AT IEE GTF WET
g1 13 ¥aw AT AW wETA) ATER
T wor fafasws wAmm  sad qrEy
@y & fqu adf Q%1 Jw qgE T30

Fiedlegmaw ¢ 1 # w1 asaw Ad
Ll

@t i fag : qeETT EAET
gt @1 grar Tifgw

=t foe arerma ¢ w9 ow @Y B
wr U & grew ¥ aav & foy v
1 was also a member of the Committec.

Shri Dahyabhi Patel was also there. Why
should we listen to him now ?

Wt wy el : wE fRAsqU
wram @ Fwr g1 afen & oA
DFT | FAT § qg g I3 41 | FH 9T
fasge agw oo awa & & A awdr 2
grg grr 117 ad

it Go ®o & (FTar) : Hig AATA
g ®Y IFAT N IR E | WA AR
gaAENd FET QT a1 9N & FEAT
aifgd 411

SHRI MADHU LIMAYE: At any
stage, o point of order can be raised.

MR. CHAIRMAN : A point of order
can be raised at any time. There is no
question whether the debale has staried or
not.

SHRI RANDHIR SINGH : His poinot
of order is against the introduction of this
Bill. He is raising it at belated stage.
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SHRI CHENGALRAYA NAIDU : The
Bill has already been introduced and moved,
and now the discussion has to go on.

MR. CHAIRMAN : So, what ?

st go wo & : FT IZA JE FTA
at b7 Fq7 479 G371 T ¢ AT AE
ATST F |

ot my fawd @ Far gw waRfT @,
HOAT AT FgA &1 ! guefa agiEa,
qTar 117 (1) 519 3 |

“A Bill or amendment making pro-
vision for any of the matters speci-
fied in sub-clauses (a) to (f) of clause
(1) of article 110 shall not be intro-
duced or moved except on the recom-
mendation of the President and a
Bill making such provision shall not
be introduced in the council of
States...”.

SHRI RANDIHIR SINGH : His point

of order is infructuous. The Bill has al-
ready been introduced.
Nt oay femd:  zgE @ E,

TreHA 89 g Ht JST AFAT 41 AT
gfan & ang ot 331 a%ar1 g |

110 (1) (2Y) =g 2fad

“the appropriation of moncys out of
the Consolidated Fund of India".

& Sgrar qwy Ag) Jw TgA § oz
faw & fav < sg@ wrTg § 1 oF Wy
% a1 H AR gEE O A # A ¥
¢ foasr ¥ & T & ) g7 9TUF A
g fosr sut FraIARee de ¥ dwr
fAada & I § gar & ) ar asgufa &
waafa gok fag arfgg | g% qar 4t @
fEediromfaafrgaradi st 31 ag
FERmfaad 3@ frar ) g
g @ Wi AU 9T W% T WA s
T |
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SHRI RAGHURAMAIAH : The Lok
Sabha Secretariat themselves have circulated
it. ‘The recommendation of the President
has been obtained and i1 has been circulated

to the House. 1 do not know what more
is expected. Here is the bulletin in my
hands.

MR, CHAIRMAN : In the Bullelin-
Part 11, it is there. So, his point of order
is not allowed.

st gedare wwE  ( ATEAT )
aarafa wgizg, o fad azd & &@d 2
fggwranE s@ F fau @z gar g
7w fa@ & weqT 1 T gwIT WA, IAF
TEN TF TARTHS T W1 GET HIAA
A9 WOy wIFC ggd 7 AR &)
foag® | 99 WAGITA 19 TEEq 9,
sy gAT & N W AlE A F A
Fzeg zmH @ifws ¥ 1 I|ET AL, 919
Pz g wI IAH gz ad ATEL )
oy guw i Agr war f& A wredi &
st fa<ig faar ag feg ag 9 ar 47
F1 39 A &1 f Gar gak & gan 2 4
St Efafeardts wie wRfadada 1 aF F2a
& g@% weat A dar | g1 WA 20
o werr agl aq1 7@ wifz 1 agfaga &1 2
Suy M Ay &7 gEE w@r g wE A
7 faardy & aff e WA 4%
fau s fady & a1 ag JaFw 2
frarg wgt & "< feaw fan & ag #7d
quw ¥ @Y Ag wm@r ¥ madg
ward ft &1 fady Faw faia & fan
q1 ) 9 2rIE A MR @ I A AIWI9-
tfzq smadeq &1 717 faar @ A ga90
ecTae  ®AT gl a1 famw @6 &
waeq iE-ita & WT § @ & agw)
% q 989 #1 ®1E S a1 @
a8 Wi fedt & SRR g e
ag 9us1 @& gl 9T 9w, @ ar
q7Eg AT A% 45HL FH FT A Ag W
% fag war wizd! ag) § | faawt F19
qg ¥ § SEH1 IAW GTEA  F@I
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Tifzo | fag arzd & #Y @zr owm
FI@AT 2 IO T T 991 377, IaFT 3F
ATg & qearaan, 3@ wifas #1 wm §
zar Afa & za W F 93T I wraw
T AN FT FA FET L, 42 AFY
Fm F3, A% fag foadt o agfags
AT FIfz0, ¥9F F9 1 FAF fau
a1 @1 1 wfafadts =fzg ag g%
a1 AT g0 1 FF AvE agi Heay #r
3IZW X F 1 gW Ayt SAAr w1 oww
W & fav =2 1 AR fag ggi g%
8-9 I gAT FumT-FfTAT Par § | W
FE T FZ fr Aol & ar sgawrd &
AU # oHT-Ffemw &g grav g, aw
wiq q@f 77 §, a1 quwar § fr ag
iy iz 3w A & 1 A A qgi FH w
arT migAt § Az AF Afa & w9 53,
AT FT AI@T T §, TAF fAT IARY
fagat afs a= @1t & s7ar #r wm
Fa7 # IFA qfF FTAT ZEU B B
arar 2 zafan wwr FgAac d 5 gasr
Wi waer &Er =@ifge | wa ag
zat arg 2 fr gizdza & gru gn oan
FHY 7, A1 TG SAIA FL |

15 hrs.

| 2 7 ot guwr fearkdt
AEATAAT 2 AL A AriAATAT & AeAT §,
gareafadt ¥ A1 § Fg T 692 w9
F%, QAT 9N §HF AP &, AV IAWT
FEATAAl ZAT GF &, Ad ) 932 9%
arar @, garafa @ agh ardr o agt
amz qar Adl ar afeqT w0
Argaw W agh & qr amgd A SO
TqT FHT AA | AZ AT ATET AR AN
FY, ST ¥4, IAW FT AT 2 9 #Y
M 4 WA FAIG AIAT AT I §T, T8
gEQ ama ¢, afea qg a1 g A€ WITR
arer 2, agt o awT §, W IAwy AEY
graTar arar ar ag 3faa agl
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[ =t gedizE srag |

zafag 7 sgar ag ¢ v sifqarde
& JraT a1 w7 A 241, AT Ag-
faaa BaT gmu w9 | 0 a@ia &0
Faq gr H TH mEged W grw A
gfafaufzs faar & 1 =3 qegsa 7 ara
FY qTT A FHEAr gAT FAFT F ITETW
gar |rgar § 1+ gt @ T afg | aw
g1t ¢ fag Ofa & wadlg o war 3
F20 | F FEAT A FET @A
(wawer) o ot Afeamr 1 gt 9T 8
s auA femar g w s g o
#q1 I gt F1 GHT 90 93 Srar d ?
gt et SN &1 & Gar wrar @ SR
gt @rgEd @ g | & Ay aw agy
FAT I1gar, afsa ag =i 37w F1 F19
FI &1 91 ofts 7z agi 9T @ FTE
I o1 qeeqrg ar war Aat famar &
say gfg g ard1 § 7 wifax A% o
Garsgf & wrar @ ? anag qigz @ owar
gary & oF fuAra zArargar g &
TueE & gurAraw mifwga’ § Figr A
I GIAT§ | 24 A€ F mifwaq 7
faar & fa& -

‘One of the choicest arguments used
against the idea of paying MP's salaries
(when the motion was first voted in 1911)
was that payment would bring to the com-
mons people who had failed a1 everything
clse. When propositions are unanswerable,
opponents resort to inanities, By 1911
there was no reasonable argument 1o hold
up to the obvious fact that if MP's are to
be anything like a cross-section of the
nation, they cannot only be pcople with
private means By 1969 there ought to be
no reasonable argument against the propo-
sition that MP's needs adcquate facilities,
offices, and secretaries in the Housc of Com-
mons to do their job properly.

So last week's report of the Select Com-
mittee on House of Commons services ought
to have plain sailing-at least in theory. It calls
for better traval allowances, free telephone
calls, frec posiage on parliameniary business
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and frec secretarics. It is common know-
ledge thai British MPs have worse facilities
than their countlerparts in many other West-
crn countries.  Yet what holds it all up?
MPs have a cerizin  reluctance about voling
themselves  salury  increases. The idea
that all politicians are out for themselves
digs Lard and they hesitate to give it added
substance. But better office facilitics are so
clearly needed tha: this would be no frivo-
lous salary increasc. Any doubling consti-
tuent ought to visit the Commons and see
MPs sitling on a bench in  the corridor and
dictating letters to a shared part-time
secrelary,

No, the main blockage is in the Trea-
sury. The argument, such as it is, against
the MPs is that the country cannot afford
it. There are more urgent calls on the
nation’s purse strings. Coming form the
vast secrelariat of Whitehall this attitude to
MPs who want a few more secretaries of
their own is insulting :  The Select Com-
mittce reports that on some items the Trea-
sury has now made ‘“‘concessions™, but
others are still being considercd. On these

Treasury ought to make the *‘speedy
decis'on™ which 1the committee requests.
It ought 1o be to provide for MPs, the

facilitics which any businessman or civil
servant takes for granted.”

& sarar 931 g ArEar W qg
7, afwT 1937 & FJra7 HIZT WRIEFCH
S ETT g€ Y, WAL WG IAFT 9F A
g &1 qar Jamr fx ofsws afqa 3
are @ GHo Yo @ IT UHo UHo o
gf st gaF! wfafadtg 1 & am, a
3% may gAgfefaedl s Al
I HTT FLEF GO0 | GHY FT FAA1Y
& fau ¥ gT FT X W1 |

ag FrF a1 gE afemiiz €Y1 ww
9 gt ¥ @Y | AGrULEH o THo
T@o H1 400 To awarg fReEt ¥
2T T AT &, W H Y, |WETH
3, AT R, A H ) w
g & weq N3N ¥ @Iy a=eng 500 To
g, AR 25 %o FTA WHISH ®
fay & WX ™ afwg ®w W
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It qifendz @1 & gz @ @@
Y 1 fifusiz w3ar @ s @a wa)
g Iud fraatew R i ) fEEr
Wt grew ¥ ag WA Ag & 9 g fE
Tg g9 A WIFT 43 /T 9T 997 A0 )
REFW qg T FL g ar «@mr F
i@ FAFT q1T B0 T HEAT FH
Al ¥ $T g%, zad foo IAFT @
Ty a1 &1, &fay ) ged g A0
aret & oY gmir S fzm gFEr @ng
FIAT GEFT TFIT T A0 aaif@ IqH
U1 &1 awAE 2rar 41 | zafae wEE
avogw @19 w7 3 &1 fAaiy fEar @
s fau & g 1 gama qAE
T arEt § @t § qdte s M
¥ A g WA 71 fady & fao zasr
faty %7 zmwa@ fatw 7 %%
f& & ag #ad & F & 9%
fedat &) fam H ot w77 & f&
w1 1 fgd | za¥ e g Agy
fearsr T & Wiz gw A A o
gqtatad ¥ w19 fwar 1 & wardtaT ¥
faadt szar § f&ag W zawr am
oiIT THF OF 7T F 977 FTL | FTH AFT
At &) gaF ard ¥ gmwnd | |41 ga
o gmami & &)

st gew ww wgEw@ (I9A)
aargfa wgrza, =1 fa o1 faam war
wa X Qe s F fov @zt gar £
oAl Jq UF HIEET FT AT ISWAT T4T
a1 a9 ot TYIHAT A A F@7 a1 fr WA
#9 & a7 ggi a1 T@H fa0q $C G &
AFT AT RY wHET T F@E K
sgnAgAE fe g ma ¥ a1 @ @
fe grisgaT @ W12 gurk g 9T At
sRtg N Prgai aa ¥ & | Wiy 39 fr
W A g afafy &1 faar & gad v
o T
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agarafs agiea, & awwar § f&
#ag AzEdl 1 WA 4qF gAr qfgq
F g7 & FAar FT AT FW FT AT AFT
A &1 wa @7 ¥IF FAT AT TUfEm,
ag 9% IEAT § 1 TR TG wargam &
H9E JIHT I@AT FAIZATE | AFAET
fas® waT Fzd Y qi7 /1 s9ar afy
18 F41 ATY ¥ AfFT IFH AR
Fruetm griega ¥ 75 way 9y 7w
o w18 fwar | AT a@ IR Fw A
qar a1 g1 Faar zardy wifas & e
BW AT & «YET F ) A Ao wifew ¥
afas qaearg dar 2 gz AT Ag
Fea@r &1 agt M AECE FAqAT ¥
SATET AAEATE A 1 AT FT @ E K
Fgar Fizat § fo ag aacag s wer
adl azar arfzu a7 29 & oz ¥ qdad
gEl guima fe o wda A §
gA®1 @ AAeq1E foedt & gad Iaw
Maq 1 aEmradi . qf T@
2 zAn wfuw g0 FA@Ag @ aE gA
fan atar 1 am 7€ & AFat

ZHIT ATHA WETAT AT FT IFrgar
ISR AT A AT HT qA X @I AT
A% Y angaAr 9 q3 WiF §  wrafan)
A& Agf 41, gA¥ FE Sgrar €v
TR OF ATIEY AT AlaT AT
FI AT & AT IT FT AT KA
oF GIF AN FTAMLITHT Q7 | 3z
SI2q A1 A1Al §9qT A7 A% 4 afea
I FAET ALY | AfdA IAF ¥ Ared
FEIATEE ARG W §

¥ wio&T F97 & FUT gfarmy
aiz fxmar =rgar £« agt 9 ag seana
qifea gwr a1 f fafeedi #t aveng
qtw &t =q& & wfas 2@ @ nfgd s
w9 gq wnR gm Al g fafre
af= g} & sarzr aveng A v Afer
M ATEY RXE T I TEAH W)
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[ = gF® =< FaaA17 |

#rar gty 1 v ggF G atgar srgy
& o= gad o7 sarer dar Far Gy

oF § gosr g IR
STEAT § | gAATT AEELA 0F agd AT
qIETE &1 gALE | R wgl usa fEan
grag ooa grg 0 afgat SiFT #ow
qfTare &1 g Qi@ fFar F3@ 90
Zifgat mFT St FWE giAT 91 I9A
gqAT a4q1 794 afnw @ oar miaa
qiqm f&ar &3& g0 a2z A0 i W
Far g qfvar a= & fan g
@sy  qar Agt faseE ¥y

g1z F1 F AI9F1 UF I 247
|ATGATE | @HAIFT AT FAH 97 & %
agr 71 F A g ag fAem afy mad
Fadm gz fagr w73 14 oF A
1% @AlZIT Arar | FAFY 9T § g9
Fg1 f& ma di7 fza 31 gard owgy & =
arfe as=t & fam w92 a7 a5 1 65
I H @A A Far fr gg @y fam
AT FT AL &1 H WA mwAT A
fa7 &1 da1 FwCwArg A afz § w9
=T agr |1 ag 981 #19 arfaw & qryar
TR qEAT T AT KT AT ATAT |

FEYT W FT FgA AL ATHISY
qr, TEET WMT FA1AT @ E 1 IAE gyE
oo STEw & afFF Ay 9 qrEiew
Fogra ®@H A gr A Fg @A A
sfzar # v & o7 gl & adat & amr
gETd ¥ WL AR ¥ &fFET g
gardt quR 7 & 9% fag owm qE
Y &1 FIST I A1 @ §, A A&
gqa1 ¥ g @rar e, A9FIT 99 Agl
e §, o wfeaa § wwdr g

% &g AHIZ T SIAFW A AIFT
dar wrgar g | SWTE AN’ WAE Ay
g saer feafs o°d & ot d &
waeTat AT § | A ¥ § (® aws
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IfA F faer garee gt §, ot Siwar
TNFT T & wfwa & wgex w1 v g,
i fae fga@ &1 wng o adf arfgo
77 qg1 =gfsagi & «gf 7 fA=re @,
Fgi w1t & gmiv 7 @eg §, TS fawrd
F A M IF ARG A WATE T
Fa-wtadr gfasg avgd €1

gua 9rfze e 2o Saar & wfas
fagz gqio | BY A9 [FAT F ITEAM
HITE AqAA T E, AOWAF AT gl
aifgm, 7z &% "raFr aqmar & F AT
At fasar 2 9aF1 guw awarg 1 1972
¥y gNT A AT § | 39 A2 A
¥ agq 1 gigat frard ad) i z@®
2T AE T 97 oY AT A 9
g3 faga o1s 1w | e faean
7z & fF AasaTz azrdr, waAT I7TAY FifE
a1 grawt faay aEr g a8 2 w30
qiZY & "1T § oF Fmaq @ aar 2 fF o
fata®: F1 Faar &1 77 M fFa AE
# fam oftarfaa frar oo ) (wgeema)
§ aar g f& 99 % & WA §38
agg & & gz faw awer el 3@
afys qar fag | w07 wEAT  §Teg
oA gAEaTE W AH1 qEET 8T &,
¥ W 959 9T A9 AEFHL AT |

az 5ix 2 fr ooy ofaw @ gfus
apfagd 341 =wifgn, 97 97 qaras a
7 o foad qaar {3 gmIr qoo§ g,
Z9 F9ar &1 wfzArsdi #1 w@ETAr ¥
AT WL {IT & HWA @ 9%, AMfE
3¢ Ffzargal %1 g fvar ar g%

zA weal & g § gy &= «1 fady
F@ g WA g f& q9 qiadla qzem
RY 79T w1

SHRI CHENGALRAYA NAIDU (Chit-
toor) : 1 am very sorry, Mr. Chairman, for
the Opposition opposing this Bill, Every-
body wanted some more facilities. We
agreed that some facilities must be given by
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the Government. The Government thought
it was not possible to appoint stenographers.
If they appoint one stenographer for four
Members they will quarrel, 1f each Member
is given a stenographer the expenditure will
be very heavy and it will be impossible to
meet the expenditure. They wanted posiage
free, they wanted the State (ransport service
1o be free for them and so many other
things. It was impossible for the Govern-
ment to agree and implement those things.
Only when they found it impossiblc 10 agree
10 these things the Government came for-
ward with the proposal to increase the daily
allowance by Rs. 20 so that with this Rs. 20
they may meei ihe expendilure on  the
sienographer, postage, trunk calls and other
*hings. This was the intention of ihe
G yvernment.

I cannot understand 1he Opposition
opposing this Bill for geting voles and for
getting cheap propaganda. This is  wvery
bad, The voiers or the public will not
grudge Parliament Members getting Rs. 51,
but they will grudge il these people deceive
the people for getting votes, do nothing in
their constituencies and sleep in some corner
getting Rs. 31 a day. If they do their duty
properly nobody will grudge paying them.
That is the imporiant hing. These people
want to show 1o the voiers thar 1hey are
not for this increase. By this they want to
gain cheap popularity. 1 am not saying
this about one party in the Opposition. I am
making this observation in gencral. There
are people in our party and there are people
in the Opposition parties also. There is no
question of my referring 10 any party in
particular.

There are some rich people. They can
afford 10 forego the increase, They do not
care for the daily allowance. They can come
and attend Parliament on their own. There
are some such rich people on this side and
on the other side. There are some middle
class people who cannot meet the expendi-
ture. They want this increase. There are
people like my Communist friends who have
become pscudo-capitalists, They have got
the labour unions in their hands. They
travel only by air, they never travel
by train. They spend money equal to Birlas
and Tatas. They are equal to them. These
peoyle who hold these organisations are
parasites on them. There are other third
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class people. Some members have to work
for the Birlas. Some members work for
Tatas, some for Sahu-Jains, some for Russia
and some for America, These people get
money from them. Because they are not
able to meet their expenditure from their
allowances, they go in this way. It is only .
to stop this nonsense that I want this extra
Rs. 20 should be given to members so that
they may not be corrupted and they may
be able to make both ends meet.

These Communist friends have the
audacity to oppose this Bill. They are
prepared to take Rs. 51, In fact, they have
already taken a decision in the party meet-
ing that they should direct their members to
give an extra Rs, 20 when they get increased
allowance, So, the only difference is that
this increased allowance will go to the party
funds in the case of the Communist Party.
When the party has already issued a circular
to his effect. they have the guts to come
and oppose the Bill here,

SHRI1 S. M. BANERIJEE : Sir, I rise on
a point of order. Sir, the hon. Member has
referred 1o the Communists, | belong to
the Communist Party of India.

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : He is nota regular member of the
Communist Party of India.

MR. CHAIRMAN : There is oo point
of order. He can refer to it when he gets
an opportunity,

SHRI S. M. BANERIEE : Sir, is it
open 1o members to accuse other parties
which are opposiog this measure 7 What
he is saying is absolutely irrelevant,

SHR1 CHENGALRAYA NAIDU : He
may be a member of that party. This is my
charge. If it is false, let them prove it
with an explanation. Then I agree to with-
draw my charge. I have heard about it from
members belonging to the Communist Party.
I know it fora fact; that is why I have
mentioned it in Parliament,

So, it is only to get cheap popularity
that they are opposing this Bill. Not for
any other purpose. Because, they have
already decided what to do when they get
increased allowances ; they will contribute it
to their party.
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Coming to the Swalantra Party, Shri
Masani is a rich man, serving so many
people. But in the Swatantra Party all
members are not rich like Shri Masani.
There are some poor people who need
money, like Shri Gadilingana Gowd. He is
a member of the Swaianera -Party. When
he represented them in the Committee, he
voted for the incrcase in allowances, Jan-
Sangh is also opposing this measure only
for cheap popularity.

So, 1 appeal 10 all members to be fair
and honest, Let them not be corrupted by
outside forces. Let them take money from
the government, not from others, and work
for the people and be honest to the poor
voters.

SHRI H. N. MUKERIJEE
North East) : Mr, Chairman, Sir, 1 am
entirely opposed to this Bill, and I can
assure the House, whatever Shri Naidu might
say, that there is no double-thinking about
our position. Shri Naidu, for reasons which
he himself appreciaics, went on saying with
impunity that members of this House take
money from X, from Y, from X individual,
from Y individual, from X country, from Y
couniry. He was indulging in conduct which
is most utterly reprehensible, but | did not
intervene because 1 know the House will
treat that kind of statement with the con-
tempt which it deserves ..(interruptions) 1
do not yield. | hate to have to function in
this Housc along with people who hawve the
gumption o say in regard 1o colleagues that
they 1ake money from X or Y. They seem
to think that this is a gossip chamber. |
am nol given 10 gossip in the Central Hall.
1 can tell him—he may know more about the
Communist Party of India ; he may have
his own ways and mecans of funclioning
dubiously ; 1 do not know—I1 may tell him
that 1 am the representative of the Com-
munist Party of India in this House and
what he has said about the Communist
Party having taken a certain  decision is
complete nonsense, fantastic nonsense. But
he can indulge in that kind of thing, because
of the kind of behaviour which has become
chronic 1n this House, which some members
specialise in, because they have an eye on
the paper . (interruptions). This is how
this House has degraded itself to this extent.
We have to justify 1o our people why this

(Calcutta
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demand for more moncy
That is by the way.

is to be taken.

1 repeat  my carlier
and 1 Mr. Raghu
please do remember that he has been a
miember of this ITouse along with  myself
and so many others for the last four terms
and we should have some respect for the
tiaditions of this House. We did have a
definite understanding which was repeatedly
stated in the presence of the Speaker that
nothing but unanimous recommendations of
an all-Party Committee could be brought up
il at all they are to be brought up. If 1
had my say, | would not have brought it at
all,  1If all this kind of double talk and
double think and allegations we have to face,
I will have nothing 1o do either with money
of amenities or anything. There was an
understanding. No doubt about it. Govern-
ment for rcasons of its own goes back on
its own understanding, gratuitously goes
back upon that understanding. Mr. Naidu
and his company scem to flourish on the
idea of double talk and double think but 1
prefer what is on record. .. (Imterruptions) |
choose to believe cven Mr. Naidu and |
choose to think of every member of this
House as an hon. Member,

objection

wish Ramaiah

st fagfa faw ( @weterdt ) @ gasi
qTgd, 9T gH w@HAar &1 agrf ag 73
g a1 WIT HASA FT oA W H ) zAS
ZIH AT FIT T | (A=)

SHR1 H. N, MUKERJEE : 1 do not
understand the language of this gentleman.

wt faufa faw ;. gw d9 TF 9,
frge gfemr qmiz # fgemr 37 @ oA
HIT HFAT F1 Ara W T F 1942 7
fagzs §

SHRI H. N. MUKERJEE : The Joint
Committee's report is here. The Jan Sangh
representative. the CPL representative, the
CPM representative, the SSP representative,
Indcpendent Members  like Mr. A. D. Mani
of Rajya Sabha—they have expressed them-
selves against the salary iocrease, PSP,
as far as 1 can make out, were unfortunately
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not represenred on this Committee  but
they are aguinst salary increase. If the
point of the Government is that in order
1o give the amcenities which most members
wanted are 10 be given, a Iot of money is
to bz involved, let us discuss 1. We  necd
not have these amenities if they are o be
too expensively purchased at the cost of
the country, There is no reaton why we

should do it. I do wam to raise my voice
against the kind of thing which is being
said by members, cven by reputable
members like Mr. Tulshidas Jadhav. We
do not come into politics in quest of a
comfortable life. Some of ws came into

politics when the country was in the throcs
of a fight for independence. The younger
people came into politics when the country
is trying for a new kind of life. We have
other incentives, other than economic gain
or that sort ofthing. We are not in
politics for the sake of a comfortable life,
That is why I was so astonished when one
of our collcagues in this House wrote in
his paper—I1 would not mention his name
as heis not here='MPs on beggar’s doles’
and he cided by saying “While the M. P,

who represents  one mullion people gocs
through this well-designed tortire '. By
“torture’ he means the kind of life which
M. Ps in Delhi have 1o live | do not
know. I have never feli 1 am living a
toriured life because of lack of amenities.
Anyhow this is what he said. *The nation
spends on the Minister over 100,000 rupecs
every ycar and pays a  burcaucrat life—Rs.

56,700 on salaries and perquisiics every
year plus another Re. 20.000 for overseas
picnics." | am not icading the  namos,
My question to men  Lke Nro Tulsidas
Jadhav—1 keep out Mro Naidu--is @ Do
we not wish to have some kind of
austerity ideal in 1his couniry 7 Do we
not live in a countryv where we have
heard from childhood such  mottoes as

"qﬁﬂ]qq‘.ﬁ DT AREEea 1 know 1t 15 noe
possible in modern times to go about in
loin cloth although Gandhi made that
gesture because he wanied 10 have some
kind of link with the Life of the people. |
am not asking for i1he impossible. Mr.
Jadhav seems 10 suggest that because our
people live in sunshine and rain, we should
not have this kind of canopy over our head
and that v.c should hold our session in sun-
shine and rain. I do not say that. We will
have to compromise in life. Should we have
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an idea that affluent conditions should be
available for us 7 Mr. Jadhav said that big
capitalists do not carc for us because we do
not have money. Have I or you, Sir, or
any Member of the House any consideration
that our people respect us because we have
money 7 1s that the way in which people
lnok upon us 7 | remember those things in
the Bible, what Jesus said about money-
lenders and that sort of thing. If we have
respect from our people, it is not bocause
we have money. And once we begin to think
in terms of money, where is the end of it ?
Mepoleon was jealous of Julins Casear
Julius Ceasar was jealous of Hannibal ;
Hanniblal was jealous of Alexander and
Alexander was jealous of Herculus who did
no: exist. It we come (o this sort of a
thing, there is no end 10 it ; there is no end
10 jealousy. This is the world in which we
live,

| do not want to jalk  pariicularly in
the aimosphere which has been creaed.
Bu! certain things have been said 1o which
a reply has 1o be given. Let us remember
that in this country of ours—1 am quoting
Dr. Chandrashekhar, the Minister of Health
and Family Planning -six crores of our
people go 10 bed every night hungry because
they have not had enough to eat, This is
the country in which we live ; this is the
country whose representatives we are suppo-
sed 1o be. Shall we be denigrating Parlia-
ment, blackening whatever the image of
l'arliament is, in the eyes of our people ?

I read the other day how in the British
P.rliar.cnt one Member was constrained to
¢a!l the House of Commons an idiotic circus.
Il¢ said...1 am quoting :

“] was clecied 10 a serious body and
not 1o be a Member of an idiotic
circus. They elecited me 1o do a
serious job, not to be part of an
idiotic circus."”

1 am sure, when our people watch us
rerforming, they might be making comments,
«cinething of that description. Are we going
1o aggravate that kind of at impression
which has been produced in this country ?
Why do we not discuss these things 7

I would say, let us have more amecnitics
L1 better work. T don’t object to that, Let
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there be unanimous recommendations to
provide amenities for better work, If the
amenities asked for involve a wvery huge
expenditure, I would wait, I would think
twice, thrice, for it. Let us have amenities
for better work, Let us not have any more
money. Let us not think in terms of money,
of any more provisions of money, when
people are talking every-where how these
provisions of money for Members of Parlia-
ment often lead to abuses.

In conclusion, | beseach this House to
take a proper view of the position and to
remember that parliamentary property
requires respect to be given to those under-
standings which are reached by unanimous
discussion in the presence of the Speaker.
I would beseoch this House 10 remember,
while you are entitled 10 make provision
which help better work, you cannot ask the
country for money in the way in which
this Bill has been brought forward. That is
why 1 am entirely opposed to this Bill, to
any kind of delay, short or long, and I
want 1o push it out altogether and, if in
regard to amenities some more thought has
10 be given in order to economise the
amount of expenditure involved, 1 am ready
to sit with the Government and discuss it
with them.

SHRI J. B, KRIPALANI (Guna) : lam
in entire agreement with what my friend,
Prof. Mukerjee, has said, I do not, in many
things, agree with him, but in this | entirely
agree with cvery word that he has said.

It may be considered that I and my wifc
are getting twice the allowance that any
Member in this House gets. Thait is true.
Therefore, people might think that | have
po right to talk on this subject. That is also
true. But my right comes from this. There
is a legal maxim that you cannot take
advantage of your own sinful or unlawful
actions. If people did not marry properly,
they capnot take advantage of this : they
cannot put the burden of their folly upon
the poor tax-payer. If they go on increasing
the home production in a country which is
already overpopulated, it is their own fault
and they cannot put the blame on the poor
tax-payer. I tell this House that as soon as
the daily allowance is increased to Rs. 51/-,
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people will condemn us, people will talk
evil of us, people will think that we have
come here not to serve the country but to
serve ourselves.

We have lived in pre-Independence days
in poverty. Were we not respected then ?
We were quite respectable. Why should
money give respectability ? Suppose other
people have got more money and they are
in this House and they can afford to forego
the increase how does that matter to us ?
We have to look to ourselves and not to
others. We do not go on comparing our-
selves with Tatas and Birlas. Even if they
were in the House, the allowance that they
would get would go towards income-tax ;
they would not get a single pie. A
man like Mr, Chatterjee — he is not
here—would not get 2 single pie from the
allowance that he is getting. Are we to go
after these people or #re we 1o think about
the millions that go without meals, who have
no house to live in who do not know where
they will rest their heads in the evening ?
Even our Prime Minister who was brought
up in affluence talked of the millions that
live below the subsistence level. What right
have we to ask for increased allowance ? If
certain facilities are to be provided for our
work, then let those facilities be provided
to us ; I can understand that. How many of
us keep stenographers ? 1 do not think that
even 20 per cent of the members here keep
stenographers. I also engage a stenographer,
but a part-time one. If we two do not need a
whole-time stenographer I do not see how the
others will need one. But if they need a steno-
grapher, let them keep one but it should not
be their cousin or brother-in-law or cousin-in-
law. Let them keep a stenographer and let
them give the bill to the Parliament saying,
*Here is the bill ; 1 have kept a stenographer :
let the Parliament pay for it’. I can under-
stand that. I can understand if the facilities
for travelling are increased. 1f facilities are
required for postage such facilities may be
given. But itis bad to increase the allowance
of the Members. 1 tell you, it will put us in
an aukward position before the eyes of the
public. Our Prime Minister says : ‘Why did
I nationalise the banks ?—In order to serve
the poor." Are we serving the poor ? This
is what we have got to ask ourselves. If we
are to serve the poor people, we must put
someé limit on our allowances. We are gei-
ting many facilities. We are living in house
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for which we pay Rs. 50 or 60 or Rs. 100 and
it would cost others much more. Some homes
will cost not less then Rs. 2,000 per month.
You caonot get in Delhi a two room house
unless you pay Rs. 200 and we are getting
two-room houses for Rs. 60. We are getting
free travelling facilities throughout India.
We are getting double of what we spend
Why do we want a servant ? We are already
getting travel concession for First Class and
one Third Class. Why do you require a
servant 7 How many of us take a servant
with ourselves ? I tell you, it is my experi-
ence, to take a servant is an encumbrance,
You have got to find out accommodation
for him in the third class. This is our
experience. For God's sake, have all the
facilities you like. But do not show that
you are afier money, that you live in a
better style than many people in this coun-
try, that you have no interest for the poor,

You call yourselves socialists. You call
yourselves radicals. You nationalise the
banks. But where did the Congressmen
stand when the question of the Privy Purses
of the Princes came before the House ?
This Socialism disappeared. Because, the
Prime Minister did not want it. Congress-
men used to tell their leaders freely what
they felt on any subject. But this is not
what is happening today. On the question
of Privy Purses, Copgressmen did not
exercise their mind at all. They merely
followed their leaders. | want congressmen
to think a little for themselves and not be
influenced by party whip ;: the whip is not
ope's conscience ; let us have a clear con-
science. If anybody has conscience, let
him stand by it and say, this is wrong. Do
we do that ? Unless we do that, we cannot
save this country from the degradation
towards which it is going. | am very sorry
to say that congressmen are under three or
four cliques. Three or four cliques are
ruling them. One is called...

AN HON. MEMBER : Syndicate.

SHRI J. B. KRIPALANI : Not one
Syndicate ; but the Congress has more
than two syndicates, which are ruling over
the Members. If they fail in the next
election what will happen to the country ?
Their is the only consolidated party. They
have to speak with one voice, the wvoice of

the masses, and not of the cliques that are
ruling over them. If they fail in the next
election, they will be doing the greatest
injury to this country. I am an old Con-
gressman. I have a right to tell them where
they are going. There are so many parties
in the country. If the Congress fails in the
Centre, what will become of this country ?
We will have United Fronts under the
Communists and there will be confusion and
chaos in this country. 1 have no high words
of praise for the Congress. But I want it to
live. 1 want it to be here so that there may
be some stability. But Congress members
themselves are behaving in such a way
that they are cutting the very branch of
the tree on which they are sitting. They do
not realise this.

I give them a warning, They must heed
this warning, if they have any sense left in
them.

st am [P (wrfEAER) 0 FqR
qz7, ¥ wroFr FgT AFL § 5 wod
ok oa fam qT Sva &1 ovEr fagr ) &
ag AREA ST W EfF gz wxa ==
AiET & S agher @ Fu §
At Aqda § Jaw AW gax § Wk
ITET A1 T FAAT & IAF! AT AZA
qHANE gIdT & | qifAaHz # F55< fag
awg ¥ faga w1 aifgy, ag v agY
g1 W@ & &9 & &9 1 /nr qgl dad
¥ mrET 937 3% 48 WEgHA AL gAr
arfge f& g fad fefiqdt &1 F17 w1
we

7| fa= & are & ggf av & Aared
F) aaT a0 #77 go gAT 1 Ag "
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gatfad arg ag grit afsa & Sw aw
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SHRI J. B. KRIPALANI : 1 did not
want to interrupt the hon, member. But |
have this experience to tell him. When the
Constituent Assembly was sitting, the daily
allowance was Rs. 4'5 per months. Some of
us took only Rs. 30. For three years we

did this. We lost some Rs. 25.00. But
to whom ? To our Government, this
spendthrift Government. 1 might have

spent that money better in public charities
and done better than the Government. This
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Government misspends, 1 will see o it, if
these people voie for Rs 50, that 1 take Rs.
50 and make better uwse of it than this
Government would do with it. What is he
taking about one member.
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SHRI SAMAR GUHA (Contai) ; In
no other occasion had 1 such a crushing
sense of shame and humiliation as 1 have
on this occasion due to the image of the
Members of Parliament drawn by the Press
critics as also the representatives of the
different sections of the public in connection
with this Bill. They have tried to delineate
the image of the Members of Parliament as
if they turned 1o be a sect of hedonists.
Here is a pamphlet circulated by Shrimati

Lilavati Munshi wife of Dr. Munshi in
which the headline given is thus. “All
Members of Parliament be Ministers’. This

is not the opinion of Mrs. Munshi only. 1
have not found one comment by any press
critic in which they have tried to under-
stand the position of the M:mbers of Parlia-
ment.

My party was not represented in the Com-
mittee of Members of Parliament which voted
unanimously for certain facilities to Members
which we are considering today. 1 stand
here on certain principles 10 oppose this
Bill in the background of the wide spread
criticism by the press and important men
representing different sections of the public.
The basic question is: who are we here ?
As members of Parliament we must not
forget that we are here trustees for five
years of the scared *‘Will of the people.’
Only for five years people have invested
their will with us. And what for? To
interpret their will or to cxercise their will
or 1o express their will, and for what pur-
pose 7 For the purpose of the benefit of
the common people of our country. But this
Bill will give an impression 10 common
people as if the Members of Parliament
have become 100 eager to usurp the scared
trust that has been vested in them for their
own benefit, for their personal luxury and
self-interest. Therefore, the basic or the
essential principle of our whole democracy
particularly in our country is being chal-
lenged what we propose in increasing our
allowances against repressed  popular
opinion.

16 hrs.

For that reason, 1 had given on behalf of
my perty an alternative amendment, in the
form of a resolution, in which 1 have tried to
suggest that; do not allow the people 1o abuse
us; and do not let the press abuse us, Let them
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be an independent committee to go into the
issues involved in this Bill. Let this com-
mittee consider the economic conditions of
India ; let them also consider the per capita
income of India and let them further censi-
der the prices and cosis of living in India and
also compare the position of the Members
of this House with other Asiatic countries.
Let them compare the salaries, allowances,
benefits and other amenities that the Mem-
bers of Parliament in other Asiatic and
African countrics enjoy, and considering the
economic condition of the people in our
country, let them compare the position of
Indian MPs with that of other countries and
arrive at the conclusions, Let an indepen-
dent body suggest what salaries, allowances
amenities and facilities the Members of
Parliament should enjoy. On the basis of
that, let a new Bill be drafted and intro-
duced in the Housc and passed. This was
the resolution that I placed, but unfortu-
nately, it has not been acccpted. It reads
as fallows :

“In view of the widespread press and
public criticism against the Salaries
and Allowances of Members of Parlia-
ment (Amendment) Bill, 1969, this
Housc urges upon the Government to
withdraw the Bill in the present form
and recommends that a committee
consisting  of three experts on
functioning of Parliament other than
Members of either Lok Sabha or
Rajya Sabha preferably with the for-
mer Speaker of Lok Sabha or the
Chairman of Rajya Sabha as its
Chairman be set up to go imto the
issucs of salaries, allowances and other
facilities to be enjoyed by Members of
Parliament and members of the State
Legislatures to enhance their efficiency
in Parliamentary activitics, keeping in
mind the condition of the common
people of our country, and further
recommends that this committee will
submit its report within 45 days afier
the adoption of the resolution and a
Bill be introduced in the House onm
the basis of the suggestions made by
this committee for the approval of
the House.”

Nobody need then accuse us of being
thirsty for enjoying the privileges, which
have been vested on us by our people, for
our own benefit, But it has not been
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accepted. I will still urge the Government
to accépt it.

I wish to disabuse the mind of the press
critics and publicmen about what Shrimati
Lilavati Munshi, has mentioned in this pam-
phlet. This lady has put it as if we are
enjoying R$.20,000 per year, besides other
facilities. That is not a fact, Many people
have commented as if we are enjoying a free
house, everything free—enjoying a free car,
etc. They say that in my constiluency that
you have a free house, a free car and so on.
1 want to disabuse the Members mind of all
thése things. For example, 1 will give a
few comparative figures. In Ceylon. the
Members of Parliament are geiting Rs. 7,200
per year, in addition to an allowance of
Rs. 1,200 for travelling, clerks, eic., besides
free rail, frec postage, free telephone and
telégram. In Ghana, the salary is £1,200
and allowances, £300, besides free rail, frec
telephone, frec housc. In Kenya, the salary
is £1,200—one pound is equal to Rs. 18—
and an allowarice of £6 per day, besides all
other facilities which amount to a salary of
£19,300 and £104 as daily allowance per
annum. In Pakistan, the salary is Rs. 500
per month and Ris. 50 is the daily allowance,
besides all other facilitics which are enjoyed
by Members of Indian Parliament.

Sir, 1 will conclude by mentioning about
the allowances that are bcing given to
Members in Communist countries. The
idea that the emoluments are supposed only
to cover the day-to-day express of the
Members is found in USSR and People’s
Pemocracies where Members continue to
¢arry on their profession and to receive
their ordinary salaries. Compensation for
loss of income is provided only for those
who are in their particular trade and do not
¢njoy 1 fixed monthly salary in their trade.
In USSR Members of the Supreme Soviet
rébefve emoluments amounting to 100
roubles a month, besides what they are
gotting as salaries and other benefiis, to
8dvér théir day to-day expenses, to which
ib added 13 roublés a day. This applies to
Pumania, Bu garia, Poland, Hungry and
cther countrier, 1 do not justify that be-
cause they Are gétting that we also should
get similar amount. One rouble is equal to
toh ndpees. That means they are getting
Rs 150 a day in Communist countries as
daily allowance, besides their fixed salaries
fnd Rs. 1,000 every thonth. If they are in
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trade and if they attend the Supreme Soviet
the Government give them compensation
for the loss they incur in the trade and
business. I do not want {0 compare our-
selves with Communist countries.

India is the land of Gandhiji, Viveka-
nanda, Netaji and Fakirs. We have not
come here for salaries. [t is not a profes-
sion for us. It is with a spirit of dedication
that we have come here. Let the press or
the un-informed critics do not accuse us
that we are trying to usurp the sacred
trust vested on us—sacred trust means the
will of the people for—our benefit, for our
personal end. I would again appeal to
Government to withdraw the Bill and leave
it to an independent body to decide. Let
them suggest having a comparison of condi-
tions in diffcrent countries and then bring
a Bill.

ot fom amw () 0 wwmefy
qgIeg, g% F1 @7 favdr g ¥ &y
auT £ | § 39 SR w1 AT @I
W AEr ¥ 97 & dr7 gasT Gty faae
9T wra<t Mfew & T @r 9 A
gY azeql 7 gra ST 81T w0 fF 5] w0
gt Fafgr 1 & e arafa gaeq &7
A adl Far A & wadw
gESl WET FY AAqT W Srgaw 4
fa=gi @er 99w faar | & azq damzrd
¥ FgAT AGATE, WA @A fafqeex ¥
ETIEATER A1 q1gaT g 5 fogdy s
Toaga & faa-faa aifeal ¥ @i ¥ o
dar faar @ IaF) @39 #1 2faq 9 @ )
fatidY 27 & AT gzeq wa¥ faw g
T W@F FE 7 agI¥ s dan
faaar @ f 7df

aarafa wizg, gAY 490 A agrf
g1 @y 3 G930 &1 9% fEar ) wrarg
FaTAEY S Y aTr INRT fRar IR
w21 5 g wod fagra o7 Y3z adY e
W®E 1 TUINRT FAF I3 gw A
aga R & @i afsew 3 §7 v
g | T g amer #Y 7 ¥ @, 7 fazar
W AFE ST € FT T @1 gax adr
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[ = faz Tr3rga )

e ¥ FA9 ¥ met wrze &Y, Wi
¥ s NE fag #rogeda § i foad
¥ ¥ I gud qur fx gz @@ A
%% Malfaga | &7 #gr fF wIe W9
51 5o FT T EY aY gaFT FAINTA
sraT & 1 fAgrgs faETd & |19 §IHT
C ¥ gawr A faar Wi Sy atr @
... (wa)

gawfa wgw @ wadw fas
I S, WEE! S @war g aifad
gahifs gug sarar Agt & g1 T AT F
fafaeez @rga &1 gar g |

ot fem wrergwr ;. #9 SY 5 FE
fmaardt & Fgr 1 gmyagt 100 ar 150
707 ¥ g, ot & fqmzrd ¥ ag
FAE goad | F A adAHF A
& 1€ qgr anegwarT Ag §1 AT 9
/g 97 &7 JaT Al war @ 1 A W
7% qI3T TF A FA |, (TWAEWA) |

¥ g9 afl wigar wEarfd gui
fom feif & fadig fear @, o aga

R &, 98 A A @ qfFaHz ¥
gy fF 98 20 To SqTAT AZ AT )

s oeal & wig & tw fagas &
qAGA FITE 1

st 9o AT, ATEQTH : GUIGTT WErAT, .

wwafa wgea : g% #1E g
Ag | WAAT geEq @3 § wmr w3,
ITF qE AT | FEF & feafadr &
arq 997 fear s )

st am fog gy ()
gwafy #Agizq, # faQdr & w1 838
% & qrage  AEA FTU ST & faw
%1 g29 & gugq &3O § | gafag fe
srggAtga@ A g ag gL A ww
fam & graw H ag wga1 g g fw
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faadt &% o ad-mima a1 agma ¥
grar gafag fawifed 4f 9 9x swa
fear strar |ifge a1 oA & @ ag
fast ¥ foar & wa¥ w§y @d-@eAw
famifeal 3 st gg ) Gz faar A6
agua arat fawafeai &1 s sfusm g
fzar 1 zafan & g fam #1 woiq
AqEar § #@ =rgar g f& araa-gra
¥ f&a g fadas & 97 gfrat & 0
w35y qgrar a1 wifgy  faasr qgan
oF qifFariz & Rl d &WE fAg
HGRT WIAEF |

W F 1T 9T F FgAT ATRAT
g & umz oAl szl Sfafmdtsr @ard
n &, FfF 3w @raar feay a8
faear ? oY g 4& ard 1§, S sanRn
TET FIT &, FIT IAR & WEAT
W |G g wEAW HQr & sgsar
agt geed §IFT WT gu § =97 & garg
RIS & qUAT FH EY FTAT g2 & | FFE
ar wax faatas &3 & oy & faw =\
T HEAT A7 q3aT & WYT iz & G&T
ar ggar & | &9 favas § og agfaga
Y aifgd Y f& g7 qWo dto #1 IEE
THIfaF a3 F NG A1 areFg ggar
ATEEFIg TG § IAH AT FE A
wgfeaq, faea ag sod fAafeq a7 ¥
M #Y ufags Ja1 F GF |

wW gwd =wfus fafzsat =@
frafea &7 & &l & §g @ws
wifag 3 & fag fad) T a5 @&
faw wt qreza #1 azfaaa faadr arfge
gt 1 ggfaas & X & w4 v |
wWEFg FAT g fF st a8 sg O
aqd g B &% g #ifs o aw
0 9 qA9 gE g fFar wav

i ot 7 fafmw foaaagiza
T Fg 9t ¥ gg fAdqw w<ar g
ffesad vv wpfvgs w a@
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gt sifgn f& faad owe diwo wmard
Fory agt fzr o af § @ aF WX
a1 fguar 7 a7 fager & 919 A0
@l gfiFa 4 93 Fgd w1
qiso A1 fafqzz 41 azfagal & @9 §
sarar @r$ @AY a1 g 99 I |
agf 21 zafaw ar @1 fafased =y
agfagdl &1 gzrsd a1 f5T qWo i %t
Fg gfaay gy aRAA A FW A
w7 % wfagg ©waIgg FAET & fao
oz faadt @ @AY & 50 5o AZAL AT
X 7 gfaar @ wnfen 1 ag agfaad
aEx & ad Tifgd adt a1 g ez A
#1 2@ & faar & aga & q®e @7
3 qz-a¥ @A A I 8 fEEy
F1 ATH AZ AAT A1ZAT, WA qACH H
fauazix @@ go §, o fruasrd ¥
@A & F1@ araE famer gar @ ok
I ogE 9lg & THo ido FT qiM
FW g1

# fadza wear srg § 5 g7 e
#1 wgga fFa s wifge W o &9
q &9 wrazgsad ¢ 91 fF aFgar &
faq wraw® § AR 0F a3 F @ F
arg g & fad grams § A 9Ad
FMF faw wEms § g & AT
afg? |

ot T fag (Tgaw) . mwnafa
agga, # gyr faE wig 21 fRarard
FATAG 1 Fa@ sgm Mg uF &
faar S ara gyt 1 qA gz 2 fF grar &
Tl @ & A1 g § 9 fami ¥ o
g &1 ge wrasr ® =ifge fe ot w@
T e & @Y @ FT R}, fegmma
= # T a1

¥ qgy av & ag wgAr WAt §
fis s fga & sgrar fe e wmer &
q% qrdfe 1 Fryew fagr aam e
qrdr ar 7@ fae) af o1 aw A d
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wr§ 9@y ¥ I9F qT 9T AR
garfes® #a gET-wan @ &g, W
T 9 FT AT Fg, 1€ AT A qr@
%2, 1€ YZEHT #Y I1q F7 A 9g I
frdl &1 avar AgY Ay S arfeniiz @
qg 3T FT 9T & T B9 ¢ ok fomd
Armagter 43§ a3 Wi Esw faw &
F1 FAr 91§, A farrd gAy var
d18, ST gw @y % Wi g,
forgar-faaar safgmy faz gz @, =l
g1 |19 99 gAmA § 9 guA | fear
2, 3u%r fgaa am faar sy, AT 9%
a1z g &t agh ax A9ET  qAEaIg 9%
FT7 F a1 gg AT AW fF gT Ow
wizdl ®7 ¥ w7 & TI@  wWT w1
sFew gy s ®E wsy faw ¥
qgAT 9TE @1 T ArE 95 ol W &
%1 7Y IAX AFAT | WG FAATAT A
wqAr 19 &g 41 | g NI IIT &, W
IAFT WL FI@ &, IART ToAT HA §
gu et & Y Fw A ) Fw a9
ITFT A WRIFE § g Ry gEl
FR AL TWITHIGLATH @R
qu g €, afea wiefeaa &) aa ok
t oz gfesa amelt g & S aw
fgmFT 7gY Fga1 1gar | ¥ ar o mrw
TEAIE EAF! g IEH AN H  &gAr
[EAT § |

aq far & fegmm & ad,
mifgsqia § qio qiro &1 4T faear § 1
frgar 2 aral & ggt 9T 51 %o ¥V
gaigw faw W@ &1 W |l W
el ga ¥ ®T ! gWiU 2w
A tda g, e gwmd @ gEd
HAETATE § ITH 40—40 To AT GATIH
fam Tgr ¢ =X 500-500 &0 WA
Frearg fawr wWr g & fear @idf Wt
femrarQy A ®ar wrgar | Wfwa &
sAar g fe ag A @I H AR am
7z § wirggtor w€ Ok & a@
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[=ft z@rae fag)

sgr g & @l 93 JIEX FEET FIAT
wifgy 1 AfFT gar 97 g9 9 fT ¥ ggt
T UF TF ARAT F1 i F fag w@er
T fgar ) g¥Em TEF AT @ar
T w1§ faeigt argE gaa qrEf wy
aXF & F1§ AT Fgar @) gH gId WX
WAl a1 Figd 1 agh a1 A 7 s,
YERIGFAE ATl ara g a€ g

S arad FgATARATE Az ag &
g fear @@ &) fag gv 4@ @
qifge szl FT g fF wgh gurdr
dagaIg ag  Fgt arsr 2@ F1 o) FgAr
arfgu, afFa 9a g g@ Fifaq ad &
f& fray &1 &7 FT s a7 & gmy
agi w1y & a7 wraEr g ? feg dw Ay
aAgarg a3 #& A 7 gwa gfvar wx
i FyE ) Amaaedma frar &)
g® gftw #1 Gar &7, fea &1 dar &7,
Fgra FY qar & Fgh ggw g, agt
AT qgm...0 (|ayw) gifzarat s
ATH @I 9gF WA & |

¥ ot @t gt 9z Fgr AT g Ag
wmifes Negr I RE agsx
g gfan & e wta w faordr @sd @
o< gw 2w & faardl 1 arer o1 ada
gfeaa &, ada fFama ¢ ST dFad A
% sTgan fagegw agh 9v @Ed g,
afea gw agl 9T aga a4 4 grava A
2o w1 oW faw@ g @l
(waaar)

gamfa wgia : it wrf @ faa
A gAY gU AT IAHT AT HE 0T
agl arf | wwfag faar gad go 18
FANAN

st roiik fag : A wgargfe gw
ot faardt &, qwar & foodt &1 &
faargl €@ ®R arfseama & @sd &
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ITH! Y g =t A ¥ WF #7 g% §,
ITH N arg faear & G & fae,
¥fr s A1 mifwardie w1 AT Ao
T a1 WA A F a0 @ oeEk
frgFEMamadig) &) g7 &
aF At argar § 5 gEw N W A
OF g g% gawr ANFr  faaar wfge
& ox w7w /) @ arar § 1 oF e
St &Y T9ar gAedg ¥ar g gEaw da
fawet § 1 afea oY gasamdt §, awrefa
wgiqq, MY 5@ faasr fren 2w & fow
agr & WX A geT W § o g §,
gAF g wqar wgAT gua ot Ad
faadt & 1 Fgt &1 gaTw § | FiEdTgE
¥ ga grafagl & aua s far qan
21 AT fREETF 9AT ®9GT AIEAR
dan fradl § & @ mEdr an g,
fagiy o7 3@ W F fag ~AgEe &1
fear 8, Ay #1f G a9)  faw ?
ggfae e § Y fas & @t gg @y §,
afsr dg ¥ ®g7 8 9§ TR
guat ag g f& o 3% fea § § agl A
Hg 9T A § | g% F1E FawE Bigd gt
w9 §, }€ THIT WEw Tg 9 §

¥oF gfadr T sgar g fm
7 ¥ 9T A gawr fady frar § 9w
# agear wigar § fs srae aga & X
At agd ATNF W R gRAGA R F
IART AN ATHT Fgl FW ¥ T NFHY,
gx gflr Fe A fF g At s QY @w
7R a | agf FE AT YT I IAX §)
wifaw FT W@ & | WTEIT FIART N
arg am ¥ ardt § 1 FfET @ gww
f& aft & af) greva 7 G /Y 5 wemd
S & | SEET TWT o TFo AT F
FRIWMFNNWE o fF qeazama
gr'ﬁa'ﬂhﬂg’ Eﬁﬁwmﬁ
HIAT AR FIA §, IFHT GEX §,
WOAT 9T BRI § W GW 6T &
FQ &1 #t7 A€ sravw ¢ o qar W
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wwat 8 | w9 fgare sRan |re & 94
g fF FE g F AT ¥ AT ad €
Y & wo @ areq A & e ag @9
FW1 ¢ woy famRad ® famE
WY | QHo TlWo & @l &I M agl
§o @ @ 5 QY 9 WIgar FAA T
W F 1 H wEd q7dE qFe g0
MIAFIEE | 9w &Y WA E @
T A N qHo NFoF AT §, 3
FafoH, AToo 7 MWMWER
Qfzai gFF-9F1d g amar § 1 F FAR
§F & 719 53 § 1 A qifemiiz F
WA U WG AT IAT FT E©EE
g% ATEF OF TG AN, AIGH 775,
oyt gEAITy N Ew ) gy ww
Tz qgr agT OF F17 F G E A
yguk arf § & f& zaw Gifafess
e a9y § 1 ¥ agefud § Aw
fra i gg o I FEr gE A A
g fF g wa & gER @A oW
wgar Fifgg | 13T FY qrg g7 g1 ATw
T gH W19 &icde ®1, LPEIHA A0,
gfeadl, srfeaifagl searfe & &1 &ar
FT | g IAA A FT, FTWA A &Y,
gEard! a0 fal A | qaEng #d
§iF AN & | AAEEIE HAT I ATCIAT &1
gEME! A X 1 fAvEe wr Aqoagsd
gmafiwei fawmgfF gua
frzgz @ o ada gETy, W AEIa-
B PAT R, §IFG FLEFAT 1 TH
T% Bel sA9 ¥ q@ wraA g faak
qg 48 1 JM @, fauk @ Gy
Bt 4V | IWA IHT /AT | T HAHS
WU g, @ Wil §g i &1
awar § | g ¥ Q9 G afFq AR
g v 9ifgg arfe ma1 wem gw
T a% |

% xu fow o g fgwraa v
T s1dAr s g &mﬁ gAfanaet
qra fFaT AT |
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SHRI K. M. ABRAHAM (Kottayam) :
Yesterday we nationalised banks and today
we are distributiog the amount | This Bill
seeks to increase the daily allowance of
Members to Rs. 51 per day. I, on behalf of
my Party, Communist Party (Marxists),
eppose it. When I say that the existing
amenities and the daily allowance need not be
increased, my hon. friends on the other
side may call it 4 cheap political propagan-
da ; they might say that even if we oppose
the Bill, the Bill will be passed and we wayld
also get the amount. That is no4 thy casg.
What is the reality ? We are getting Rs. 500
as salary every month and a daily allowanee
of Rs. 31 per day. Ig this a wmall amoupt 7
I do not think that this is a small amoug}.
It is a pretty good amount. 'We are repre-
sentatives of the common peopls, the wor-
kers, the peasants, the uncmployed and the
tolling masses. What is the per capita in-
come of these people ? Itis 50 Paise per
day. Compared to that, is the amount thgt
we get small ? My hon. friend, Mr, Chen-
galraya Naidu, said that the Communist
Party members had already decided to give
Rs. 20 in this 10 our Party. (Interruptigrs)
With pride I say that even now from the
amount that we are getting we are giviag
Rs. 400 per month to the Party. And if we
get additiona] amounts, we would not mind
giving more and more to our Party (fnrerrup-
tions) When the common people are struggling
for (heir existence, for their need-based minj-
mum wages, we are asking for an incroase
in our daily allowance | Last year whea the
government employees struck for ane day
in comnection with their demand for need-
based minimum wages, how were they
treated ? They were beaten up and put in
the jail ; some were also shot dead ; the
services of some were also terminated. But
now are demanding an increase of our daily
allowance to Rs. 51. An iocrease of Rs. 30
per day is not at all necgssary and will not
be acceptable to any reaspnable man. There-
fore, 1, on behalf of my Party, oppose this
Bill. 1 also oppose the ameadment which
sceks to provide for something more Qver
and above the increased allowance and
amenities.

awmfa agrg ;s aTEe

WA fE A e f o e
&g wigar § 1 O firme & s W€ A
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& =W I 71 § 91 AT I T/ 57
arar a1 afsa gfF aga & wada
ANaAr =gy ¥ @ ared § gagr qlw 2w
faqz & faw agr <gr §1 97 s
A q%eq ard, & fraz @ ad

&l To ATo AIATA (TATATI) © AAT-
qfq wg1ea, & @ fabaw &1 auaqT s
g1 fog wawg =ral # o N aga
weAg wedt @) §, A g% " § | qgd
gARY 45 %941 9@ g A& ¥ gafeaq @y
¥ o) faer s@rar) &7 19557 uw
fadras ot foad 45 & 9er &3 gwal
21 woar fear war sz 9w &) war
agiar fear war ) s@ ogwa A gy
wigdl & IgFT fag frarqr) aig ®
¥7r oF fam wrar | 99 9T A AT fag
St ¥ TiwT IrAT MT FH FE A7 A
faar 1 3% fadas qF gar =% 94
gag Y g IuE faty fwar | are
I gFrc AL fA¥aw F weeawq s
wda A g fadaw amy #
g1 a1 fF 9 AEAT §T€T AqT AT F
faadt &, wAT ¥ gugw @A At
wreaid §, @1 ¥ a9 gAT WA A 7 W
wwn gfaard g1 g, afea fwdr a1 Tan
ag fear) gwar adF mEE g gw
agt 9% 70 smar S frarat s oafa.
fafag s &1 gw @ A ghaa a
€1 e EIIX FIAT WA § | 9GF
@ AT # ArEl T adFWE, A
wgt ¥ Gar A § 7

qfs g fada®s & AU quar @Ay
wgry, wafedr g sfew gwa fqadr
arfge ar | g8 aaa & g@ar @ wga
qigar § 6 @ FE AR FoA A
wwe g, wifs @& feww-war gy
WY S wr@ ¥ w0 R 7T T4,
W TEH; T A, a9 ¢
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TR AR F ; 77 frad & § awq, aqg
gaTd)

st ®o Wlo ANl : gwele® Y A
FZT &, “qET 195 UF qurAT "

st R ¥aw grew (@rEE ) -
“gaEY g0 T ATAT, A1 qATT FF /07"

garafa #wgiza, amdlg s T Tdgar
¥ ed fadas & awda § @93 gu ag
gt & fF ma AT gz =R E Wk
RN W arg 9T i< fear fv sy o
wa fada st @ E, ¥ ad =
&1 ¥ 978 g% w9 qET Wgar g e
qIT $g T 5l & J7 sAr w7,
ar gar w4t wgeg Tw A F N FEA
A & fag dare @1 @@ gw oavg
&I oAt &40 A 1 @A anfgo fE
9% g3 @11 9yF @17 #1 9@ §, -
faw su¥ fag w7 qmr a0 w@r
a7 @ fFar T #1 [gd & ar adl
ARA €, TH WIIIT ITHIE FTT 7 F7AT
sfaa agf ar 1 g 71 74 7@y
F1 IGAT ZT fF 37 FIFA &1 q&7 9T
gzgm 3f=a & ar g

77 & ga¢ w2w fagm @wr § 4,
ar Fgt 9t {4y gyrArd g w9y
faarag & naq f&y 1 &1 w57 war
39 w3aT q% faer #4AY § g0 fF q77
ar gar, afsa 9 ag Gar w8 w0 #
@ g war, gafag ag gu A 3 @
a3 #% gg g3 fear a1 f& s 1§
THA TEA! T O IEF a1z fwey
afezx ar afesg & qary & fog a7 ¥
2, a1 Far I 9T IFA! 1 GHEIAT FAM
ar A€} | gHY aIg F gANw HA wgEg
F &t g e o gl 3 =ifgg

AAAIg ggeg, S §WATE F a%
ot % sgwa g, afea gast wtw & agh
WIS A W H UF ALE a1 sglrwe
waig AwTg §, O aew guefa §
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R fEd g wE oS §) e
gfafsa 16 a8 gwEd) amr awmla
o IrFET wifg § 1 I @I A F
qT 9T gH ITF 919 I3 d5d &, A1 gW
IAF WY T @A-FEA F1 @FT
autfag OF & g maz fFremyaa &
ot & @ ¥ WX IAF AFA T T

€=gr T AR

ffagaexaragar £ 6 & w&
g degraAdl g fe ar @1 #faai &
aga, wo 9 gaarg gerf arg ar gaik
Faa, wa AT gfawrg  agg g oW
guit 3W ¥ 913 A% OF qqAN AT
sifg® gi9r @grgar g | arema § 3@
Zt qT 912 F@ &1 "/iT gIAT =rfge, |
fgd Mt 9@ fdxauad § wias @y
& fasre g arar aifgr ol @ &
wuAY gfagrg agry 97 @ =@ifggy
gUY UF AT HUAT WaT 21 ®9% § 31
X FIAT GYT FFT 400 ¥ & 500
¥ AT | WA gH WIA W &Y 31
T § 51 T FAATZE AT AW
gfaag st wi@ $T W@ &1 90T A
W SAAT EI, o TEST 97T Fq7 g 7
o fzq Qar wrda, sq qaar ey § g
GUN ®X gw WA &1 9947 giewa @
ST |

uF sYT el &) af f gzem gud
¥ Gar AF & W AT w1 51 w9y @Y
Qi aY dEr AT @E g &rEar
AT 9T A9 EIA 9T T @I
e & f& o gaew gad & d@v AF §,
wmr Sy faed qr ¥ @y Wk
AT a7 g @ T A9 a0 W
e A agAAdi g1 N qET AN §,
frrmiwag F A wTTET R, ¥ 51
To waT, 500 &% faed g A A @
& &
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wiAas & &% &1 d§r 3] 9
gaTE T F) ATAT FIA K1 A mAEAT
Faf g & smar § 5 mada qww
Y TrEqT, B FAE AR I A&
% FT qa1 FT gaArE T 9T A
T stz g S¥ A oAy g 99w
¥q sgaeqT ¥ wiagr ar wfal, g%
& gflafaal & qgarar o W
wft #t 7z gfaar faod ot § ok
g1 & faq gg sqgrar MY wr @ &

o) feafs cgesedraa § arar &1
21 9 wmF & g7 uaT-wEaT 1
&% FT IGH TAX &1 1T K, gH
Fifra s Tifen fF coesdigs ok
day 7 wifs & fawg N @w I
fear stry o @a SY # qw giewd
& A7 |

% faggs T aar §fe dfe
FIFT IAAI N T ¥ ¢, ¥qfqC woAr
aaa o wew gfaurd agi £t sggear
F7 sfaa Agr & 1 7w fag & am s
f fr wxFT ga fadgs @1 amw A A
g7 Ia%T ew AT F 7€t faz @, ar ag
AT wAqg Fraa F foag ofafag 5320

st o fao wgnw ( fasmmgr ) :
gaTafa #gigy, W1 WAAIG WIEF @
fadas w1 fae vT @ &, ¥ 376 qgAr
igat g f5 faw asq ag fagg fadwe
FHE F  WAY TA 91, FEIA I@ AW
gaFT fa g a4 adf faar.. . (sowam)
fadee FA2T A IFI OF T F /R
fear o7 | Ia% T qiffgrEed w3 ¥
Wgga A F ug g oty

grt g frr oww  dfefadi,
FEaa 1 glawd ok Qdnfes
gfaedz wgd § wiT Iawt wiw 4t fs
toh fag gzl &1 300 sogr ® faar
oty % ook war wigar § e owe &
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[ 5 go fde LEUE] ]

og oY i wA A I Y o @R,
R ¥ 7 glamel 1 sgmewr &%
ool

gAY A% w39 § 5 wmTsEa
¥ g8 wiam fagsy sEew@ @,
faa®! sedt AT gHIT, ;AT A

/T FUT | QY AT HrA A G FW G
YT w7 | FOT

% aga F @7 AFAT wIEdT |
AWAIGAF FgA1 Fgar g fF T WA
WA H A AR gIEeH AR F1
feTy qua g1 91} Fiww a0t F qgeq
AT FI@ g WX A1 WG A1 F A3,
% 39 99 5w ¥ gy AF FEa7 R A
tgF T FL 3| uh gfeew wEw
wfew | oF 997 agt 1 qwgar s@H
wfew st mig I== Hife 1 0T I,
W1 WY FAT A AET | FAISEE AT A
ot wgr, & g% fadeqa s€nrfw ag &
0%y a8 | & ¥ arar w1 § &
gg 600 T WY # AL wimeEdr
WEIRA NEIT 9T @9 gHT | HEaTeH
s § & oWt @9 &&ar | F wWwig ¥
wgar § e g awg & & ag g
g YT oIS fad ®T F17 FA1 QAT
I HEARAIT W FgT g€ AEW §
qw w1 | IuF fAg "SR wgw AT
1 % sz § 5 wre 3@ w90 A AR
w14 ¥ gy @+ wfig, wegremarg ¥
wiigg, WOt wY IsT &Mz #) e F
HTRY, §A% WMITW F F 9T GOA |

T Osi &% ®9 § (EET @wdA
wWIE |

@t wgw o (qEUE )
guiafa wgiam, & to fag € fgrma &
fad @er gwi g sRgA @ f®
#10 fasalt ¥ qget q qrAOd FOATE
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@t & arg & agwe A€ € qwar | &
sgarg faw ag A9 §, @ ok 4R
A aifeardiz a9 &1 g WA 30
qzde ft A0 gaemg gF faelt 1 A &
fenew @ & fog dart § 1 fafaed
& 72 famigs §, wifzdi & a8 fdew
AT Awga § AL Q@ ¥ g EA &7
FATF 7 TAT E1 JT w2AT # A7 ¥ AWy
Toawmy @1 F Srgar gw ag
quad ¥ fag a2 § 1 7 & R R §
ooy 3997 93 @F waat §, 9 & Wy
g qoht g # ¥ g frdar &
FraT §... (wHAwR)

st g o7 wgAT : @ Far § 7
mey o 7

! segs A W we& e A,
16 5% AT 1A wCar §, WoAT faoiw
@I E, HUMI §, ®AT ®C W &
fagaa & o1 @ #F@r § WX FiE-
ZguEl F1 a1 W F@T § )1 A i FieE)-
ZguHl Az Ag 1 IE FiEdggEr ¥
garg fasdy 20 a¥ & w1 w@wg =
T4l 21 f5 T@ ¥ WY FgiEr S@w ?ogA
wify «fgar st s & fd =y
Fmgaimy B af g ar 30 sl
FaSE AW T FA N A
T &1 wro fad fagra Sfsg—an
g dEE ¥ EE FQ@E sk
fasrer Aifay Al ¥ 9 fawme difac
gz {3 faw @7 Wad ¥ swa
fawar @Y of & &1 ag &7 2 AfaT )
wUT W9 §@ WAEE HIE 5 &8
AT Af Wy § ug A e
§ s gad Jrat ORI & &9, CAE &
oy WA gen % &) aff qrt @ e alr
wgn e fwtwhrife wo Rk
arg Far% A s wEife S Yy
¥aw woy g ¥ Jwr @ fag At
afeF a7 53 FUF W W FAAT WY Yy
wX T gRa g | Wit fafrecwr @
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g dwa fgemr @ & mT ek
fafreze % oF Al g &1 a7 w5 8
a1 xoW ¥@d gu Aa7 4 §g Sarar 7
"L Fq12T & A WY AT w9 w7 Qv

e D (OpF5) IS AW sas oyt
EP PN i S
S & 2@ gme pyl o I Iy
o Sl Je o S
Ut - B sb by e e spile
Ay Sl e o e iy 4 B
Bl X ogr Gy edaalahly g o
B el SR TR ey
o M S5 ey e s g
O R ey a3 & (et
o S e yRe 8 Seegpey oy
1 Wl GOl Kl b o ply cgan
Sk eyl e b S gk R pan
M S B 8y 20 e g ghe 5
il e daem Qaapy g V- 90yl
g G2y g3 90 2 Uy L) g pRie
U‘-“'rsi.)“-; e Lo 48 ,_sjibq ».J'ii'
...... (wuc’g,}...... . U"“ et
= gHN 9T FYAIY : G AT § wey
fanz ?
L o ead) 18 JbUIm.ed,.:
UyS Lz Ul (g0 UyS oK 595 208 )
wasd S (pee )5 LS e LLS (e
Kyl O B s e
d ot =09 UyS e e (S omdiged
ol - o P e S
e 0 W o et
L'.‘u’.y‘iugﬂ - LJ’hL")I o l_u“v” 1
aSyge oglon T ol Lloys o2 o (o] &S
edd S hargy S o B a Lany
Y& aamle y - a A5l Jls
ot Db (S iy hal - 2y aayyy 20
b e Ape) 8 iyl -
MJ" o Fs w'uﬂiysﬂ-ﬁ
J e S8 G e ayae gy
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S P DS et e
Cnal] ol 2 8] - epd 20y By g0
et Ila  ay Ubyp g Sl
prote S o) 85 b e ag &
dla Ay sple S wie aple § JUT
Kl S B e g 2 S
A o K g0 DBane | yie o7 gk
5 8 S 55 Loy Sl el S
P H Sy S AR ] a8 prape
Lla (o0 38 0 8 &b & (yagd
M)g’-é)'m‘ﬂgér‘lwds
ot = S gh (b kan [y gupt pb 5 K
-2 G P eyl LG e Ryl
by S & S Jen 4o oS (pl s
,Sr.‘d.&*gl.r'f,i ‘glolgi,ﬂ?d
["u::w

st go Wo ®t (wr@ww) . AR
N, gAY 9ZT 99 AT TEET ATGE T
woAT T &Y A gEIT AT Avae
ot fim gEet FrRr far?, arow s
§T | B9 AUA! aTE A FE any A
FET | g TW %A N IUET I@y o« /7
W ST aw A qx wirfoer $Y
sfea &1 o s G b, @
AEY A, TG AT A §, WX IWI K
& At 9T qrgAr W WAy £ wfeedy
FT EEWTH AATAT AGT & | §H A4 wEY
g, 9T g AtrH a7 § awdNz
ars gfear & fs feam swar fea-fien
qifedi &Y fe-feq @dT & w8,
wHl ata &t 9 ), .. (s LTy
A s faear @ &
wrr 9y fea od ad arf aw g,
gax faewt wer g3@ ¥ gEmEw Wk
9w woAl agri dY, IW FEQ gETQ
gorTe agh gt 4Y, H AT g 9@
fag¥ ag s« wfaw ... (voewm)...
ag dtq qfsafadt & fag g ww a@g
o Q@ § | dafal € ats g eTee
ooy § o wewrdt ¥ IAwr ww ar



291 Salaries & Allowances
[ =¥ go 5o @ 1

9 @ FifEm F @A & gg a3
gwA  (emEwm)...wd FA TEW
Heg 26 H UATGAT «@IT a9 gl §9
aE ® @@ ¥ a7 agh s A
gLEIX A 9 IFEY I FN OACEE
@ ... (wmEew ). # I A
YW FT WE KAy AF F W
o f& guagt wsmar & sfafafa &
T wiw 1 A fm@ard ¥ maw
gEaAF #1 qU w1 & fag fagar
F&1 ¢ 9g fasar =fga 1 #07 70-75
Fiad gexg ThF § | a4T FAqar #i
WiE W & | T IF ITH A ATH
& qQ A & ag @@ famw & sm
A8 FT /FA, JWFT I AF FTTFA |
fagra za fFen &1 2w faad @zl 41
sgfeaa faw T 33% wauarE qE!
¥ 9w TH qg 9gd JEA ¢ | I AR &
ara & za fas w1 @wdT Far g

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANMS-
PORT (SHRI RAGHU RAMAIAH) : Mr,
Chairman, Sir, 1 am extremely grateful for
the support which most Members of the
House have given to this Bill. 1 am equally
grate- ful to all the Members of the Opposi-
tion who havc given me greater support in
the lo kby. Sir, 1 can speak truly and truth-
fully that taking into account both the
House and the lobby, 99.9 per cent of the
Members are in favour of the Bill.

At the very outset, 1 begged of the
Opposition lecaders not to make political
issue of it. | do not say they have, but it
is for the House to judge. Somec of the
Opposition Members have dropped words
of wisdom : that we should go to an
impartial committee for its opinion, that it
should be circulated for public opinion,
and 8> on, May I, in all humility, ask,
what happened to these words of wisdom
at that time when the Select Committee
was rsked to consider this matter 7 It was
a Jolit Committee of both the Houses,
and this Parliament had then thought it
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prudent to entrust it to the Commitiee of
Parliament, and now, hecre are some hon.
Members who say it is improper of Parlia-
ment 1o consider this Bill, and that we
should not consider our own salaries and
allowances. Why did they not say it then ?

This is not the first time that the
Salaries and Allowances of Members of
Parliament Act is being amended. It has
been amended on a number of occasions
before It was done in 1962 ; it was done
in 1965, and later on also. On all these
three or four occasions, when the Act was
amended, when salary was introduced,
when the daily allowance was increased,
from time to time when it was amended,
did anybody object ? Did they say that the
dignity of the House was coming down ?
Did they say that the image of Parliament
was going down. | would like hon. Mem-
bers in the Opposition to place their hands
on their conscience and say whether it is
because of this that the image of Parlia-
ment has gone down or is it because of
something else which happens every day
in Parliament. The common man is not so
much interesied in what you draw, he is
interested in what you do. When Shri
Mukerjee talked of the last twenty years 1
wanted to tell him that I am also here for
the last so many years, 1 would ask him
one straight question, if the image of
Parliament has gone down what is respon-
sible for it 7 Let him answer it. It is
certainly not the fact that you drew at one
time Rs. 30 and at another time Rs. 40,
Look at these paragons of virtue. They
were all sitting in the Committee where a
majority, 9 out of 12, voted for this increase
from Rs. 31 to Rs. 51, Itis not from our
imagination that we have done it. We have
tried to respect the wishes of the majority
of members of this Committee. Is it a
crime ([Interruption) 1 have got the pro-
ceedings here which says * After carefully
weighing the pros and cons of an increase
in the rate of daily allowance the Com-
mittee recommended by a majority Ayes-9,
Noes-3...""

AN HON.
nine 7

SHRI RAGHU RAMAIAH : That is
not given here. Whoever was present in the
Committee that day took part in the voting
and by nine to three they decided this.

MEMBER : Who are the
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Sir, 1 must confess one thing. So far as
Government is concerned we cannot be
hypocritic. Hon. Members said they want
secretarial assistance, free rail travel, free
postal rates and all kinds of other facilities.
Do they not cost money ” If a sienographer
is provided does it not cost money. If
your postage comes (o Rs, 1200 per year,
is it not money ? When I started speaking
this afiernoon | gave an evaluation of
these facilitics. What is the unanimous
recommendation ? Thesc recommendations
cost exactly the same. The figure is
about Rs, 52 lakhs and odd. What
is it that the Government bave done?
Considering the matter we found certain
recommendations impossible, certain recom-
mendations difficult of implementation. I
mentioned this morning about secretarial
assistance, Are you going to give one
stepographer to each Member or a pool
of stenographers ? If it is a pool, Shri
Limayc may want the steno at the same
time as 1 want.

ot Ay famd : 7Y fag &«
%Y Af9y, wrasr F17 qgrEm, A
100 fafzzat g

SHRI RAGHU RAMAIAH : [ would
like to inform all hon. Members that this
Rs. 20 increase is not meant to go to their
pockets ; it is to be utilised for such assis-
tance as they require and such facilities as
they require. Shri Yadav asked, if some-
body wants to pick the pocket will you do
it. It is not a question of picking the pocket
of anybody. Some people want money to
be put into their pockets, but quictly. The
facilities you have asked for will cost
Government 10 the order of about Rs, 352
lakhs. Instead of that we trust you will uitlise
this for the very facilities you have mention-
cd in the unanimous recommendations.
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genuineness. We want to improve the con-
ditions under which Members of Parliament
work. We do not want membership of this
House to be the monopoly of only a few
rich people. who can afford to come with-
out the payment of allowance. We want
the common man to come and we want
the common man to have such means of
living to keep him above corruption, above
wants and needs, so that he can look to
the needs of the people and fulfil them
for the welfare of the country.

1 would only like to say that therc can
be honest difference of opinion on a Bill
like this, but to castigate as if the Congress
Party is looting public money and all
others are paragons of virlue is the height
of hypocrisy. | would beg ot you to con-
sider it in the spirit in which the govern-
ment has brought forward these proposails.
There is no gquestion of amassing wealth
by any member : it is a question of pro-
viding the minimum facilities, Instead of
giving facilitics, we give you a sumr of
money which you should wtilize for having
these facilities.

awmafa wgiaa : ga & g Fer
1, 9,10, 20,791 52 #&F & YT &
feg w@ar g 1.

st ®o Wlo WAt : ¥ gyF FEIEA
do | 9T waT ¥ fawray wigaT g 4

aumfa Aggm : &% @, F sas
qAT A T @IE |

The question is :

“That the Bill be circulated for the
purpose of ecliciting opinion thereon
by the 15th November, 1969, (1)

Therefore, Sir, we dome it in all The Lok Sabha divided :
Division No. 17] AYES [ 17.00 hrs.
Abraham, Shri K. M. Daschowdhury, Shri B. K.
Atam Das, Shri Esthose, Shri P, P.

Banerjee, Shri 5. M.

Basu, Shri Jyotirmoy

Biswas, Shri J. M.
Chakrapani, Shri C. K.
Chandra Shekbar Singh, Shri

Fernandes, Shri George
Ghosh, Shri Ganesh
Goyal, Shri Shri Cland
Halder, Shri K.

Jha, Shri Bhogendra
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Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri S. M.
Kachwai, Shri Hukam Chand
Khan, Shri Ghayoor Ali
*Khanpa, Shri P. K.
Kikar Singh, Shri
Limaye, Shri Madhu
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Janeshwar
MNambiar, Shri

Ashal Singh, Shri
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.

Amat, Shri D.

Amin, Shri R, K.
Ankineedu, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Bakshi, Shri Ghulam Mobammad
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P, L.

Basu, Dr, Maitreyee
Basumatari, Shri

Bhagat, Shri B. R.
Bhandare, Shri R. D.
Bhanu Praksh Singh, Shri
Bhargava, Shri B. N.

Bist, Shri J. B. S.

Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.

*Wrongly voted for Ayes.
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Pandey, Shri Sarjoo
*Pramanik, Shri J. N.
Ramani, Shri K.

Ray, Shri Rabi

Satya Namain Singh, Shri
Sen, Shri, Deven

Sen, Dr. Ranen

Sharma, Shri Yajoa Datt
Singh, Shri J. B.
Viswanatham, Shri Tenneti
Yadav, Sbri Jageshwar
Yadav, Shri Ram Sewak

NOES

Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri 5. R.
Dar, Shri Abdul Ghani
Das, Shri N. T.

Desai, Shri C. C.
Deshmukh, Shri B, D.
Deshniukh, Shri K. G.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Digvijai Nath Shri, Mahant
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Gajraj Singh, Rao Shri,
Ganesh, Shri K. R.
Gautam, Shri C. D,
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, ShriJ. N.
Igbal Singh, Shri
Jadhav, Shri Tulshidas
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Jadhav, Shri V. N.

Jamna Lal, Shri

Kamble, Shri

Karan Singh, Dr.

Kasture, Shri A, S.
Katham, Shri B. N.

Khan, Shri M. A.

Khan, Shri Zulfiquar Ali
Kinder Lal, Shri

Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Kushwah, Shri Yashwant Singh
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.
Maharaj Singh, Shri
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Meena, Shri Meetha Lal
Metha, Shri P. M.
Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G, S.

Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Yusuf, Shri
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjoe, Shrimati Sharda
Mukne, Shri Yeshwantrao
Muthusami, Shri C,
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Naik, Shri G. C.

Nayar, Dr. Sushila

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patel, Shri N, N.

Patil, Shri Deorao

Patil Shri S. B.

Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Qureshi, Shri Mohd. Sha@
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Dbani Das, Shri
Ram Sewak, Shri Chowdhury
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Ranga, Shri

Rao, Shri J. Ramapathi
Rao, Shri V. Narasimha
Reddi Shri G, S.
Reddy, Shri Ganga
Reddy, Shri P. Antony
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S, K.

Saigal, Shri A. S,
Saleem, Shri M. Yunous
Salve, Shri N. K. P,
Sambasivam, Shri
Sankara Prasad, Dr.
Sayeed, Shrl P, M,

Sen, Shri Dwaipayan
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Sen, Shri P. G.

Sethi Shri P, C.
Sethuraman, Shri N.

Shah, Shrimati Jayaben
Shah, Sari Shantilal
Shambhu Math, Shri
Sharma, Shri Nawal Kishore
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Sher Siogh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla. Shri S. N.

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Shri D. N,

MR. CHAIRMAN : The result* of the
division is :
Ayes—38, and Noes—I182.
The motion was negatived.

gmafa AgRT : 9T § gagT qeaqr
9, 10, 20, WY 52 @&a &1 A & fay
@ar g |
Amendments Nos. ¥ 10, 20, and 52
were put and negatived,

MR. CHAIRMAN : The question is :

**That the Bill further to amend the
Salaries and allowances of Members
of Parliament Act, 1954, be taken
into consideration.™

The motion was adopred,

Clause 2—(Amendment of section 3.)

Singh, Shri D. V.

Sinha, Shri R. K.
Snatak, Shri Nar Deo
Solanki, Shri P. M.
Somani, Shri N. K.
Sonar, Dr. A. G.
Sonavane, Shri

Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri

Swell, Shri

Tapuriah, Shri S. K.
Tiwary, Shri D. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P,

SHRI MRITYUNJAY PRASAD (Maha-
rajgang) : 1 move :

Page I,
after line 10 insert —

‘(i) to section 3, the following proviso
shall be added, namely :

“Provided that a member by writing
to the Chairman, Council of States,
or to the Speaker, House of the
People, as the case may be, may
continue to draw thirty-one ruppeed
for each day during any period of
residance on duty.” '

SHRI T. M. SHETH (Kutch) : I move ;
Page 1,
Sfor lines 8 to 10, substitute—

‘2. In the Salaries and Allowances of
Members of Parliament Act, 1954 (herein-

*The following Members also recorded their votes :

AYES : Shri A. N, Mulla ;

INOES ; Sarvashri P. K. Kbanpa, Rama Chandsa J, Amin and J. N, Pramanik,
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referred to as the principal Act)

for section 3, the following section shall be
substituted, namely :

“3, A member shall be entitled to
receive a monthly salary and subject
to any rules made under the Act,
a daily allowance for cach day during
any period of residence on duty at
such rates as may be notified by the
Government from time to time based
on the recommendations of a Com-
mittee that may be appointed by the
Government for the purpose con-
sisting of (a) a judge of the Supremc
Court or a High Court of a Siate
(b) an ex-Member of the Parliament ;
and (c) an Accountant General.”(15)

SHRI CHAUDHARY NITIRAJ SINGH
(Hoshangabad) : 1 move :

Page 1, line 10,

(a) afrer **fifty-one rupees’ insert—-

“for each day the member attends
the Parliament and also for the
weekend and other holidays inter-
vening between two sittings of Parlia-
ment” ; and

(b) afrer **substituted" inserr—

(i)

and the words ‘for each day during
any period of residence on duty” shall
be omitted.”" (16)

SHRI GEORGE FERNANDES (Bombay
South) : I move :

Page 1, line 10,—

(a) for ““fifty-one rupees’ substitute—

“twenty-one rupees” ; and

(b) afrer **substituted”’ Inserr—

*(id)

the following proviso shall be added
to section 3, namely —

“Provided that this allowance shall

m

not be Payable to—

Members who are former LC.S.
officials and other retired civil ser-
vants who may be drawing a pension
from the Government or may have
drawn apy terminal benefits from
the Government ;

(2) Such members as may be owning
private motor cars ;

(3) Such members whose total asscts
in movable and immovable property
exceed rupees one lakh ;

(4) Such members who are paying income
tax of more than rupees one thousand
per year ; and

(5) Such members who are directors,
whether elected or nominated, of com-
panies incorporated in India or
abroad™.'. (21)

17 hrs.
SHRI ABDUL GHANI DAR : I move :
Page 1, line 10,—
for *fifty-one rupees'™ substitute—
“‘sixty-one rupees” (36)
Page 1, line 10—
after “fifty-one rupees™ insert—

‘‘for cach day the member attends
the Parliament and also for the
weekend and other holidays interven-
ing belween two sittings of Parlia-
ment” (37)

SHRI S. KUNDU : | move:
Page 1, linc 10,—
Jor “fifiy-one rupecs” substitute—
*“thirty-rupees” (49)
Page 1,—
after line 10, add—
*(ii) the following proviso shall be added

to Section 3, namely :—

“Provided that this shall be appli-
cable to those members who have
no additional income to the tung of
rupees two thousand per month
from trade, business, land and pro-
fession or from any other source™.’,

(50)
aATafa AEE ;o Fole §7 w1 A
warwT go 51 § ag TR & gL WATAT
& cwfrg araz wTe wrET d 1 (swa)
& wigan § foer sraira awwy §1 dwAT
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R ag agt fefmdt & @ =, afs
AR & N A gs w5 gyt arfeaniiz
w1 wfgdqa I @r ¢

=t ®o o WAW! : gwnafa wRiag,
AT FEIT 2{IA R AN § AR
oI ¥ I 51 %o AT FPA AT W@
g9 2 ¥ 9 §g wIAT F7 FA T AG
W1 g1 AT @ &) W g ¥ o w
/AT & @Eem wr qfower aAr E, A
g1ar & W1F FHT w7 qAET |

gamfa wyiag : faq gzl ) age
arar § &g wifa @ .7 | agw § aga
WMIPERE

st o Wlo wawt: & &gy qrer av
feagt 9 g®A Z2ar & »f qmrA &
g &1 37 A8 wiAr war v ag 16
fea & fAu &w & &9 FHlwa & FOrq
i f&mT Ad g 31 %o 2, 51 ®o , 52 ®o
® g7 54 %o ) FW § 9 TEF! A4 f|ar
s Aifgy a1 wife & awwar g fs e
Wt awdiaw 22 F@ g sA=fay #
fFend &1 AT 779 FHITA FIT AT
R AT WL AAT TART A q0AT
may /Y 3w # @) A g fF S A
agt ax wIgA TR § A g & fao &
TR E) AT I F FIW@ WA R AT
34 A F fowE 5T &

s & g fe gresgEa &
daar frar & o &) @ aF A9 5Aw
AR A WIT WA H a1 erw e
SR g ST R § WX Agd g
= agrg arg | |fF A9 N A fzar
ot T & xwfag ag gEaw FT @ E
afiem gmt & WA, AR §IEq WA
wamH A wed e Al g
areg Ag ag wrfge | & ag O g
wgar e w1 g & el W e
weHE A & ¥ qEw wggw e §
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fe gagl N e 1 &) AT AW A
FAH Y AN § 9gx  SQTET qAEATE
AgY 9T 97 | W JAeArg § 350 wo
4t | AaT & #1§ a2 v A A w@r
a1 | wafag & wgar argan § fF o fawr
FOEANF qE AWM FEN fF HER-
azeq &1 afewmr st g 7 &N §ag-
gIEq glar & 7 @sa wfami ¥ @ giw}
Fgar for

500 ®o WIZAIT, 51 TIX AW,
g At # MF, weafy waT § q@ra

X g &N HOg AIEq | IAFT
aaeaTg gt 500 To HIZATT HIX 51 %o
Aq | S8 w19 fvar @ gi—Ar W)
uegefa waw & M1 gefae & gawr
fadw &A1 gt § | aErd st
A 9w "M gT qq IAFr faer  of
mfaai 1w A FHAY AAFT F a1g
£ 1 ag fafagy 9 /@ & foam qu g
A& AwfEi 7 50 & o favaw
#1 fagrd & 9 fady s@r g &
Tz A guRfs =@ ¥ A AT Y dar
fasar &1 faasr fasar @ fasar
ZIT ZAET WA FT GAWH TAFL EAT
g & 2@ ¥ qg g wwarg fE
faaar dar gawy foqar & I8 gu &m
WEFAE |

A 7 g7 oA fay o W
/i # &) | IHE I8 w9qr fzar S
wE Famw g fs ag ot wgar
g QAT ¥ @9 7 Q7 | 9T JA F
AT, TEH TGN TN | TE WA ARG AT
g T | Ty AT ¥ A TN

s AR wEw (AT )
A7 dEN g HeT-aTET @ W W
Fra & a9 ATEEY B qHEwE § AW
w1 e qarat & F fed W e nft
T, fet & o d gw oaft wgET
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Fff OF @7 T §UF FEAT A1EAT
gr fammi R gl § s aww ¥
a8 wia &, SuF FTQ qg & 5 ¥ w2
FJAF AT AN ) F ot o A7
g @I | g AT T 17 FF WIE |
Tt T & wegl wAr Ew oA
ol qqF  FOT A ow@T 96 F)
I atag & T IAFT wAT 51 wAYy AT
31 gay A1 fad @3 A AR FH
T AE TTAT | IAS! WA G W 0F
M TR az A ¥ €fs ag wET T
9% &, TS @wT £ A | AfET 59
Ty M A E faaF st afta &1 0%
2 A g5 § fom oz 4 & ar gaAr w9
tfEyomnt gaaowdl adf anafs
ofcare w1 Jw Sar sar g & orad
FEAAIS ARXAFTFE | & g9 qaF
fag gsadta § =l € fag
aTmreRT ¥ 3+ afzarz &1 atw fzar @
Tgt gafag afeare &1 % @0 gar g,
THFN qg AL GA% qFd § 1 g
afas & a1 55

Q% AAAIT §I€Q : &A1 THo Gl E
g1 !

st vy faed - Wi v a= § 7))

&t Ho Hlo &AW : IaFi zad T
fam

wATafa Aga @ 9g S WgA Fa
g gg Ifga ad &

st §o AYo xAAt : ¥ gawr HIN
wivar g | afer gfF weE gawA)
ot & ®I1E T=ar Agf ¢, wafag gasy
fefeager agt fear srar =fgq |

Nl W gAw A9 FIA gg w0
2 f& quarenr ¥ gasy ofcre w1
agf faar & 1 97 W Wizl &
I @ ofEaR & A% AG §, W
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Fg4 70 ST XY wiar F A9 @ A
# mer wimy & fag q@e g afew
qE s g |

T Fg @ a1 fF ¥ o gEH
g faas) wwzar Ffaar &1 aad #
sarer A § afea ¥ @9 swar s@
2 9% qm i @ TH WA &
afer @i foas e wwme & afa
& gasr faer Y am A Fwrf fa=r
g g ¥ uF o & o adl Fear
g AW qufl # @ A o agi 9z
9% § Alea fawr ad gat sa@ &,
arg dax gfaad grar 3% fax giar
w§ §ET g1 A ¥ WgwI A §
afer s @ wwar £ 5 ¥ aw
g, 92, 417 T97 S qiAr gqifz g7
Az g # omd T 2@ E wrfge
7 I 500 =97 § @ ¥ g A7 Ig
HET F7 79 § 1 ¥ g g & wAw
arg M w1 Ffex 1 ¥ qEt Fgarfs
7 a7 @ftr & ; ¥ arfes @i g
a1gg 3% Y W AT g, I 3X
gfyaat & agraar faset it oY gak
HEIAF AT AR FTHT T F@ I
oy @t & fag ar #wr wfen a8 §
F @ 500 F97 99X 9T § 2T 7t WA
F foo qare g

Ffzard a1 37 @it & fao &, faas
T ¥ ®T AT AEY ¥ T OF St @y
AT H § 1

AR AF TH AAAFC &1 uuA 3 fw
“a fadl AAANG qTeq #1 717 wgar
“fewa 7 oww 3fa ek wea gfaerel
al @FEIT 9 frarary, qr ek fady
4T AT € 7 AR AeAr g 1| 8T
UE UEAT fAaw@En 0 &1 wiAAg gge
At WZa g ¥ aF owd # gfg gaa
%1 94 9T Ti§ sfaw A &
affFr 7% faq 147 # #&@r awer
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[ =t my w3 vaR |

wir ? v fega wga ¥ aman g fE
FIA B gHon g ana &t g g fE
MEHl WX g &t gie &%l g,
9 FT FFAT & | Af6 F@r AZY FHAT
g1 fom a@da mgedl #1 AEEEEAl
T %, & 31 gfausl W) 3aEas
aifs 1 &g T gare &% fafaed
Mz Trezafaal & a1 faar fear s
# w9¥ Faq "l § &4 F 2 | AraAdg
gIEAT 1 Q@I F@ ¥ SH AFAT
g 7 mram et A var fRar g oot
oo F191 A W fRard | S AF AT H
gg g1 931 S & @ S oA
feaar g1zt €, @1 gfaar #1 warg oy
afgq zo fA9as & g A & ag faa
el ¥ IVWAA IIFT E, Tg U &
IO g9 THITA F1 ATAEFAT AZN 7207 |

SHRI T. M. SIHIETH (Kutch) : Mr,
Chairman, Sir, my amendment is on the
ground of propricty. It has been said, this
Parliament is sovercign, and this Parliament,
in its wisdom, can lay down anything.
What 1 submit is this: So far as things
conccrning oneself  are concerned, it is very
difficult for anybody to have an objective
assessment of the things at issuc. That is
why cvery where it has been Liid «down that
whenever there is @  thing concerning  one-
self, onc should lcave the judgemcnt of
that to others. In Company law and in
respect of all other cnactments onc finds
that when o thing concerning  onesell comes
up it is provided that he is not cntitled to
vote or he elects not to vote in that parti-
cular matters Therefore, I have submitied
this amendment for the acceptance of the
House. The question of cmolumecnis,
amenities, ctc. could be left 1o a committec
consisting of 3 persons,—one of them
should be a judge of the Supreme Court
or of a High Court, one of them should
be an ex-Member of Parliament and another
man should be cither an Accountant
General or somebody else. It is said that
not only justice should be done, but it
should appear that justice is dome. 1n our
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case we should also make the people feel
that not only are we doing the right thing,
but the people should fecl that we arc doing
the right thing. For that purposc | have
tabled this amendment and 1 commend it
for the acceptance of the House.

SHRI S. KUNDU : Mr. Chairman, Sir,
I have moved two amendments {o  this
Clausc. One amendment is to the effect
that in place of Rs. 51, substitute Rs. 30.
The other amendment is a crucial amend-
ment. It says that this daily allowance
should not be available to those Members
who have additional income to the tune of
Rs. 2,000 per month from any other profes-
sion whatever that may be.

Iam surprised to see this matter
discussed with so much passion here. We
should remember that we MPs have the
right io increase or decrease our allowances,
wmenitics  and  privileges.  So  when we
discuss this matter, we must e very
cautious in sponsoring legislation conferring
financial benefit to us, because the people
who have sent us here are the final judges.
In Inaiu, at least in the Swate from which |
come, 23 per eent. of the people have a daily
per capira income of 15 P, In such circum-
stances, we should be very wary in proceed-
ing with this matter,

17.52 hrs.

[ SHRI PRAKASH VIR SHASTRI In the
Chair. ]

1 agree that the money which Members
get there is not  adequate. According to my
calculation, we get between Rs. 700 and
Rs, 900 pcr month including DA.

AN HON. MEMBER : More,

SHRI 8. KUNDU : When we say that
Rs, 1,000 is not adequate for us, we must
scriously consider which is the class of
people we are going to represent. The hon.
Minister while moving the motion for con-
sideration said that we must ensure a decent
living for ourselves. A decent living will
include a big bungalow, a beautiful car and
such other bencfits, security for the future,
hordes of assistants and other things. No-
body here has come to live a decent life ;
we are here to project the hopes and aspira-
tions of the people and to serve them. 90
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per cent ‘of our people are suffering.
According to a WHO report, two-thirds of
our people have to go to bed without a
night meal. In such circumstances, it is
not desivable that we should decide to give
ourselves a decent living as long as we arc
not able to give a decent living to the
people we represent,

It has been said that therc are warious
pecople from the professions here, legal and
other professions, who have had to give up
those professions, It is true therc are
members from the professions here who
carn Ra, 30,000, Rs. 40,000 or Rs. 50,000
from their businesses, trade and so forth.
They are in a different catcgory. They did
not take intcrest in the proceedings. They
can choose which they would have, either
1o be an MP or engage in their professions.
This House is not there 1o give a decem
life to them. This is the root guestion,

1 know the allowance and money [ get
is not adequate. But many people have
funny mnotions of what sorl of amenities
we get.  One of my friends told me that
we get a free house, free air travel, free
telephones, free postage and  other things.
At least something should be done 10
dispel such impression, Instead of that, we
are trying to enhance these perquisites. |
resist the proposal to enhance the DA as
long as we have not been able to provide a
decent living or some sort of a living wage
to the hundreds. thousands and millions
of peoplc in our country. On thcse
principles [ am opposing it. The great
votaries of Gandhiji in the Gandhi centenary
year come and give some sort of a theory
that unless **we have adequate allowances,
we will be drawn towards corruption'.
There cannot be a more humiliating sugges-
tion. They have seen Gandhiji live with
a loin cloth and sleep on the floor in
wardha and Xnow how he resisted all the
temptations. He lived in Birla House but
1 do not think that anybody will accuse him
of doing thing. at the dictates of Birla. It
is the moral training which the Congress
has failed to give to its members. Will
Mr. Raghuramaiah take care of it by
increasing iheir allowances by Rs. 20 7

Coming to niy amendment, thosc who
have an income of Rs. 2000 should not
get this  daily allowance. Some hon.
Members say that there are three or four
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classes of Members. Some have two or
threc private assistants and get all the
benefits of expert advice, file questions and
take part in the debates, get their speeches
prepared and come out very cfficient.
Whatever benefit they get from trade or
commerce or their private profession and
to the extent it is reflected on the working
of Parliament those allowances should not
be given,

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : On a point of order. Isa
Member within his right to move an amend-
ment which seeks to creaie distinctions bet-
ween Member and Member ? .. (Interruptions)

SHRI S. KUNDU : Many friends ask :
why do you set the limit at Rs, 2,000 why
not bring it down (0o Rs. 1,500 7 1 would
be happy if the Government accepts at
least  this figure of Rs. 2,000, There are
many Members like Mr. Tapuriah or Mr.
Mody who readily agree not to take money
hecause their income is more than Rs. 2,000,

SHRI S. K. TAPURIAH : Some people
succeed in life ; others do not.

SHRI 5. KUNDU : So, | request hon.
Members to accept my amendment,

wafA wglT@ @ WM 0T JIT AT
eqrq f@a¥—amad 77 qqQ A QAr
Fifgd, wrT & S gwFT g, IEE
qérg | Wy |

SHRI S. KUNDU : We do not want
lo increase amenities ; but we want to
increase the facilitics. In the South Avenue
there are about 200 Mcembers of Parliament.
Il 20 sienographers are employed there,
they would be  able to meet the nceds of
the Members there. 1do not think the
need of the Members is more than twenty
per cent for the total of the House. Such
things should be done and infructuous
expenses could have been avoided.

it Affarmw fag awd (NIATEAR) :
gAqfa wElay, 9 79 § T 91T qHg
¥ AR ¥ g% A qaeA &1 qgt oA
& fau arew fear 21 A qz wgEA
fear & f& gw /i A 10-10 ar@ AT
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[ = Afaus fag =17 )

¥ sfafafy awwz ozt s d, @nda
17 ¥ faaaedt 7 FFT wox wHAEl A
WY@y §, G727 g H a7 FWE
A ¥ aga ¥ faeelt F A Ay
@A § Mgzl wFe 14 fea & gl
ACFTATAT T JT & T@ GEAIT A
% F19 § fau #% g9 " & T
2| JT A £ T E—

“For each day a Mcmber attends
Parliament and also for the weekend
and other holidays intervening bet-
ween two sittings of Parliament.”

% guwar § 6 Fu dmea AR fad
FFIT FIA |

_A/mi wTA  (Frad-zfe) o
weael Agrag, ¥ woA dWigd Fo 21 &I
IWMFLRE ) FH WS FEIFOU FT
gas qumAr gf afFa gadr samar -
AT 7Y AR & gas gf 9afE 1,
T Az ¥ 7o fRias 9T St @gg 94,
IAFTITC IR A 1w wgizm A wAr
Faearg WX WA 3qfwy azAr Frige mfs
gEEg agl 97 3F T F FW FT F W
S ws® fFem &1 faq ax a3 @0
arfee Sawi @ w% 1 § gEwwAr g o
gTHAr S AgA A g FHA F wEEw
g1 SAF @A SAF WAy gy fF
w1 Fzrg g W F 947 I A=
#F Auil 7 am, afazm " gaid )
gfez & 1w far ) =@ %@ #1 TR A
St g1 fazar w@rar & Ay feRard
@Y g WIS IW A9 H I3 go A ¥
w9 ad €11 37 @1 ¥ @ R gatd
¥ gg 3@ AATT g1 AAT AT AT I
TN T & ITTA 1T 3@ qHT ¥
geedl § @R W, 3% olad @y, IR
gal S1Eq, I F1E @A T W@ Ao
& & ¥ fag, g9 ag %1 779 & @m-
¥ATE %0 W2Eq & gg & arar A
&
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wfaat # aaearg #@r Al AR,
s a1 ¥ Y widien ¥ #@T 9r—aiw
&Y T9F %1 arg gl vEr 9t | ag afdy
WATEET FT WA E, TH WA T AIA ¥
afr awdis St 2 (s=eTA). ..
FUHT & fa=ely fFaqT g § ag & saan
g, & zfagm ote qms wq & s
azi g 1 A F1u § 0 T AT FT WAT
oIS 1 gz TEar § fF T At & arey
YT f1sgt F1 qAA { FA7 A127 & A R
3 a7 atdist 3 ST Fgr 97 I AOEH
dwre o arfgo 1 L. (swEeT). L.
za fadas g wAarT# gga =d, U
¥ w57 feedt 9%, 1% w9 &1 a7 41N
g1 mar  ax mrw #hrEt w@iw @z
azeal #1 faad aret gfaamy sar i—
g AEd &1 fas aAearg 9T g 9§t
@AT & e F T feeEi F @i H
FAT FET AT, AAFATAI 41 FH § 7 IqH
Fit AT, gfz ggt g agg A @, @
MeY &1 FW TET FTIAT AR |
.. (wmmum),, zan fad qaemg &1 @
arg Agt &, gfaarar a1 Arwar g 1 7%,
zeiEE, 39 F1 fwwan, @ g w9l
FT 2Gr 91 WYX 3T A9 qAsATg WY
M T a7 foe aidsh ¥ 27 gug =t
arag FEgl 91, IWAT WF AT W@
FREA H HIFTAT g

¥ ot @y fzi 3, sa% ow a
ag ¢ f& sw &1 o Efaw war & gaw
5 fFar sy 8% A AT gEiga F7
"EEATW W &, § Argar § IS 65+
AET EFIFIT KT | A1 G198 F g
o aF0T T A # gf € AW @=w
Fga1 g a1 5 gzEdl F1 AF @0 A
@Y FT AYET g, i T ¥ OFW
FIA FT HIFT &Y, IAFT F1§ AFAGF T &Y
W FgT IFT 7§ w991 HA A7
TS A9 | WX 48 §@R, 9 fadgqw
Rl guET FWA A7 ®W N & ¥,
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ot o1 & Tma T ol & &Y 710w 1:87 ¥ &f
ar fadea g, g Aaga T qar g AgH
& F qrAg § & fee iy gz & ot
gt §e &—( 1 )—frems mde o
ado faas goa fas g ar wa fawd &,
IAFI g 9T TIFC 4G FIA7 A0MR,
JT AT AT WIFTT AL FIAT A0fgQ )
(2) o wzeat & qia fasit arsh 2, fao#
A F1 @9t 7EAT F1 500 wo FrAT B,
Ul geedl £ 497 F1 19 F3 F a5.0%
gt awdl & ag & A waar § 1 zafad
feit 4t @Y T wIEm g T4
TaF

(3) o7 gz fo@% o os a@mE
s &t goofe @1, s § F1, Sda &
®9 # A7 AF F ®T H 1 IW AL
FI qg a7T ga0 wqAT A AT A0 )

ot wodir fag: fawd o 200
wizfaal 1 a5 zfxaz g1, arew fafaeex
oY FTr 50,000 To ARERFIT fFmar
aFeqrg Fadr g, IEET A AF JAr
sfgd |

DK G ¢ wYar A A
ag & fF taT g3eg S 191 1,000 %o
g A Eam 2ar g1, AfgT @ 39 a1 g
FIEY E10T, IF wASAY # qav agf ¥
gt faay arar A9 HT FAEATE 2, 98
IET FIAT FIH A% 27T ¥ FC g1
AT IAFT qAT AT TGS HAT A FT w1
wifaey a8} & 1 atw=f & qwgT aE @
fr 03 qeeq o faRalt waar 3 Feafat
& zratae g, AfFT 78 7 gu Tty
g a1 s & afdr fags fedr go
TET @Y, A A w9 weafadi A
war fawar § ag W 78 a@r gar W A
F ol gt aige § sak qeaghd
7 F IS €7 A TG |
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=it wrgatt 2w (sWiE) : fom
#1 ¢T gfaaa & s9ar famar ¢ o\ 9a%
aftd ardy tfsefadt s & g5 §
gt @ar ifgd |

SHRI RAGHU RAMAIAH : Mr. Chair-
man, Sir, most of the points raised by hon.
Members have already been covered by me
earlier. Shri Kundu said about ‘‘decent
provisions” for Members. 1 do not quite
remember whether 1 used that word *decent.’
If 1 did use it is in juxtaposition to ‘inde-
cent’,

SHRI S. KUNDU : Sir, by giving this
clarification he has put himself in further
difficulty. Does he mean to say that so far
the Members are leading an indecent life ?

SHRI RAGHU RAMAIAH : 1 said, if
| used the word decent it must have been in
juxiaposition 1o indecent and not in refere-
nce to Members.

I made it very clear this moming that
the intention is to make both ends meet, 1
also made it abundantly clear that the inten-
tion of the Government in increasing the
daily allowance from Rs. 31 to Rs. 51 is to
cover the various facilities which the mem-
bers of the Committee themselves have re-
commended. Thercfore, there is no question
of cnriching anybody or giving them more
than what should be given.

Shri Bencrjec raised the point about
government  employees. He knows how
much government is doing for various cate-
gories of employees, 1 am sorry he has
tried t0 make political capital out of
this Bill.

Shri Fernandes tried to make a distinc-
tion between ex-civilian officers, ex-civil
service officers and certain other categories
of well-to-do people and ill-to-do people.
All that I can say is, we have tried to follow
the pattern in the existing Act which does
nol make any such distinction,

The other points have already been
covered and I have nothing to add, Sir, 1
oppose all the amendments.

W FRNN : OEN & A% W
"#1§ waew A @R
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wawfa wplaa : @ fadas 41 9w
Ho 2 9 WY H&A\A WY § FAF) AwA[
2, 15, 16, 21 36, 37, 49 AT S0 & 7°
T afeafaa & § g & fag wega
F@IE |

Amendments Nos. 2, 15, 16, 21, 36, 37,
49 and 50 were pur and negatived.

MR. CHAIRMAN : The question is :
**That clause 2 stand p-arl of the Bill™
The moiion was adopted.

Clause 2 was added to the Bill.

Clause 3—( Amendment of section 6.)

wwafa wgiEa: : 73 29 917 3 AT
g1

SHRI C. C. DESAIl (Sabarkantur} :
What about my amendment No. 22, clause
2A 7

v |glag : «7 "o do zATE
FTHAGA Ho 22wy wifaq g1 3% 2
zafad ga gt ==t a8 &1 a1

=l 77 g @A (F101) - fan
Fm g ?

wrafa wgtaa : 7g d79a @t § ag
zq fagas av ofife & ;e amr e,

zafar gav Sifea frar sr g9 2 o1
g qT 91 AdY g1 AT |

SHRI R. K. AMIN (Dhandhuka) : What
atout my amendment No. 44 7

guwmfa siam : 7z [aEA 9 4
FHRITE

SHRI YASWANT SINGH KUSHWAH :
I beg to move :

Page 2, line 1,—
after 'Act’ insert—
‘(i) in sub-section (1), after the word

“India” the following words shall bhe
added, namely :—
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“With onc attendant in third class™.
4

SHR1 DEORAO PATIL (Yeotmal) : |
beg to move :

Page 2, line |,—

after “*Act” insert—

“(i' in sub-section (1), after the word
“India” the following words shall be
added, namely -—

“With one attendant free in the third
class™. (12)

SHRI ABDUL GHANI DAR : | beg
10 move :

Page 2,— far lines 1 to 4, substitute—

“3. In scction 6 of the principal
Act, in sub-section (1), for the words
“by any railway in India' the words
“*By any railway in India in first class
or, if he pays half of the difference
between the fare for first class, in first
class, air-conditioned, or by air and
shall be allowed a free pass for his
family members once a year,” ‘shall
be substituted.” (39)

Page 2, line 1,— after **Acl" insert—

“(1) in sub-section (1) after the word”
“India” the following words shall be
added, namely :—

“with one attendant free in third
class sleeper™ (40)

=t gmaea fag gy #F mod
Aqrad & Aiv &7 2 (5 39 F w62 gera &
919 ¥ H19 OF 9 FAF F 907 A fayr
FraT Frfge arfs oEgz @ oo dia0 &
g a1 8% AR E gwwar § fF gy
sHYEIT & faar qro

&3 ag @ 1T 2 fF WY Faai gz
frzrafan = ot 7% ¥ ST QW o
aFHAIE XA & IANT W g FAwTST @rar
aifgy o\ s dww ¥ Y faw gwd sEx
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a%, 8% agfaaa sasr &1 @A Frfge
A%t 7z agfama Faw afagg @
STG AT FGF SN AT FHAT 2 | A@ F
qra F agfeaa o agg asd ok Az
ot 3aF faaer =z

ot sy oAt we : gE HOHA A
fear a1 f& & gaat e w1 F47 Fgar
£ & mwwar § 6 wiew o 51 893 W@
2, wa< fgmia @mar sro &1 61 ®97 T
i =rfge 4

g ¥ Fwarfogt & = A A
A gox F=E1 &1 fggeEE 7 & A
T & AEr W A A g fa
TR A FH T FH OF I a1 o4
& faar s sifgo aife 3 g3 gs90
#1 drdeaEt qv, afed ® ar ofas
¥gz7 szvefaeg §, wgr ®&f «fr =g &
T AT |

A4z g1 a1 yge @t zaw AT fr
F=A1 FT ATLA ATAS 2 | A1 AATHF
HIT AT 2, 20 FT AW IHT 9T I3
A &1 Iasl g oawm fasnaifan
frary g 1 fasgml w7 &1 wgad &
R FE grEl gHo qto FAFY T
AAE 1ar & | IAF oAl FI FGAT
qg'F a¥, 3%y ifav g 9%, mF fav
FEQ g fF uw FITOFo dlo FT mWOA
Ts=1 F1 ¥ & et ot W § gy A
At fas | gw w1gd § fF Agas 30 @
g1 1 a9 | @1 §oF H gHN 41 I4%
fear o 2w & fao e gar g, gz,
&, A4, §IEG 1 7 I@T W TEY
AyAe TIWIF o § Azg fasmir) &
aawar § & gast 9@ fagr smoan

waT & art ¥ wred A foar & 1 9
=gl a1 ¢ | & HUAT a1/ qI9F) IFTEw
g1 %% gma a9 # oF I gmi g &
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Sile gz B S (wls & (S Sye
UyS iy gt e Bl i S
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st g arfew gaamia) o A
g G13g AT F g WIT 9T I9 0@y
Figfe@aATF T G A AT
arx &1 gfaar g gl w9 0aT gAT F
wiEgie A5< 53 ¥ sargs frar g ag =@
FTH § UF U2 1 qaeqr #¥ < afE
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FU O FIGT g A FE
forma mred gy Sifgq w5 fzar 2
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fegr wiar &, IFF AICH AT | 319 |

ot Tyoa qifza : gEivE 12 @y
&1 UF FIWW 42 2 % a93 9391 & aq
Wz-u1a fdar star & @T a1ie FH &
9T GRTAT F1 FH2T ¥ Hifzw § I07 F
feg 9% Fdmg ¥ oF Q2T & W A1 F
grfawa 2, afw7 da2 & faq @i & fag
oY f1€ smaear Jd g

T & J¢H § A1 JATET qFa
53T@rmar 2, 9 WAT | SIFLH
“Zaw g ugd’ &1 gifawq f@ar 3
FR2r # fawifeat & Zaq af oAz #
famfer adff 4t 1 zafac g7 =g
gfaur agl viny § 1 @83 & fag am #@ic
a1 F faq 79 i qz gfaar goqeq g,
afea g AgE0 SEET ITGT AR
7@ § 1| wfae % Zaa «d caT M
fesiie s ‘fag a7 wese ¥ @1 4¥
wETd’ W sgFEAT R & fow S garga
T ¢, §FTL & I SIHT FT 4T

91fgu |
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SHRI RAGHU RAMAIAH : Sir, itis
always possible to have a difference of opi-
nion in a matter like this. Some Members
may feel that no additional allowances should
bz given and some Members may feel that
more some facilities should be given. As
| explained at the outset, the Government
has 10 take a balance view of the various
requirements and it has come to the conclu-
sion that just now this would be in the
best interest of the Members and the Parlia-
ment. Therefore, | oppose the amendments
moved.

gaifa wgiay . Faa gaEAl w1
#zq & wa & faq w@ar g1

Amendments Nos. 4, 12, 39, and 40 were
put and negatived.

wwafa wglea : 557 ag & f& cwTa
3 za fadyaw & oqmm g1 srg

The motian way adopted
Clause 3 was added to the Bill
Clause 4— (fusertion of new section 6 A.

SHRI R, K. AMIN : I beg to move :

Page 2,---

for lines 5 10 13, substitute—

Insertion 4. After section 6 of the princi-
of new pal Act, the following section
section 6A shall be inserted, namely :—

“Travel 6A. (1) Without prejudice to the
facilities to provisions of section 6, every
Members member shall be entitled-—

(i to travel by air from any
pluce in India to any other place
in India on payment of the
difference between the air fare
and the first class railway fare
for the journey between the
aforesaid places,

(ii) to travel by any railway in
India in first class air-condi-
tioned on payment of one-third
of the difference between the
railway fares for first class air-
conditioned and first class ; and
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{iii) to enc free third class rail-
ways pass for one attendant to
accompany the member when he
travels by rail.

i2) Nothing in this section shall
app'y 10 a journey of the nature
referred to in sub-section (1) of
section 4 or section 5 performed
by a member.* (44)

SHRI K. RAGHU RAMAIAH : | beg
to move :

Page 2,—
for lines 5 to 13, substirute—

‘Insertion 4. After section 6 of the principal
of new Act, the following section shall
section oA - be inserted, pamely :(—

“Travel 6A. Without prejudice to the
facilities to other provisions of this Act,
members. - every member shall be entitled—

(i) to travel by air at any time
from any place in India to
any other place in India on pay-
ment of the difference between
the air fare and the first class
railway fare for the journey bet-
ween .the aforesaid places ;

(ii) to travel by any railway in
India at any time in first class
airwonditioned on payment of
the difference between the rail.
way fares for first class air-condi-
tioned and first class ; and

(iii) to one free third class
railway pass for one person 10
accompany the member when he
travels by rail :

Provided that where a member
performs a journey under clause
(ij, then, for the purpose of
section 4 and 5 he shall be
deemed to have performed such
journey by rail :

Provided further that where a
member travels by rail in first
class air-conditioned and no per-
son accompanies that member in
that journey in third class, by
virtue of the free third class
railway pass referred 10 in clause
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of M. Ps (Amdt.) Bill 322

(iii), then, in determining the
amount payable by the member
under clause {ii}, the amount of
third class fare for such journey
shall be deducted from the
difference referred to in that
clause.™ * (53)

it ®o Wo wawit : gwrahy oY, TH
nFqdz wETHz AT 63 & Gaw N 4%
AF FAT ¢, tad ggar fgear @t dw g,

galfesr & artw sgar amgr g f
agfeedz g1 ad g

“(ii) to travel by any railway in India at
any time in first class air-conditioned
on payment of the difference between
the railway fares for first class air-
conditioned and first class;"

17.55 hrs.
[SHRT K. N. TIWARY in rthe Chalr]

Al BEZ &9 FT 9 AT AU ¥ |
AT QATHLNGT { IHAAT T A FEE BT
T oo e & fewia IFT IaN av
qFA E | AV I TEFI OF § WIT 9F §T
aE A & TG AT AT EART T& FHRA |

SHRI SONAVANE (Pandharpur) : Re-
garding amendment No. 53, moved by Shri
Raghu Ramaiah oa behalf of the Govesma-
ment, I.have to say something. Part (i) of
this amendment relates to travel by air at
any time from.any place in India to aoy other
place in India on payment of the difference
between the air fare and the first class
railway fare for the journey between the
aforesaid places. | would like to oppuse
this part (i) because this amendment entitles
any Member 10 travel by air throughout the
year whether there is session or no session.
The existing facilities of air travel are quite
sufficient. We go once in a session of six
weeks and twice in & session of ten weeks.
Besides this, while coming for the session
and while returning from the session, we
have the facility of air travel. When these
facilities are there, 1 do not undersiand why
this particular facility mentioned in part (i)
of this amendment is being provided. Is it
intended for the luxury of the rich people ?
Because we, Members of Parliament, who
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[ Shri Sonavane ]

come from low-income group, will not be
able to take advantage of this. 1 would,
therefore, make this humble submission to
the Government. Let us not waste the
exchequer, the money of the poor people.
Some members might say, ‘Let us have
this facility’. But 1 would submit that this
facility is not at all necessary in the per-
formance of our duties. We have been
given adequate travel facilities as I have
mentioned earlier. Let us save the money
of the exchequer, let us not waste the money
of the exchequer. Here is a Member of
the Congress Party who is coming forward
with this suggestion. Let the members
Opposite support this move, | move :

“That part (i) of Amendment 53,
moved by Shri Raghu Ramaiah, be

deleted.™
18 hrs.
SHRI R. K. AMIN: | rise to say
economics and not  politics. 1| whole-

hearted support Mr. Sonavane, when he says
that the facilities of the air travel by paying
the difference between the air charges and
the first class will only be utilised by the
rich people among us or by the party leaders
for the party purposes. Ordinary MPs will
not spend their money from their pocket
in order to travel by air., He will use his
first class pass whenever he wants 1o trave!
on private account. [ would not have
‘envied this facility had there been simulta-
neously some facilities for travel provided
to ordinary MPs but they have not been
provided, 1 would suggest one thing. What-
ever amount of money the Government is
going to spend on this amenity of air travel,
for that amount they could give more
facilities for the needy MPs such as free
third-class pass or additional first-class ticke:
for the members of the family to travel with
the Members. Otherwise only the rich
people will get the advantage of it. The
money from the public exchequer will go to
the private companies. That is not the
intention of the Government to do. I hope
the hon, Minister will take this into account
and delete the particular portion in this
amendment or be will accept my amendment,
No. 44,
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SHRI RAGHU RAMAIAH : So far
as the point raised by Shri Banerjee is con-
cerned 1 would like to apprise him that this
is provided for under the Railway Rules,
But there is no provision in the Act. Now
we are providing that. Therefore, there is
nothing foolish about it. Regardiog clause
{iv if it is the general opinion...

SOME HON. MEMBERS : Yes.

SHR1 RAGHU RAMAIAH: ...with
your permission, I shalll delete clause (i).
Consequently, certain conscquential changes
have 10 be made and the first proviso will
go. (ii) will become (i) and (iii) will be-
come (ii). In the second proviso, the word
‘further’ will go. Instead of clause (iii),
the reference will be to the concerned clause.
The necessary consequential renumbering
will be made. 1 seek the permlssion of
the House to make thesc changes.

SOML HON. MEMBERS : Yes.

MR. CHAIRMAN : | shall now put
the amendment No. 53 as now modified by
the hon. Minister with the permission of the
llouse. The question is :*

Page 2,—
for lines 5 1o 13, substitute—

‘Insertion 4. After section 6 of the principal
of new Act, the following section shall
section 6A be inserted, namely ! —

“Travel 6A. Without prejudice to the
facilities to other provisions of this Act,
members. every member shall be entitled—

(i) to travel by any railway in
India at any time in first class
air-conditioned on payment of
the difference between the rail-
way fares for first class air=
conditioned and first class ; and
(ii) to one free third class rail-
way pass for one person to
accompany the member when he
travels by rail :

Provided that where a member travels
by rail in first class air-conditioned
and no person accompanies that
member in that jourmey in third

* T'he Amendment No. 53, adopted here, was subsequeatly rexinded on 7-8-69.
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class, by virtue of the free third class
railway pass referred to in clause
(ii) then, in determining the amount
payable by the member under clause
(i) the amount of third class fare for
such journey shall be deducted from
the difference referred to in that
clause.”.* [(53) as modified.]

The motion was adopted.

o gvw W wgaAw ¢ gwmfa o,
6 & U §, WA TEH' £ q@C |

waafe W : gaw) o § qETR
FWIE

=t Tfe @ : FSW B CREET &
% are &Y (o A gk o1 wiew ww
e ® g sifag, 6w w¥ §
cgwT w9 &Hifog |

wwafa aglam : & grIw &1 TEw
e g2 qReE el AT
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st wyg fomd : g7 W ow dAE
forg dare 7 & 1

SHRI SURENDRANATH DWIVEDY
(Kendrapara): It would be unfair to us
if you were to put to vote things like this.
The clauses have been adopted. If we
spend half an hour on this Bill tomorrow,
heavens would not fall.

st ofy 7 ag wre ey A o
2 @ FYF T HEAH TO® QAT
AT N w ww % & fag eafi
FT

MR. CHAIRMAN : The House stands
adjourned till 11 A. M. tomorrow.

18.07 hrs

The Lok Sabha then adjourned il
Eleven of the clock on Wednesday, August
6. 1969Sravana 15, 1891 (Saka)
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